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- West Ben. Act XXIV of 1997. 

W H E R ~ S  i t  is cxpedicnl !o rcorganisc Panchayats in run1 areas of 
War Bengal and lo provide for rnarlcrs conncctcd therewith; 

It is hereby enacted in the Twenty-Fourth Year of the Republic of 
India, by [he Legisla~urc of Wcst Bengal, aq follows:- 

PART I 

CHAPTER I 

Preliminary 

1. ( I )  This Act may be called the West Bengal Pdncfrdyur Act, Shon lilfc, 

1973. cxlcnl and . .. 

c ~ l ~ ~ i n ~ n c c -  . -  - 
, - . . 

rnenl. 

'For S~n~erncnl of Objcc~s and R c a s 0 n s . s ~ ~  the Calcrrmfl Gnzt'f~e, Errruorrliour): PI. IVA, 
o r l h c  3rd May, 1973, p g c  1354: Tor m p r l  orlhe Selccl Cornmirlec on the Bill, rec rhc 
CnlC~tftd Gnrrfrt, l i l r ~ r o d i t ~ a q :  R. IVA, or rhc 27th Augusl, 1973, pagcs 251 1-2602: roc 
Rmzcdings of rhc West Bengill Ixgislative Assembly, sce thc proceedings ofrhc mcclings of 
thc Wcsl Bcngal Lcgislativc Assembly licld on thc 10th May, 1973.30rh and 31sr Augusl, 
1973. 
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' ( 2 )  11 cxiends to the whole of West Bengill, etcept the areas l o  
which the provisions of- 

(a) rhc Canlonmznls Act, 1924, 2 or 1924. 

(b)  he Hoivrah Municipal Corporalion Acr, 1980, iVcsi Bcn. 
Act L\'[II of 
198U. 

(c) the Calcutta Municipal Corporalion ACI, 1980, \VCSI B c n . 
net r . 1 ~  or 
1980. 

(d) the Siliguri Municipal Corporalion Act, 1990, 1Vcsr Bcn. 
Act XXX of 
1990. 

(e) [he Asansol Municipal Corporation Act, 1990, \Vcsi Ben, 
AC! XXXI or 
1990. 

(0 lhc Chandemagore Municipal Corporation Act, 1990, WCSI Bcn. 
ACI X X X U  
of 1990. 

(g) the West Bengal Municipal ACL, 1993, ~Vcsl5cn. 
Act WS 
or 1'193. 

( h )  lhe Durg;lpur Municipal Corporation Act, 1994, or ivcst BCII. 
Act LUI 

any parts or rnodific~tions tllercof apply or may htrearter be applicd. 

(3)  This sccrion shall come into force at once; the rcmnining 
seclions shall comc into force 'on such date or dares and in such area 
or areas as the State Government may, by norification, appoint and 
different datcs may be appoinled T D ~  different scctions and for different 
.ucas. 

Dclinilions. 2. Tn this Act, unless rherc is anything repugnant in the subjrcl or 
context,- 

( 1 )  "audiloi' means an auditor appointed under section 186 
and includes any officer authorisrd by him ro pcrform all 
or any of [he functions of nn auditor under Chapler XVIII; 

(2) "Block" means an area referred to in section 93; 

'Sub-sccfion (2) was first suh~lirulcd by s. 2oTthc \Vcsl Bcngal Pftr~ciruyar (Arncndmcnr) 
ACI, 1994 fi','cst ncn. Act XVIU 01 1994). Thercartcr. lhc smmc WLF rcsubsli~uIcd by S. 2 01 
\he iVcst Bcngal Pn~rulrrryur(Seuond A~~icmlmcnt)Acl, 1997 (\YCSI Bcn. Act XXlV of 1997). 

:All zuclions rmm :! ro 224 of lhc Acl cnlllc into rorcc on thc Is\ F c h ~ a r y ,  1974 in Illc 
wholc of\Vcs~Bcngal cxcrpt (hc arcas included in (i) plicc-sinlionsorh~nsol, Chilmnjan, 
Kulli. Hinpur, Salampur, Jnmuriu. Barabani, Faridpr. Ranigunj, Uurgapur, Ondol i n  the 
disrricl oiI3urdwm; ( i i )  coalfield mu in the disuict of Bankum Purulin, and O~jccl ing;  
and (iii)Tca gardms. Cinchona Plantalions lrnd Rcscrvc Fonts. virlc nolilicarinn No. 1385- 
Panch, dated thc 29th January. 1974, published in Ihc Cnlc~triu Ca:crre, Ettruorrlirran: Pt. 
1, orihc 1st February. 1974, p g e  199. 
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A C ~  XIII or 
1988. 

(Pan I.-Cl~o!~ler I.-Prulir~~i~~ary.Scctiorl 2.) 

(3) "Block Development Officer" means an officer appoin~ed 
as such by the Slate Government [[and includcs the Joinr 
Block DeveIopment Olficer in-chargc of the Block]: 

(4) "case" means a criminal proceeding in respec1 of an olTence 
triable by a Nyayn P~nclmoyar; 

'(4a) "Collecror" means an olficerappointcd as such by t h e  Stale 
Government; 

'(4b) "Council" means- [he Darjeeling Gorkha Hill Council 
condtured under the Darjeeling Gorkha Hill Council Act, 
1988; 

(5) "District Mngistrale" includes an Additional Disrr ic~ 
Magistrate, a Dcpu~y Commissioner, an Addirional Deputy 
Commissioner and any other Mngislrare appoinrcd by the 
Stale Government to discharge all or any of lhe funclions 
of n District Mngistnre under this Act; 

5(6) "Director of Panchayau" means rhc Director of Panchayals 
and Rural Development, govern men^ or West Bengal, and 
includes's  join^ Director of Panchayats and Rurnl 
Development, a Deputy Direcror of Panchayats and Rural 
develop men^ and an Assislant Direc~or of Panchayats and 
Rural Development; 

5(7) "'Disrrict Panchayat Oificei' mcnns a District Panchayal 
and Rural Developmcn~ Officer appointed as such by the 
State Government; 

(8) "District Planning Committee" mcnns [he Districl PIanning 
Commiuee established by the S t a ~ c  Governmcnr for a 
district; 

(9) "Exrension Officer, P a n c h a y n l s "  mcans an officcr 
appointed as such by Ihe Stare Government; 

6(9a) "general election" means an election of members held 
simul~aneously for consiiiution OF Grnrrr Parrchayar. 
Pancfrayai Samir is ,  Molrakv~ t~a  Parisknd. or Zil la 
Parishrrrfs or any rwo or more of Grarrr Pnnchuynts, 
P a n c l ~ q a r  Sumitis, Mnhakutna Parisl~~~l, or Zilla Pnrisf~ads 
in such area as the State Government may by notiFicalion 
specify; 

7(10) "Gram" means an u c a  referred lo in scclion 3; 
( 1 I ) "Grartr Por~cl~uyut" means a Grurr~ Pot~cllnyut constituted 

under section 4; 

'The words wilhin rl~c square hrdckca wcre insen~rl by s. 2(a) of1 he iV-t Bcngal I'a~lcl lu~~~~l 
(Amcndmcn~)Aci. 1984 C\Vcsi Bcn. ACI XXXVII 01 1981). 

'Clause ( 4 3 )  W;LS inscncd by s. ?(b), ibid. 
' C ~ ~ U K  (-lb) \vm insrrlcd by s. 2(n) or the \Vml Bcngal P R I I C ~ I U ~ U I  (Amendment) Acl. 

1938 (WSI Bcn. Act XX o f  IY88). 
'Clauw (6) w~~subsii lu~cd rorrhc original clilusc by s. 3(l)oTthc\Vcs1 Dcngnl I'oncIru)rrr 

(Second Amcndn1eni)Ac1.1997 (\Yes1 Ben. Act XXlV or 1997). 
'Clausc(7) WJS >uhslitulcd Tor theoriginal clnusc by s. 3(2), ibid. 
bClausc (9a) WLT inscncd by s. 2(1) 01 thc \Vest Ecngal I'arrclrapr (Anicndmcnl) Acl, 

1992 (~VCSI Bcn.Acr XVB or 1992). 
'Clausc (10) WAS li~bstituled by S. 2 OF the \VCSL Bcngal Pntrchayul (A~ncndment) Act, 

1983 (1Vcsr Elcn. Acr ll or 19x3). 
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' ( 1  la) "Gronr Sublru" means n body consisling of pcrsons regis- 
tered in thccIec~oral rolls penaining to a Grnllr declared as 
such under sub-scction (1) of section 3; 

' ( 1  L b) "Gmtti SuiisurT' means a body consisting of pcrsons regis- 
tered at any lime in the electoral rolls penaining to n con- 
sdlucncy of a Groal Pu~rchoyat delimiled for thc purpose 
of last preceding genefal elecrion to the Gra111 Porrcl~(~y!!'ol: 

' ( 1  lc) "hill arcas" has rhr! same meaning as in  the Darjecling 
Gorkha Hill Council Act, 1988; 

( 1 2 )  "KantrtlrlJiyaL~~~a" mcans [he Kon~~ad/iynksila of a S1110yee 
Snlrrifi of a Prtncl~nyar Sutsili elected under section 125 
or of a Srhojlec Sorrriri O F  a Zillu Purisi~ad elcc~ed under 
seclion 172, as the cast may be; 

? ( I  2n) "Malruktr~ta Parishod' means Ihc M u i r o h i ~ ~ ~ a  ParisIind for 
the sub-division of Siliguri in the dislrict of DarjeeIing con- 
slituted under scclion 185B; 

3(13) 4 ~ o 1 a a "  means an area defined, surveyed and recorded as 
such in the revenue record of a districr and referrcd to in  
clausc (g) of ardcle 243 of I he Consll~ution of India a s  the 
lowest unil of area for the purpose of public notificalion 
for specifying a village; 

' (13n)  "Municipnlity" means ao institution of self-government 
consliru~ed undcr article 2434 of the Cons~ilulion of 
India; 

(14) "notificalion" means ;I no~ificntion published in the Ofi- 
cia/ Gnzetrc; 

( I  5 )  "Nyaya Pntrchnya~" means u Nyrtyn Pu~lclrriyur consli tu red 
under secuon 5 1 ; 

$(15a) "office bearer" means thc Pradlran, Upa-Prndltan, 
Snbirapori, S u l ~ a k a - S p a t  i, Subhudliipar i or Salrakari- 
Sabhadlriprrri or any rwo or morc of them together; 

j(15b) "Panchayat" means an insrjt ution of "sel F-government 
constituted undcr article 2438 of the ConsBtution of In- 
dia], and includes Grotti P u ~ i c i ~ o y a ~  Puncl~ayot Sirmiti, 
Malrakrttrro Pnrishad or ZilId Parisl~rrd; 

'Originally clause (1 la) w z  i n m c d  by s. 2 of h c  IVcsr llcngal Pnrrclrapi (Arncndmcnt) 
Act. 1978 (1Vcsr Bcn. Acr X of 1978). Thcn ihc sarnc w a ~  subs~i~utcd by s. 2(b) of  rhc Wcsr 
Bengal Patlcl~njnr (Anrcndrncnl) Act, 1988(\VcstBen.Act XX OF 1988). Finally rhc prcscni 
clauses (I la), (1 I b) and (1 Ic) iucrc substi~urud forthc prcvious clause (I 1 4  by s. 3(I) oT~hc  
West Bcnpl Pu~tclruyur (Amcndmcnl)Acl, 1991 (\Vcsi Rcn. Act XVlllo11994). 

'Clausc (\?a) was inxnerl by s. Z(c) or Ihc \Y&\I Rcngal P u I ; c ~ I ~ ~ ~  (Amcndrnenr) Act, 
1988 (\Vesl Ucrl.Ac! XX o f  19SR). 

!Clause (13) was subsriturcd by s. 3(2) ofthc \Ycst Bcngal Po~~clrayflr (Amcndmcnt)Act, 
1994 (1Vcsr BCII. ACI XVlU of 19'11). 

'Clausc (I 3:~) was inscnrdby s. 2 ofrhc It1csl Bcngal Pttnclruyo~ (Anicndmcn1)Acl. 1W5 
(1Ver.t Bcn. Act 11 o f  1995). 

'Clauscr (153) and (15b) wcrc inscrrcd by s. 3(3) of thc IVcst Bcngal I'ar~clru~~~ar 
(A~ncndrncnt) Act. 1993 (Wcsl Ben.Ac~ XVIll o f  1994). 

"Thc w r d s  within the squmc bnclrcts were bubs~ilutcd Tor rhc wofd"sell-govcmmcn~" 
by 5 .  2( 1 )  01 the West Bcngl P<rrrrkayo~ (Arncndrnenl) Acl, 1997 (l!'cst Bcn. Aci XV or 
1997), 
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'(26A) "Stale Elcclion Commissioner" means [he S w e  Election I - .  ,. ,.. 

Com~l~issioncr referred to in sub-seclion ( 1) of section 3 of 
rhe Wesr Bengal S tiate Election Commission Act, 1994; ~ V ~ ~ l  Bcn. 

Acl VIll of '(26B) "State Government" means the Slale Government in [he lgg4. 
Departmen1 of  Panchayab and Rural Development; 

(27) "S~ate Planning Board" means the West Bengal State 
Planning Board estublished by lhe State Government; 

'(27A) "Sub-divisionaI Ofi~iccr" means an officer appoinred ;ls such 
by the State Govemmcnt, and includes an Additional Sub- 
divisional Officer having jurisdic~ion; 

(28) "suit" means n civil suit rriable by o Nyaya Potrclrayuf; 
(29) "Upa-Pradhotr" means an Ups-Pradf~nn of a Gronl 

Pa~iclrrrynt, clecred under section 9; 
(30) "ycu" means the year beginning on [he first day of April; 
(31) "Zillo Parishad' means n Zilla Parislrad of a dis~rict 

constiiu~rd under section 140. 

PART II 

GRAM PA NCHA YAT 

CHAPTER TI 

Constitulion of Grom Punclroyat 

Gmrrr. 3. ( 1 )  The Slate Government may, by notification, declare for the 
purposes of h i s  ACI any trrorrza or pan of n Illalrzd or group of contiguous 
rnavzas or parrs thcrcof to be a Granr: 

'Provided [hat any group of mu~t:a.~ or parts Lhereof, whcn [hey are 
not c~nliguous or have no common boundaries and are sepmled by an 
area to which  his Act does not ex tend or in rvhich the remaining secrions 
of this Act referred to in sub-sccdon (3) of section 1 have not come jnro 
force, rnay also be declared to be a Gram. 

(2) The nolificalion under sub-section ( 1  ) shall specify thc name of  
rhc Grout by rvhich il shall be known and shall specify the local limirs of 
such Gram. 

(3) Thc State Governmenr may, alter making such enquiry as i t  may 
think fil and a f c r  consulling thc views of the Gmm Panchayat or 
Pn~rcl~nyais concerned, by notification- 

(a) exclude from any Grarrr any area comprised therein; or 

'Clause (26A) \VX ilddtd by s. 3(5) of Ihc IIlcsl Bcngal P~nc11u~'uI (Amcndmenr) Act, 
1994 (\Vcsl Ben. Act XVlII or 1994), 

'Clausc (16B) wxq inscned by s. 2(2) orthc \Vcs( Bcngal Pf~rrcl~uyar (Arn~.nJmnl] Acl, 
1997 (\VcsL Ben. Acr XV or 1997), 

'Clausc (27A) war inscncd by s. 3(3) or rhr: \Vcvcsi B c n p l  P L T I I C I ~ ~ I  (Second Amcndmcnt) 
AcL. 1997 OVcsr Dcn. ACL XXIV or 1997). 

'This prnviso WLS inscncd by s. 3(3) ofrhc \VCSI Bcngal Pnrtcbnya~ (Arncndmcnt)Act. 
1983 (IVcsr Bcn. Acl I1 nT 1983). 
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includc in  any Grattr any area conliguous lo such Grutrr or 
scparnted by an area to which this Acl does not extend or in 
which the remaining sections of this Acl refirred to in sub- 
section (3) of section 1 have not come into force; or 

(c)  divide the area of a Grorrr so as 10 constitulc two or more 
Graras; or 

(d) unitc the area of two or more Gratrrs so as ro conslilule a 
single Grarn. 

4. (1) For every Grattl the State Government shall constiturc a Cmnr 

Grrrrrr Poncl~ayar bearing the name of the Gruttr. Pmclfu~u! 
and iis 
consii~urian. 

(2) Persons whosc names are included in the electonl roll :(prepared 
in accordance with such rules as may be made by the Srole Government 
in this bchalr,uld in force on such dare as thc Stnlc Elec~ion Commissioner 
may declare For the purpose of an eleclion] pertaining to {he arca 
comprised in the Gronl, shall elect by secret ballot at such time and in 
such manner as may be prescribed, from among thenisclvzs such number 
OF members '[no1 being less Lhan Five] or 4[mon: h n n  .thiny] '[as the pre- 
scribed nuthoriry may, having rcgord ro the number of voters in hi1 I arcas 
and other areas and in nccorda~lce with such rules as may be 
made in this behalf by the Srare Government, dererminc] " * * * * * *. 

'Clausc (b) or sub-scclion (3) ofsrciian 3 WLS substituted by s. 3(b) of  lhc \Vest Bengal 
Purrclraynr (Arncndrnenl) Acl,  1983 (Wcsl Bcn. Act [ I  of  1983). 

%c words "in force on the la<r dart ofnoniin~rions Tor P ~ t ~ c t ~ n p r  elccrion" wcrc 6rs1 
subsri~uled Ior rhe words "Cor llic rimc k i n g  in  forcc" by  s. 3 ofthe \Vcs~ Bcngal Pdnuhnjol 
(Amcndmcnr)Acl. L984 ( W C S ~  t3en.Acl XXXVn of 19#4).TIicrcar1cr. thc words within lhc 
squarc bnckcb were suhslilulcd Tor rlic words 'bf lhc \Vwr Bcngal Ixgislativc Asscn~bly in 
forcc on thc 1 ; ~ q l  dart of nominations lor 1'flrlclrm.al clcclinn" by s. 4(I)(;l) of  the Wcsl 
Bcn~al P<mcknja! (Arncndmenr) Acl, 1993 (iVcs.1 Bcn. Act XVIII or 1994). 

'The i ords  within rhc squarc bnckcls wcrc subsliturcd Tor ~ h c  words "no1 being l c ~ s  
than scvcn" by s. 4(a) of  thc IVccr Bcngal Punclrojar (Amcndmccl) Ac!. 1963 (Wcqt Elcn. 
Act I1 a1 1983). 

'Thc word?; wilhin rhc squm bnckcls were subsri~utcd for Ihe word< "marc than rwcnry- 
five" by S. 4(l)(b) or h c  Wcsl Bcngal I'arlcl~npr (Amzndmcnl) Acl. 1994 (Wcst Dcn. Acl 
XVLIl of  1994). 

Thc tords wirhin thc squilrc hnckcls urcm substiturd lor h c   words"^ may k kctcrmincd 
by rhc prcscribcd aulhnrity in  accordancc with such rules as may k rnndt: in  his bchall by 
thc Statc Govcmn~cnk" by s. 3(o) of [he \Vest Bengul Par~cliu~ut Anicnding Act. 1978 (\Vcsl 
Bcn. Act X of 1978). 

T h c  words ", and Ihc mzmhcn soclccicd shall lx rhc members olrhc G ~ U I I I  Pur~rl~a~ur" 
wcrc omirlcd by s. 3(1)(1) o[he Wcst Ocngal Pnrrcl1ayal (Amcndmen1)Act. 1992 (Wmt Bcn. 
Acl XV11011992). 
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'Provided that seats shall be rcserved for [he Scheduled Caslcs and I 1 :-: 
the Scheduled Tribes in a G r n r ~ ~  Potichayur, and thc number of  sears so I 

reserved shall bear, as nearly as may be and in the manner and in 
accordance with such rules as may be madc in this behalf by the State 
Governmcnr, thc same proportion lo [he total number of  seats in thai 
Gmrrr Prirrclmynt lo be tilled up by clcction as [he population of thc 
Schcdulcd Castes in that GI-am or o f  the Sclleduled Tribcs i n  [ha[ 
Grml~, as [he case may be, bcars ro the total populalion of [hat G r a r ~ ~  and 
such seats shall be subject 10 alIocation by rotnrion, in the manner 
prescribed, ro such different constiruencies having Scheduled Castes or 
Scheduled Tribcs pnpulation which b e a s  with t I ~ e  Loial population in 
thnt constiiucncy not less dian hnlr or the proporlion thal thc rota1 
Scheduled Castcs populalion or rhc Scheduled Tribes population in 
!ha[ Gram, as the case may be, bears with the total popula~ion in  hat 
Gra111: 

./ 
'Provided furihcr that not Iess lhan one-[hird of the total number of 

seats reserved for !he Scheduled Castes and [he Scheduled Tribes shall 
be rcse~ved for women belonging to the Scheduled Cxres or h c  Scheduled 
Tribes, as the case may be: 

lProvided also thnt not less than onc-[hid of the Iota1 number of 
sears, including [he seats reserved for rhe Scheduled Casles and [he 
Schcdulcd Tribes, in  a Grarrt Pat~clraya~ shall be reserved for womcn, 
and the constituencies for [hc seats so  reserved for wamen shnlI be 
determined by rotation, in such manner as may bc prescribed: 

'Provided also that no~wilhsranding anything contained in the 
rorcgoing provisions of this sub-sccrion ?* * * *. when the number 
or mcmbers to be elected lo a Grnr~r Patlchayat is delermined by ~ h c  
prcscribed authority or when sears are reserved for the Scheduled Cancs 
and [he Scheduled Tribes in a Granr Pa~lclrayar in h e  manner LS uforesuid, 
 he number of members so determined or rhe number of seats so rcsctvcd 
shall not be varied for lhrcc successive genera1 eleclions: 

'Provided also that no member of the Scheduled Castes or the 
Scheduled Tribes and no woman lor whom seats are reserved under this 
sub-seclion. shall, if cligible for election to a Gratrr Pa~lchayal, be 
disqualified for elccrinn to any sear noL so reserved. 

'Thehe pravizos wcrc inscncd by s. 3(1)(h) of the \VCSI Ucngnl IJ~,rclrrlja! (Ariicndnicnl) 
Act. 1992 (Wui  Ecn. Acl XVIl or 1992). 

-The words "or clscwhcrc ill this Acr" ivcre orni~rcd by s. 3[a) 01 thc !Val Bcngal 
Pntirlrrryul (Amendment) Acr. 1997 (Wcsl Bcn. Act XV or 1997). 
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'Provided also lhal [he Slate Election Comrnissioncr may, a1 any 
I, lime, lac reasons la be recorded in wri~ing ?[, by order, direct the prescribed 

aulhority to rnakc lresh delermination] O F  the number of members of a 
Grot11 Patichayat or lresh reservation on rotation of h e  number of seals 
on such Gram Panclrayut and, on such order being issued by ihe Slale 
Election Commissioner, the delemination of the number of members 
'[or the number of seals 10 be reserved or the sequcnce of rotalion of 
reservation of seals or any combination of them as may be specified in 
such order] shall nor be varied for j[rhe next] three successive general 
elections: 

'Provided also that the provisions Tor reservation of seats for he Sched- 
uled Castes and the Scheduled Tribes shall cease to have effect on the 
expiry of the period specified in aflicle 334 of Ihc Constitulion of India. 

5(2A) Thc Granr Pancfraya~ shall consist of thc following members t  
(i) members elected under sub-section (2); 

(ii) members of the Pot~cllayaf Satrriti, no1 being Sabhapari or 
Sulmkari-Sabl~apari, elcclcd therelo from the constituency 
comprising any parl of lhe Gmm. 

(3) For Ihe convenience of the elcction the prescribed authority shall. 
in accordance with such rules as may bc madc in this-behalf by the Stale 
Government,- 

(a) divide the area of a Gra111 i n ~ o  conslituencies 6* * * on 
the basis of  numbcr of members of Grattr Patlclrayat 
determined under sub-section (2); 

(b) allocate to each such constituency seats, '[not exceeding two,] 
on [he basis of electorale of [he Gronr: 

Trovided (hat such division inlo consrituencies and such 
allocation of seats shall be made in such manner hat  [he 
ratio belwccn the populalion of the Gram and the number of 
seats in the Graw Parrcf~aya~ shall, so far as praclicable, be 
the same in any Gram Pancfraya~. 

'These iwo provisos wcrc inserred by s. 4(1)(c) o i  thc Wcsl Bengal Pancl~ayul 
(Amtndmcnr)Act, 19'94 p V ~ i r  Ben.Acl XVIll of 1994). 

%c word< wiihin Ihcsquvc bnckcrs wcresubstitutcd for rhc wonLF"md by no~ification, 
ordcr rcsh  dcrcrminulion" by s. 3(b)ii) or thc Wut Bcngal Pdnclrapl (Amcndmcnl) Act, 
1997 (Wt\.rr Bcn. Acr XV or 1997). 

'\Vords wilhin the qwrc. bnckca wcrc substirurcd Tor the words "nnd the reservation of 
Ihc number oTrca~?'' by s. 4 af h c  West Bengal PnrrcbajuI (Second Amcndmcnt) Acl, 1997 
(Wcst Bcn.Act XXlVoT 1991). 

'Thc w& wilhin Ihc s q u m  bnckers werc inseflcd by s. 3(b)(ii) or thc Wcst Bcngal 
Panchoyrr~ (Amcndmcnl)Acl. 1997 (WWI Ben. Act XV or 1997). 

'Subscc~ion (2A) was inscncd by s. ?(2) or the IV'et Bengal PancI~~~,rar (Amendment) 
Act, 1992 (Wcsl Ben. Act XVll  of 1992). 

T h e  words ", no1 bcing lcss than rhrcc or morc than rourreen," wcrc omirrcd by 
s.4(b)(i) of h e  West Bcngal IJnrrclru~t (Amcndmcnr) Act, 1983 (Wcsr Bcn.Act 11 ol1983). 

? h e  w o d ~  within thc squmc brnckers wcrc subsri~ured Tor the words "not cxcccding 
h," by s. 4(b)(ii). ibid. 

T h i s  pmvizu wm added by s. 4(2) or thc West Bengal Panchujuf (Arncndrncn~) Act. 
1994 (Wcsr Ben. Act XVln of 1994). 
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(4) Every Grallj Po~rcf~ayat constitured under [his section shall 
?* * * * * * be notified in [he OlJcial Gazetic and shall come into 
office wirh effect from the dare of its firs1 meeting in which a quorum 
i s  present. 

(5) Every Graft) Poriclrayat shal l  be a body corporate having 
perpetual succession and n conlmon seal and shall, by ils corporare name, 
sue and be sued. 

. - Ekc~oT 5. (1) When an area is excIuded from a Cra~rr under clause [a) of 
nlrcnlion or 
lhc arcaora sub-section, (3) of section 3, such area shall, as from the date of the 
Grorrr. nolification referred lo in rhnl sub-seclion, cease 10 be subject ro thc 

jurisdicrion of the Gratt~ Par~c l ra~ar  of that Gratt~ and, unless [he 
State Government orherwise dire'ct;, to the rules. orders, directions 
and norifications in force herein. 

(2) When an area is included in a Granr undcr clause (b) of  sub- 
sec~ian (3) of scction 3, the Granr Pr~nchayat for that Crattr shall, as 
from the dale of the nolification referred to in rhat sub-seclion, have 
jurisdiction over such area and, unIess the S a l e  Government othenvisc 
directs, all rules, orders, direcrions and norifications in force in that 
Grat?r shall apply to the area so included. 

'(3) When the area of any Gram is divided under clause (c) of sub- 
section (3) of seciion 3 so as to consulu~e two or more Grams, there 
shall be reconstitution of the Gra~n Putrcf~ayat for the newly conslituled 
Grottrs in accordance with the provisions of this Act, m d  the Gratrr 
Panchayur af rhc Grair~ so divided shall, as from the date of coming 
into office O F  the newly consliruted Grun~%ncltayu~s. ceue to exisl. 

'(4) When the areas of rwo or more Grat t~s  arc united under 
clause (d) of sub-section (3) of section 3 so to consti~ute a single 
Grotlt, there shal I be reconstiiu tion of the Gratll Patrclruyat for the newIy 
constituted Gralli in accordance with rhe provisions of this ACI, and the 
Craw Parlclroynrs of the Gra~lls so united shall, as from the date of 
corning into office of (he newly constimted Gram Panclroyor, cease to 
exist. 

'Sub-scclion (3A) was inscrted by s. 3(b) of the Wt'csl Beogal Pflnc/taynt Amending 
Act, 1978 (We51 Ben. Acr X or 1978) and thercafler il waq ornirrcd by 5. 4(c) or the Wcsl 
Bcngal Prmclrayor (Amcndmen~) Act. 1983 (Wcsi Bcn.AclII of 1983). 

T h e  words and figures ". notwirhs~anding anything conlained in scciion 210," wcrc 
fitst inncrtcd by s. 3(c) o r  ~ h c  iVcsr Bcngal Pnt~cbn).ui Amending hcl ,  1978 (tvcsl Bcn. 
Ac l  X or 1978). Thcrcaltcr. rhosc words and figurcs wcrc omirrcd by s. 4(3) of thc Wcst, 
Bcngal Pnnchnyar (Amcndmcnl) ACI, 1994 (\Vest Bcn. Acl XVIII or 1994). 

'Sub-seclion (3) was substiluled by s. 5(a) o f  the Wcs~Bcngal Palicho~or (Amcndrncnl) 
Act, kg83 (West Ben. Act I1 or 1983). 

'Sub-sccrion (4) was subsrituted by s. 5(b), ibid. 
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(5) When under sub-section (3) of seclion 3 any area is excluded 
vz from, or included in, a Grain, or a Grorll is dividcd so as to consti~utc 

IWO or more Grnmis, or ~ w o  or more Gra~r~s  are uniled lo constitute a 
single Gram, the properties, runds and 1inbiIiries 01 the Grotrl Pu~lcl~uyar 
or Patrcfrayots affected by such reorganisurion shall vesl in such Gra111 
Ponclrayat or Pandrayars, and in accordance with such allocation, as 
may bc delemined by ordcr in wiling by the prescribed aulhoriry, and 
such determination shall be final. 

(6) An ordcr made under sub-section (5) may conlain such supplc- 
mental, incidenral and conscqucn~ial provisions as may be necessary lo 
give effect to such reorganisation. 

'Explanarion.--For the purpose of reconslitu~ion o f  the Grr~rtr 
Pandruyar alter division referred lo in sub-seclion (3) or after unificarjan 
referred to in sub-section (4),- 

(a) i t  shall not be necessary to hold general clection to the 
ncwly consticured Gratn Par~clrayat or Gmt11 Pat~cl~ayaa 
when the terms of office of the members of the former 
G r a l ~ ~  Pn~~cf~uyuyars within the scope and meaning of sub- 
section (1) of scction 7, do not expire; and 

(b) such members having uncxpircd terms of o f i ce  shall bc 
declared by the S!nrc Governrnenr or such authority as may 
be empowered, by order, by the Statc Government in this 
behalf, by notification in the Oficinl Cazeue, as members 
to the newly conshtuted Gral~i Par~clzayar h a t  comprises 
[hc constituencies, wholly or  in pan,  from which such 
members were clected to h e  former Gram Pat~cl~aj~ars and 
any such member shall hold oFfice in (hc ncwry constiruted 
Cranr Pancliayar lor the unexpired portion ofthe rerm of his 
ofice. 

6. (1) If, at any time, rhe whole of the area of a Grrrrtr is included Ei rcc~o l  

in a rnunicipalily '(by s notificurion undcr any law for ihc time being in ~!!~f~~~' 
force or in an area under rhc outhoriry ofl a Town Cornmiuee or  a thcrcolin 

Canlonrnent, the Grorn Panclloyar concerned shall cease to exisr '[within i,","nicipaliLyn 

six months from the date of the notification or wilh effecl from such dare 
as may be specified in the norificarion or with effect from h e  date on 
which elections 10 the newly cons!itu[cd body are completed, whichever 

- 

'This"Erp1unufiorr"w~s added by s. d of the \Vwt Bcngal Punclroynr {Arncndmrnl) Acl. 
1997 (War  Bcn. Aci XV  01 1997). 

%c words within rhc squnrc bnckeLq wcrt substituted lor Ihc words, figures a d  lellcf 
",or in an arc~constiluted as a nolified areid undcr rtclion 931% otlhcBcngal Municip~! Act. 
1932, or in an arca under the authority ora Municipal Corpon~ion." by s. 3(a) of the \Vat 
Bcngal Panchaj~r  (Arnendmen~) Acl, 1995 fivcsl Bcn. ACI I1  or 1995). 

'7%~ words within thc squarc bnckels were inscned by a. 3(b). ibid. 
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is earlier,] and the properlies, funds and other assets vestcd in such 
Gruttz Paschayat and all the rights and liabilities OF such Gram 
Par~clrayr~r shnil vcsr in and devolve on the Comn~issioncrs of the 
Municipalily I *  * * * * or on the Town Cornmiltee or on [he 
Cantonment Authoriry, as the case may be, '[in accordance wilh the 
orders of the prescribed authorily. The persons crnployed under such 
Grnrrt Pfl~lchdyar shall, '(with effect from thcdarc on which the Gram 
Parrclraynr ceases to exist,) be deemcd to bc employed by the 
Municipaliry 4* * * " * or the Town Commilrce or [he 
Canlonment Aulhoriry, as the case may be, on terms and condilions 
not being less ndvantagcous ~ h a n  what they werc  entitled LO 

immediately before such inclusion.] 

72) If, a1 any time, a part of (he area of n Grarrr is incIuded in a 
Municipality by  n notification under any law for [he rime being in 
force or i n  a11 area under the authorily of a Town Committee or a 
Can~onmenl, the area of the Crorrr shall be deemed to have been 
reduced lo the extent of the part so included in such Municipality or 
undcr the aulhoriiy of such Tvwtl Committee or Cantonment an expiry 
of six months from the date of [he nolification or wilh effecl from 
such date as may be specified in [he nolificalion or with effect from 
Lhe date on which eIeclion to the newly cons~itured body from [he 
arcn'so included are corrlpleted, whichever i s  earlier and the 
properties, funds and Iiabililies of the Gram Pancl~oyat in respect of 
the part so included shall vest in  and devolve on [he Municipalily, 
Town Committee or Canlonrnen t Aurhorily, as the case may be, in 
nccordancc with  such allocations as may be determined by the 
prescribed authorily and such dcterrnination shall bc final and, 
unless the Sralc Governmenl otherwise directs, all ruIes, orders, 
dircctions and notifications i n  force in lhe arcs under Ihe auihoriiy 
uf lltc Municipality, Town Commitlee or Canlonmenl, as the 
case may be. shall  apply lo (he part of the area of [he Grattr so 
included. 

'The words "or the notificd arcit authonry ar on rhc Municipal Coqmnrion" wcrc 
orni~~cd by s. 3[c) or fhc Wtcl Bengal Po'or~cl~a~~r (Amcndmcnl)Acl, 1995 (\Vest Bcn. Act U 
of 1995). 

%c wards within Ihcsquarc bmkcls w c ~ i n s c n c d  by s. 4 orlhc Wcs1 Bengd Panclru)~af 
(Amcndmcnr) Act, 1984 (JVcst Bcn. Act XXXVll of 1984). 

%c words wirhin Ihc f i s t  br~ckcrs wcre subslilured for the words "wirhciTwt horn dic 
dalc or such inclusion," by s. 3rd) or  he Wcsl Bcngal Pnnrlfoyul (Amcndrnen1)Acl, 1995 
(WCSI Ben. ACL 11 of 1995). 

T h e  words "or thc nolificdnrea authorily or Lhc Municipal Corpontion" werc omii~cd 
by s. 3(c). ihid. 

'Sub-sccrion (2) w a ~  substituted Tor thc original by s. 5 orlhc IYcrI Bengal Pnr~clmyot 
(Amendmcnl) Acl, 1997 (Wcst Ben. Acr XV ~f 1997). 
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%A. ( I )  If the Slate Government is of opinion that 1ht whole or any ~ o n s ~ i i u t i ~ n  . . .. . 
I -  . 

1: part of the arca of a Municipali~y has changed its chancrer and should OfGru"' . . 
Pnnrltajot constitutc one or more GI.U~II Patlchayats, the Stne  Government may, by 

notification, aircr previous publicarion of [he draft of the noliiicalion in  whoIcorparl 
thc Oficial Gazertt:- 0 r ~ ~ 3  or 

Municiplily. 
(a) include such area in an existing Grar11 P(1rrcl1ayor to be 

specified in [he norificalion, or 
(b) consti~ure one or more Grattl Pa~~chayafs in such area: 

Provided [hat the drilfi of the notification shall also be published in 
at least two local newspapers published From any place within the disUict 
in which the arca of ~tle Municipalily is situated, inviting objections and 
sugges~ions within a period of two months from [he date of such 
publicntion, and any objection or suggestion which may be reccivcd, 
shall be considered by such nurborily as ]nay be appoin~ed by the Slate 
Government in this bchalf, within three months from the dare of such 
publication, after giving rhr: persons concerned an oppodunity of being 
heard. 

(2) Wirhin s i x  monrhs from [he dare of publication of fie notification 
under sub-section (I). elections shall be held 10 h e  Grar?~ Panclmq-ar 
from the area specified iu the nolificatian and, with effec~ from !he dale 
of completion of such elecrions, rhe area shall be deemed 10 be included 
in the Grarrr Pancf~uyar so specified or so consrituted. as the case may 
be, and the Municipality in the area so notified shall cease ro exist: 

Provided that if such area or any part hereof constitutes under any 
law for the lime being in force one or more constituencies of a Pancl~ayot 
San~iri or Zillu Parishad or of [he Maf~okrrrna Parisflud, elections to h a t  
Pa~lchayat Satttiri or Zillu Parishad or to [he Mulrakritr~a ParisJtud, a s  
h e  case may be, from such constiruency or constiluencics shall be held 
simul(aneous1y with I ~ C  cleciions lo the Gram Paricfrayar: 

Provided funher that ir such area carmot conslilute one or more 
constiluencies of a Panclrayar Sonziri or Zilln Parishad or of the 
Ma11aA.rirrra Parisflorl, the ilrca shall be included in a contiguous 
constituency and no election shall be held from that constituency lo [he 
Panchayat Sotaiti or the Zilla Parisl~ad or [he Mahakr~ma Pariil~od, as 
the case may he, during the unexpired term of the members of such body 
holding office at ihal dme. 

(3) Witheffea hornhedaleon whichLhearea~domaidisincluded 
in a Gram Po~lclfoynl.- 

(a) h e  praperties, funds and liabilities of the Municipality in 
respect of the area so included, shall vest in and devolve on 
the Grotrr Pnrrcfrayar, thc Pflncl~oyat  Sanliri, the Zilla 
ParisI~ud or Ilic Mnlrak~mra Parisllad in accordance wilh 
sudl allocation as may be delcrmined by the pr~scribed 
authority, and 

'Section 6A was inscrlcd by s. 4 or ~ h c  Wcsr Benpal P ~ I I C ~ U J ' U I  (Amcndmcnl) 
Act. 1995 (WC~I ~ c n .  A C ~  I l o r  1995). 
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(b) the persons among those employed by [hc Municipality I . .  !:-. --;- 

in rcspect of [he a r e ~ ~  so included shall be deemed to be , .  . 

employcd by ~ h c  Gruml Porrcilayar, the Pnrlchaynr 
Satrriri, the Z i l h  Pnrishod or the Mulrakrrnzn Prrrislzod 
in accordancc with such alloca~ion as may be detcr- 
mined by [he prescribed au[horiry. 

'7. (1) The members of a Grrrnr Purrchayar shall, subjecl to the 
provisions of sccrions I 1  and 21 3A, hold office for a period of five 
years from rhz date appoinred lor its firs[ meeting and no longer. 

(2 )  Therc shall be hcld a general election for [he conslilution ofa  
Grulli Par~cltnjlnr within a period not exceeding fivc years from [he 
dale of the previous general clection held for 1ha1 Gram Pancltaynr: 

Provided that if the first meeting o i  the newly-formed G r a ~ t ~  
Panclruyar canno[ be held bcFore rhc expiry of the period of five years 
under sub-section (I), [he Sale  Government may, by order, appoint 
any aurhori~y, person or persons to exercise and perform, subject to 
such conditions 0s may be specified in [he order, [he powers and 
functions of [lie Grotrr P a r r c l ~ a ~ a ~  undcr this Act or any other law for 
the rime being in Force. for a period not exceeding [hree months or 
until lhc date on which such first rnccting of the newly-formed Gratrr 
Po~lchayar is held, whichever i s  earlier. 

7 A .  (General election ro Gram Panchayats.)-Onrirted Ily s. 6 
of rlre \Vest Bellgal Panchayat (Anretrdrrten~) Act, 1994 (West Ben. Act 
xvirz ~ f 1 9 9 4 ) .  

8, Subject to the provisions contained in sections 93 and 97, a 
person shall not bc qualified to be a member of a Grum Panchuyat, 
i f- 

(a) he is a rnernbcr of I***  any municipal authorily 
constiiu~cd under any of 1heAcrs referred to in sub-seclion 
(2) of section 1 ; or 

4(b) he is  in [he service OF the Ccntral or the State Government 
or a Granr Pancfruyaf or a Panchuyat Sanriti '[or a Zillu 
Parisitad or the Makakurna Parishad or the Council;] 

'Scc~ion 7 was subslirurcd by s. 5 of ~ h c  Wesr Ilcngnl Pnr~cliaynr (Arncndrncnl) 
Acr. 1991 (IVcs! Bcn. Acr XVlIT of  1994). Prior ro this subsri~ulion, the words "five 
ycars" rvcrc substi~uicd ror Ihe words "lour ycars" in sub-scclions (I) and (2) and in 
111c pruuiso. by SS. 2(a), Z(b)(i) and 2(b)(ii). rcspccli vely, 01 rhc West B c n ~ a l  Ponclmo~dr 
(Sccond Ancndmcnt) Act. 1982 (\Vest Bcn. Act XI1 of  1982}.Thcre;lircr sub-scc~ion 
( 1 ) was subsli tuled by s. 2 or rhc Wccsl Rcngal Pa~~clrnyur (Second Arnzndrncnr) Act, 
1983 (IVcst Bcn. Ac1 X V I l l  of 1983). 

:Scc~ion 7A w;ls Lrst inserted by s. 4 or rlic \Vest Bengal Po~rcl~nynr (Amcndmcn~) 
Acr. 1931, (\Vest Ben. Act X V I I  of 1992). Thercaflcr, the scction was omirrcd by 5. 6 
of thc Wcsl Bengal Puncbayor{~\mcndmcnt)Ac\, 19'14 (\Vcsl Rcn.Act XVll l  of 1944). 

'Thc words "a ~Vynyu P o n c f ~ a ~ a r  ar a Putrclrrr~a! Sarrriri or a Zilla Porishad or DT' 
wrrc o n ~ i ~ ~ c d  by s. 5(4 of rhc JVcsr Bcngnl Porrcbny~~ (Amcndmcnr)Acl, 1984 (Wcsl 
Bcn. ACI XXXVII or 1453). 

'Clnusc (b )  was subsliroicd by s. 2 01 thc Wesl Bcngal Porrclrayar (Amcndnicnr) 
Acr. 1985 (Wcst Bcn. Act VI of 1985). Prior to lhis substirurion the words ", or ~eccivcs 
rcmuncration from," wcru umiucd by 3.  5(b) DT thc W c s ~  Bcngal Pu~~chujar  
(Amcndn~cnt) ACI, 19R4 (Wcsl Bcn. Act XXXVlI of 1984). 

'Thc words within rlic squarc brackets wcrc suhslilulcd Car lhc words "or n Zillo 
I'nrishurl:" b y  5 .  3(a) or thc \Vccsr Bcngal Poricl~nyar (Amcndmcnt) Acl. 1988 (\Vesr 
Bcn, ACI XX 01 1988). 
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and for the purposes of this clause, ir is hereby declarcd 
9: that P person in the service of any undertaking of the 

Cen~ral or the Slate Governmenl or any stalulory bady 
or Corporalion or  any public or Government company 
OF any local aulhority or any co-operative society or any 
banking compauy or any university or any Government 
sponsored insriturion o r  any educational  or  other 
institution or  undertaking or body receiving any aid 
from the Government by way of gram or othcrwise or a 
pcrson not under the rule-making-authorily of the Ccntral 
or  thc Slate Government or a person receiving any  
r emunera l ion  f rom any under taking o r  body or  
organisarion or association of persons as the 'employee 
or  being i n  the service of such undertaking or body or 
organisation or association of persons out of funds 
provided or grams made or aids given by the.Ccntra1 or 
the S ~ a l e  Government, shall not bc deemed to be in the 
scrvice of  he Cenlral or the Stale govern men^; or 

(c) he has, directly or indirectly by himself w by his partner 
or employer or an employee, any share or inlerest in any 
conlract with, by or on behaIf of, the Gram Par~cl~ayaf,  
or  the Pat~clrayat So~si t i  oi   he Block comprising [he 
Gratlt concerned, '[or the ZilIa Parishad of thc dislricl, 
or  [he Mafrok~own Purisl~ad, or  the Council:] 

Providcd that no person shall be decmed ro be 
disqualified for being elected a member of a Grorrr 
Pat~chuyar by reason only of his having a share or intcrest 
in any public company as defined in [he Companies Act, 
1956, which conlracts with or  is employed by [he Grant 
Pancfraya~ or Poncf~ayut Sanliri of the Block comprising 
the G r n n ~  '[or the Zillo Purisfrad of the district or the 
Malrakrrnla Parisliud or the Council;] or 

(d) he has been dismissed from the service of the Central or 
n Slate Governrnen~ or a local aulhority or a co-operalive 
sociery, or a Government company or a corporation 
owned or  controlled by the Cen~ral  or II  S1a1e Governmcnr 
for misconduct invoIving moral turpitude and five years 
have not elapsed from the dale of such dismissal; or  

(e) h e  has been adjudged by a competent court ro be of 
unsound mind; or 

(f) he is an undischarged insolvenl; or 

'Thc words within thc squarc brnckcts were subslirurcd Tor thc words "or the Zillu 
Parbbad orthc dislric~:.. by s. 3 (b ) ( i )  or thc Wcsr Bcngill Panrl~ayor (AmendmenL)Act. 
198B (Wcsr Ben. Act XX or 1988). 

The words within thcsquare brackcts wcrc subsrirulcd for rhc words "or thcZilla 
PurislraJ or the dislrici:" by s. 3(b)(ii), ibid. 
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(g) he being a discharged insolvenr has not obtained from 
the court a certifica~e that his insolvency was caused by 
misforlune without any misconduct on his  pan; or 

[ ( h )  ( i )  he has been convicted by a courl- 
(A) of an oilence involv ing moral turpiiude 

punishable with imprisonment for a period of 
mom than six months, or 

(B) of an offcnce under Chapter IXA of the Indian 45 or 1860. . 

Penal Code, or 
(C) undcr section 3 or seciian 9 of the Wcst Bengal ~VCSI ncn. 

Local Bodies (Electoral Offences  and 
?;;:or Miscellaneous Provisions) Act, 1952 and fivc 

years have not etapsed from the date of [he 
expiration of the sentence; or 

( i i )  he is disqualified for the purpose of election LO 

the Sta le  Legjslnture under the provisions of 
Chapter 111 of Parl II of  the Representation OF the 4301 1951. 

Pcople Acl, 195 1 ; or 
'(i) he has not attained the age of twen~y-one years on the 

date fixed for the scruriny of nominations for any eleclion: 
or 

'Cj) he has been convicted under seclion 9A at any lime during 
the last ten years; or 

'(k) he has been convicted under section IS9 a1 any time 
during the las~ Len years; or 

?(1) he has bcen surcharged or charged undcr secrion 192 at 
any time during [he last ten years; or 

'(m) he has been removed under section 2 13 at any time during 
the period of Iast five years. 

. . . . 

Pmdlrnrr 9. ( 1 )  Every Gra111 Partclrayot shall, at its first meeting nt which 
and Ups. 
Prodborr. a quorum i s  present, elecl, in the prescribed manner, one of i ~ s  

members to bc the Pradl~an and another member lo be the Upa- 
Pradlrlr~r of  he Grunz Panchaynr: 

-IProvidcd [ha( the members referred to in clause (ii)  of sub- 
section (2A) of scclion 4-'[shall neilher parlicipate in, nor be eligible 
for such election]: 

'Clausc (h) W ~ S  substilutcd Tor thc original clause by s. 6 of  the Wesl Bcngal 
P U I I L ' I I U ~ U I  (Amcndmcnr) Acr. 1997 (Wcst Bcn. Acr XV ol 1997). Prior lo rhis 
subskiiulion the words "cxpir~lion of the hcntcncc; or'' wcrc substiruted for thc words 
"expirarion of rhc scnrencc." hy s. 7(1) of thc Wen Llcligat Pa~rcbrryu: (Amcndmcnr) 
Act, 1994 (Wcrr Bcn. Act XVlII of 1994). 

:Clai~scs ( i )  to (m) were inscrred by s. 7(2). ibid. 
'This proviso was ~ d & d  by s. 5 o r  the \Vcsi Bcngal Pancirogor (An~cndrncnr) Act. 

1992 (IVesl Bcn. Acl  XV I I  or 1992). 
'This words wirhin the squatt  hrilckcls lvcrc subsritutcd for thc words "shall not 

bc cligiblc for such clccrion." by s.8(l)(a) ofthc WCSI B e n ~ a f  Puncfmnj.nt (hmendmenr) 
Acl, 1994 (JVcsr Bcn. AFI XVIIi O T  1991). 



The Wes~ Bengol Panchayat ACI, 1973. 

XLI of 1973.1 

(Pan If.--Gnm Panchayat.--Clmpfer 11.-Corlsri~uriort oJ 
Gram P a n c h a y a ~ S e c r i o ~ l  9.) 

'Provided further lhal subject to such rules as may be made in 
[his behalf by the Srare Governmenl, a member shall nor be eligible 
for such election unless he declares in writing that on being etecled, 
h e  shall be  a wholelime functionary of his office and t h a ~  during the 
period for which he holds or is due to hold such office, he shall not 
hold uny office of profit unlcss he has obtaincd leave of absence from 
his place of employment o r  shall no[ carry on or be associated with 
any business, profession o r  calling in  such manner that shall or is 
likely to interfere with due exercise of his powers, performance of 
his functions or due discharge of his dutics: 

>[Provided also] that subjecl to such rules as may be made by the 

State Government in this behalf, the offices of the  Pradltan and tbe 
Upa-Pradhan shall be reserved for the Scheduled Castcs and the 
Scheduled Tribes in such manner thar rhe number of offices so rescrved 
al the l ime of any general eleclion shall bcar, as nearly as may be, the 
same proportion lo the total number of  such offices within a district 
as  he population of the Scheduled Casles Dr rhe Scheduled Tribes, as 
thc case may be, in all the Blocks within such district taken iogether 
bears with the lola1 popuIation in the same area, and such offices 
shall be subjcct to allocation by rotation in Ihe manner prescribed: 

2Provided also [hat the oflices. of the Pradlllran and the Upa- 
Prudl~an in any Grani Pancliayur having the Scheduled Castes or  [he 
Scheduled Tribes population. 3s the case may be, constituting not 
more than five per cent of the total populalion in the Graw. shall not 

r 
be considered For allocation by rotatjon: 

2Provided also that in [he event  of t h e  number  of Granrs 
having the Scheduled Casles or the Scheduled Tribes population 
constituring more than Five per cenl of the total population, failing 
shon of the number of the offices of the Prodfran and the Upa-Pradlzan 
required for reservation in a district, rhe State Election Commissioner 

- 

'This proviso was added by s. 7(a](i) o f  thc Wcst Dengal Pn,rcIroyof (Arncndmcnl) 
Acl. lYY7 (West Ben.  Acr X V  or 1997). 

'Firsrly these provisos rvcrc addcd by s. S(l)(b) oi the West Bengal Pancllayar 
(Arnendmcnt) Acl. 1994 (\Vest Bcn. Acl XVIII o i  1994).Thetcafrcr, thc words within 
lhc squarc brackcrs wcrc subsritured for thc words "Providcd furlher" by s. 7(a)(ii)  ~i 
the WCSI Bcngal Purrcl~oyar (Amcndrncnl) Acl, 1997 (Wcst Ben. ACI XV of 1997). 
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may, by order, include, Tor the purpose of reservalion. other such 
offices of the Pradllarr and the Upa-Pradfrat~ beginning from Ihe 
Crorri having higher proporlion of [he ScheduIcd Castes or [he 
Scheduled Tribes, as  the case may be. until the total number of scals 
required for rcscrvation i s  oblaincd: 

'Provided also t h a ~  in a district, determination of the offices of 
the Pradl~an reserved for the Scheduled Castes, thc Scheduled Tribes 
and women shall precede such determination of Ihe offices of the 
Upa-Pradkan: 

'Provided also  hat if, for any terrn of election (hereinafier referred 
10 i n  this proviso as the said term of election), the office of the 
Pradlrarr in a Grumr Panchuyut is reserved for any category of persons 
in accordance with [he rules in force, the ofri~e of the Upa-Pradl~on 
in that Grarrr Panchayar shall not be reserved far the said term of 
election for any category, and if, i n  accordance wi th  the rules 
applicable to the office of the Upa-Prudl~an, such office i s  required 
to be reserved for the said lerm OF election, such rcserva~ion for the 
same calegory shall be made i n  another office of thc Upa-Pradftaa 
wi~hin  the district i n  the manner prescribed, kceping the total number 
of offices so reservcd for the said terrn of eleclion equal lo thc number 
of s u c h  offices required to hc reserved in accordance wilh the  rules 
in force: 

'Provided also that when in  any Lerm of election, an office of the 
Upa-Pradl~on is not reserved on the ground that the corresponding 
ofhce of rhc Pradl~an is rrservcd in rhe manner prcscr8ed, such 
office of the Upa-PrudJ~ar~ no1 reserved on [he ground as aforesaid, 
shall: be eligible for consideralion for reservation during [he next 
Lerm of election in the manncr prescribed: 

2Pro~ided also that not less than one-lhird of the total nurnbcr of 
[he aflices of the Prudlratr and the Upa-Pradlran reserved for lhe 
Scheduled Castes and the Scheduled Tribes in a district, shall be 
reservcd by rolarion for ihc women belonging to the Scheduled Casles 
or the Scheduled Tribes, as the case may be: 

'These provisos wcrc acklcd by s. 5 or the Wcst Bengal Par~clrayar (Sccand 
Arncndrncnl)Acl, 1997 (West Dcn. Acl XXIV of 1997). 

'See fool-nore 2 on pngc 533, ante.  



The Wesr Betigal Panchayat Acr, 1973. 

(Parr If.-Gram Panchayat.-Cl~rrpter If.-Coruri~rrtiotr of 
Gram Panchaya1.-4rctio11 9.) 

'Provided also that no1 less than one-third of the total number of 
.:: ofiic~q of Ihe Pradlzar~ and the Upa-Prodl~on in n dislricl including Ihe 

offices reserved for the Scheduled Casles and the Scheduled Tribes, shall 
be reserved for the women. and the offices so reserved shall be dctcmined 
by rotation in such manner as may be prescribed: 

[Provided also that nolwithslanding anything con~ained i n   he 
foregoing provisions of this sub-secrion or elsewhere in [his Act, the 
principle of rotation for !he purpose of reservation of offices under this 
sub-section shall commence from the first gcncral cleclions to be held 

Wcsi Ben. a f~e r  the coming into forcc of section 8 of h e  West Bengal Panclrayor 
XVt" (Amendrncn~) Acl, 1994. and the rosler far reservation by rotation shall 1994. 

continue For every threc successive terms for the compIete rotation 
unless h c  Stare ~ lec l ion  Commissioner, for reasons to be rccordcd in 
writing and by no~ification, directs fresh commencement of the ratation 
a1 any stage excluding one or more t c m s  from [he operation of the 
ro~adon: 

'Provjded also that no mcmbcr of the Scheduled Casles or the 
Scheduled Tribes and no woman. for whom h e  offices are reserved 
undcr this sub-secrion, shall, if eligible for the office of the Pr~dllan or 
h e  Upa-Prudfrarr, bedisqualified for elec~ion 10 any office not so reserved: 

'Provided aIso t h a ~  the provisions for reservation of  the offices of 
the Pmrlliaw and Ihe Upa-Pradliatl For the Scheduled Castes and the 
Scheduled Tribes shall cease to have effect on rhc expiry of [he period 
specified in arliclc 334 oi ihe Consritulion of India. 

(2) Thc meeling to be held under sub-seclion (1) shall be convened 
by the prescribed authority in the prescribed manner. 

( 3 )  The Prudllratr and the Upa-Prudl~arl shall, subject to the provisions 
of seclion 12 and to their conlinuing as members, hold office for a period 
of 2[five years]. 

3* * * * * * 
(4) When- 

(a) h e  office of the Prarlharr falls vacant by reason of death. 
mignation, rcmoval or otherwise, or 

(b) h e  ~radhal i  is, by reason of leave, illness or other cause, 
temporarily unable !o act, 

[he Upcr-Pradliarl shall excrcisc [he powers, perrorm h e  Functions and 
discharge the duties OF the Pradf~an unlil a new Ptadlran is elected and 
assumes office or  until the Pradlran resumes his duties, as the case may 
be. 

( 5 )  Whcn- 
(a) Ihe office of the Uya-Pradltan falls vacant by reason of 

death, resignation, removal or otherwise, or 
(b) the Upa-Pradl~a~f is, by reasan of leave, illness or other 

cause, temporarily unable to act, 

'Src fwr-nore 2 on p a p  533, alrre. 
T h e  rvords wilhin rhc squarc bnckcrs wcrc substiturcd for the words "four yean" by 

s. 3 of rhc Wcsl Bcngal I'a~~clrnnyo: (Second Arncndmcnl) Act, 1982 (Wcsl Bcn. Acl XU 
of 1982). 

'Proviso ro sub-xc~ion (3) was omirled by s, 8(2) or [he West Bcngal Ponchayaf 
(hrncndn~cnl) Act. 1994 (Wcsl Bcn. Acr XVllI of 1994). 
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the Pradhatr shall excrcise the powers, perform he functions and discharge 1 . - -  . 
,. , 

the dulies of the Upa-PradI~a~l until a new Upa-Pradl~arr is elccted and 
assurncs office or unti l  he Upa-Pradl~arr resumes his dutics, as the case 
may be. 

(6) When the offices of [he Prarll~on and lhe Upa-Prodhan are both 
vacanl, or the P radlrur~ and the Upa- Prudllon are lemporarily unable to 
acl, the prescribed authority may appoint '[for a period of  thifly days 
a[ a time] a Prudllan and an Upa-Pradfrurr from among the members 
of [he Gmnr Pat~cfrayur lo act as such until a Pradfr~~l  or an Upa- 
Pradl~mr is clected and assumes office ?[or untit the Prorlllarl or the 
Upa-Prodhan resumes dulics, as Ihe casc may be]. 

(7)  The Pradl~on and the Upu-Pradl~an of a Grt~nr P~rrclrayar shall 
be entitled to leave of absence for such period or periods as may bc 
prescribed. 

3(8) On election of he Pradfiari following u general eleclion or the 
oflice of the Prarfl~an otherwise falling vacant. [he Pmdflan holding 
officc for the lime being or the Upa-Pradl~arr or any aurhority or any 
orher member exercising [he powers, performing rhe Funclions and 
dischar~ing the duties of  he Pradhan shall m d e  over all cash, asscts, 
documents, registers and seals which he may have in his possession, 
custody or  control u soon thereafter a s  possibIc on such dare, place and 
hour as may be fixed by h c  Block Development Officer lo h e  newly- 
elcctcd Pradlran or, in the case OF a vacancy occurring ohtnvise, to [he 
Upa-Pradlrori or lo the authority or person, as the c u c  may be, referred 
to in the proviso to sub-section (2) of scction 7 or sub-seclion (6) of his 
section or clause (b )  of sub-section (I)  of seclion 2 15 '[or section 21 61 
in the presence of the Block Development Officer or any other officer 
auihoriscd i n  writing by him in this behalf. 

j(9) On [he alteradon of  the area of a Gra~ll under sub-scction (3) 
of sec~ion 3 or sub-seclion (2) of scction 6 or inclusion of a Crani in 
a municipali~y or a notified area or a Municipal Corpora~ion or a Town 
Cornmiltee or a Cmlonment under sub-section (1) of scc~ion 6, and the 
effec~ of such alteraiion or inclusion. as [he case may be, coming inlo 
force, the Pradlra~t or ihe Upo-Pradlzmr or any other authority or any 
other person exercising the powers, performing the functions and 
discharging the duties of the Pradlrarr immediately before such alteration 
or  inclusion of rhe area of [he Gratlr concerned shall make over the 

'The words within h e  hquan: bnckcrs wcrc inscrtcd by s. 8(3) or Ihc Wesi Rengal 
Por~cltayurrr (Amcndrnenl) Ac\. 1994 (Wcsr Ren. ACI XVIll  01 1994). 

'Thc  words within the square bnckcu  were inscned by s. 6(a) or the Wesr Bcngal 
Panc l~up t  (Amendrncnt) Act, 1984 (\Vat Bcn. Act XXXVII or 1984). 

'Sub-scclion (8) wax in~cncd by 5.3 oIBc Wcsi Bcn~a l  Pnnclrfljar (Sccond Arnendmcn~) 
Act. 1983 (West Bcn. Acl XVIII or 1983). 

'The wordsand Cigutcs within ihc squm bnckeh werc inscncd by s. 6(b) of lhc WESI 
Bcngal I'anclm).ur (Amcndmcnr) Acr, 1984 (Wcsl Ben. Acr XXXVII or 1984). 

JSub-sccrion (9) was insencd by s. 6(c). ibid. 
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properues. funds and oher assets vesred in such Granr Patlcl~ayar and 
9: a11 [he rights and liabilities of such Gra~rl Pancl~ayor in compliance with 

the order of the prescribed aulhoriry under sub-scc~ion (5) of section 5 
and sub-sections (1) and (2) of section 6. 

;(lo) Notwithstanding any lhjng lo I l~e  contrary conrained in this Act, 
the Starc Government may, by nn order in writing, remove a P r a d h ~ t ~  
or an Upa-Pradhan rmm his office if, in its opinion he holds any office 
of profit or camcs on or is associated with any business, profession or 
calling in such manner that shall, or is likely to, interfcrc with due 
exercise of his powers, performance of his func~ions or discharge of his 
duties: 

Provided thal the Statc Governrnenl shall, beforc making any such 
order, give [he person concerned an opponunity af making a represenra- 
tion against [he proposed order. 

'9A. If a Pradhon or an Upa-Pradhan or in aurhoriiy or a person penally tor 

referred lo in sub-sccrion (8) ][and sub-section (9)] of section 9 fails to dcfaUIL 

comply with thc provisions of that sub-secrion, he shall be punishable 
with imprisonment for a term which may exlend 10 three years or liable 
to pay fine not exceeding two lhousand rupees or both and [he offence 
shall be cognizable: 

Provided that without prejudice to h e  foregoing penal provisions 
such default shall also be construed as a misconduc~ for which he may 
be debarred From slanding as a candidate in any eleclion in  any capacily 
under this Act for such term as may be determined by the prescribed 
aurhoriLy after giving he person concerned an opportunily of being heard 
and my order debarring him shall k in writing stating the reasons 
herefor and shall also be published in the Oficial Gazelle. 

10. ( 1 )  A Pradlratr or an Upa-Prrdftrr or a membcr of a Gram Rcsignatian 

Po~lcllrrynt may resign his office by no~ifying in writing his inlention to 
~ ~ ~ ~ ' l o l '  

do so to lhe prescribed aulhority and on such resignarion being accepted P W ~ I W I  or 
[he Pradl~atz, the Upn-Pradlrati or the member shall be deemed to have " mcmhr. 

vilcaled his office. 

(2) When a resignation is accepred under sub-secrion (11, the 
prescribed authority shall communicale it lo the members of h e  Grant 
PaticAayar within thir~y days o f  such acceptance. 

'Subsection (10) was inscncd by s. 7(b) or the Wtsl Bcngal Punclrayar (Amendmcnt) 
Act. 1497 (West Ben. Act XV or 1997). 

'Section YA was inscncd by s. 4 of thc West Bengd Panchayuf (Sccond Amendrncnt) 
Act, 1983 (West Bcn. Acc XVlIl of 19831. 

T h e  words and figure wilhin ~ h c  r q u m  bnckck were insened by s. 7 01 ~ h c  West 
Bengal Paoclroyor (Arncndmcnr) Act, 1984 ( W ~ L  Bcn. Acr XXXVLI  of 198d). 
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Gram Panchayat.-.Yccfions 11. 12.1 

Removal of 11. (1) The prescribed authorily may, after giving an apponunity 
mcmheror to a member of a Grow Pnnchnya; to show cause against the action 
~ r d h  
pnnchoyar, proposed lo be taken against him. by order remove him from office- 

(a) IF afrer his elecdon he is convicted by o criminal court of 
an offence involving moral trupilude and punishable with 
imprisonmen1 for a pcriod of more than six months; or 

(b) if hc was disqualified to bc y member OF the Crawl Patrclr~yar 
a1 [he rime of his elecdon; or 

(c) if hc incurs any of thc disqua1ific;lrions mentioned in 
clauses (b) lo (g) of section 8 after his elcclion as a member 
of the Gratlr Pat~chayat: or 

(d) if he is absent from three consecutive meclings of the Granr 
Panchayar withoul the leave of the Gmnl Pancfrayar; or 

( c )  i f  he docs not pay any arrear i n  respecr of any tax, toll, fee 
or nte payable under this 'ACL or [he Bengal Village Self- 
Government Act, 1919, or the Wcst Bengal Par~cfrayu~ Act, 
1957, or [he West Bengol Zilla Pan'sl~ads Act, 1963. 

(2) Any membcr of a Grow PuscI~ayat who is removed from his 
office by the prescribed auihori~y under su b-section (1) may, within 
rhirty days from [he h t e  of Ihc order, appeal !q such authority as the 
State Govcmment may appoint in this behalf, and, thereupon, the 
authorily so appointed may stay the operation of (he ordex till the 
disposal of the appeal and may, after giving notice of the appeal ho the 
prescribed authority, and afier giving he appelkant an oppormniry of 
being h w d ,  modify, sei aside or confirm the order. 

Ben. AcrV ! 
o f  1919. 
Wcsl Bcn. ' 
A C ~  I or 
1957. 
iVa[  Bcn. 
Acl XXXV 
or 1963. I 

(3) The order passed by such authority on such appeal shall be final. 

Rcmovalor 12. '[Subjec~ to the other provisions of this seciian. a Pradlran or 
Pmdrurr and an Upa-Pradf~on] of a Gratn Pancl~ayat may, at any lime, be removed UFO- , . 

Prdhun. from office ?[by a resolulion carried by h e  rnajorily OF the existing , . 

members rererred 10 in  clause (i) o f  sub-secrion (2A) of section 41 at 
a meeting specially convened for the purpose. Notice of such meeung 
shall be given lo Lhe prescribcd aulhori~y: 

Provided that at any such meeting while any resolution for the 
removal of the Prtldlrarl from his office is under consideration, the 
Pradllatr, or while any resolution for the removal of the Upa-Pradlran 
from his office is under consideration, the Upa-Pradhan, shall not. 
rhough hc is present, preside, and the provisions of sub-section (2) of 
section 16 shall apply in relalion to every such meeting as h e y  apply 
in relation to a meeting from which h e  Pradfrort or, as the ca-se may 
be, the Upa-Pradfran is absenr: 

'Thc words within the squarc bmckets wcrc subsliturcd Tor the words "A Prudlran or 
an Upa-Prudlmr~" by s. 9(a) ofrhc W a t  Bcngal Punchgot jhmcndrnent) Act, 1994 west 
Bcn. Act XVUI or 1994). 

;Thc words. figurcs. I t~rcr and bmckc~s within the square bnckcrs wcre substituted 
for ~ h c  words "by aresolu~ionoTrhe Gram P ~ I I C / I R ~ I  cmied by lhc mnjorily of Lhccxisring 
rncrnkrs oT rhc Gmm P~IIC/IR.LU" by s. 9(b). ibid. 
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'Provided fuflher that no meeting for the removal of lhe Pradlran 
?= or  the Upa-ProdIran under this section shall be convened wilhin a 

period of one year from rhe date of election of the Prodlran or the Upa- 
Pradlran: 

'Provided also that if, at a mecting convened under this section, either 
no mecting is held or no resolution removing an office bcarer is adopled, 
no other meeling shall be convened for [he removal of h e  same office 
bearer within six months from [he date appointed for such meeting. 

13. In the evcnr of removal of a ProdIran or an Upa-Pradl~an under filling 01 

secdon 12 or when a vacancy occurs in h e  office of a Prodftatl or an tzfcy in 
Upa-Pradliarr by resignation, death or olherwise. the Gram Panchayar thc omce or 
shall elect vnolher Prodtan or Upo-Prodho~r in the prescribed manner. gzh""Or 

Pradhan. 

14. If  he office of a member of a G r a t ~ ~  Pancltayar becomes vacant Filling of 
by reason of his death. resignation, removal or olhenvise, Ihe vacancy cuunl 

vacancy in 
shall bc fillcd in thc prescribed manner by election of another person placcoro 
under this Act. mcrnhr or 

Gram 
Pa~iclra~~nr. 

15. Every Pradhan or Wpa-Pradf~on elected under section I3 and Tern or 
every member elecled under secdon 14 to fiIl a casual vacancy shall hold ofice of 

Pmdllan, 
office for the unexpired portion of [he term of office of h e  person in up"- 
whose place he becomes a member. pradlron or 

memher 

16. (1) Every Gram Po~lchayar shall hold a meeting at least once Mcctingsol 

in a month '[in the office of the Gram Ponclroyar. Such rnee~ing shall gz:mJar- 
be held on such dale and at such hour as the Granr Pa~lchayat may fix 
ar [he immedialely preceding meeling]: 

Provided har Ihe first rneehng of a newly constirutcd Grot11 PancIlayo~ 
shall be held '[on such dale and at such hour and] a1 such place wirhin 
the local limits of the Gratti concerned as [he prescribxl authority may 
fix: 

'Sccond and third prnvisos lo section 12 were first inserted by s. 9(e) of the ~ c s t  Bengal 
Ponclrqar (Amendment) Acl. 1994 (Wcsl Ben. Acl XVIlI 01 1994). Therwlrer, ~ h c  third 
proviso w u  subsrirurcd by s. 5 of Lhc Wcs~ Bcngnl Pancl~uyur (Arncndrncn~) ACI. 1995 
(Wcsl Ben. Acl I1 01 1995). 

T h e  words within the squarc bnckers wcrc subslirurcd for rhc words "a[ such rime 
and sl such place wirhin rhc local limils of thc Gram conccmcd as h c  Gram Pnnchayar 
may fix x~ rhc irnrncdia~cly preceding mccling" by s. B(l)(i) oirhc Wesi Bengal Panch~yol 
(Arncndmcnl) Acl. I984 (\Vest Ben. Acl XXXYII oi 1984). 

'The words within thc squarc bnckcls were insened by s. 8(l)(ii). ibid. 
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Provided fuilher thar the Prorll~att when required in wriljng by '[one- 
lhird] of the members of the Grat~i ~ ~ ~ l ' h u ~ ~ r s u b j e c l  ro a mini~num of 
2[three members] to call meeting J[shall do so fixing the date and hour 
of the rneeling d(to be held) rvithin l if~ren days afrer giving inrirnarion 
lo the prescribed authority and seven days' norice ro the members of the 
Gram Patrclrayat,] failing which [he members aforesaid may cull a 
meering >[to be heId] '[within thirly-livc days] afrcr giving inlimolion 
lo the prescribed aulhority and seven clew days' norjce lo h e  Prudlran 
and other members of the Crarr~ Parrchayn~. Such meeting shall be held 
'[in the office of [he Grunr Prrtrcfruy~~r on such date and ar such hour] 
as the members calling the meeting may decide. MITl~e prescribed authority 
may appoint an observer For such meeting who shall subrnjr lo the 
prescribed authority a reporl in writing duly signed by him wirhin a week 
of the meeling on the proceedings of thc meering. The pescnbcd authority 
shall, on receipt of the reporl. take such aclion thereon ns i r  may deemed 
fill: 

gProvided also h a t  for thc purpose of convening a meeting under 
seclion 12, a1 lea% one-rhird of rhc mcmbcrs rercrrcd to in clause (i) of 
sub-section (2A) of sec~ion 4, subject to a minimum of three members, 
shall require h e  Pradfla~l to convene the meeiing: 

"Provided also that iF the Grarrr Parrcllayal does not fix at any 
mccting he date and rhc hour of the next meeting or iF any meeting of 
the G r a n ~  Pat~chayar is not held on [he date and the hour fixed a t  the 
immediately preceding meeting, the Pradlzarr shall call a meeting of the 
Gram PallcIlayar on such date and at such hour as he thinks t i t .  

(2) The Pradlian or in his abscncc the Upa-Prodlrm~ shall praide 
ar [he meeling of Ihe Gmrtr Pu~lcht~ynl; and in ihc absence of borh "[or 
on the refusal of any or both lo preside at a meeting], Lhe members 
present shall elect one of them to be the President of the meeting. 

'Thc word within Ihe square bnckels were substiturcd Tor rhc word "one-filth" 
by s. I(l)(iii)(a) or lhc Wesr Bcngal Panclmnynr (Arncndmcnr) Acr. 1954 (Wcsr Bcn. Acl 
XXXVII of 1984). 

The words within thc s q u m  b n c k c ~  wcrc substi~utcd lor the words "four mcrnbcrs" 
by s. R(l)(iii)@), ibid. 

.%c words within thc squarc b n c k c ~  wcrc subslilulcd lor thc words "shall do so 
within scvcn days," by s. S(l)(iii)(c), ihid. 

'Thc words within thc 6sr bnckcrs wcm inscficd by s. 8(a) of the Wlrsr Bcngal 
Pancliapr (Amendmenl) Act. 1997 (We51 Ben. Acl XV of 11197). 

YThc words within fhc squarc bmckcu wcw inserted by s. #(b), ;bill. 
T h c  words within the square bmckcrs wcrc insencd by 5. 6 or rhc Wcsl Bcngal 

Pnt~cl~nynr (An~cndmcnt) Acr, 1992 (WCSI Bcn. Aci XVII  of 1992). 
?hc words within Ihc squ,m bnckcrs wcn: ~ubsriturd for Ihc words " o ~  such timc 

and at such phcc within thc Incd limits or  Ihc Grml concrrncd" by s. 8(l)(iii)(d) of thc 
West Bengal Pnnclrapt (Amcndrncn~) Act. I984 (Wcst Bcn. Act XXXVll ar 1984). 

T h e  words within Ihc squm bnckcls wcrc inscr~od by s. B(l)(iii)(e), ihid. 
T h i s  pmviso was inxncd by s. 6(a) oilhc Wcst Bcngd Pnnchuyol (Amcndmcnt) Act, 

1995 (WESI Bcn. Act I I  o f  1995). 
'%is pmviso was inscrlcd by s. 8(L)(iv) or thc Wcst Bcngnl Poncl~ayul (Amcndmcnt) 

Acl. 1984 ( W c s ~  Bcn. Acr XXXVl l  or 1984). 
"Thc words wilhin Ihc squarr: bmckea wcm inserted hy s. 6(b) of the Wcst Bcngnl 

ParrcIrayaI (Amcndrnenl) Ac!. 1995 (\Vest Ben. Acl I1 of 1995). 
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(Part 1I.-Gram Panchayat.-Cllnpler Il .-C~~l.~ri~ll[ iot~ of 
Gram Panchayst.-Secriox~ 1GA.j 

(3) '[One-third] oTrhc total number of rncmbers subject to a minimum 
2: of '[rhrec] membcrs shall form a quorum for a niceting of  a Gratrl 

Parlclla~~~ll: 

Provided [hat I ID quurum shill1 be necessary for an adjouned meeting. 

(4) All questions coming before a Grr~vr Pnlrcht~yat shall be decided 
by a majority of vores: 

Provided [hat in c s c  or equality of votes the person presiding shaIl 
have n second or cas~ing. vole: 

'Providcd furlhcr [hot i l l  cast of a rcquisilioned meeting for the 
removal of a Prarlfrr~ti or an Upu-Prudhan under scc~ion 12, rhc person 
presiding shall have no second or cns~ing vote. 

=16A. ( I )  Evcry constitucncy or  a Gram Par~cjlayar under clause (a) ' [ ~ ~ ~ a ~ ~ s  

of sub-seclion (3) of secrion 4 shall havc n 6[Gra~tl So~lsodl consisring ofthc Gronl 

of persons whose names are included in [he elecloral roll of [he Wcsl 3011 sod. I 

Bcngal [,egislarive Assembly for [he time being in force peflaining 10 
Ihc area comprised in such constituency o f  the Grat~z Panchayar. 

(2) Every Gru~tr P~~n'llu~nr shnll hold within the local Iimits of the 
Gmta and annual and a half-yearly rnce~ing for each 6[Granl Sar~snd] 
aL sucli place, on such dare and ar such hour ns may bc iixcd by ~ h c  Grolll 
Poncl~ayar: 

Providcd thar rhc annual mecling of rhe 6[Grarn Sarlsadl shnll he held 
ordinarily in the monrh of May and the half-yearly mccting oi thc  '[Grar~l 
Saltsad1 shall be held ordinarily in [he rnonrh of November every year: 

'Provided fi~rlher rhat a Grn~rr Pallchayar may, in addition ro the 
annual and the half-yearly meeting, hold ex~aordinary mccring or  n 
Gratw Satrsod at any time iF the simadon so warrants or if the S~ale  
Govemmenl, by order, so directs and for the purpose of holding such 
extraordinay meering, provisions of this scction shall apply., 

'Thc word within h c  squan: bnckcc5 w& suhsli(ultrl Tor ~ h c  word "'onc-lclunh" by 
s. 8(2)(n) oirhc \Vest Bengal I'ur~rlm,~nr (Arncndmcnr) Act, 1984 (Wcsr Bcn. Act XXXVII 
of 1983). 

.The word within rhc squnrc bnckcrs was subslilulcd Tor r l ~ c  word "four" by s. B(2)(b), 
ilrid. 

.'This proviso was inscncd by s. 8(3). ilrid. 

'Mar~inal nolc ro scclion l6A was subsrirurcd by s. 9(4 of the Wcst Ilcngnl Pn~draynr 
(A~ncndlucnr) Act, 1997 (\Vcsr Bcn. ACI XV or 1997). 

'Scclion 16A w z  subsrirurcd lor rhc prcrious scc~ion 16A. L< inscrrcd by s. 4 of thc 
West Bcngal Parrclmnjaf (Amcndmcnr) Act, 19S4 (Wcst Bcn. I\CI M V I I  of 19YJ), by 
s. 7 of thc Wcst Bcngal Pu~rcl~a~~ur (Amcndrncn~) ACI, 1992 (\&\I Rcn. Acl XT I I  of 1992). 

'The rvords lvirhin rhc s q u m  bnckcls wcrc substitutcd fnr h c  wards "G~UIII Subhu" 
by s. IO(1) of thc Wcst Bcngal Porrrl~uyor (Amcndmcnt) Act. 1991 (Wesl Ben. Act XVIII 
or 1994). 

' T h i s  proviso was added by s. 9(h) lhc Wckt Rengal I'nrrclraynr (Amendrncnf) Acl. 
1997 PVcsl Bcn. Acl  XV or 19V7). ..- 



The Wesf Ber~gal Panchayal Act, 1973. 

(Part II.-Gram Panchay a t .-Zlrapter Ii.-Collsri~lr t ion of 
Gram Ponchaya1.-Sectiot~ 16A.) 

(3) The Cra111 Parlchny~t shall, at least seven days before the date 
OF holding the meetings referred lo in sub-section (2), give public notice 
of such meetings by b e a ~  of drums as widely as possible, announcing 
rhc agenda, placc, date and hour of h e  meeting. A norice of such meeting 
shall also be hung up in the office of the Gram Pallchayar. 

(4) Evcry meeting of the Gratn Subha shall be presided over by the 
Prodlion and, in his absence, by [he Upa-Pradl~atr and in [he absencc 
of bolh. [he member or one of the members, as the case may be, elecred 
from thc constituency comprising he Gra111 Sabha or, in  the absence of 
such member or mcmbers, any olher member of the Grot11 Patlclrayat 
shall preside over the meeting: 

Provided rhat when lwo members are elecled from [he constituency, 
the nlcmber senior in age shnll have priority in presiding over the 
rneering: 

'Provided lunher that every membcr elected from the constituency, 
shall oucnd each rnee~ing of Lhe Grulri Snr~sad. 

?(4A) One-tenth of  the total number of members shall form aquorum 
for n meeling of a Grow Sansad: 

Provjdcd [hat no quorum shall be necessary Tor an adjourned meeting 
which shall be held a[ [he same time and place after seven days. 

(5) The attendance o f  [he members of [he Grun~ Sabha in [he annual 
and the half-yearly meering and the proceedings of such meerings shall 
be recorded by such officer or employee of the Gram Partdroyar or, in 
the absence of the officers and employees of the Gram Pancfrayat, by 
such membcr of the Gram Patrclray~~r as may be authorised by h e  
presiding member in this behalf. Such proceedings shall be read out 
before the rneehg is concluded and the presiding membcr shall then 
sign it.  

3(6) A Grattr Sarrsnd shall guide and advise the G r a ~ ~ t  Po~lchayar in 
regard to the schemes for economic development and social jusuce 
undcrlaken or proposed to be undenaken in iu area and may, without 
prejudice to the generality of such guidance and advice,- 

(a) identify, or lay down principles for idenrifica~ion of, the 
schemes which are required to be taken on prioriry basis Tor 
economic deveIopmen1 of the village, 

(b) idenliry, or lay down principles for identification of, the 
beneficiaries for various poverly allevialion programmes, 

'This proviso was insedcd by s. 9(c) of h c  Wm1 Bcngal Pu~~clm~yur (Amcndmcnr) ACI, 
1997 (West Ben. Act XV or 1997). 

'Sub-seclion (4A) was insctltd by s. lD(2) or thc Wesl Bengal Pancl~ayar (Arnendmtnl) 
Acl. 1994 (Wcsi Bcn. Acl  WIlI or 1994). 

'Sub-sccrion (6) was injcncd by s. 10(3), ibid. 



Tl~c Wesf Bcrrgol Panchayat Acr, 1973. 

(Part II.-Gram Panchayal.-Xlrapter II .  -Const itrrtion o j  
Gnm Panchay at.-Secrio~l 168.) 

(c) conslitule one or more beneficiary commiuees comprising 
not more than nine persons, who are not members of he 
Grar~r PancIzayar, [or ensuring active pmicipaljon of h e  
people in irnplemenlarion, maintenance and cquitablc 
distribution of benefits of one or more schcmes in its area, 

(d) mobilise mass participalion for community welfare 
programmes and programmes for adult educadon, family 
welfare and. child welfare, 

(e) promole solidarity and harmony among all sections of thc 
people irrespective of rcligion, fai th,caste, crecd or race. 

( f )  record irs objection lo any aclion of the prarllran or any 
olher member of the G r a ~ t ~  Panclrayat for failure LO 
implemenl any development scheme properly or wilhou~ 
acrive participalion of lhe people of t h a ~  area. 

'l6B. ( I )  Every Groni shdl have a Gram SaWra consisling of persons Fb;zg registered in the elcc~oral rolI partaining to the area of h e  Gram. rhc Grnnr 
(2) Evcry Gram Purrchayat shall hold within [he local limik of [he Sablra. 

Gram and annual meeting, ordinarily in h e  month of December every 
year, of the Crar~l Sabhb afier completion of the half-yearly meeting of 
the Granl Sansads. 

(3) One-twentielh of the total number of members shall form a 
quorum for a meeting of a Grant Sablra: 

Provided that no shall be necessary for an adjourned meeting 
which shall be held at h e  same lime and place after seven days. 

(4) The Gronl Panchayat shall, at least seven days before the date 
of holding the meeting referred to in sub-section (2), give public norice 
of such rnee~ings by beat of drums as widely as possible, announcing 
the agenda, place, dare and hour of h e  meeling. A notice of such meeting 
shall also be hung up in  the office of the Gram Panclrqar. Similar . . 

publicity shall also be given in the case of an adjourned meeling. 
(5) A meeting of the Grattr Sabtta shaH be presided over by the 

Pradl~an of the concerned Granr Panclrayar or, in his absence, by the . . 
- .  Upa-Pradlrot~. . . 

(6) All questions coming before i~ Grorrr Sabha shall be discussed 
and points raised there shall be refcmed to the Grarrr Pnrrclrayor for ils 
consideration. 

(7 )  The Grani Sabha shalI delibente upon, recommend for, and 
adopt resolution on, any matter referred to in sub-section (6) of seclion 
16A and section 17A: 

'Provided that constitution of a Beneficiary Committee by a Gmnr 
Satisad under clause (c) of sub-section (6) of section 16A, shall not be 
questioned in any meeting of the Gram Sabha. 

'Sec~ion 168 w- insencd by s. 11 of rhc Wcsl Bcngd Poncf~qal  (Amcndrncnr) Acr. 
1994 wesl Ben. Acr XVnI of 1994). 

T h i s  proviso was added by 5. 10 or the West Bengal Pancbayal (Arncndnicn~) Acr, 
1997 (lVcsl Ben. Acl XV of 1997). 
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[West Ben. Act 

Lisk of 
busincss to 
Ir tnnsaclcd 
at n mccling. 

(Part 11.- Gram Panchaya1.--€liopfer /I.-Coturi~rr~iotr o j  
G r a m  Pnnch3yal.-Sec1io11s 17, 17A.) 

( 8 )  Tho Grarl~ P a t r c l ~ ~ a f  shall, on considering and collating [he 
rcsolurions of  [be G ~ U I I I  Satrsuds, place bcfore the Gram Sablrn the 
resolurions OF the Gtnrn Srrnsad.~ and [he views OF the Grfittr Pu~rchrrynr 
together with its report on rhe acrions taken and proposed 10 be taken 
on [hem for deliberation and recommenda~ion by the Gron~ SaMla. 

(9) The proceedings of \he  neel lings of the Grartl Subhn shall be 
recorded by such officer or employee of the G r a r ~ ~  Par~cfruyur or, in the 
absence of officers and employees of  he Grr~tjr Pallchayar, by such 
member of the Grartr Patrcl~ayat as may be ~uthorised by [he presiding 
member in [his behalf. Such proceedings shall be read out beforc [he 
rneeling is concluded and the presiding membcr skull then sign [he 
proceedings. 

17. A list of [he business to be tmnsacled alevery rnerling of ;lGranl 
Pn~rclrayat excepl at an adjourned ~ n e e d n g  shnll be sent lo each member 
OF die Grnlli Pa~tclrayat in rhe manner prescribed at least seven days 
before the [imc fixed For such meeting and no business shnll be brought 
berore or tmnsacted at any meeting, other rhan ~ h c  business of which 
nolice has becn so given, except with the approval of [he majority of 
rhe members presenr a1 such meeting: 

Provided that i f  the Pt.arllrun thinks that a siluaiion has arisen far 
which an emergent meeting of [he Grurrr Pur~c l r~ya~  should be called, 
hc may call such meeting after giving lhrec days' notice to the members: 

Provided furlher lha~ not more lhnn ant matter shall be included in 
the list of busincss to be transacted at such mee~ing. 

?17A. ( 1 )  The Grum Panclrayat shnll place for >[deli berarion, 
recommendalion and suggestion]- 

(a) in the annual '[meeling of the S(Gm~n Sar~sod)]- 

(i) arthe supplementary budget o l  rhc Grot11 Panclrayar for 
the preceding year,] and 

'Marginal nolc ro scc~lon 17A was substitutcd by s. 1 I of thc W C S ~  Bcngal Pancha~oI 
(Amcndlncnr) Act. 1991 (iVcsl Bcn. Acr XV or  IN?). 

'Scclion 17A w u  instncd hy s. 10 olthc WCSL Bengal I'nrrclmn~ar (Amcndmcnl) Acr. 
1984 (\Vest Bcn. Act XXXVll  or 1984). 

'Thc words wilhin the squarc bmckcis wctt substitutcd for the words "genenl 
inforrnntio~i" by s. g(l)(i) of the Wcsr Bcngal P u ~ ~ d ~ n j f l f  (Amcndmcnt) Act. 1991 (We3 
Bcn. Acl XVll  of 1991). 

'Thc word.; "mecling or thc Grurrr Sobi~a" wcrc substitutcd ror the words "public 
mcclin~" by s. S(l)(ii)(a). ihid. 

'The word.; wi~hin thc firs[ bnckcl.; were subsriru[cd lor the vardr "Gmm Snbho" by 
s. 12(1 )(a)li) of thc Wcsl Bcngal Purrchn)'oI (Amcndrncnt) ACI, 1994 ( \Vul  Ben. Acr XVIlI 
or 1994). 

Vlhc words wiihin thc squarc hr~ckcts wcrc substi~utcd Tor the word5 "rhc budgct or 
the Grurr~ Pflrrclmfijor, " by s. 7(a) of thc Wcst Bcngnl P~rrclrnn~nr (Alnclidmcnr) Act. 1995 
(tVesr Bcn. ACL I1 or  1995). 
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(Pnr~  II.  -Gram Panchily at.-Cl~apter II. -Constifrltio~~ of 
Gram Panchapat.-Secriotr 17A.j 

( i i )  the rcporl prepared under section 18 I* * * *; 
I(b) in the half-yearly meeling of [he Grnrrr Sr~~rsarl- 

(i) he budgel of [he Gratrr Patlcfroyar Ior lhe following 
year, and 

( i i )  the lalest reporl on the audit of d ~ e  accounls of the 
Gronl Patldiujtaf. 

(2) Such other busincss relating to the arfafrs or the Grnur Patrdruyur 
may also be mnsacled a1 such annual or half-yearly '[meeting of the 
'(Gram Sarlsad)] as may be agreed upon by the persons present at such 
meeling. 

5(3) Every resolulion adopicd in a mccting of a '[Gmal Snmacfl shall 
be duly considered by Ihe Grmn Pat~choyaf in its meeting and the 
decisions and acdons taken by [he Grittn Prtr~c.lrr~yut shall form pan of 
h e  report under section 18 for the following year. 

5(4) Any omission 10 acl under clause (a) or clause (b) of sub-section 
( I )  or under sub-scclion (3). shall be deemed to be an act of impropriety 
and irrcgulmiry wirhin [he scope and'meaning of clause (b) of sub- 
section (2) of secuon 190. 

' ( 5 )  Any omission to act under section 16A or section 16B or under 
clause (a) or clause (b) of sub-section (I), or sub-secrion (3), of this 
section shall be dccmcd lo be a wilful omission or refusal to carry out 
the provisions o l  this Acr within the scope and meaning of section 2 13 
or incompe~ence lo perform, or persistent default in the performance of, 
the dulies under this Act within the scope ilnd meaning of scction 2 14, 
a [he case may bc. 

'The wads "and such rrpon shalt bc dccmcd to be modified to rhc cxrcnt of the 
~.coninicndations nnd supgcs[i~ns, if any, oi rhc Granr Subl~nr ol thc Gruni' wcrc added 
by s. S(l)[ii)(b) of thc West Elengal Poncl~ujur {Amcndlncnl) Act, 1992 (Wcst Ben. Acl 
XVII o f  1992). Thcrcnf~cr, rhasc words wcrc ornilred by s. IZ(l)(a)(ii) oithc Wcst Bcngal 
Pnncl~ujor [Amcndrncnt) Act. 1994 (Wcsr Dcn. Act XVUI or 1994). 

'Clausc @) was substituted for ~ h c  original clause by s. 7(b) or thc Wwt Bcngal 
Pancbayul (An~cndmcnl) Act, 1995 (Wcsr Bcn. Acl 11 or 1995). Rior lo this substitution 
the ivords "mveling of thc Gmnl Subiru" wcrc subs~itu~cd for Ihe words "public mecrinp" 
by s. B(l)(iii) ofthc Wcsr Bcngal Partcl~oyo~ (Arncndmcnl) Acl. 1992 Wwr Ben. Act XVII 
of 1992). The~lner ,  the words "Granr Sarrrsu~' wcrc subs~i~u~cd Ior thc words "G~l11  
Soblrn" by s. 12(l)(b) n l  Lhc WC.F~ Bcnpal Punrlrt~yur (A~ncndn~cnl) ACI. 1994 (\Vesr Ben. 
Act XVIU of 1994). 

'The words "mccring nT thc Grom Subl~u" rvcrc subsliturcd Tor Ihc words "public 
nlccting" by s. H(2) of  thc Wcsr Bcngal I'ntrrlrqnr (Amendment) Act. 1992 ( W c s ~  Bcn. 
Act XVIl or 1992). 

'n1c words wi~l i in h c  fisr bnckcts wcrc substituted for ~ h c  wads  "Grorrr Sublm" by 
s. 1321, ibid. 

lSubscctions (3) and (4) were inrcrred by r. R(3) of Itlt Wcsi I3cnpl P R I I C I I ~ ~ ~ I  
(A~ncndlncn!) Acr. 1992 (Wcsr Bcn. ACI XVlI  or 1992). 

T h c  words within thc squarc bnckcts wcrc ~ubstirurcd for [he tvords "Grurrr hblro" 
by s, 12(3) or thc J'Jcst Bcngal Pa~rrlrujur (Anicnd~ticnt) Acl. 1494 (~VCS! Rcn. Act XVIII 
or 1994). 

'This sub-section was addcd by s. l2(4). ibid. 
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The \V~~st Bengal Panchayal Act, 1973. 

[West Ben. Act 

{Porr I/.--Gram Panchoya1.-Cllnprer 11.-Cot~stirrrtion of 
Gram Panchayat.--3ecrio11 18.-Cliaprer 111.-Powers 

and dirties 01 Gram Panchaya!.-Scc~ion 19.) 
I : :  , -  - , .  - . 
' . .  . 

18. ' ( I )  The Grclrn Pallcl~ayar shall prepare in rhc prescribed manner 
a report on the work done during Ihe previous year and thc work proposcd 
ro be done during the following year and submit it 10 Ihc prescribed 
aulhority and to the Par~chayat Sarniti concerned wilhin the prescribed 
time. 

' ( 2 )  Thc Grattr Pan~,lfayat shall. in October and April every year, 
prepare a half-yearly report showing the amount received by the Gmnr 
Ponclrayat during rhe previous half-year from differen1 sourccs including 
the opening baIance and the amount actually spent on dirrcrent items 
of work and a list of beneficiaries. 

'(3) The Gram Panchayar shall, immediately after the preparation 
of the report and the list referred to in sub-seclion (2). publish the same 
in the office o f  the Grmr Pa~~chayot for in  formauon of the general 
public. 

'(4) The Granr Pancl~ayar shall, ~5 soon as may be. afler [he prepmtion 
of the report under sub-section ( I )  and h e  report and the l i s~  under sub- 
section (2), place the same in the meelings of the Grnnl Sansads and 
Lhe Grattr Sablra for discussion and adoption with modifications, i f  any, 
and shall furnish copies of the report under sub-section ( 1 )  as so modified 
to the prucribed au~hority referred to in sub-seclion (1) and the Porrdtayar 
Samiti ordinarily by the middle of January every year. 

Powers and duties of Cram Pancl~ayat 

19. Y 1 )  A Granr PancIzayat shall funclion as a unit of self-government 
and, in order to achieve economic developmenl and secure social justice 
For all, shall, subject to such condiuons as may bc prescribed or such 
directions as may be given by the Srate Governmen1,- 

( a )  prepare a development plan for the five-year lerm of [he 
office of the members and revise and update it as and when 
necessq with regard to the resources available; 

(b) prepare m annual plan for cach year by the m o n h  of October 
OF the preceding year for development of human resources, 
infrastmclure and civic amenities in h e  area; 

(c) i mplemcnl schemes for economic deve toprnent and social 
justice as may be drawn up by, or enlrustcd upon i t .  

'Section I S  WJS rcnurnbcrcd as sub-scction (I) of h a \  secrion and artcr sub-scclion 
( 1 )  as so renumbcrcd, sub-seclions (2) and (3) wcrc addcd by s. 11 of [he Wcs~  Bcng~l  
Pancl~uyar (Amcndmcni) ACI, 1984 (Wut Ben. ACI XXXVU of 1964). 

-This sub-scction wm addcd by s. 13 of thc West Bcngal Poncl~upt (Amcndmcnl) 
Act. 1994 (Wcst Bcn. Act XVIII of 1994). 

'Scction 19 was renumbcrcd x, sub-scction (2) or rhnt scclion and bcfon: subseclion 
12) i l ~  so rcnunlkmd, sub-scc~ion ( I )  was inscrrcd by s. 14(1). ibid. 
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Bcn. ACI XV 
or 1939. 

(Parr 11.-Gram Panchayx-Clzoprer 111.-Potvers arid drr~ies 01 
Gram Panchayat.-4ecrion 19.) 

'(2) 2[Wirhout prejudice to the generality of the provisions of sub- 
; seclion ( 1 )  and subjccl to such conditions as may be prescribed or such 

directions as may be given by the Srare Government,] the duties of a 
Cram Pa~~clrayor shall be 10 providc within h e  area udder irs jurisdiction 
for- 

(a) sanitation. conservancy and drainage and the prevention of 
public nuisances; 

@) curative and preventive measures in  respccr of malaria, 
small pox, cholera or any other epidemic; 

(c) supply of drinking water and the clcansing and disiniecring 
the sources of supply and storage of water; 

(d) the mainlenance, repair and consrruclion of public streets 
and prolection hcrcof; 

(c) h e  removal ofencmachmen& ofpublic sueets orpublic places: 
(0 [he prolcclion and repair of buildings or olhcr property 

vesled in it; 
(g) the management and care of public tanks, subject ro [hc 

provisions of the Bengal Tanks rmprovernent Act, 1939. 
common grazing grounds, burning ghats and public 
graveyards; 

(h) thesupply ofmy local inforrnauon which LhcDislrictMagistxd~c, 
Ihe Zilla Parislrad '[, h e  Mahakrltrra Pfirislrad, he Council] 
or the Pa~rclrqwt Sarititi within he local limits of whose 
jurisdiction h e  Grat~l Parrcltuyat is situate, may require; 

(i) orgmising voIuntary labour for comrnuniry works and works 
for the upliftrnent OF irs area; 

Cj) [he control and adminisration oFIhc Gram Panclloyar Fund 
established under his Act; 

(k) h e  imposition, msessment and coHection of the [axes, rates 
or fees leviable under this Act; 

(I) the maintenance zlnd'[conuol of Dafadars, 'Cl~owkidors and 
Grarti Poncl~aya! Kurrtlccs] within its jurisdic~ion and 
securing due 5[performancc by the Dnfadors. Clmvkidars 
and Grun~ Patzchayot Kanrtres] of the duties imposed on 
them under this Act; 

'See foo~-nu~c  3 on pagc 546, arrre. 
'Thc rvards. figure and bnckcts wilhin Ihc squm bnckcls were subslitutcd lor rhe 

words "Subjccl 10 such condi~ions as may be prcscriM," by 5. 14(2) of thc Wcsl Bcngal 
Punclrfljar (Amendment) Acr. 1494 (IVcst Rcn. Act XVIll or 1994). 

m c  words wi1hin the syum bnckcis wcrc inserlcd by s. 4 of lhr: Wcst Bcnbal 
Puncl~ayar (Amendmcn~) AK. 1988 (West Ben. ACI XX of 1983). 

'Thc words wilhin ~ h c  squarc bnckcls wcrt  substiturcd Ior the words "con~ml or 
Dafadur~ and C l ~ o ~ b i d a r ~ "  by s. B(a) of thc Wesr Bcngul PUIICIILIJ~I (Arncndmcnl) Act. 
1995 (Wcsr Bcn. Act I[ or 1995). 

T h c  words wilhin the squarc bnckcls were substi~utcd lor he word< "pcdm~ance 
by the DuJadurs and Cl~o~vkidur~' '  by s. 8(b), ;bill. 
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(Pnrr 11.-Gram Panc11aynt.-Clral~rer 1II.-Powers ar~d rlrrrics of 
Gram Panchaya[.-Secriotr 20.) 

(m) the consti~ution and adminisMalion of thc Nyayu Pa~lchajsl~r ! , .  - . , . 

eslablished undcr Lhis Acl; and . . 

(o) the perfomtance or such functions as may be Iransferred to 
il under section 31 of  [he Cattle-trespass Acl, 1871.  of 1871. 

Othcrdllrics 20. (1) A Grarrr Pancliayur shall also perform such olhcr functions ol  C r n ~ ~ r  , as ~ h c  State Fovernn~ent may assign 10 ir in respec1 of- 
(a) primary, social, technical '1. vocolional. adulr or aon-formal 

education;] 
(b) rural dispensaries, health centres and rnarernity and child . ,  . . ,  . 

welhre centres; . . 

(c) management of any public ferry under thc Bengal Ferries Bcn. ACLI 
Act, 1885; of 1885. , 

(d) irrigation ?[including minor irrigalian. water rnanagemcni 
and watershed development]; 

'(c) agricullure inchding agricultural extension and luel and I 
I 

fodder; 
(0 care of rhc infirm and the destitule; 
(g) rehabilitation of displaced persons; 
(h) i~nprovcd breeding of caltle, medical treatment of cattle and 

prevention of caulc diseae;  
(i) its acting as a channel rhrough which Government usismnce 

should reach the villages; 
6 )  bringing wasle land under cullivation '[rhrough land 

improvemcnr and soil conservation]; 
(I;) promotion of village plantarions '[, social foreslry and farm 

forestry J; 
(1) arranging for cultivation of  lartd lying fallow; 
(m) arranging for co-operalive management of land and other 

resources of thc village; 
(n) assisting in \he implementalion of land reform measure in 

iu area; 
( 0 )  implementation of such schemes as may be rormulated or 

periormance of such ncu as may be cnlrusled to the Gr~tlr 
Panclzasar by the Slale ~ovemmenl ;  

(p) Field publici~y on mallcrs connected wilh devclopmenl 
works and orhcr rvelfarc measures undertaken by the 
State Government; 

'Thc words rvirliin lhc q u a r t  hnckc~s  rvcrc subs~ilulcd for thc words "or vocarional 
cducar~on:" by s. 9(2) olrhc W c s ~  Bcngal Pnrrclrti~ot (Arncndrnenr) Acr. 1q92 (Wcsl Bcn. 
Act XVII or 1992). 

-'Illc words within rhc s q w r t  bnckclc ttmcrc inrcocd by s. q(b), ihid. 
'This clause w s  hubstilulcd Tor ~ h c  original claure by s. ll(c). ibid. 
'The words wilhin thc <quart bncktts wcrt inscricd hy s. 9(d), il~id. 
.Wit words within rhc squarc bncktk  wcrc inrcdcd by s. 9(c], ihid. 
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XLI of 1973.1 

'(q) minor forest produce; 
'(c) run1 housing programme; 
'(s) ruril clecrrification including distribulion of electricity; 
'(I) non-conventional energy sources; and 

'(u) women and child development. 
(2) If the S~nre  Governrnen~ is of opinion that a Granr Parrcliayar 

has persistently made defaulr in the perlbmance of any of the functions 
assigned lo ir under sub-section ( I ) ,  the Smte Government may, after 
recording i ~ s  re;xons. withdr~w such func~ion from such Grarrr Po~iuhayflr. 

21. Subject l o  such conditions as may be prescribed, a Grar~~ Dircrt~ion- 

Pn,lchayat may. and shall if the Stnrc Governn~enl su dircc~s, make ~ 3 ; 7 ~ s 0 f  
provision for- l'a~rct~n~ur. 

(a) Ihe mainlcnance of lighting of public strccts; 
(b) planling and mai~l~aining trees on the sides of public strecrs 

or in olher public places vesred in ir; 
(c) the sinking of wells and excavation of ponds and ianks: 
Id) the inmoduclion and promolion of co.operalive far~tiing, 

co-operative stores. and orhcr co-operarive enterprises, 
tradcs and callings; 

(e) the consmcrion and regulation of markets,  he holding and 
regularion of fairs, nlelas and l~n ts  and exhibitions of local 
produce and products of local handicrafts and home 
industries; 

(f) [he allotment of places for storing manure; 
(g) misling and advising agricultunst~ in the mallerof obtaining 

Sratc loan and its distribution and repaymenr; 
(h) filling up of insanitary depressions and reclaiming of 

unhealthy localities; 
(i) the promotion and encouragement of collage =[, Khadi, 

village and small-scale including food processing] industries; 
3(i 1) proniotion of dairying and poultry; 
'(i2) promolion of fishery; 
3(i3) poveny allevia~ion programme; 

(j) the deslmc~ion or   rabbi^ or ownedess dogs; 
(k) regulating !hc produclion and disposal or foodstuffs and 

other commodi~izs in rhe manncr prescribed; 
(1) the construc~ion and mainlenance of sorais, dlranttasulr~s, 

resr houses, cattlc sheds and cart stands; 
(m) the disposal of unclaimed callle; 

'Cl;lu>u (q) lo (u) xvcrc inscned by s. B(I) orlhc Wcs!Dcngrl Pntrrtrqar (Amendment) 
Act, 19Y2 (Wcst Ben, Act XVU of 1992). 

Thc  words rvirhin rhc squarc bnckers rvers inhcncd by s. W a ) .  ibid. 
!Clauccs ( i l )  to (i3) ivcrc inscncd by s. 10(b), hid. 



Slat 
Govcrnrncn~ 
ro place 
funds 
neccsury 
Cur rhc 
pcdarmancc 
-of Tunclions 
and duucs 
under 
xclion 20 or 
21 at Lhc 
disposal of 
Ihe Grotn 
Poncl~a.wr. 

The Wesl Bc11gal Panchayat Act, 1973. 

v e s t  Ben. Act , 

(Par! II.-Gram Panchayot.--Cl~apfrr Ill.--Powers arld dr~ties of 
Gram Panchayat.-Section 22.) 

(n) the disposal of unclaimed corpses and carcasses; 

(0) the establishmenl and maintenance of libraries and reading 
rooms; 

(p) the organisalion and maintenance of aktraras, clubs and 
other places for recreation or games; 

'(pl) cultural aclivi ties including spofls and games; 
'(p2) social welfare including welfare of the handicapped and 

nlenlally retarded; 
'(p3) welfare of socially and educationally backward classes of 

citizens and, in particular, of the Scheduled Castes and the 
Scheduled Tribes; 

'(p4) public distribution system; 
'(p5) maintenance of community assew; 

(q) the maintenance oi records relating ro populalion census, 
crop census, caltle census and census of unemployed 
persons and of other slalistics as may be prescribed; 

(r) the performance in the manner prescribed of any of [he 
func lions oF2[the ZilIa Parishad or rhe Maltakvrtra ParisI~ad 
or the Council, as rhe case may -be,] with its previous 
approval, calculated to benefit the peopIe living within 
the jurisdiction of the Granr Pnt~chayat; 

(5) rendering assislance in extinguishing fire and protecting life 
and property when fire occurs; 

( 1 )  assisling in h e  prevenrion of burglary and dacoiry; and 
(u) any olher local work or service of public utility which is 

likely to promorc the health, comfort, convenience or 
marcrial prosperity of the pubIic, not otherwise provided for 
in [his Act. 

22. Where he State Government assigns any funclion lo a Gram 
Panclrayor under section 20 or where jr directs a G r n ~  Panchayar to 
make provision for any of the ilems enumerated in section 21, it shall 
place such funds at the dispusa1 of the Granr Pancllayat as may be 
required for h e  due performance of such function or for making such 
provision, as the case may be. 

'Clnuxs [pl) lo (p5) wcrc inscned by s. lI)(c) of the WCSI B c n p l  Panchajal 
(Amendment) Acr, 1W2 (West Ben. Acl XVlI OF 1992). 

T h c  words within Ihc square brnckc~s wcrc rubs~i~urcd ror rhc words "rhr: Zilla 
Puri.rI~ad.'' by s. 5 or thc West Bcngal Pnnclrayrrr (Arncndmcnt) Acr, 1988 (Wwr Ben. 
Act KX of 198I). 



771e Wesr Betrgal Panchayat Act. 1973. 

XLI of 1973.1 

(Par; I].-Gram Panchayat.--Clroprer Ill.-Powers nrld drrries of 
Gram Panchayit.-Sec1iorl23.) 

23. (1) No pcrson shall '[erect any new structure or  new building Control of 
or make any addilion to any sh-uclure or building] in any area wilhin 
[he jurisdiction of a Gratrr Pancl~ayat except with the previous permission 
in writing OF the Gratrr Pancl~ayar: 

?Provided [ha[ such erection of ncw siruclure or new building or such 
addition to any structure or building or  such permission of the Gram 
Pallchayar shall be subject to such rules as may be made by h e  Slate 
Government in this behaIf: 

2Providcd funher [hat a Granr Patlchayat shall not accord permission 
for erecuon of a new struciure or consh-uction of a new building, i f  he 
proposal for such erection or cons&uction, as the case may be,- 

(a) has any provision for erection or construclion of any dry 
latrine. by wha~ever name called. and 

(b) does not have any provjsion for erection or construction of 
a sanitary latrine of any description. 

(2) Evcry person seeking permission under sub-seclion (1) shall 
make an applicarion in wiling to such authority, in such form, containing 
such paniculars and on paymcnt of  such fee '* * * * * as may be 
prescribed: 

'Provided [hat no permission under sub-section ( l).shall be necessary 
for ereclion of any new thalched slructurc, [in shed or ~ i l e  shed wirhout 
brick wall covering an area no1 exceeding j[eighteen square metrcs 
where such siruclure or shed does not cover more than three-fourths of 
the total area of the land (including appurtenant land) and here  is a ser- 
back of nor less than nine-tenlh mclle on fie road-side:] 

'Provided furlher [hat  he State Government may, by order, exempt 
any suucture or building or any class of shuctures or buildings from Ihe 
operation of the provisions of sub-section (1) and of this sub-section. 

(3) On receipt of such application the authority, alter making such 
enquiry as il considers necessary and 6[in accordance with such rules as 
may be made by the Stale Government in this behalf,] shall, by order 
in wridng, either grant the permission or refuse it ,  recording in the case 
of refusd the reasons [herefor. 

'Thc words wirhin (he squm bnckcL  wcn: subslirured for thc wordr "cwcl any 
s~ruc~un: or buiIding" by s. IZ(a) o f  lhc Wcsr Bcngal P d n c l ~ o ~ r  (Amcndmcnl) Act, 1984 
(Wcst Bcn. Acr XXXVII or 1984). 

'First md sccond pmviws lo ~ubseclion ( I )  were firs1 addcd by s. 15(l) of the Wesl 
Bcngal Puricl~uyar [Arnendmcn~) Act. 1993 (Wesi Bcn. Acl XVIU of 1994). Thcrcaftcr. 
the sccond proviso w u  subs~itulcd by s. 12 of the Wesl Bcngal Pa~rcl~uyar (Amcndmcnl) 
Acl. 1991 (Wcsl 0cn. Acc XV or 1997). 

'Thc words ", no1 cxcceding twenty-livc rupccs." were ornirted by 5. 15(2)(3) of Ihe 
WCFI Bcngal PLIIICIIUJ~~ (Amcndmen~) Act, 1994 (\Vcsl Ben. Acl XVlLI or 1994). 

Thcsc pmvisos wcrc added by s. 12(b) or the War Bcngal Prmcl~a}wr (Amcndmcnl) 
Acl. 1984 (West Bcn. Acl XXXVII of 1984). 

T h t  words and bnckcls wi~hin thcsquan: bnckeb were subs~i~ulcd for hc words "two 
hundred squac feel:" by s. 15(2)(b) or rhc Wcsr Bcngal I'arrclrqur (Amendment) Acl ,  
1994 (Wcsr Bcn. Acl XVlIl oi 1994). 

The words within the squwe hrdckel~ wcrc subs~ilu~cd lor rhc words "within ruch time 
~LF may bc prcscribcd." by J. 15(3), ilrid. 
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(4) Any person aggrieved by an order of [he authority under sub- 
srction (3) refusing permission may, wi~hin nincty days from the dart 
of communication of such order to him, prcfer an appeal ro such appellate 
aulhority as may be prescribed. 

(5) No appcil shall Iie againsl the order of' h e  appellate zlulhorily 
referred to in sub-section (4). 

(6) Where '[any new slnlcture or ncw building or any addition to 
any siructure or building is  being or has been erected or made, as the 
c a e  may bc,] in contravenlion of the provjsions of sub-scciion (I), the 
aurhority may, after giving the owncr of such building an oppomunity 
of bcing heard, make an order directing the demolition of h e  building 
by the owner within such period as may be specified in \he order and 
in  defaull the authority may iuelf effzcl the demolilion and recovered 
the cost lhcrcof from the owner as a public demand. 

(7) Any person who 'Iconrravcnesj [he provisions of sub-section (1) 
shall be Iiable on convicrion by a Magislrale to a fine which may extend 
to two hundred and fifty rupees. 

Improvc- 24. (1) For the improve men^ ofsanirniion, a Grarrr Pat~cl~ayar shall: 
men1 or 
sanilalinn, have the power to do all acls neccssary for and incidental to the same 

and in particular and without prejudice 10 the gcnenliiy of the foregoing 
power, a Gratt~ Panchayat may, by order, require the owner ar occupier 
of any land or building, within such reasonable period as may be specified 
in the norice scrved up011 him and after taking into considerarion his 
financial position- 

(a) to close, remove, alter, repair, cleanse, disinfec~, or put in 
good ordcr any latrine, urinal, waler-closct, drain, cesspool. 
or other receptacIc for filth, sullage, rubbish or refuse 
penaining lo such land or building, or to remove or alter 
any door or trap or consuuct any drain for any such latrine, 
urinal or ruler-closet which opens on lo a street or  drain 
or 10 shur off such lamine, urinal or wa~er-closcl by a sufficient 
roof or wall or fence from the vicw of persons passing by 
or dwelling in the neighbourhood; 

(b) to cleanse, repair, cover, fill  up, drain off or remove water 
from, a private trvcll, tank, reservoir. pool, pit, depression 
or excavation lhtrein which may be ifljurious to health or 
offensivc to h e  neighbourhood; 

(c) to clear off any vegetation, undergrowlh. prickly pear or 
scrub jungle therefrom; 

'The wordc wilhin ~ h c  square bncliclr were s u b s ~ i r u ~ d  Tor rhc words "any smcrure 
or building i s  being or h;ls b c ~ n  crccled" by s. l2(c) of ~lic West Bengal Porlc/m)urI 
(Amendment) Act. 1984 (Wcst Rcn. Acl XXXVIl or 19B4). 

T h e  word within thc square bnckclv was subsri~u~ed lor thc words "creels any s!ructurt 
or building in conlravcnlion or '  by s. 121d). ibid. 
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(d) to remove any did, dung, nightsoil, manure or any obnoxious 
or offensive matter thererrom nnd to cleanse the land or 
building: 

Provided lllal a person on whom u noricc has bccn 
served as aforesaid may, within ~hir ty  days of receipr of 
sucli nolice, appeal to the prescribed aulhorily ngainst the 
order con~ained therein whereupon thc prescribed authority 
may stay the operation of thc order conrained in the notice 
t i l l  the disposal of rhc appeal and i t  may, nfier giving such 
noticc or the appeal lo the G1.on1 Purlcf~ayar concerned as 
may be prescribed, modify, set aside or confirm thc ordcr: 

Provided further that the prcscribcd autharity shall, when 
i t  confirms or modifies Ihe order contained in the notice 
afler [he expiry of  he period mentioned lherein. fix A ftcsh 
period within which the order contained in thc noticc. as 
confirmed or modificd by it, shall bc carried out. 

(2)  Jf the ordcr conlained in a notice served as aforesaid, has not 
bccn scl aside by [he prescribed aulhority and if the person upon whom 
the notice has been served fails, wilhout sufficien t reason, to comply with 
the order in jls origimI form or the order as modified by [he prescribed 
aurhoriry, within the rime specified in the notice or within [he lime fixed 
by the prescribed authority, as the case may be, he shall be liablc, on 
conviction by a magistrate, to a fine which may exlcnd to two hundred 
and fifly rupccs. 

25. (1) A Grtrnr Parrcfrayor shall have control over all public strcels p, ,~ , ,~  ,r 
and watenvays wirhin its jurisdiction other than canals i l ~  defined in Grm~r 

F~r~rbayor 
Bcn. A C ~  tu section 3 of the Bengal Irrigation Act, 1876, not being private property o,,,pub~ic 
of  1~76. and nat being under the control of  he Central or State Governmcnr or s ~ r c c ~ s ,  

any local authority and may do all things necessary for thc maintenance ~~~~~ 
wd repair thercof, and may,- rnattcn. 

(a) construct new bridges and culverts; 
(b) divert or close any such public streel, bridge or culven; 
(c) widen, open, enlarge or orhenvise improve any such public 

svcer, bridge or culverr and wirh minimum damage ro [he 
neighbouring fields, plunt und preserve trees on Ihc sidcs 
OF such slrccl; 

(d) deepen or olhenvise improve such watenvays; 
(c) wirh Ihe sanclion of the Zillrr Prrrislrorl '[or the M~lrakunra 

Parisfrufl or the Council, as the case may be,] and where 
[here is acanal as defined in the Bengal Irrigation Acl, L876, 
with the sanclion also or such officer as the State Govcrnment 
may prescribe,, undertake irrigation pmjecu. 

'The words ivilhin the squlrr: bmckeh wcre injcrled by s. I o r  the Wut Bcngal 
Pnr~c lm~ja~  (Amcndmcn~) Act, 1988 (Wcsl Bcn. Act fi af 19811. 
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(f) trim hedges and branches of kees projecting on public 
srreers; and 

(g) set apart by public noticc any public source of waler supply 
for drinking or culinary purposes and likewise prohibit all 
bathing, washing or olher acts likely to pollute h e  source 
so set apart. 

( 2 )  A G r a ~ t ~  Pat~cliayar may, by a nolice in writing, require any 
person who has caused obstruction or encroach men^ on or damage to 
any public slreer or drain or other properly under [he cantrol and 
management of the said G r o ~ r ~  Panchayot, 10 remove such abstruclian 
or encroachment or repair such damage, as h e  c u c  may be, wilhin the 
Lime to be specified in the notice. 

(3) If the obstruclion of encroachment is not removed or damngc is 
not repaired within thc lime so specified the Grunt PancAayur may cause 
such obstruction or  encroachment to be removed or such damage to be 
rcpaired and the expenses of such removal or repair shall be recoverale 
from such person as a public demand. 

(4) For the purpose of removal of obslruction or encmachmenr under 
sub-src~ion (3), the Gra~t r  Patichayat may apply to the Sub-divisional 
Magismate and the Sub-divisional Magistrate shall, on such application 
provide such help as may be necessary for the removal of such obsmction 
or encroachment. 

Powcr of 26. (1) A Grant Panchayar may, by written notice, require he owner 
Gram 
po,ldn)wr of, or  the person having conlrol over, a private waler-course, spring, 
in respect of tank, well, or other place, h e  water of which is used for drinking or 
polluled 
wxcr  culinary purpose, afier raking inlo consideration his financial pos i~on ,  
supply. lo rake all or any of rhe following steps within a reasonable period to 

be specified in such notice, namely- 
(a) to keep and maintain the same in good repair; 
0) lo clean the same, from lime lo hme of silt, rcruse OF 

decaying vegelation; 
(c) to prota t  it from pollution; and 
(d) to prevent i& use, if ir has become so polluted as to be 

prejudicial to public hedlh: 

Provided that a person upon whom a nolice as aforesaid has been 
served may, within thirty days from h e  dale of receipt of the notice, 
appeal to the prescribed authority againsr h e  order contained in the 
notice whereupon the prcscribed authority may slay [he operalion of the 
order contained in the nolice rill he disposal of the appeal and ii may, 
after giving such nolice of he appeal lo the Granr Panclrayat concerned 
as may bc prescribed, rn~dify, set aside or confirm the order: 
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Provided further [hat [he prescribed aulhority shall, when it confirms 
' of modifies (he order contained in  the notice afrcr ihe expiry of [he period 

mentioned  herein. fix a fresh period within which the ordcr contained 
in Ihe notice, as confirmed or modified by it, shall be camed out. 

(2) If  he order conmined i n  a nolice served as aforesaid has no[ been 
set asjdc by the prescribed aulhorily and if the person upon whom [he 
notice has been servcd fails, without sufficien; reason, ro comply wilh 
[he order in iu original form or the order as modified by the prescribed 
au~hori~y, within h e  time specified in the nolice or within Ihc time fixed 
by h e  prescribed authority, as the case may be, he shall be liable, on 
conviction by a magistrate, lo a fine which may extend to LWO hundred 
and fifty rupees. 

Bcn. ACI 27. ( 1 )  Notwilhstanding anylhing contained in the BengaI Water 
XI~I or 
1936. Hyacinth Acl. 1936, a Grarrr Puficlrayar may, by written nolice, require 

the owner or occupier of any land or premises, conlaining a lank or pond 
or similar deposit of waler after taking into considemrion his financial 
position, not 10 dlow water-hyacinih or any othcr. weed which may 
pollute water 10 grow thereon and to eradicate [he same herefrom wihin 
such reasonable period as may be specified in  hc nurice: 

Provided that a person on whom a nolice a s  aforesaid has been served 
may, wilhin thitly days from the dale of receipt of h e  nolice, appeal to 
the prescribed aulhority agains~ the order contained in the nolice 
whereupon the prescribed authority may slay the operation of the order 
contained in the notice rill the disposal of [he appeal and it may, dter 
giving such notice of Ihe appeal to the Granr Panclzayar concerned as 
may be prescribed, modify. sel aside or confirm the ,order: 

Provided further h a t  [he prescribed aulhorily shall, when i t  confirms 
or modifies the order contained in h e  nolice after the expiry of the period 
mentioned [herein, fix a fresh period within which he order conlained 
in h e  notice, as confirmed or modified by it, shall be camed out. 

(2) If the order conlained in a nodce served as aromaid has nor been 
set aside by h e  prescribcd authorig and if the owner or occupier upon 
whom the nolice has been served fails, wilhout suficient reason, 10 

comply wirh h e  order in i~ original fonn or the order as modified by 
rhe prescribed autl~ority. wilhin Ihe time specified in [he nolice or wilhin 
the time fixed by the prescribed authority, as h e  case may be, he shall 
be liable, on conviclion by a magistrate, lo a fine which may extend to 
~ w o  hurldred and fifiy rupees. 

Powcr or 
Grarll 
Poriclra~ar 
ro prevent 
g r ~ w ~ h  or 
water- 
hyacinth or 
othcr wccd 
which may 
pollutc 
WPtCI. 
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En~crgcnl 28. In the evenr of an outbreak of cholera or any other warer-borne 
po\rmer on 
oulbr;c.k infectious disease in any localily siruared wilhin ~ h c  local limils of rhc 
cpidcmic. jurisdiclion of a Gratu Pr~x~cl~ajor, the Pradhnr~, Ihe Upn-Pradl~atr or nny 

orher person authorised by rhc Prod11011 may, during the conlinuance of 
thc outbreak. wirhour notice and at any rime. inspcct and disinrccr any 
welI, tank or orher placc from which water is, or is likely 10 be. laken 
for the purpose of drinking and may furlher rakc such steps as hc dcerns 
fit to prevent [he drawing of waler thercirom. 

Powcr or 
rccovcry or  
cbri lor 
work carricd 
out by Grnttr 
IJnr~c/mqof 
on iailurc of 
any pcrson. 

29. If any work required to be dona by an order containtd in a notice 
served under sections 24, 26 or 27 is no1 executed wilhin rhc period 
spccilied in the noticc or where an appeal is made lo the prescribed 
authority, within an equal period from the dare of thc decision on thc 
appeal, the G~QIII  ParrcJ~ujnr may, in the absence of satisfactory grounds 
for non-cornplifince cause such work to be carried out md the cost of 
canying out such work shall bc recoverable as an arreac of public 
demand from the person on whom he notice was served. 

Join1 30. (1)  Subject to such ruIes a$ may be prcscribed, Lwo or more 
C~mrnirrecs. Cmm Pat~chayats may cornbil~e, by a written ins~rumcot duly subscribed 

by rhem, to appoint a Joint Cornmiltee consisting of such represenrativcs 
as may be chosen by the respective Grata Put~cl~rrynts For the purpose 
of tnnsacling any business or carrying oui aay work in which they are 
jointly interested and may- 

(3) delegale to such Commirtee the power, with such conditions 
as the Gru~xi Pa~rclray~rs may think fit ro impose, to framc 
any scheme binding on each of [he constituent Gra111 
Pnnclroyars as lo rhe construcrion and maintenance of any 
joint work and the power which may be exercised by any 
such Prrtrcf~nyu/ in relalion ro such scheme; and 

(b) fri~me or modify rules regarding the constilution of such 
committees and h c  term of office of the members thereof 
and the method of conducting business. 

(2) Tf any diffcrcnce of opinion arises beiwcen the consriluent Grarr~ 
P(~~fcl~ayors under [his section, il shall be referrccd to such officcr as the 
Slate Govcmrnent may prescribe, and the decision of the said officer 
thereon shall be final and binding on cach of the constituent Gra111 
Pa~~chayars. 

Dclcga~ion 
or functions 
or alfn 
Puri~lrad 

31. ( 1 ) A Ella Purislrod I [or the Mulrakvma Parislrud or the Counci I] 
may, with the concurrence of a Grattr Patlchqlar and subject to such 
res~riction and conditions as may be mutually agreed upan, delegate 10 

such Gram Paaclmyar any of irs funclions in the manner prescribed. 

'The words wirhin thc qu.m bmclrtu werc inscncd by s. 7(a) of Illc Wcst Bengal 
Por~chnya~ (Amcndmcnt) Acl. 1988 (\VL<I Ben. Acl XX of 1988). 
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(2) Wherc func~ions arc delegated to rr Gram Po~~cl~ayar,  under this 
'= section, the Grarii Panchayut, in  the disct~arge of such functions, shnll 

act as the agent of  he ZiIItr Prrrislrad or lhe hfrrl~nkwnn Parishrrd or 
the Council, as the case may be.] 

32. A Granr P~rrclmya~ may, at :I meeting specially convened for Dclcsarion 
01 iunctions 

the purpose, by a resolution delegate lo its P ~ L I ~ ~ I I I I I  SUCII dulies or oiGrrrlll 

powers of the Grarrr Prtrr~+tr.lrrryrri as  it thinks fit and may ar any lime by P~trc l~n~ar  
to irr a resolu[ion, withdraw or modify the same: ~rrrrilr un. 

Provided rhal when any financial power is delegated 10 n Prndllan 
or such power i s  wirhdrawn or modified, the Granr Pancl~ayur shall 
forthwith give intimalion thereof to the prescribed 3~1hoTjty. 

3 2 A .  (1) Subject to such direction as !nay be issued by [he Slale 
Government in this behalf, a G ~ I I I  P~lnuhnyut shall, as soon as may bc 
wilhin threr: monrhs, following the first meeling reFerred to in section 
9, by a resotulion carried by the majority of the exisling members at n 
rnee~ing specially convened for h e  purpose, ,mange irs powers, funclions 
or duties refcmd lo in Chapter 111 of [his Act, inlo such number of sets 
as it may consider necessary and delegate powers, functions or durics 
relaling to any such sel or sets lo onc member or a group of members, 
szvcrally or jointly as it may think fil: 

Provided [hat [he Grrrra Pat~clmnyal may ~ n k c  one or more such 
resolutions in different meetings on differen1 dares: 

Providcd furthcr that each member of the Grntrr Patrclra~~ar shall be 
delegated, severally orjointly, one or more such sels of powers, functions 
or duties. 

(2) When a Grar~l Pat~clrayot delegales powers, funclions or duries 
lo a group of members, [hc Grat11 Pancl~ayar shall also nominate one 
member from the group to act as Convenor for the group and such 
Convenor shalI be responsible for convening Ihc rncclings or the group, 
shall coordinate funcrions of mcmbcrs wilhin the group and prepare and 
place report or actions I d e n  or proposed to be taken 10 the Pm~Il~flrn,~ and 
Ihe Grarr~ Pa~~c/~uylrr from lime to lime: 

Provided that the group shnll devise its own proccdurc for halding 
rhe rneelings and for performing othcr ruunctions subject ro the direction 
of the Gmtrr Pur~clmayat and thc State Government. 

Dclcgariun 
oC powcn. 
func~ions 
and duiics or 
Gratt~ ' 
Pan c1ra~ar.r 
ID i ts  
mcmhcn. 

l l l c  words within the SqtLJrC braclcls wcrc subs~i~u~cd Tor tht words "thc Zilla 
I ' f~ri~l~nd.  " by s. 7(b) oi the 1Vw1 Heng~!  Purrchnynr (Amtndnicn~) ACI. 198s (\Vest Bcn. 
Act XX or 1988). 

'Section 32A w u  firsr inscrlcd by s. 1 1  of thc Wcsf Bcngal Punrl~ujur (~\~tlcnd~ticnr) 
Acl. 1892 (Wcsr Bcn. Act XVII or 1992). l l c m ~ l l c r .  Ihe samc tv;rs subhlitulcd by r.  13 
of rhc \Vest Bcngal Pur~cl~ayar (Amcndrnm~) Act. 1997 (\Ycst Bcn. ACI X V  of L997). 
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(3) Without prejudice 10 rhc generaliry af thc provisions undcr sub- 
sccrion (]), the Grurrr Pfl~rclrnyar shall form one or marc sers ofpowers, 
funcrions or du~ies relaring ro development of womeri and children, 
welfare of the Scheduled Cll~res and Schcduled Tribes. family welfare 
and other social we1 fare programmes and shall dclegate powers, lunclions 
or duties with rcspect to any such set lo one woman member or a group 
of members and in any such group, women shall comprisc not less than 
half members: 

Provided thar for such group, ihc Convenor refcrrcd to in sub-seclion 
(2) shall be a womnn. 

(4) The delegarion relcrred to in sub-section (1)  or sub-section (3) 
shall not prejudice the powers, Functions and dutics of (he Pradf~arr or 
[hc Upa-Pmrlt~un under secrion 3 4  

Provided also rhar no financial power shall be delegated to any such 
membcr, severally or joiolly. 

(5) Thc member or the group oC members referred lo in sub-section 
( I )  or sub-section (3), may- 

(a) lake, subject ro rhc direction of lhc Pradlra~~, the nssislance 
of the employees of the Gmrtl Pajlchayat, 

(b) seek advice and hclp of rhe cmployees of [he Stale 
Government of any Depmnlent at the appropriate level in 
discharge or lheir duries, 

(c) place before [he Pradlra~r and rhc Grattr Pnr~cltrtjar a proposal 
for execution of a scheme, programme or projecl and may 
seek snncrion of Fund for sucll purposc and the Prrrdl~atl or 
the Grmtl Patrclrd~vlt shall consider the proposal for execuljoo 
and For sanclion of fund: 

Provided (ha[ the Pradlrr~~l shall not sancbon any fund 
for a scheme, programme or projec~ without considering the 
views of thc member or [he group of members ro whom 
powers have been delegalcd by rlle Gruaz Pallchayar wilh 
respect ro such scheme, programme or  project. 

(6)  The Grrrm Paric1ra~'ut may, at any timc, by n resolurion carried 
by [he majority of the cxisling members at a meeling specially convened 
for the purpose, rearrangc, modify or wilhdraw such dclegation and 
again delegare thc powers, func~ioos or dulics so withdrawn to anorher 
member or a group of members, as 111e case may be. 

33. Thc Stute Govemmcnl may, by gcncrd orspecjaI order published 
in the Oficir~l Gazcrlc. empower a Graw Parrchayui lo manage d ~ e  
estales and all interests therein whict~ are ves~ed in the Stale and to 
exercise such powers, perform such functions and discharg such duties 
in conneelion therewith may be conferred, assigncd or imposed by 
or under any nther law Tor \tie rime bcing in force. 
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(Putv[ II.-Gram Panchayrrt.-Cfjopier Ill.--Polve,a o ~ l d  d~rrie.~ of 
Gram Panchayil.-Secrion 34.) 

34. (1)  The Pmrllmn shall- Powers. 
runclirlns 

(a) be responsible for the mai~uenance of the records of rhe ,,d dulics ol- 
GtVcirrr Potrclrnyflr; Prrrtlllr~~r and 

up- 
(6) have gcneral responsibiliry for the financial and executive pr,~ll , ,  

administration of thc GI-utrr Parlcl~nyar; 
(c) cxercisc administralivc supervision and conlrol ovcr lhe 

work of the staff of rhe Grr~tn Prrrrclr~~yrrr and the officers 
and employees whose services may be placed a1 the disposal 
of the Grotti Pnrrcllnyar by  he S I ~ I C  Governmcnr; 

(d) ror lhe tmnsaclion of business connected wilh this Act or 
for the purpose of making any order authorised thereby, 
exercisesuch powers, perform such funclions and discharge 
such dulics ns m;ly be exercised, perrormed or discharged 
by Ihc Gmnr P ~ ~ ~ i c h u y ~ r  undcr this Act or ~ h c  rulcs madc 
Ihereuuder: 

Provided lhar [he Prarlllotl shall not exercise such powers, 
perform such funclions or discharge such duties as may be 
rcquircd by thc rulcs madc undcr rhis Act ro bc cxcrciscd, 
performed or discllarged by lhe GI-anr Pu~lc l lay~~t  at a 
meeting; 

(c) C X C ~ C ~ S C  such olhcr powers, pcrrorm such othcr functions 
and discharge such other duties as lhe Grrrrrr Putrchr~yut 
may. by general or special resolu~ion, direcr or as [he Srare 
Government ]nay by rules made in this behalf, prescribe. 

(2) The Ups-Pradllml shall- 
(a) exercise such of [he powcrs, perform such of [he [unctions 

and dischargc such or thc dutics of [hc Pmd!rrrn as thc 
Prn(1f1arr may from rime to time. subjecl to rules made in 
(his behalf by rhe Slate Governmenr. delegate ro him by 
order in writing: 

Provided Lhat the Pmrllrrr)r may a1 any lirnc withdraw 
all or any of the powers. fimclions and dulies so delegared 
ro (tie Upn- Pmdl~urr; 

(b) during the absence of the Prudlia)~, exercise all the powers, 
pcrlbrrn all thc runctions and dischargc all ~ h c  dutics or Ihc 
P~~(t~fflctrr; 

'(c) exercise such olher powers, perform such orher iunclions 
and discharge such orher dulies as the Grarrr Pntjcfiayat 
may, by gcnerat or spccial rcsolulir)n, dircct or us the 
Smre Government may, by rules madc in this bchalr, 
prescribe. 

'Clnusc (c) was i~iscncd by a. 13 of rhc I%'CSI Bcngal Purrriro~~ur (An~cndn~cnl) Act. 
1985 (\Vest Rcn. Act XXXVll of I PSJ). 
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[West Ben. Act , 
(Purl I/.-Gmm Panchayat.-Clruppler IV.-Estab[isfrt~let~r of 

Gram Panchaynt.-Scurio~~s 35, 36.) 

CHAPTER 1V 

Establishment of Gram Pancknynf 

Sccrclary or 
the Grnni 
P~llclrflyflr. 

35. (1) There shall be a Secretary for every Grrrn~ Pnrtcfrayar , 

appointed by the State Governmenl or any authority ernpowercd by the 
Srare Governmenl in this bchalf. 

'(2) The Secretary shalI bc responsible for mainrenance and upkeep 
of the records of the oFfice of thc Grot11 Parlcllqar and shall discharge 
such duties as may bc prescribed. 

(3) The Stare Government shall make rules relaling to [he merbod 
OF recruitment and the [ e m s  and conditions of  service including the pay 
and allowanccs, superannuation, providenl iund and gratuity, of the 
Secrerary. 

(4) Subject lo rules rrarned by the Stale Governmenl regarding 
discipline and control, ihe Secre~ary shall acl in all malters under the 
control of the Prodlrarr through whom he shall be responsible to the 
Grnni Parrcfrayor. 

S ~ f r ~ r t h c  36. (1) Subject to such r u l a ~  as may be made by the Srale Government 
Gru~rr 
Pn,lcl,mFcr,, in [his behalf, a Gtzlt~l Paticfrayuf may appoint such officers and ernployccs 

as may be required by it and may fix thc salaries and allowances lo be 
paid ro rhc persons so appointed: 

Provided [hat no post shall be creared or abolished and no rcvision 
of r hc scale of pay o f  any post shall be made by t hr: Grartr Pnncfirr).or 
wilhout the prior approval of the State Government or such authori~y 
subordinate to it as may be prescribed. 

(2) Thc Stare Govemment may placc at the disposal or the Grot11 
Porzcl~uyat the services of such officers or other employees serving 
under it lIand on such lerms and condi~ions] L% it may thnk fil: 

Provided rhal any such officer or employee shall be recalled by the 
Stale Governmenr if a resolulion lo that effecl is passed by [he Gram 
P(ltrc11ayai at a meeting specially convcned for the purpose, by a majority 
OF the loral number of members holding office for h e  lime being: 

Provided further that thc S ~ a t e  Government shall have disciplinary 
control over such officers and employees. 

'(3) The State Government shall make rules relaling 10 rhe method 
of recruitmcnl and [he [ e m s  and condirions of service including the pay 
and allowanccs, superannualion, provident fund and g n ~ u i t y  OF the 
empIoyees of rhc Grorrr Prrncfraya~. 

'Subsection (2) WAS subslilutcd by S. I 4  of lhc Wcsl Bcnp~t  Pnltcknyflr (Amcndmcnl) 
AcI, 1997 (Wur Ben. Act XV of 1997). 

'Thc  words within thc squarc b m c k t ~  wcrt inscrlcd by s. 14(a) or fhc JVc5r Bcngal 
Pancl~aynr (Amcndmtn~) ACI. 1984 OVcsl Bcn. Acl XXXVlI of 1934). 

'Sub-scclion (3) was inscrted by s. 14(b), ibid. 
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(Par1 ]I.-Gram Pa11chayat.-Cllupfer IV.-Esrabli.~fir~~e~lr of Gram 
Pnnchaynt.Secrio/~ 36A.-Clrcrprer V.-Dafadars, Chowkidars 

nrrrl Gram Prrnchaya~ Karrnees.-Secriorrs 37. 38.) 

7: '36A. Subjecl to [he provisions of [his Acr, the rules made thereunder Excrcisc 01 

and 10 any general nr special direcrions as [he State Government may powcs.clc. 
by thc give in rhis behalf, rhe officers and othcr employees employed by the orficers and 

Grata Par~clrayfi! and [he officers and orher employees whose scrvices cmployccs. 
have been placed at the disposal of the Grur~l Patlclrrryat shall exercise 
such powers, perform such runc~ions and discharge such dulies as [he 
Grot11 Parrcliaya~ may dcrermine. 

CHAPTER V 

2[Dafudars, Cl~o~vkidars nnd Graa~ Panckayat Karmees] 

37. (1) For general walch and ward, prevention of crime, prorection J [ D ~ , , ~ I ~ ~ ~ ,  
of life and pmpeny 'l[, running of office of the Grartr P a n c i r ~ y ~ t ]  and Clrowkidars 

discharging all iunctions relevan1 therero as hcreinalrer provided wilhin z: ,;~'~ 
rhc local limits of the jurisdiction of a Grrrr11 Par~clluyar every Grarrr Kun~rc~-s.] 
P(111chayar shall, unless othenvise directed or other provisions are made 
by the State Government, maintain under its conlrol such number of 
SIDoJudars, Cfro~vkiciors and Grattl Pancfrayar Kamiees] as [he Stale 
Government may by genenl or special order determine. 

(2) "The manner of mainlenance of Drfudurs,- ClrowLid(~ts and 
Grarn Patrclrayar Kart?rees by a Gratn Pancfroyar,] the salary, allowances 
and gratuity to be paid lo them and the nalure and the cost of their 
equipment and all rnarrcrs relating to ihcir recruitment, condidons of 
service, superannuarion, discipline, punishmenr and dismissal shalI be 
determined in accordance wilh such rules as may be made: 

Provided lhnl the Grn111 Punchu~~at shall have disciplinary conlrol 
over '[Dofnrlars. Cl~orvki(lars and Grutrr Parrctruy~~t Kanrrers.] 

38. The Stare Governmcnl may contribute to the Grot11 Patlcliayar State 
Fund the cntire or any part or rhc cost of maintenance of R[Dafadar,s, Govcmmcnr 

Clio~vkid(rrs and Gmnr Pa~rclruyat Kuntlees] including [he amounl ,","~ribulc 
neccssaly for the paymcnr of salary, allowances, providenl rund and cost or 
g r ~ u  i ty to "[Dtfiirlut-s. Cfro~vkirIurs and Grrrr~ Pur~cflayaf K f ~ n ~ i c e s ]  and [l'kntc- 

nnnce. IIie amount necessary for heir  reward and equipment. 

'Scction 36n was inscncd by s. 15 or rhc West Bcngal Pu~rclrqu~ (hlncndlncnr) Act, 
1984 (West Ben. Act XXXVII uT 1984). 

Thc  words within the squnre bnckcts wcrc substitutcd for ~ h c  words "Unfidnrs and 
Clro~rkidars" by s. 9(a) or I he \Vesr Rengal P R I I C I I ~ J ~ I  ( Amendmenr) Acr, 1'395 (1Ve.cr Ben, 
Acr 11 of 1995). 

Ynic marginal now was substitutcd hy s. 9(b)(i), ihid 
'Tlic words within the squarc bncLcL~ wcrc inscncd by 8, 9(b)(ii)(A). ;bid 
'Thr: words within the squan: bnckcrs wcrc subsritutcd Ior rhc words "'Dnfndnrs and 

CIrolt'kidr~r.r" by s. 9(b)(ii)(B), ihid. 
'The words within squarc bnckcu wcw substiturcd for thc words ' m c  nu~nbcr or 

Dajt7dar.r and Cirnn~irlnrs ro Ix m;~inlained by a Grnrrr 1'011clraynl and" by s. 9(b)(iii)(A). 
ibirl. 

'The words within rhc squarc bnckcts wcrc subsrirurcd lor tlic words "L)nfndnrs and 
Clro\vki(Iars." by s. 9(b)(iii)(B), ibirl. 

The words witliin [hc squarc hrdckclq were suhstiruted Tor the wnrds "DuJullur.r and 
Ci~o\r,Lirlurs'" by s .  9(c), ilr id. 
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(Parr II.-Gram Pnnchi1yat.-Cimprcr V.-Dafadars, Chowkidms 
utrrl Gram Panchaya~ Karrr,ees.-Sccriwl 39.) ! 

l~~owcrs 39. (1) '[Evcry Cliolvki(hr- or G I ~ I I I  P ~ I I C I I C I ~ O I  Krrrt~iee] shall 

3y c mnLrrIur.r, dyl!C' I" exrtiisc rhc folloiving powers and perform the follorvingduties. namely:- 
Iln (nhrs (i) he shall givc immedia~e infommtion lo the orficer-in-charge 
and Grtrrrr of the police-s~nlion having jurisdicrion over the area and 
P~'nr1cIrfl~rrr 
hFununlrcc.r. ] to ~ h c  Prodl~atz of the G r m  Prrtlchayot, of every unnarural, 

suspicious or suddcn dcnth which may occur, and of any 
offence spccificd in the Fjrsl Schedule which may be 
cornrnil~cd witliir~ tllz jurisdiction of the Gtnrn Prrltcltayat 
and he shall keep thc olficer-in-charge of thc said police- 
station and thc Pmdhas informed or  all disputes which are 
Iikely 10 lcod to a riot or serious affray; 

(ii) he muy, wirhoul an order from a Magisirate and without a 
warrant, arresr- 
(a) any person who has been coacen,;ed in any cognizable 

offencc or against whom n rcosonahlz cornplainl has 
been made, or credible information has  been received, 
or reasonable suspicion cxisls of his having becn so 
concerned, 

(b) any person having in his possession without lawhi  
excuse, thc burden of proving which excuse shall lie 
on such gcrson. auy implemcn~ of house-breaking, 

(c) any pcrson who has brcn proclaimed as an offcnder 
under aoy law lor the lime being in forcc, 

(d) any person in whose possession anything is found which 
may rcnsonably be suspccred LO be stolen properly, or 
who may reasonably be suspected of having commiued 
nn orfcnce, will1 referencc to such things, 

(e) any person who obstructs a police-orficcr while in [he 
execurion of his duly or who has escaped. or nrlempt? 
to cscape, from lawful cusrody, 

(r) any person reasonably suspecled or being a deser~er 
fro~n rhl: Indian Anny. Navy or Air Force, and 

(E) any rcleued convicl committing a breach of any rule 
made under sub-sccrion (3)  of secrion 565 of the Code 5 or 1 ~ 9 g ,  
of Cri~ninaI Procedure. 1898; 

(iii) he shall to lhe best of his ability prevent and hc may 
jnrcrpose for the purpose of preventing, rhc commision of 
Any offence specified in the First SchcduIe; 

( iv)  hc shat l assist privatc persons in making such arrests as they 
may lawfully make, and be shall rcpon such arresls without 
delay ro [he officer-iti-chargc of the police-station having 
jurisdiclion over the nrca; 

'The marginal nnic wus substiiu~cd for the original marginal nolc "Prlwcn ;ind dulics 
oi Clr0~r~ki~1~~r.v and I>ufi~d<rr>." by h.  7(J)(i 1 o f  thc Wcsi Bcngal I'nrlclmn~or ( ~ \ ~ n c ~ ~ d ~ l i c n I )  
Acl. 1995 (West Ucn. Acl I[ uT 1995). 

T I ic  words wilhin ~ h c  q u m  bracl;d~% \bcrcsubsli~urcd ror thc \cords "Evcry C/iun4idurL' 
by s. 9(d)(ii)(A), ibid. 
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(Purr 11.-Grail Panchay a!.-Clzapier V.--Daladars. Chowkidars 
otzd Gram Paochayat Karmccs.-Sccrio~i 39.) 

(v) he s l~a l l  observc and from time to rimc rcport lo suctl officer- 
% in-charge, the movements of all bad chnrnctcrs ~ v i ~ h i n  11ie 

jurisdic~ion of  thc Glarrr Potrciiaynr; 
(vi)  he shall repon to such officer-in-charge thc arrival o i  

suspicious charilcrcrs in 1l1e ueighbourhood; 
(vii) hc shall report in such manner as may bc direcled by llie 

D i s ~ r i c ~  Magisrrare, [he birrhs and dealhs which have 
occurred wirliin the local limits of the jurisdicrion of the 
G ~ U I I I  Pmichrry(~f; 

(viii) he shall give imn1edi;lle infomalion to the Pror1i1~111 of [be 
Grarti Pnnchnyrrr of [he outbreak of any epidemic discnse 
among men or livesrock rv i th j~~ [he local limits of its 
jurisdiction; 

(ix) hc shall supply any local information which the Disrrict 
or Sub-divisional Magistrate or any police-officer may 
require; 

(x) he shall obey ilie ordcrs of !he Grarn Po~lchrryuf in regard 
to keeping watcll within i ts jurisdiction and in regnrd to 
other rnalrcrs connected with his duties; 

(xi) hc shall give immediatc infor~nalion lo lhc GI-a111 Paticlrayar 
of the commission of any offence under I his ACL or any rule 
madc thereunder which has come to his knowledge and or 
any encroachmen1 on, or obs~ruclion lo, any road or water- 
wiy within [he local limils of the jurisdic~ion of [he Gram 
Panclr~q~u!, and or  any damage ro any property vested in 
the Grarrr Pa~ichayar or under its con~rol; 

(xii) he shall assist any person duly nurhorised by rhe Grrrrrr 
Pa~lchrryar to collect any m e ,  tax or Tcc; 

(xiii) he sllall serve such processes as may be prescribed upon 
persons residing within the jurisdiction of [he Grrrm 
Pancltayuf; I *  * * 

?(xiv)  be shall alrcnd the office of rhc G ~ ~ I I I I  Pa~lcliayat on such 
dates as may be directed by thc Pr~ltllrntr, asis1 in such 
manner us may be necessary and act as messcnger as and 
when required; and 

7 x v )  he shall carry oul such orher du~ies as may be cnlrusled to 
him horn time lo time in accordance with [his Act or  any 
rule made thereunder. 

(2) Every Dnfadars shall exercise all thc powers conrcrred on a 
Clro\vkidnr under sub-seclion ( 1 )  and shall perform such dulics as may 
be imposcd upon him by rulcs made under this Act. 

'Tt1c word "and" IVLS omitlcd by s. g(d)(ii)(B) or rllc WCSI Bcngal Parrcltnynr 
(An~cndmcn~) AEL 1995 (Wcsr Bcn. Acl 1 1  of 1995). 

'Clausc (niv) WRF trnumhrnd a$ clausc (xv) and beforc clnusc (xv) i ln so rcnumbcrrd. 
clausc (xiv) was i~iscned by s. B(d)(ii)(C), ibid. 
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T l ~ t  Wesr Bcrrgal Panchayat Acr, 1973. 

[West Ben. Act; 

(Put-f I].-Gram Panchayat.-Cijoprer I/.-Dafadnrs, Chowkidars ur~d 
Gram Panciiayn t Karmees.-4ccriotr 40. -Clraprer VI.-Properry 

oud Fi;io/rl.--Secrions 41, 42.) 

40. Whenever a ' [ D a f i h r ,  C110~c~X.idar or Grmrr Parrcllnyar Knnl~eej 
arresls any person under seclion 39 hc shall forthwith lakc the person 
so arresled to [he policc-stalion having jurisdiction ovcr [he area in which 
Ihe .urcst is made: 

Provided that if the arrest is made at night such person shall bc so 
taken, ;ts soon a$ convenient, by rhc following morning. 

CHAPTER Vl 

Property and Fund 

41. A Grarrr P a ~ r c l r r ~ o ~  shall have powcr 10 acquirc, hold ant1 dispose 
of properly and to cnter inro contracr: 

Provided that in all cases of  acquisition or disposal of immovable 
property Lhe Gmttr Pri~lclroyar shall obrain the previous approval of the 
Slnle Governmcn~. 

42. (1) All property within the local limits of [he jurisdic~ion of 
Crtrrrl Pnrichuyuf o f  the nature hereinafter in [his section specified, olher 
than propc~~y maintained by ihe Central or the Stale Government or a 
locill authari~y or any other Grot11 Puirclrayor, shall vest in and belong 
to thc Gram Panclrayrrr, and shall. with all other properly of whatsoever 
nature or kind which may becornc vesled in rhe Grarrr Parlcl~nyar, be 
undcr its dircc~ion, managemem and conrrol, thar i s  lo say- 

(a) all public streets, including the soil, srones and ohe r  materials 
thcreof and all drains, bridges, culvem, trees, erecrion 
rna~zrials, iniplcments and oiher things provided for such 
streeu; 

(b) all public channels, wntcr courscs, springs, tanks, ghats, 
reservoirs, cis~erns, wells, aqueducls, conduils, tunncls, pipes, 
pumps and other warenvorks whcther made, laid or crected 
at h e  cost OF the Grrrrri Purrcfraynl o r  othenvise, and a11 
bridges, buildings, engincs, works, materjals and things 
connecled iherewi th or appcrlaining t hereto and also any 
adjacenl land (no1 bcing priva~e properly) appcrlaining to 
any public lank: 

Provided that water pipes and walerworks, connccled 
lherewith or appcfluining thereto which wilh the consent of 
the Grrrrrr Pa~rclrrryar are laid or sel up in any street by the 
owners of any mill. factory, dockyard, workshop or  the like 
primarily Tor the usc of their tniployecs sl~alI not be deemed 
lo be public wzttenvorks by reaqon of h c i r  use by  he public; 

- 

'The words wirl~in lhc squaw hnckc~s were subslitu~cd for the words " D R ~ R I ~ I I ~  c)r a 
Cfrowkidni' by s. Y(c) of rhc l k s r  Rengal Pa~lchnyal (Amcndnicnl) An, 1995 ( W c s ~  Bcn. 
Al-r I1 of 1995). 
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(c) all public sewers and drains, and all works, materials and 
things appertaining lhereto and orhcr conservancy works: 

Provided that for the purpose of enlarging, dccpcning 
or othenvise repsliring or mainraining any such sewer or 
drain [he sub-soil appertaining thereto shall also be decmed 
to vest in thc Grt~rrr Po!ickayar: 

Providcd furrher h a t  whcrc any jns[altation or work for 
thc trealmeni or disposal of sewage is conslrucred by [he 
owners of any mill, faclory, dockyard, workshop or the like 
primarily for [he use of  their employees, the laying of sewers 
and other ~hings appenaini~~g thereto in a street with ihc 
consent of the Gmnr Panclrayar. shall not by virtue of [his 
clause or by reason of lhcir use by the public cause such 
inslallnrjon or sewers or w o r k  appertaining thereto 10 vest 
in [he Grurn Panchuyfit; 

(d) all sewage, rubbish and offensive matler dcposiled on streets 

or collected by the Groltr Parzclrayar from streew, latrines, 
urinals, sewers, cesspools and olher places; 

(e) all public lamps, lamp-posts and apparatus connec~ed 
therewilh or appenaining therelo; and 

(f) all buildings erected by the Grarrr Pnt~clroyar and all lands 
and buildings or other properly [ransferred ro [he Gratri 
Partc/raya! by rhc Central or the State Government or 
acquired by gift, purchase or olhcnvise for local public 
purposes. 

(2) The Sratc Government may, by na~ification, exclude any streer, 
bridge or drain from the opcralion of this Act or of any specified scction 
of  his Act: 

Provided [hat, i f  fhc cosl of the construclion or the work shall have 
becn paid from thc Grurrr Pu~~cl~ayar Fund, sucli work shall nor be 
excluded from [he operation of this ACL or any specified section of this 
Act cxccp~  after considerarion of the views of rhc Grarll ParicAaynr at 
a meeting. 

43. The Slate Government may allocate to a Grartr Pat~cho~ar my Allacalion 
of properlies 

public property situated within ils local jurisdiction, and thereupon ,,c,,, 
such properly shall vest in and come undcr the control of h e  Grur>r Puncll"~or- 

Porrchayar. 



[West Ben. Act 

(Part !I.-Gram Panchaya1.-Clraprer V1.-Properry 
m d  Frrr~rl.-Secriol~s 44, 45.) 

Acquisi~ion 44. Where a Gra~all~ Pat~~~l lnyo~ requires land for carrying oul any of 
of laid lor 
Grnrri !he purposes of ihis Act. ir  may negotiate with the person or persons 
Purrrllo~al. having interest in the said land, and if il fails to reach an agreemcnt. il 

may make an application to the '[Colleaor] for the acquisirion of the 
land, who may, if he is satisfied that [he land is requircd for a pubtic 
purpose, tnkc sleps lo acquire rhc land aod such tand shall. on acquisition, 
vest in the Gr~trr Par~clrayur. 

Grn~r~ 45. (1) For every Grnrrl Po~~clrrr~'d! lhere shall be consd~uted a Grnlr~ 
I ' ~ / I c / ~ ~ I ~ ~ I I  
Fund. Pallcl~ayar Fund bearing thc name oTrhe Gratn Por~chriya~ and rherc shall 

bc pIaced to \he credir thereof- 

(a) contribulions and grant$, if any, made by thc Central or the 
Slalc Govemmcnl; 

(b) contributions and grants, if any, made by the Z i l h  Parislrad, 
2[Muhakra~~a Parishad, Counci I,] Par~choya~ Sarrliri or any 
olher local aulhoriry; 

(c) loans, if any, granted by the Central Governrnenl or [he 
S rate Governmenl; 

(d) ail receipts on account of taxcs, rates and fees levicd by i t :  

(e)  all rcceipts in respec1 of any schools. hospilals, dispensaries, 
buildings, inslitutions or works vested in, cons~ructcd by or 
placed under the conlrol and management of ,  [he Grorrr 
Pul~chuyur; 

(0 a11 sums received as gifi or conlribu~ion and all income from 
any t m s ~  or endowment nladc in favour of  [he Gra~rr 
Panclrayar; 

(g) such fines and penalties imposed and rczllised unrlcr [he 
provisions of this Acl as may be prescribed; 

(h) all other sums reccived by or on bchalf of the Grartr 
Pnt~clruyur. 

3E.rpltma~io~~.-A Gratn Patrcl~ayur shalt not receive to the credit of 
ils Fund- 

(a) any loan irom any individunl, sever;llly or joinuy or any 
member or.orfice bearer of the Grarrr Prrrrcliaynr, or 

'Thl: %cord within thc squaw bnckc~s w~~subs~i tu~cd for thc words "Disrricr Mdgistn~c" 
by s, 16 of ilic Wcsl Bcngal I'r~~~clrujui (Anicnd!ncnt) Acl, 19K4 (\Vest Ben. Acl XXKVII  
o f  1984). 

-%c words within the quar t  hr~ckels wcw insencd by s. 8 or rhc 1Vcsl BcngaI 
Pu~tcl~oyot (Amcndrncn~) ACI, 19XB fives! Scn. Acl XX of  I9X8), 

'This  "Erpln~mriorr" w w  addcd by s. 1511 ) or the Wcst Dcnpal t'n~rcl~ayul (Anlcndmcnl) 
Acl, 19P7 (\YES( Ren. Acl XV a1 1997). 
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[West Ben. Acl : 

(Par1 II.-Gram Panchaym.-Cltaprcr VI. -Properly 
r~rid Fir ad-Secrinti 46.) 

&plarrario~l.--In this section,-- 
(a) absence of the P ~ n i l l r n ~ ~  shalt be deemed [o occur when [he 

office of thc Prudf~a/r falls vacant or rhc fradl~llrun is 
temporarily unable to act within the concepl and meaning 
of sub-section (4) of section 9, 

(b) "Exccurive Assislanl" of o Grnta Pntrclrayut mcnns an 
employee appointed as such by a Gra~h Pa~rclra~~ar under 
seclion 36 in  terms of such rules as the State Govemmen~ 
may make in this bchal F and shall also include any olher 
ernploycc of the Gm~u Panclroyur empowered to perform 
[he functions of the Executive Assis[anl. 

llnposition 46. (1) Subject [o such rules zts may bc made in [his behalf, a Grrrrrr 
Or''' Grot11 by Pond~oyar shall impose yearly- 
Fo~lchnyn~. '(a) on lands and buildings within rhc local limirs of i l s  

jutisdiclion, a lax- 
( i )  at the rate of Z[one per cerzrrrttr] of rhc annual vdue of 

such lands and buildings when the annual value docs 
no[ cxceed rupecs one ~housand, and 

(ii) nl the n t e  of '[iwo per c c t ~ ~ u n ~ ]  of I he annual value of 
such lands and buildings when [he annual value exceeds 
rupccs one thousand, 

to be paid by the owners and occupiers thereof; 
A* * * * * * 

(2) The followiig lands and buildings shall be exempted from 
imposi~ion of tiu under sub-section (I), namely:- 

(a) lands and buildings, the annual value of which is no[ more 
than '[lwo hundred and fifly rupees]; 

(b) lands and buildings belonging lo a local aulhority and used 
or intended LO Lie used exclusively for a public purpose and 
not used or inlcnded ro be used for purposes oi profiu; 

(c) lands and buildings used exclusively for religious, 
educational or charihble purposcs. 

(3) The Stele Governmen1 may, by notificarion, exempl eilher wholly 
or in part any other class of propenies or classes of properries specified 
in the norification from thc taxes or nlcs leviable under this seclion. 

'Clause (1) was subsritu~cd by s. 18(a) or the Wcst Bcnpl Pnr~clrayrrf (Amcndrncni) 
Act, 1784 (Wcst Ben. Acr XXXVII of 1984). 

T h c  wards within the sou~rr: bnckcrs wcw suhslituted for rhc wnrds "hallvcrccrrrru~i' 
by s. 17(l) of \he West ~ c n b a l  Po~rclrny~r (Anlcndment) Act, 1994 [Wen BC;. ACI XVI11 
or 1994). 

'Thc words within the square bncl ic~q wcrc subs~i~ulcd ror Ihe word "onc per cc~rrimr" 
by :. 17(2), ihirl. 

Clausc (b) was omiktcd by 5. 12(l) of [he \VCSI Bcngal P ~ I C I I R J I I I  (Amcndmcnl) Act. 
1992 (Wc51 Bcn. Pcr XVII or 1792). 

'The words within rhc squarc hnckcls wcrc substiIutcd Tor thc wonk\ "Filly rupccs" 
by s. lS(b) or thc Wcsr Bcngill I'nnr~ru~~ur (Amendment) Act, 1784 (Wcst Bcn. Act 
xxxvn OT 19841. 
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XLI of 1973.1 

(Part 11.--Gram Pnnchayat.-Cllaprcr Via-Property and F~rld- 
Secrior~ 47.1 

I+ * . f * Y rC- * 
.: (5) Subjecl to such rules as may be made in this bchalf a Grarlr 

Pr~trclmayar shall Icvy- 
(a) on all transfers of immovable property situurcd wirhin the 

local limiu of the Grarrr, a duly in  the shape 01 an addilional 
stamp duly at the ralc of two per celrrltttl or, as [he case may 
be, thc amount of the consideration for the sale, the vuluc of 
lhe property in the case of a gift, the amount securcd by the 
mortgage, [he value of the property of I he greater value in the 
case ofexchange, orthe value ofthe rent for the first ten years 
in the case OF a leasc, as set lbrth in Ihe instrument; 

(b) a duty in the shape of an addition21 stamp duty at the rate of 
ten per ce1111rrtl on all payments for admission to any 
enlertainment. 

(6) TheSta~eGovernmen t may make rules for reguln~ing rhecolleclion 
of [he duly on lransfers of immovable properly and duly on enterlainmen t 
referred to in sub-sccrion (3, thc payment (hereof to Lhe Gratrr Patrcl~ayar 
and I hc dcducrion of my expenses incurred by the Slate Government in [he 
collection thereof. 

Expla~ratiou.--In this section,- 
(2) "annual valuc". in relation lo any land or buildings, means an 

,mount equal to six per cerwuii of [he market valuc of such 
land or buildings at the time of asseqsmcnt cstimated in the 
prescribed manncr; 

(b) "entenainrnent" includes any exhibition, cinematograph 
exhibition, performance, amusement, games or sporls to 
which pefions arc admitted for payment: 

?* * * * * * * * 

47. (1)  Subject lo such maximum m ~ e s  as the Slare Government may ~ L V Y  of 
prescribed, a Grnrrl Parichrryot may levy [he following '[fees, rates and mtcsfind 

tolls,] namely:- fees. 

(i) fees on the registration of vehicles; 
(ii) fees on plaints and peri lions nod other processes in suits and 

cases jnsututed before the Nyaya Pnrlcfroyo~ concerned: 
'Sub-section (4) w m  omitled by s. 12(2) DF hc Wcrl Bcngal Puncl~apr (Arncndrncnt) 

ACI, 1992 (Wcst Bcn. Acl XVlI of 1992). Prior to this ornissi~n, the words ''sh311 k p i d  by 
such persnn or shall lx dcduclcd in rhc manncr prcscrikd, .us rhc cnse may k." were 
subslitulcd for thc words "shall. in thc prcrcribcd manncr, bcdcduc~ed". in (ha1 sub-scction. 
by s, 1 R(c) oithe Wesl Bcngal Pa~~ci?ajar (Amcndmcnl)Act, 1984 (iVcsr Ben. Acl XXXVII 
or l a a s .  

-Clnusl: (c) lo thc "Erplo~~aiion" war nmillcd hy s. 12(3) orthlr WCSI Ecngd P~nclrflynr 
(Amcndmcnr) Act, 19511 (Wcsr Bcn. Act XVlIof 1991). Priorto this omission. in sub-clausc 
(i), thc words "thc drwing and dishurrin~ officer of llic prson irl h c  cniploymen! or such 
Govcmrncn~" wcrc substituted for ~h' umrds "hl: Hado1 thc Dcpnrneni" by s. 18(d) or the 
Wesr Bengnl Pa~rclroyor (Amendment) Act. 1984 (lYe<I Ben. Acl XKXVU of 1984). 

'The words within thesqum bnckcls wcrcsubstiiurcd for the wonlsurtcs and rate<," by 
s. ]?(I) 01 Ihc \Vest Bcnfal Pnrrclrqat (Amendmenl) Acr. 1992 IrVcsl Bcn. ACI XVII of 
1992). 
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(Purr 11.-Gram Panchny at.-Cllr~p~er \/I.-Properry otrd Frrnd.- 
Sc~criotr 47.) 

(iii) a fee for providing sanitary arrangements at such plmes of 
worship or pilgrimage. fairs and rrrelus within its jurisdiction 
ns may be specified hy ;!le State Governmen! by no~ificalion; 

(iv) a water mrc, where armngcnlent lor [he supply of water Ior 
drinking, irrigation or any other purpose i s  made by the 
Gmt~r  Po~rdrryot ivi thin irs jurisdiction; 

(v) u lighling m e ,  where ilrrangernenl for lighling or public 
strccls and placcs is made by  he Grarrr P a ~ ~ c l r a ~ ~ u r  wilhin its 
jurisdiclion; 

(vi)  a conservancy n lc ,  where amngernenl for clearing private 
latrines, urinals and cesspools is made by IheGra~ll Par~clrrl)~rrr 
within iis jurisdiction; 

'(vii) fees on '[rcgis~ralion] for running wade, wholesale or retail. 
within the jurisdiction of the Gram Pnrlchayat unlcss such 
=[registrzltion] or such rnde is prohibiled under any law for 
ihe rime bcing in  force; 

'(viii) lolls on pcrsons, vehicles nr animals or any class of them at 

any roll-bar which is csrablislied by [he Cmt~r Pn~lchnyot on 
any road or bridge ves~ed in, or under thc management of, the 
Grrrm Parrclruya~; 

'(ix) tolls in respect of any ferry established by, or under Lhc 
management of, the Groml Parrc.lruy~I; 

'(x) fees on licence on dogs and birds and other domestic pcl 
animals; 

'(xi) a general sanitary ratcwherearrangernen~ forlhccons~ruclion 
and mainlcnilnce of public lairincs is made by the Grllt~l 
Po~lciioytrr within its jurisdiction; 

'(xii) a drainagc nte  where urmngemenr for regular clearance oT 
common drains is ~nadc  by the Graft1 Patrcltuyrrr within irs 
jurisdiction; 

'(xiii) fees for grazing caltle or gnzing land ves~ed in, or under the 
managemen1 and control of, the Grnr~~ Pat~clrayr~r; 

3 ( ~ i ~ )  ices For use of burning ~ h a r  ves~ed in ,  or under the 
management and control of. h c  Gratw P(mcf1nya1; 

!(xv) Fees on regislraBon for shalIow rube-wells fi [led with motor- 
driven pump sels nnd installed Tor irrigarion for conlmercint 
purposes, subject lo such tenas and conditions as may be 
prcscri bed. 

'Clausc<(cii) to(ix)wcre i ~ ~ s c n c d  hy 5 .  13(2)0(tllc\Vest Bcngal P u n ~ l ~ n ~ r ( A m c n d m c n ~ )  
Act, I992 (\Vest Brn. ACI XVI l  or 1991). 

The word~virhin~he~unrc brdckels wassubrtitutedTor thc word "licence" by$. f 8(I)(a) 
rlT the West Bcncnl I'RIIcIIuI.~~ (Arncndlntnt) Acr. 199-1 (\Vchl Bcn. Acr xvtlior IY94, ,  
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Erplnrro~ion.-In this clause, "comrnerciul purposc" 
includes any purpose for which irriga~ion wmcrissupplied to 
the land of any person, othcr than the owner of the shallow 
tube-wcll, on renlisntion of water rates. by whatever namc 
called. from  he owner of such land. 

(2 )  Th Gru~tr Pclnclruyla~ shall not undertake rcgistntion o l a  vehicle 
or levy fee therefor and shall not provide sanilary orrangernenls at pIaces 
of worship or pilgrimage, fairsandmelas within irs jurisdiction or levy fee 
[here for if such vehicle has already been registered by any o~her authority 
undcr any law for the time being in  force or i f  such provision lor sanirary 
arrangement has already been made by any othcr local aulhorily. 

'(3) The scales of tolls, and the fccs or ratcs find [he terms and 
condilions of imposition thcrcol; shall be such as may be provided by bye- 
laws. 

'(4) Such bye-laws may pravidc for exemption from all or any of the 
tolls, fees or mtcs in any class of cases. 

'47A. A Grar~r Parlclroyar may borrow moncy from [he Slate Powcr~o  

Governnlenr or 3* * * * * * from banks or olher Iinnncinl inslilutions for b~mw 
monc y. 

funherance of its objective on ~ h c  basis of such specific schemes as may 
be drawn up by thc Grn111 Putrdru~tur for the purpose. 

48. (I) Every Grar11 Pn~lclm~at  shall, at such drne and in such manner ~ ~ d ~ ~ t  or 
as may bc prcscribed, preparein each yearabudget ofits estimated receipts Ihc Grul~l  

and disbursernenls for !he following year '* * * * *. Punrlmp~f. 

>(2) (a) Thebudgetpreparedundersub-section(1)sholl beyrittenin 
vernacular of the district or the locali~y concerned and copies 
of the budget shall bc pasrcd in such prominent places within 
[hc Grl~~l i  Puriclrayaras may beprescribed, invi~ingobjections 
and suggeslions by (he members of the Grartr Sabha. 

(b) Copies of [he budget shall be fonvarded to the Pat~chnyot 
S a ~ ~ r i ~ i  having jurisdiction over the Granl for its views, 
if any. 

'Sub-sccrions (3) nnd (4) wcrc inscrlcd by s. 18(2) or thc Wcsl Bcngal Arrrclruyut 
(Alnclidlncnr) Acr. 1994(Wcsr Bcn. Aci X V l l l  or 1994). 

'Scclion 41h was inscncd by s. 14 (II the \Vwt Benpill Porrclrow~ (Amcndmcni) Acr, 
1992 (\Vcsl Ben. Acr XVlI  or 1992). 

'Thc words ", with ~ h c  prcviour .canuiinn n l  thc Slalc Gor.crnmcnr." wcrc olnincd by 
s. 19orrhc \Vcsr Bcngal P n r ~ c l r ~ ~ ~ r t  (Amcndmcn~) ACI, 1994 (iVcst Bcn. AEI XVIlI ol1993). 

'The words "andshall subrnirrhe budgrl lo thr I'a~rrIm~~orSurrriri hdving jurisdicrio~~ovcr 
[he awn or thc Gru111" wcrc omitled hy c. 20(1), ihid. 

'Sub-scction (2) was subsiitu~cd lor lhc originnl sub-scc~ion by ~.20(7),  ibid. 
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(Par1 I/.--Gram Panchaya~.-Ciiaptcr VI.-Propeny arld fiurd.- 
Sections 49, 50.-Cf~aprer VI1.--Maya Panchnyats.Sec~ion 51.) 

(c) ?he budgct with objections, suggestions and views, if any, 
received from various quarters shall, within such period as 
mily be prescribed, bc placed in the meetins of [he Crarrr 
Sablra for discussions proposing rnodificaiion. if any, of [he 
budger. 

( d )  The Grarr~ Pnl~cliayor shall, within such time w may be 
prescribed and in a mceting specially convened for the 
purpose and in the prcsence of at least haIf of Ihe existing 
members, consider the objections, suggestions, and vicws, if 
any, and Ihc discussions in thc meeting of the Grrrtl~ Sabfro, 
and approvc the budget with modificalions, if any. 

(e)  A copy or the budget approvcd under clause (d) shal l  be 
fonvarded to ~ h c  Pat~cl;ayat Sattrili having jurisdiclion. . 

(3) No expcndilure shall be incurrcd unless [he budgel is approved 
'[under clause (d) of sub-scct ion (2).] 

Supplemcn- 49. ?(I) A Grotll Pattci~ujm may preparein e x h  yearasupplemenlary 
estimate providing fgr any modification of irs budget and '[approve it in 
ameeling specially convened forthe purposc and in the presence oral Icast 
halfof the exisrinp mcmbers] ~vidlin such time and in such mnnncr as may 
be prescribed, 

' (2)  A copy of  the s u p p l e m c n ~ n r y  estitnale as approved under sub- 
section ( 1) shall be forwarded 10 rhc Panchavat Sanrifi having jurisdicrion. 

Accounrs. SO. A G ~ U I I I  Pancfrayar shalI keep such accounb and in such form 
may be pr~ccribed. 

CHAPTER VII 

Nyaya Panclrayats 

cons~ilution 51. (1) Every Gratrr PurrcJ~ayur shall, i f  authoriscd by the Slate 
of NJ'IIJU 
Puncbojat, 

Government by nalification to do so, constitute a Nyuya Panciiayar, 
consisting of five members, to be called VicIiaraks, elected by it a1 such 
lime and in such manner as may be prescribed horn umongsL persons 
whose namcs are included in thc electoral roll of h e  West Bengal 
Legislative Assembly Ibr the time being in force perraining to the area 

'Words, figurc, lcrrcr and bnckck wi~h in  squm bnckeu were subsrilu Lcd for thc words 
"by rhc I'nr~clto~at Suri~iri" by s ,  20(3) of thc WUI Bcngal I ' ~ r 1 ~ 1 1 l f l j t l f  (Amcndmcnt) Acr. 
1994 (Wesl Ben. Act XVlII of 1994), 

'Scclion 49 w a  renurnbcrcd 3s sub-scction ( I )  or that scc~ion md in sub-secrion (1) L< 
5 0  rcnumbered. Ihc words wirhin the square b n c k c ~ s  wcrc subsliluled for Ihc words "submit 
il to [he Pnnclruyor So~rriri T Q ~  approval" by s. 2 1 ( I), ibid, 

'Sub-secrion (2) \ r r ~  a d d 4  by s. 2 l(2). ibid. 
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comprised in the Crurtr, other than n person who is a member of any Grum 
P o ~ ~ c l ~ r ~ w ~ t ,  Pnllcllayar Sutrr iri ' [, Z i l h  P~rislrod, MoAakrrnln PHri~lkrld or 
Council] or of any municipal aulhority constitutcd under any of the Acts 
referred to in sub-section (2) of section 1, for [he rial of- 

(a) the olfcnccs specified in the Second Schcdule or a case 
transferred l o  the Nyaya Pancliayar under sub-seclion (2) of 
scclion 52; 

(b) all or any of the classes of civil suirs specified in seclion 6 1 : 
Provided t hut no person shall be elected lo be a nlembrr of 

Nynya Pancltay~~rrr i f  he has any of  the disqunlikntions 
rncntioned in secrion 8. 

(2) Every Nyaya Parrchayot cons~ilu~ed under sub-section (1) shalI be 
notitied in the OJlicinl Gazette. or in such other manner as may be 
prescribed, and shall come into office wir h effcci from [he dale specified 
in thc said nolification. 

(3) Every hryayn P ~ I I I C ) I ~ I ~ U I  shall elect at such timc and in such 
manner as may be prescribed one of its mcmbcrs to be called Pradl~an 
Vicfmrnk lo preside over its sitlings and in thc absence of h e  Pmd11a11 
Vicfmrk, the Viclraraks present at thc silting of [he Nyaya Ponchaynr 
shail elect one of them [o be Ihe Prurlf~un Viclrarak For the purpose of 
that sitting. 

(4) The term of orfice of a member of a Nyaja Pox~chaya~ shall be 
I[five yean] from the date of [he nolificarion mentioned i n  sub-seclion (3): 

Provided lhar Ihe members of a Nyaya P a ~ t d r u y u ~  shall conlinue in 
office unliI the election of Ihc rncmbers of h e  Nyayu Parrclrayn~ by the 
newly constituted G r n r ~ ~  P a t ~ ~ f ~ u y a l  after a general clcction and 
assumption of office by such members. 

(5) No Nayn Parrchayat shall lry any suit, case or other proceeding 
pending before il unless at lcasr three members ofthe Nyaya Pnnclrayat are 
present during such Irial. 

(6) The ~ e c r e l b r ~  to the Grarrl Po~lcfrr~yu~ ~ 1 ~ 1 1 1  m a s  the Seerevary to 
[he Nyoya Parrcfraya~ for h e  purpose of keeping h e  rccords of its 
proceedings nnd dedsions, and doing such othcr duties as may be 
prescribed. 

5 or 1898. 52. ( 1 )  No~withslanding anything contained in [hc Code of Criminal Crimind 

Procedure, 1898, a Nyaya Panehayor constiluted under seclion 5 1 shall ju"dicliOn. 

have jurisdiction, within thc local limits of the Grar~l Pa~lchayor 
constituting such Nyaya PanCJl.ilayar, LO try all offences specified in the 

'Thc words wilhin hc squarc bnckc~s wcrc~ubstirurcd lor the words 'br Zilio Puri.rhrrJ' 
by s. 9 of rhc 1Vesl Bengal I'f l~~clqar (Amcndmcnr) ACI, 1988 (Wcsr Bcn. Act XX of I98R). 

%c words within thc squarc bnckki  were subslirured for ~ h c  words "four ycars" by s. 
4 of dic Wcsr Bcngal Ponchnynr (Sccond Arncndrnen~) ACI, 1982 (Wcsl Bcn. Acl XU of  
1982). 
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Sccond Schcdulc, Par1 A; and, with effecl rrom thc datc specified in the 
notificnlion refirrcd [a in sub-section (2) of section 51, no olher coun 
shall, excepl as ~[Iiezrivise provided in this Act, lake cognizance ofany case 
trinhlc by a Njaya Parrcl~flyrrr: 

Provided r hat nothing in this Act s t~a l l  lake away the jurisdiction af any 
coun to try n case which a Nyayn Pouchoyar is prohibiled by sec~ion 78 
from trying or which should bc, in the opinion of [he Nyaja Pnncllflya~ or 
of thc Sessions judge or the Sub-divisional Judicial Magistrate 
exercising  hep power conferred by sub-section ( I )  of scction 79, tried in an 
ordinary court. 

(2) A Nynyn Po~lclzayat may ~ r y  any offencc specified i n  [he Second 
Schedule, Part B, if thc case is tr~nsferred lo i t  by a Sessions Judgc, a 
Sub-divisional Judicial Magistralc or any other Judicial Magistrate 
empowered 10 rcccive petitions under seclion 190 of the Code of Criminal 
Procedure, 1898: 

Provided that- 

(a) a Judicial Magisrrare before whom a complainl of an offencc 
menliond in  [he Second Schedule, Part A cognizable by a 
Nyrrya P n t ~ c h q a r  is made, shall Wansfcr the complaint l o  the 
Nynyo P~rzcfro~ar  which is competent lo Lry the offence; 

(b) h e  Sessions Judgeor Sub-divisional Judicial Magisware may 
~ransfer any case from one N y ~ y o  Panchayoi to analher or 10 
any othcr courf subordinate 10 him if in the interest ofjustice 
he considers il ncccssary to do so; 

(c) the Sessions Judge or Sub-divisional Judicial Magislrate 
may, with [he consent of the parties, transfer any case 
cognizable by u Nyaya Parrc l r f l~~~~f .  if the placc of residence of 
the complninnnt is situated within [he limils or  a Gram 
Parlcf~a)~a~ for which there is no Nyayo Patlcfrayar. to any 
N ~ R ~ R  Panehayat situated at a dislnncc from such place of 
residence convcnicnr, in the opinion of the Sessions Judge or 
the Su b-divisional Judicial Magistrate, as thecase may be, for 
the parties and witnesses. 

(3) Every offence lriable by a Nyaya Potzclrayal shall ordinxily be 
rried by [he Nyaya Par~cl~ayar within [he lpcal limils of whose jurisdiction 
it was commiued. 

(4) Theoffenceof theftlriablc by a NyoyaPonchayator any ofrtnce 
which includes theft or the possession of stolen properry, lrjable by n 
Nj'ayfl Pf l t rc l f r~y~f ,  may be rried by [he Nyoyu Putlchayar within the local 
limits of wl~ose jurisdiclion such offence was comrnilrcd or he property 
srolen was possessed by the thicf or by any person who received or 
rttnincd thc sanle knowing or having rcason to believe i t  to be srolen. 
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(5) An offence triable by a Nyoya Patrcl~ayrir, commiltcd whilsl the 
P 

offendcris in thecourscofpzrfor~ning ujourney. may be tried by LheNyqw 
Pancll~~yzr rhrough or inlo tlie local l imi~s of wl~osc jurisdiction thc 
offender, or ~ h c  persoil againsl whom. or the h ing  in rzspec~of which, the 
offence was cotnmi~ted, pnsscd in the course oflhat journey. 

(6) When il is uncertain in  which of sevcral areas an offcnce was 
comu~iued, or where an oFlcncc i s  comnlilled pmly  in one local area and 
parlly in another, or whurc an offence is acontinuiag one and conrinues ro 
be committed in morc local areas rhiln one, or wherc ir consisls of sevcral 
acls done in dirferen~ Iocal arcas, it rnay be rricd by a Nyayn Po~lclmfiyur 
having jurisdiction over any sucll local m a s .  

(7) ~ihenever a queslion arises ~LS to which of two or Inore Nyayn 
Prrrrdrayn~s subordinale lo rhc samc Sub-divisional Judicial Magistrate 
ought lo uy any offence, ir shall be decidcd by the Sub-divisional Judicial 
Magisirate. 

(8) Whenever a quesrion ariscs a s  to which of two or more Nynyn 
P a ~ r c h a y a ~ s  nor subordinate LO the same Sub-divisional Judicial 
Magistrarc. bur subordinate to Ihe same Sessions Judge, ought to try any 
offcnce, i t  shall be decided by t l~e  Sessions Judge. 

(9) Where two or moreNyaya Patlchnya~s not subordinate to the same 
Sessions Judge have taken cognizance of the same offence, [he Sessions 
Judge within thc local Iimiu of whose jurisdiction lhr: proceedings were 
firsl commenced may dirccr the trial of such offender to be held in any 
Njaya Purrcl~oyal subordinate lo him and if he so decides all other 
proceedings against such person in rupecl of such offence shall bc 
disconrinued. 

53. A case beforc Nyaya Panehayat may be instituted by perit inn 
more orally or in wriring to !he Secrclary ofttie Gmnl P u ~ ~ ~ I r u y a l o r  in his 
absence 10 a member ofthe N p y n  Pru~chayar. TILhcpe~ition is maduomlly. 
[he Sccrclay or the niembcr, as the case may be, shall draw upa slatemen t 
cccording the name of the pelitioner, rhe name oft he persun against whom 
[he petition is made. [he nature of [he offence and such other particulars, 
iFany, as may be prt~cribed. and the signnlure or [he thump impression of 
the petitioner shall be taken thcrcon. The Secretary or h e  n~ember. as the 
case rnoy be, shall, thereartcr, direct the pctilioner lo appear b e h e  [he 
Nyaya Prrnt.f~uyut on ;I particular dare. 

54. (1) Ilupon lhe faceof thc pelhion, or on exnminiaz Lhepetitioncr, 
the Nynya Puticfluyur is of opinion t h a ~  the petilion is frivolous, vexnlious 
or untrue, it shull dismiss h e  case by an ordcr in writing. 

How CAW 
may bc 
i n s ~ i ~ u ~ c d .  

Powcr lo 
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wlusc 10 
cnlennin 
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(2) If  31 any titne i~ appcars to the Nyuyu P a ~ i c l r n ~ a ~ -  1 ,  
(a) that it has no jurisdiction to 11-y rhc casc; or ! 

(b) lhrrt the offence is onc for which the sentencc which i r  is 
cornperent lo pass would be inadequate; or 

(c) [hat the case is one which should not be tried by jl, it shall 
direct thc peti~ioner by an ordcr in writing 10 [he courl which 
would hnvc had jurisdiclion lo rry Ihc offence but for [he 
provisions of this Act. 

55. I F  in any casc bcfore a Nyrryrr Patrclrqar rhe petilioner fails, to 
nppcar on the day fixed. or if in the opinion of [hc Nyaya Panchuyur, 
he shows negligence in pmseculing his case, the Nyaya Patrclraya~ may 
dismiss the case for default, and such ordcr of dismissal shall opcnte 
as an acquiual. 

56. 61) If the petition be not dismissed, the Nyu)la Pr~t~cllaya~ shall, 
subject 10 the provisions OF section 83, by summons require the accused 
lo nppcar and answer the pctilion. 

(2) If the accused fails lo appear or cannol be [ound. [he Nyuya 
Parrc/rq)ur shall report the lac[ to the nearesl Sub-divisional Judicial 
Magistrate, who would have had jurisdiction to try the offcnce but for 
Lhc provisions of this Acr, who may issue a warrant For- the m e s r  of Ihe 
accused and when arrested may ionvard I ~ i m  for trial lo the Nynya 
Parlcl~ayar or release him on bail to appcar before it. 

( 3 )  Thc Nyaya Parrcl~ayat shall, if possible, [ry the case on the day 
on which the accused appears or is brought before it. but if that is no1 

possible, the Nyayu Par~clrayot shalI relcase him on his executing a bond 
foi a sum not exceeding lwcnty-five rupees to appear before i[ on any 
subsequenr day or days to which the trial may be adjourned: 

Provided that if the accused fails or refuses [o cxccute a bond, Ihc 
Nyaya farzcfrayat shall, instead of  releasing him, send him back under 
custody to the Sub-divisional Judicial Magistrate by whom such accused 
was arrested and rtiereupon such Sub-divisional Judicial Magistrale shall, 
notwiths~anding anything contained in sub-seccon (1) of section 52, take 
cognizance of the complaint made before the Nyayu PancIiayar and shall 
try such accused person in [he same manner and under thesame procedure 
iLS i F lhe complaint were madc be Fore him. 

57. Notwithstanding anything contained in the Codc of Criminal 5 or 1898, 
Procedure, 1898, [he Nyaya Putrcfrlraya! may allow the parlies locompound ! i 
any ofrcnce iriable by i[. 
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5 or 1898. 58. Notwithstanding anything contained in Ihe Code of Criminal Bar 10 

Procedure, 1898. [here shall bc no appeal by a convicted person in any case 'ppa'' 

tried by a Nyaya Pollcliayar: 

Provided that the Sessions Judge or Su b-divisional Judicial Magis~rate 
withiin the local limits o l  whose jurisdiction the Nyayrr Pr~zrclrtlyclr is 
situate, if salisticd that failure of justice has occurred, may, of his own 
motion, or on the applicalion o l  any of the parlies concerned, madc 
within thirty days from the datc OF thc order of the Nyaya Panclrayat, 
canceI or modify any order ~Cconvic~ion or of compensation made by a 
Nyayn Patrclrayaf or direct Ihe r&al of any case by a courr of competent 
jurisdiction subordinate lo him, notwithstanding anylhing contained in 
sub-section ( I )  ofseclion 52. 

59. ( 1 )  A Nyuya Punchu~lu~ shall, af~er hearing rhc parlies and afler Power to 

considering the evidence adduced by thc panics record its dicision in impsc fine 
or lo award 

writing, and may sentence any oflcnder convicted by i r  to pay a fine no[ ,,,Fnsa- 
exceeding finy rupecs: lion. 

I 
Providcd [ha[ if (he members of [he Nyapo Panchayltt present during 

the trial of a case fajl to come 10 a unanimous decision. the decision of 
the majority of such members shall be the dicision of ihc Nyuyu 
Prmclruyut: 

Provided furlher that in  he cusc or cqualily of vdtes of the members 
of a Nyaya Parzclraya! present during the trial of a case, thc Pradl~nn 
Vicl~arak, or the person whoiselecred as Pradlrazl Vicharak for rhn~sitiing, 
shall have a sccond or casting vole and the decision of [he Nyaya 
Panclwyar shall be in accordance with such second or casling vole. 

(2) No sentence of imprisonment, simplc or rigorous, whether 
substanlive or in defaul~of payment of fine shall be awarded by any Nynya 
Pnrrclrrdyyai. 

(3) When a Nyaya Patrcl~ayar imposes 3 fine under sub-section ( I ) ,  i l  
may, when passing the order, dirccl that [he whole or any part of the fine 
recovered shall be applicd in payment of cornpensarion for any loss or 
injury caused by [he offence. 

(4 )  Ira Nyajn Parrclrc?yaf is satisfied that a complaint made before ii 
or tnnsfemd to it for trial is false, vexatious or frivolous, it may ordcr the 
complainant to pay lo the accused, such compensation not exceeding 
twenly-five mpccs, as it thinks f i r .  

(5) If such fine or compensation is not paid or rcaliscd willlin thiny 
days of the passing of the sentcnce or ordcr or within such furlhcr time 
as the Nyaya Patlclraynr may allow, [he Nyuya Patrclzaynr shall record 
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. . 
an order dectaring the amount of fine irnposcd or cornpensa~ion awarded I: . . 

, - ,  

and [bar ir has no1 bcen paid, and shall forward the sat~le to rhc nearest . . 

Sub-divisional Judicial Magislratc, who would have luad jurisdiclion to 
11-y the case but for the provisions af this ACI, and the Sub-divisional 
Judicial Magistrate shall- I 

(a) proceed lo executc the order as if i t  were an order passed by 
I~imself, or 

(6) in default of pnymenl, scnrence the accused to imprisonment 
in accordance with Chnprer 111 of [he Indian Penal Code, u~rlurn 
no~withsranding anythingcon~aincd insub-sec~ion (2) of lhis . . . . 
seclion: 

Provided Ihnr, nolwilhstanding nnyrhing conrained in Ihe Indian Penal 
Codc- 

(a) the fine irnposcd or cornpcnsuion arvarded by a N w y n  
Panchayor shall not be realised From any person who has 
served his term of jmprisonmenl; 

(b) lhe person serving his t cmof  imprisonment shall be Forthwith 
released, if the Fine orcompcnsarion is paid before the expiry 
of the term 01 irnprisonmenl. - 

60. When any person is convicted by a Njoyn Porrcl~uyn~ and no 
previous conviction is proved again51 him, if it nppcars to the said Nyaya 
Pat~clto~.nr that regaud being had lo rhc age, charncler and anrectdents of 
[he offender and to thecircumscances in which lheaffence was committed, 
il is expedieni- 

(a) rha~ the offender should be released arter due admonition the . . . . 

N y q a  Pn~rclrayar may, instead of sentencing him to any , . .  
, .  , 

punishment, release him arler due admonition; or 

(b) lllat thc offender should be releascd on probnrion of  good 
conduct rhcNyayrr Pu~ichayarmay, no[withsiandinganything 

, . .. . 
cotl~ained in [he Code of Criminal Procedurc, 1898, instead 5 of 119S. 

ofsente~cing him at once to any purrishmenr, dircc~ [hut he be 
released on his executing a bond fora sum not exceeding f i f ~ y  
rupees lo appear and rcceive senlence when called upon 
during such pcriod (not exceeding one year) as i t  may direct, 
and in the mennrime 10 keep [he peace and be of good 
behaviour. . . . . .  

61. (1) Nolwithslanding ilnylhing conrained in [he Bengal, Agra and 12 .r 1~87 .  
Assam Civil Courts ACI, 1587, the Provincial Small Cause Coufls Acr, 9 .I lus7. 
1887 and the Code of Civil Procedue, 1908, and subjecr to lhe p~ovisions 5 of 190B. 

of sections 62 and 63, aNyayo Put~cl~ayot shall have, wilhin rhe local timiis 
I I 
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OF the Grrrrrr Panchayur consli tuting such Nyaya Poncl~rrjut. jurisdiction 
c, to try the followjng classes of suils when the value of h e  sui~ does not 

exceed two hundred and hrty rupees, narnc1y:- 

(a) suits Tor money due on conlncts; 

(b) suits for thc recovery oFrnov;tble propeny or ~ h c  value of sucli 
PropcrlY; 

(c) suirs for cornpcnsvion for wrongrully taking or damaging 
movablc properly; and 

(d) suits for damages by cattle-rrcspass. 

(2) No orhcr coun shall have jurisdiclion ro rry any suil of lhe classes 
mentioned in sub-seclion {I):  

Provided that nolhingin this Act shall rake away thejurisdiaion ofnrly 
coun to ~ r y  a suit which a Nyaya Pa~lcfrujlrr~ is prohibilcd by  section 78 
from trying or which should bc, in h e  opinion OF  he N ~ U J Y I  Pu~lchayoi or 
of the Districr Judge exercising the power conferred by sub-secdon (2) of 
section 79, tried by an ordinary courr. 

62. No suir shall lic in any Nyaya Po11chnyo1- 
(a) on a balance or parlnership account; 

(b) fora share or part ofa  shart: under nn inteslacy, or for a legacy 
or par1 of legacy under a Will; 

(c) by oragninsl the Union of India or n Srare Govcmment or a 
local authority or public ollicers for acts donc in their official 
capaci~y ; 

id) by or against minors or persons ofunsound mind or wl~en any 
such person is in h e  opinion of thc Nyuya Patichaynr a 
necessary party; 

(e) for Ihe assessment, enhancemenr, reduction, abalement, 
apportionment or recovery of rent of immovable propeny; or 

(0 by a mortgagee or immovable property for the enforcement 
of the mortgage by foreclosure or salt of the propcrly or 
ahenvise, or by n morlgagor of immovable property for [he 
redemption of !he mortgage. 

63. (1) Every suit instituted before a Nyuya Pat~cl~uyu~ shall includc suits 10 

the whole of h e  claim which ihc plaintiff is entitled to make in mspccl of  aim, 
the mottcr in  dispute, but hc may relinquish any porlion of his claim in 
ordcr to bring the suit wirhin the jurisdiclion of the Nyaya Poncllrlyor. 

(2) If the plaintiffomits rosue in rcspccl ofor relinquishes any portion 
of his claim, hc shall  no^ aftenwads sue in respect of thc ponion so omitted 
or rclinquished. 
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Loco1 h i i t  64. No suit shalI lie in il Nynyu Pancl~ayar unlcss at least one of  he 
or 
jliiisdicrian. defendants resides within thc lirni~s of its jurisdiclion at the timc of [he 

insti~o[ion of h e  suit, or the cause olaclion has arisen wholly or in  pan 
wiihin those limils. 

IIDW s u i ~  65. (1) A suit beforc a Nyayu PatrcT~ayat may be instiruredby pelition 
may bc made orally or in wirting 10 theSecreruy of  the Grn~li Parrdruyarorin his 
insriiurcd. 

absence lo a member of theNyaya Patrc!~uyar. I f  the pelition is  made orally 
he Secrerary or the rncmber, as [hc case may bc, shall dmw u p  a stalernenr 
recording [he name of the pedtioner, the name ofthe person against whom 
the petition is made, Ihe nature of lhc claim and such other paniculars. i f  
any, as may be prescribed and the signature or the rhumb in~pression or the 
pediioncrshal1 be taken rhereon. The Secretary or the mcmber, as [he case 
may be, shall therearter direct [he p~lirioner to appear before rhe Nyaya 
Puriclrayar on a particular date. 

(2) The plaintiffon ins~iiuringhissuirshall s \a~ t  [he va~ueorlheclaim. 

Disrniss~l of 66. ( 1 )  Iiat any rimc 1heNyaylr Pn/ichuycrr is o f  opinion [hat [he suit 
sui'S h'rrcd is barred by limitation ii shall dismiss the suit by an order i n  wriling. 
">' 
limilalinn. (2) If at any rime i l  appears to \he Nyajla Panclraynf lhul it has no 
elc. 

jurisdiction to enterlain the suit, it shall direct the pcli~ioner lo the Couf~ 
having jurisdiction to try such suit. 

(3) Where il is proved to the satishc'lion of the Nyop Pancfloyot thal 
a suit has been adjusted rvholly or in pan by any lawful agreemcnr or 
cornpromise or where thedefendant satisfies h e  plainlirf i n  respec1 of the 
whole or any part of the subject matter of the suii, the Nyizya Pnncllr~yar 
shall pass a decree in accordance lherewilh so far as i t  relates lo [he suil: 

Provided that where [he 1Vyajn Pa~lchayur rcfuses lo pass a decree in 
accordance wilh the agreement or compromise, i I shdl  record i ts  reaotls 
in wiring for so doing. 

Dismissal 
suils far 
default. 

67. If jn any suil before a Nyayo Partcflqar the plainriff fails to 
appear an the day fixed, or if in the opinion of [he Nyaya Put~chnyat, he 
shows negligence in proseculing his suit. iimay dismiss thesuir fordefaulc 

Provided that a N~CIJU Panchayar may restore a suil dismissed for 
default, if  within thirty days from the date of such dismissal the plainliir 
salisfies thc y\laya Porrclra)ar [hat he was prevented by sumcicnt cause 
from appearing at rhe lime when the suit was called on for hearing. 

summons10 68. Iron receiving thc plaint the Nyoya Puncfluyar is satisfied [hot the 
dcrcndanr lo 
3ppc.u. 

trial of the suir may be proceeded with it shall, by summons, require the 
defendant 10 appear and answer the suit cilher orally or in writing. 
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69. I F  ~ h c  defendant fails 10 appcar and  he Nyayo Pnt~clroyur is 
decision. E r ~ f l f r e  satisfied thur rhc summons w a s  duly servcd it may decide [he suir cxparle: 

Provided 1l1a1 any dcrcndnnl against whom 3 suil h,u been decided c.r 
prrrtc may, within rhirry days from the date 01 cxcculing any process lor 
enforcemcn~ of the decision, apply, orally or in writing. ro lhc Nyuya 
Pnnul~rry~t to set asidc  he order: and the h r y n ) ~  Put~clruyz~,  if salisfied 
thal [he summons was 11ot duly servcd on rhz defendant, or that ~ h c  
defendan1 was prevented from appearing nl the lime whcn Ihc s u i ~  was 
callcd on for hearing by any surficien~ cause, shall set asidc the decision 
and shall appoiilt the d:~y Tor proceeding will1 the suit. 

70. No decision ororderofa Nynya PancIlri~~rrt shall be set aside under 
the provisa 10 section 67 or under rhc proviso to section 69 unless nolice 
in rvriring lins been served by thcNyayn Pu~rclra~~ot on thc oppositc parly. 

71. (1) Subject to the provisions orc1;luses (c) and Id) of sccrian 62, 
h e  Nyaya Patrclrayar shall add ns parries to a. suit any pcrson whose 
prcsence as parties ilconsiders necessary iora proper decision hereof, and 
shalIenterthenamesofsuc1~ panies in  lhe registcrolsuils, and thesui~shall 
be triedas bctwcen [he parlies whose names arccn~cred in the said regisrer: 

Provided tho! whcn any party is added, nolice shdI be given to him and 
he shall bc givcn an opponunity lo appcnr bzlore [he trial of rhe suit is 
proceeded with. 

(2) I n  all cascs where a new party appedrs undcr the proviso to sub- 
section ( I )  during the wial of asuil, hemny rcquire thnr the trial shall begin 
de rlavo. 

72. ( 1 )  When lhe parties or  their agenrs hnvc bren heard and the 
evidcncc on borh sides considered, rhe Nynyrz Prrr~cllayat shall, by written 
order, pass such decree as may sccm just, equitable and according lo good 
conscience, stating in I hc decree the amounts of prescribed fees and the 
amounl, if any, paid lo witnesses under sub-section (3) ofseclion 82 and 
the persons by whom such ntnounrs are payable: 

Providcd t h u  if  the mrrnbers of the Nyayn Panclrayu~ presenl during 
thc trial of n suic fail lo come 10 a unanimous decision, [he decision of thc 
majority of such members shall be [he decision of the Nyayn Poncllry~rrrr: 

No ordcr 10 

h scl u i d c  
wirhoul 
norice tu 
oppor;ilc 
P"Y. 

Porvcr ro 
dctcrn~inc 
panics. 

Pr~vidcd lurlher h a t  in the case of equali ty of votes of tl~e members of 
a Nyay Pur~chr~jut presenl during the trial of a sui t, the Prdl~nrr Vicharak, 
or the person who iselected as Pradfrati Vicharnk for lha~siuing, shal l have 
n second or casting vote and rhe decision or the Nyayu P~trclrayar shall be 
in accordance with such sccond or casting vote. 
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(2) Subjecl ro such condilions and lirnitaiions as may be prescribed. ! 
and 10 the provisions of any lnw for the rime bcing in force, thc c o s ~ s  orand 
incidenial lo all s u i ~ s  siiall be in thc discrelion ofthc N y q a  Pcit~uhnya~ and 
Lhe Nyaya Prrrrclrr~at shall have full power to delemine by whom and to 
what extent such costs are to be paid. and lo give all neccssq  direclions 
for [he purposes aforcsnid: 

Provided Lhal whcn thc Nyayn P<~ncli~yar directs h a t  the successful 
party shall not get the cosrs of lhe suit, it shall sP;lte irs reasons in writing. 

(3) I i a  Nyflja Pmrcl~ayar is sarisfird that a suiljnslituted before i! is 
false, vcxalious or frivolous, il [nay dircct the plainliff, by an order in 
writing, to pay 10  he defendant such cornpensarion, nolexceeding IwenLy- 
five rupees. as it may think fit. 

73. A hryaya Pa~~clru~~ut  in ordering the payment of n sum of money 
or the delivery ofnny movable propefly may direct that I he mouey be paid, 
or chc movable property be delivered, by inslalments. 

74. The decision of a Nyriyl~ F~c~nclrayflr in cvcry suit shall bc final as 
belwcen the panies lo the suir: 

Provided that the Munsif who would have had jurisdic[ion to ~ r y  Ihc 
suit bul for [he provisions of this Act, may. on the application of any parly 
to the suil madc within ihirly days of the decrte or order of the Nyaya 
Parlchayat, cancel or modify rhe dccree or order of rhc Nvnya Pa~ic l~ayot ,  
or dircct a retrial of (he suit by rhc same or any othcr Nyaya Pu~rchayat 
if he is satisfied that rherc has been a failure ofjusrice. 

75. IftheplaintiIfardefendan[in any sui~ dies before the suir has bccn 
decidkd. the suit may, subject to the provisions of clause (d) of section 62, 
be proccedcd with at the instanceof. or against the legal representatives of, 
the decenscd plainliff or defendant, as the case may be. 

76. The decision of a ffyaya Pntrclrayot on [he queslion of tirle, legal 
ch~actcr, contract or obligation dial1 no[ bind the parlies cxcepl in respect 
of the suit in which such molrcr is  decided. 

77. ( 1 ) The provisions of- 

(a) the West Bengal Court-fees Act, 1970, 

(b) the Code of Criminal Procedure, 1898. 

ic) the Code of Civi l Procedure, 1908, and 

(d) [he Indian Evidence ACL, 1872, 

shall not nppl y to any trial berore a Ny(~yu Patlcl~ayrr~. 

Wcsl Bcn. 
Act X or 
1970. 
5 uf 1898. 
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(2) The procedure ro be followed by a N y o p  P(rtrcI1nyar in any rrial, 
I, in 11le eniorccmcnl of its decisions and orders, and in thc mcrhod of 

forming a quorum shall, subject lo the provisions of this Acl, be in  
accordance with prescribed rules. 

78. No Nycrya Parrclrnyor shall try any caw nr suil or orher proceeding Bar to trial 

in which the Grar,~ Pnrrclrrqtri~s concerned or any member of such hrynyu ofcastor 
suil in which 

P(11rc11oyar is n parry or  is interested. a PtrrrcIroynr 
or i ls 
mcmkr is 
intcmslcd. 

79. (1) The Sessions Judge or the Sub-divisionirl Judicial Magislrate 1Vithdnwal 

within the local limits of whose jurisdicrion the Nyujrr Purrchnyo~ is OrimnsrcrOf 
FLSC ur SUII. 

situate, may, of his own  notion or on thc applicadon of any of rhr: parties 
to a case or on rhz [notion of rhe Nyayn P r ~ t ~ ~ ~ h c q ~ a f  concerned, ibil  hdraw 
11ic casc pending before ;r ~Vyoyo Pa~rcfrr~jar if, for reasons lo be recorded 
by him i n  writing, hc is of opinion h a t  I he cilsc is one which should not bc 
tried or head by LheNyaya P a ~ ~ c l m ~ a r ,  and nlny rry or hear thecasc himsclf 
or transfer il for disposal to anothcr Judicial Magistrate who would have 
had jurisdiction to try ~ h c  case but for rhe provisions oithjs Acl. 

(2) The District Judge, within the local lirnib of  whose jurisdiction a 
N p y n  Pnt~clraya~ is situatc, mny, of his own motion or on [he applicarion 
of any of [he parlics to a suit or on the motion of the Nyaya Parrcl1nyar 
concerned, withdraw the suit pending before a Nyu~la Pn~lchayaf if, Tor 
reasons to be recorded by him in writing, he is of opinion rhal the suit is 
onc which s h ~ u l d  not bc lricd or heard by the Afyaya P~rrcfruyu~, and may 
rry or hear the suit himsclf or ~ransfer it for disposal to the court of the 
Munsif who would have had jurisdiciton lo try the suil but for thc 
provisions of this Act. 

(3) If at any stngc of a case or a suit any pan y lo such case or suit 
informs theNyuyu Putzchqvn~ [hat hc has applied or that he intends to apply 
for the wilhdrawal or trnnsrcr of the case or suit under sub-scc~ion (1) or 
sub-section (2), as thc case may be. rhe iVjoya Pnt~chayar sllall stay further 
proceedings in the cnse or suit un~il  such rime as il thiuks fil. 

80. (1) No Nynjn Pancl111y1r shall try any suir in which the maller Ccdain suils 

directly and substnnlially in dispute has bcen hcard and finally decided by 3 n d ~ ~ s  
no1 to k a court ofcompetentjurisdiction in zl lamer suit berween the same panics, 

or belrvccn parlies under whom they or any of them claim. 

(2) No Nyuylryn Purrclr(~yal shall procccd with [he trial of any suit i n  
which thc mallei direclly and subsranlially in dispute is pending for 
decision in lhe same Nyaya Pn~lchayaror in any or her coun in aprcviously 
instituted suit betwccn thc same parlies or betwcen parties under whom 
[hey or any of them claim. 
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(Pnrr 11.-Gram Panchny at.-Clrnpler VII.-Nyaya 
P3nchayars.-Secriota~~ 81-83.) 

(3) No N y ~ y a  P a t ~ c l r u ~ u ~  shnll try a person who has once been tried 
by a courl or a Nyuya Pu~rchayar of competent jurisdiction for an offence 
and convicted or ncquiued of such offence, while such conviclion or 
acquittal rcmains in force. 

In5pec1ion. 81. I I )  The Sessions Judge and the Su b-divisional Judicial Mngisrnte 
within rl~e local limits of whose jurisdiclian the Nyuyu P a ~ ~ c f r u ~ o t  is 
situate, shall have thc power sr all times 10 inspec[ the proceedings of any 
criminal case and [he rccords of  criminal cases rnaint~ined by a Nyayn 
Pf1,rcfm~yuf. 

(2) The District Judgcand rhc Mundf within the local limits ofwhosc 
jurisdiclion ~ h z  Nyaya Parichajnr is siluare, shall have the power at all 
limes ro inspect [he proceedings of any suil and the records nf suirs 
mainlained by a Nyayo Pu~rcl~oyat. 

At~cndancc 82. ( 1 )  Subjcct to the provisions of seclion 85, a hryay! P~rrt~cfruy~f 
or witnc..~s.  mny, by summons, send for any person to appcar and give evidencc or.to 

produce or cause the produc[ion of any document: 

Provided that no person who is cxempr ham personal agpemnce in 
coun under sub-seclion ( 1 )  of scclion 133 of [he Code or Civil Proccdure. 5 or INS. 
19C)S, shall be required to appear in person before n Nyayo Pat~cltuynt. 

(2) ANy~~aPanclraya~sh~llrefuse~osummanawitnessortoenforce 
a summons already issucd against a wirness, where, io the opinion of thc 
Nyaya Panchayar. the attendance of the witness canno1 be procured 
without an amounr of delay, cxpenx or inconvcnience which, under the 
circums~ances of the case. would be unreasonable. 

(3 )  A Nyaya Pu~lchuyat shnll no1 rcquire any person Iivi ng outside r he 
limits of [he Grat~z P~rldruyar concerned logive evidence, unlcsssuchsum 
of rnoncy as may appear lo the Nyuya Pa~icbayal lo be sufficient lo defray 
h e  travelling and other expenses o f  such pcrson and For one day's 
alrcndance is deposiled in thc Nyuyo Patichayat by the pmy who cites 
such person as his wilness. 

(4) IF any person whom a Njuya Parrclroyrrt summons b y  wrillen 
order to appear or p v c  evidence, or to produce any documenl before it 
fails. without lnwful excuse, to ohcy such summons and thereby commits 
an oifencc, theNyaya Poaclrayatmay take cognizance o f  such offence and 
may senlence the person convicled of such offence to a fine not exceeding 
twenty-five rupees. 

Apgcanncc 83. (1) The parties 10 ca~es liable by aNynyo Prr~clmyar shall appear 
aT pxlics. personally before Ihc N y q a  Pottc11c~~'nt: 
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Provided that the IVynyu Parrclrayar, if it rhink f i t  so to do. may 
'. dispense with the persanal altendance or accused and perrnir him 10 

appear by ageol. 

(2) Thc parties to suils ~rinble by a Nyaya Pu~rchayol may appear hy 
agent. 

Ekplmlafioll.-"ngcnt)l in sub-sections (1) and (2), mcans a person 
who is authoriscd in wiring to appcar and plead for cithzr pany. 

(3) Nolwilhslandi~~g anything conlnined in sub-seclion ( I )  or sub- 
section (21, no person whose nilmc is included in il list of Louts framed and 
published by Sub-divisional Magistrate undcr seclion 80A nf the 

16 of 1908. Regis~riltion Act, 1908, shnll be permitred lo appear as an agent of a par~y 
bcfore a Nyajn  Pancfroyat. 

84. No~withslanding anything contained in the L.cgal Practitioners L C ~ I  18 of 1879. 

Act, 1879, legal prac~itioners shall not be permitted to praclise beforc n Pmc'iIiOncrS 
no1 lo Nyaya Pn~rchr~yul. pmclisc. 

I 

85. No woman shall be compzllcd lo appear in. pcrson before a Appcamncc 

Nyaya Pancllayar as an accused or  as a witncss. of worn.cn. I I 
I 

86. Subjecl to such rules as may be prescribed, a N J ~ ~ I ) ! ~  Panchaynr POWCF ID 
I 

may issue a Commission to examine any person in accordance with such issue 

procedure ns may be prescribed. Commis- 
sion. 

87. Where a suit is mainlainable in more rhan one Nyayn Prr~lclrayat, Trial of s u i ~  

theplaintiFfmaybringthesui~inanyoneofsuchN~ayaPr~r~chu~~a~sand ln"b"by rnorc than 
- , .  

any dispuie rcgardjng the jui-isdiclion of a Nyaya Pnriclroyat m enrertuin Nynsm - . , .  
any suit shall be decided by the Muusif who lvould have had jurisdiction P ~ I I C / ~ O J O I .  

to try the same but for ihc provisions of [his Act. and ~ h k  dccision of h e  
Munsif thereon shall be final. , . 

. . 

88. (1) All fees imposed and all sums decreed under this Act by a Rexlisntion 
Nyuya Po)ichayat may be reaiiscd under the ordcrs of the Nyayo ofrcc~find 

cxccution of Panchayarin the same manner as anarrearofra~cor tax imposed undcr lhis 
dccrccs, 

Act and any amount rcnliscd in pursuance or such an order shnll be paid 
lo Ihe persons enritlcd to get lhe same. 

(2) If the N ~ ~ J ' c I  Pc~~lcIrayat granting a decree is unablc lo effect 
satisF;lction thcrcof, i l  shall granl thc decree-holder a certificate ro rhat 
cffrcr srating the amount due to him and the amounrduc as costs of thc suit. 

(3) The decree-holder io whom the certificale referred to in sub- 
scc~ion (2) is granted, may mmake an application, on production of such 



I 
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cerljlicu~e, to the courl of llie Munsif wihin the local lirnih nf whose 
4 jurisdiction rhe defeudanr :~ctually and voluntarily resides or oirries on 

husincss or penonillly works Tur  gait^, for cxccution of ~ h c  decree grnnled 
by 1he Njnya Pur~clmn~~at. 

(4) Thccouno€~l~cMunsif .  to which ~lieapplicntion referred lo in sub- 
sccrion (3) is made, shnll execute d ~ c  decree grzln~ed by Ihc N y o ~ w  
Prtrrcliayur and in execiiringsuch decrsr: i t  shall llave ~ h c  same powcrs and 
i t  shall io l lo~v thc same procedure as if it wcrc execuling ;I decree passed 
by iisclf. 

( 5 )  An applicaiion for execution of a decrcc of a ~Vycrjn Parrcl~uyar 
made after rhc expiry or three years from the d a ~ c  ol lhe  decrcc or of any 
ordcr under  he proviso the scction 74 ti~odifying any such decree. shall be 
dismissed, altllough limitalion ha noL been pleaded: 

Provided thal where the decree is for payment of n sum of rnoney or 
delivery of any movablc properly which the dccree directs LO be made at 
a certain darc, the application for excculioo of thc decree may be made 
within rhree years from that date. 

Rcgi~lrxion 
by mcmber 
0 r N J I I ~ R  
Puncl~a~ar 
aod fill in^ of 

' c x u d  
vacancy. 

89. Evcry NJYIJU Porrclia)rrrr shall mainlair) such regisltrs and records 
and submit such rerums ns may be prcscribed. 

90. (1) A member of a Nyrdyu Pnt~cha~rrrt may resign during his tcrm 
of office by nolifying in wri!ing his intenlion lo do so ro rlle prescribed 
authority and, on such resignation being ncceptzd by [he prescribed 
aull\ority. shall be dccrned to havc vaca~ed his office. 

(2) When the office of a member of a Nynya Panclrayal becomes 
vacant by resignation or orllenvise a new mcmber shnll, in [he same 
manner as laid cloit~n in secrion 5 1. beclccred by [he Grorrr P(rr~clrayo~, who 
shall hold office so long as thc member whose oKce hc fi l ls would have 
been entitlcd to hold orfice if sucti vacancy hid not occurred: 

Providcd thar no acL of l l~e  Nyayu Pulrchnyor shall bc deemed to be 
invalid by reason only ihal ~hcnumberof rnembersoi-I he Npya Pa'anchnyat 
aL h e  time of ~ h c  performance of such acl was less Lhan rlte prcscribed 
number. 

91. (1) Thc State Governnlenl may, by an order in writing. a1 any 
lime, Tor good and sufficieni reason ro bc slated in such order, remove a 
me~nbcr of a Ny(~)n Patrcfrr~yat. 

(2) Before removiiig n member under sub-section (1). Ihc Slate 
Governmcni shall  allow llle mcmber concerned an oppo~lunily of bcing 
heard in accordance with such rulcs as may bc prescribed. 
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(Purr IT.--Gram Panchayat.-Cl~nprer VI1.-Nyaya Pnnchaya1s.- 
Secfior~ 92.-Purr III.-Pilnchnya~ Sanliti.-Cl~~~plprer VII1.- 

Constifrrriorr of Panchayat Samiti.-Sec~ioru 93, 94.) 
- - .  ... .:. , - - .  

0: i .  92. Any refcrcnce in h i s  Chapter lo the Sessions Judge, the Sub- Kcfrwncc 10 
. .  , 

divisional Judicial Magiaralc and the Judicial Ma~is tn re  shall, in the S""C'"n.F 
Judgs. crc, 

wcsr Ben. dislrict where the West Bcngal Sepan~ion of Judicial and Execu tive 
Ac'vrrr of Functions Acr, 1970, is not in force, be conslrued as a reference to the 
1970. 

Dislrict Magistrate, Sub-divisional Magistrateand Magistrnterespec~ively. 

PART 111 

PANCHAYAT SAMITI 

CHAPTER VIll 

Constitution of Porrelmyol Sartrili 

93. (1) The Slate Government may. by notificalion. divide n district ~ t w k  

into Blocks each comprising such contiguous Grattr xs may be specified 
in lhe notification: 

'Provided thnta BIock may comprise such Gmrnsa  an: nolconiiguous 
or have no common boundariesand are separa~ed by an area io which this 
Acr does no1 extend or in which the remaining sections bf chis ACL rcrerred 
to in  sub-section (3) of scclion 1 have not come inro force. 

(2) Thenotification under sub-sec~ion (1)shall specify the namcof [he 
Block by which i t  shall be known-and shall specify the local limirs of such 
Block. 

(3) The Slate Governmen1 may afler m,aking such enquiry as it may 
lhink fi t  andafterconsulting the views oilhe Prt trdruyarSa~~~i~i orsat~liiies 
concerned, by notilicalion- 

(a) exclude from any Block nny Groril comprised lherein; or 

'(b) include in any Block any Grutrr can tiguous lo such Block or 
separated by an arca to which this Act does not exlend or in 
which the remaining secrions of h i s  Act referred lo in sub- 
seclion (3) of section I have not come inlo force; or 

(c) divide the zlrca of n Block so as lo conslitute two or more 
Blocks; or 

(d) unite the m a s  of rwo or more Blocks so as to constitu~e a 
single Block. 

94. (1) For every Blpck Lhe State Government s l~al l  constilute n ,anrrc~Jnyor 
Puncliayar Sawiri beating rhe name of  he Block. Sa~rriri and 

its --- 

cons~ilution. 
[This proviso w a  insertcd by s. 6(n) ofihc West Bcngal Puncl~ujlrr (Amrndmcnr) ACI, 

1983 fiV~51 Bcn. ACI Ll oi 1983). 
'Claiisc (b) w i l y  fubstilulcd by 5.6(b), ibid, 
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(2) The P u ~ r c f r ~ y c t ~  Srt~triri sllnll cons is l  of the rollowing members. 
4 namely:-- 

(i) Prnrllrn~~s of the Grrwl Prrr~clritynis within the Block, CT- 

of ic io  ; 

(ii) sucll number of persons no1 exceeding three ns may be 
prescribed '[on rhc basis of the number of vorers in hill arens 
and o~lier  areas] to b e  elected from each Gmrtr within Ihe 
Block, lhe G~-otll being divided '[by die prescribed au~tiority] 
for the purpose into as milny c o n s ~ i ~ u c n c i c s  as rhc numbcr  ol' 
[he persons to be elected. and the elecrion bein: held by secret 
ballot at such time and i n  such manner  as may be prescribed, 
'[from arnongsL the persons, whose names arc included in the 
elecloral roll J(pertaining to r hc area compr iscd in the Block, 
prepared in accordance will] such rules as 111ay be made by the 
Slatc Government in this behuliand in Force on such dare as 
the Sralc Elcclion Commissioner may dcclarc Tor thc purpose 
of an elecrion) by persons whose names nre included in such 
eleclonl roll penaining lo the constituency comprised in 
such Granz:] 

'Provided that sears shall be reserved Tor the Scheduled 
Casles and the Scheduled Tribes in  a Patzchayars Sat~riri and 
he numbcr of scats so rcservcd shall bcar, LC nnerly as may 
be and in the manner  and in accordance w i t h  such rules as 
may be made in this behaIf by h e  S tale Govern men[, the same 
proportion to the total number of seats in  that Parrclzayat 
Srrrrriri to bc fillcd up by c l c c ~ i o n  us thc populadon of  he 
Scheduled Cnsles in tl~ar Prrrrclruj~~r Sutrriri area or of thc 
Scheduled Tribes in  that Pntlclroyars Sarriiti area, as the case 
may be, bcars lo thc Lola1 populalion or that Pnrrcllnyor Snt~riri 
area and such sears shall bc subjecl lo allocation by rorntion, 

'Thc words within tlic quar t  bnckc~s wcrc i~iscncd by s. 4{n) o f  rhc Wcsl Bcngal 
PorrcI~uji~l A~ncnding Act, 1978 (Wcs~ Ben. Act X o r  177R). 

'Thc words within thcsqu~rt:hnukcL~\vzrc inrcrledby s. 7cdtheiVeyl Bengal I'orrcbnj~: 
(Amendment) Acr. 1983 (Wcsl Ben. Acr 11 or 1983). 

'fit words witliin thc squarc bnckcts ~ v c r c  subsri~ulcd [or llic words "Croni a~nongst 
thcmsclvcs by pcsons whosc names arc includcd in the rlrctor~l iol1 uT Ihc Wesl Rengal 
Lcgisl~!rir~c A~scmbly in rorcc on rhc ];\st d a ~ c  or nominalion (or Po'nrrcllnyor clccrion 
pcnaining to the cnnbritulcncy comprixd in such Grmrr;" by s. 15(~)(i) or Ihc IVcsl Bcngdl 
Parrcbnwr (Amcndmcnr) Acl. IY92(\Ycs1 13~11. Act XVtlollW2). Prior tothis substirurion, 
thc rvords "ill rorcc on thc Ixrt dale ornornin~titrn\ rur POJICIIO~OI r l r~ t ion"  were subh~ilulcd 
for thc words " lor thc timr bcir~g in forcc" by A. 19 or rht Wcsl B c n p l  Purrcl~n~nr 
(A~ncndmcnr) Act. 1984 (We\( Hcn. Act XXXVII o f  19S3). 

'The words within ihc first bnckcts wcrc subsrirulcd far ~Iit words "olthc Wcst Bcngal 
Lcgislnlirc Asscntbly in iorcc an tlic 1x51 dale (if nnmination fc~r Purlcbnyof ckclinn 
pnaining tothc;~real-r~mpriscd in the Block." by s. l l ( l ( n ) ( i )  of the \Vest Bengal Pnr~clmjfl~ 
(hnicndntc~ii) ACI, 1994 ( \ V d  Bcn. Acr XVnl of 1994). 

'Theae pruvisgs wcrc addcd by s. lS(a)(ii) ofthc. Wcst Ecnsal P n ~ l ~ l ~ t ~ y n r  (A~ncndmcnt) 
Act. 1992 (Wcst Bcn. Act XVl l  o i  1992). 
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in the manner prescribed, to such different consriluencies 
having Scheduled Ci~stcs or Scheduled Tribes papulation 
which bears with the told population in tha~consliruency no1 
less than half of Ihe proportion t h a ~  the total Schcduled 
Casles populalion or the Scheduled Tribes population in t h a ~  
Par~chayat Sarrririarea, LC [hccase may be, bears with  he tolal 
population in that Poncllrrynt Samiri are!: 

'Provided further that no1 less lhan one-third of the topal 
number of seats reserved for [he Scheduled Cares and the 
Scheduled Tribes shalI be resewed for women belonging lo 
the Scheduled Casles or the Scheduled Tribes, as [he case 
may be: 

lProvidcd also ha1 not less than one-third of the total 
numberofsears,including thcseawreserved forrhcScheduled 
Castcs and the Schedulcd Tribes, in a Pa~~clrayut Surtrili shall 
be reserved for women, and thecons~ituencies fort he scab so 
reserved for women shall bc dcrermined by rotation, in such 
manner as may be prcscribcd: 

'Provided also that norwi thstanding anything conlained 
in the foregoing porivisions of this sub-secdon 2* * * *, 
when thc number of members ta be elected lo a Pariclru~~ot 
Sanriri is de~ermined, or when seats are rcserved for the 
Scheduled Castes and h e  Scheduled Tribes in a Patichayor 
San~iti, in thc manner as aforesaid, thenumber oFmembersso 
determined or [he number of seals so resenred shall not be 
varied for ihree succcssive general elections: 

'Provided also that no member of !he SchcduIed Castes or 
[he Scheduled Tribes and no woman for whom seats arc 
reserved under his sub-secrion, shall, if eligible for elcc~ion 
lo a Panclmyat Samiii, be disqualified for election 10 any seat 
not so reserved: 

3Provided also [hat such division inlo conslituencics 
shall be madc in such manner [ha[ Ihe raiio behvccn the 
populnhon of a Block and the number of constituencies in the 
Panclrayat Samiri shall, so far as practicable, be [he same in 
any Po~lcAayar Sanrit i: 

'See loot-nole 5 on pagc 588, untc. 
-The words "or elsewhrrc in his Act" wcrc ornilred by s. 16(a) of rhc West Bengal 

Pancl~nyut (Arncndmcnl) Act, 1997 (Wcrl Ern. ACI XV or 1997). 
'Thmc provisos wcrc added by s .231 jb)(ii) nlihc Wcst Bcn~nl  I'ar~clra~ur(Amcndmcnt) . 

Acr. 1994 ( I c s l  Bcn. Act XVlU of 1491). 
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'Provided also that  he State Elec~ion Commissioner 
may, a1 any time, for reasons ro be recordcd in writing :[, by 
order, d i r e c ~  the prescribed authority to make fresh 
dererminalion], of [he number or members in a Prrrrdruyaf 

Saniiti or fresh reservation on roialion ofihe number of seals 
in [bat Panc.fr~yat Saltli~i and, on such order being issued by 
the Slate Election Commissioner, h e  dctcrmination of rhe 
number of members3[or the number of seals LO be reserved or 
[he sequence of rola~ion of reservation of seats or any 
cornbinalion of them as miiy bc spccificd in such order] shsll I 
not be vnricd for" [thenext] threesuccessivegenenlelec~ions: 

'Provided also t hzl~ provisions for reservation of seals for 
Ihc Scheduled Castes and [he Scheduled Tribes shall cease to 
have ellect on lhc expintion of the period specified in 
arliclc 334 of the Cons~itution of India; 

'(iii) (a) rncmbers of the House of the People and h e  Legislaiivc 
Assembly af the Sla!eeleclcd hcretofromaconsti tuency 
camprising the Block or any part thereof, no1 being 
'winistcrs;] 

(b) members ofthe Council of Stales, not being Ministers, 
'I(rcgistercd ;LS eleclors within the area of [be Block;) 
and] 

'(c) members of the ZilIa Parislrad, not being Sabhadipari 
or Snhakari Sobl~adl~ipari, elected thereto from h e  
constituency comprising any part of the Block. 

(3) Every P~t~cltuyar Satniti constituted under this seclion shalI 
'* * * be nolificd in (he OJJicial Gazetrc and shall come into office 
w i h  cffcct from thedate of ils first meeting at which aquorum is  present. 

'Sce fool-nole 3 on page 589. D I I I ~ .  
Thervordsrvithin thcsquarc brackcls~vcrcsubstiturcd for dicwords"~nd by noIitiuiion, 

order lrcsh dctcrrnina~ion" by s. 16(b)(i) ofthc WL.F~ Bcngal P o n c l ~ ~ ~ u r  (Amcndrncni) Aci. 
1997 (Wcst Bcn. Acr XV of 1997). 

'Thc wordswiihinrhcsquarcbnckc~~ wcrcsuhstiiuled forthe words-and thc rcscrvaiion 
ofthcnumbcrorscaa"by s.6nrthc WestBengal I'flt~clray~r(SccondAmcndmcn~)Acr. 1W7 
(\VcsL Bcn. Acl XXIV o f  1997). 

'Thc word within thc square bnckels were inscned by s. 16(h)(ii) of rhc Wcst Bcngal 
Pa~rcl~nyar (Arncndmenr) Aci, 1997 (Wcst Bcn. Act XV or 1997). 

'Clause (iii) was subsritutcd for thc original clause, with relruspcrive cWccl. by s. 2 of 
[he iVcslBengalI'ntrclr~~or (Second Anicndnicnt) Act. 1979(Wcs1 Bcn. Act XXln of 1973). 

TI i c  word wilhin thc squm h r ~ c k c ~ ~  was subsrilu~cd for rhc words "Minis~cr, and" by 
s. 15(b)(i) or the West Bengal I '~ t~c lm~rr~  {Amcndmen~) Act, 1992 (Wcst Bcn. Acl XVI l  or 
1992). 

'fiirslly lhc words "Block; and" wcn: substituted for thc word "BldL" by F. IS(b)(ii), 
hid. L lc r ,  rhc words wirhin rlic first bnckcB wcrc substilulcd fur ~ h c  words "having a place 
orresidencc in Ihc Block;" by s. 22(l)(b) ofthc Wcst Bcogal P~lrrcl~uyar (Amcndmcnt) Acl 
1994 (Wesl Bcn. Acr XVIIl011994). 

aSubclausc(c) waxinscned by s. IS(b)(iii)oTrhc Wcsl BcngalPnnclrayar (Amcndmcn?) 
Acr, 1992 (Wcst Bcn. Act XVlI or 1992). 

T h e  worlLs and figures", norwithsranding mything contained in  scclion 210," wcrc Iirst 
inscncd by s. 4(b) oirhc W c s ~  Bcngal Prulclruju~ Amending Act. 1978 (Wesi Ben. Act X of  
1978). Thcrcalrcr. rho= ivords md figurn5 wcm amiltcd by s. 22(2) o f  Ihe Illcst Bcngal 
PflncI~u)ur (Arncndrncni) Act, I994 (\Vest Bcn. Act XVlll of 1994). 



Tlre W e s ~  Rerlgol Panchayat Acr. 1973. 

XLI of 1973.1 

(4) Every Panchayar Sanririshall bea body corpora[c having perpelual 
succession and a common seal and shall by its corpome name sue and be 
sucd. 

95. ( 1 )  When any Granr is cxcludcd from a Block under clause (a) of Erfccr or the 

sub-section (3) of secrion 93, such Gm~n shall, as from [he date of the d[em[ion or 
11ic arca of a 

notification referred to in that sub-secdon, cease lo be subject 10 [he Block, 
jurisdicuon of the Pancliayar Satiliti of that Block and, unlcss thc Sralc 
govern men^ othenvise direcls. to the rulcs, orders, direciions and 
notifications in forcc thercin. 

(2) When a Gral~i  is incIuded in a Block under clause (b) of sub- 
secrion (3) of scclion 93, the Pa~lchayat Sarrriri for [hat Block shall, as from 
he darc of h e  nolificarion referred lo in [hat sub-section, have jurisdiction 
ovcr such Grattr and, unless the State Government olhenvise directs, al l  
rules, orders, directions and notifications in forcc in thal Block shall apply 
10 the Graltl so included. 

'(3) Whcn thc arca of any Block is divided under clause (c) of sub- 
secuon (3) of section 93 so as to constilute ~ w o  or more Elocks, here shall 
be reconstitution of the Par~cltayar Samitis for [he newly consri[u~ed 
Blocks in accordance with the provisions of this Acr, and [he Pariclrnyaf 
Sa~~~iri of the Block so dividcd shall, as from the dale of coming inlo office 
of the newly conslituted Panclrayar Sarrritis, cease to exist. 

?(4) When the areas of two or more Blocks are united under clause (d) 
of sub-section (3) of sect ion 93 so LF to consti~utca~inglcBlock, [here shall 
be reconstitution of the Pollchayat Sanriri for [he newly constituted Block 
in accordance with Ihe provisions of this Act, and the Parrc/~ayat Saniitis 
of the Blocks so  uniled shall, as from the date of coming into oFFice of the 
newly constituted Pa~~chayar  Samili, cease to exist. 

(5) When under sub-seclion (3) of section 93 any Grata is excluded 
from or included in, a Block, or a Block is divided so  as to constitute iwo 
or more Blocks, or lwo or more Blocks are united to conslilute a single 
Block, [he properties, funds and liabili[ics or [he Pa~iclruyat Sauiiti or 
Sandtis affected by such rcorganisation shall vest in such Patrclrayar 
Sataiti or Sanriti~., and in  accordance with such allocation, as may be 
delemined by order in writing by the prescribed authority, and such 
delermination shall be Final. 

(6) An order made under sub-section (5) may contain such 
supplemental, incidental andconsequential provisions asmay benecessary 
[o give effect lo such reorganisation. 

lSub-scc~ion (3) was subs~i~urcd for ~licoriginal sub-scclion by s. S[a)olthe Wcsr Bengal 
Panclruyat (Amcndmcnr) Acl. 1983 (Wcsl Bcn. Acl 11 of 1983). 

'Sub-scclion (4) W~LF substilu~cd ror thc original sub-scclion by s. 8(b), ibid. 
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The Wesr Bengal Panchayat ACI, 1973. 

[West Ben. Act 
I 
i 

( P w t  III.-Panchayat Sarniti .-Clzapter VIII. -Constiturion o j  
Panchayai Samiti.--Section 95A.) 

lExplanatio~l.-For the purpose of rcconstilulion of h e  Panchqar I 1 :  
Sattliti after division referred to in sub-section (3) or after unification 
referred lo in sub-section (41,- 

(a) it shall not be necessary to hold general cleclions to the newly 
conslituted Panchqat  San~if i  orPancltoyatSan~itis when Ihe 
terms of office of the rnemkrs of the former Panclruyat 
Sa~tritis within h e  scope and meanings of sub-section (1) of 
seclion 96, do not expire, and 

(b) such members having unexpired lerms of office shall be 
declared by fie Slate Government or such authority as 
may be empowered, by order, by hestate Government in  (his 
behalf, by nalificalion in the Oflcial Gazelre as members to 
the newly constituted Parlclrayat Samiti thal comprises the 
conslicuencies, wholly or in part, from which such members 
were elected to the former Pancliayar Sanlifis and any such 
membcr shall hoId officc i n  the newly constituted 
Panclrayat Sarniti for the unexpiredportion of the term of his 
office. 

295A. If, at any time, the whole of the area of a Block is included in 
Ihe area of a Municipality by a notification under any law for the time 
being in force or in an area under h e  aulhority of a Town Cornrniuee or a 
Cantonment, rhe Pancllnyar Sarniri for such arca shall cease to exist 
within six months from the date of the notification or with effect 
from such dale as may be specified in the notification or with 
effecl from the date on which eIections to he newIy constiluled body are 
completed, whichever i s  earlier, and the properties, funds and other 
users vested in such Pa~rcl~qyar Sanriri shall vest in and devolve on ihe 
Municipality or LheTown Committee or the Cantonment Aulhorj ty, as the 
case may be, in accordance wilh Ihe orders of the prescribed aulhority. 
The persons employed under such Panclzayat Sarniri shall, wilh effect 
from the date on which he Ponchqat Sami~i ceases ro exist. be deemed 
to be employed by [he Municipality or h e  Town Committee or h e  
Cantonment Authority, as the case may be, on terms and conditions not 
being less advantageous lhm what [hey were entirled to irnrnedialely 
before such inclusion. 

'This 'l3planarion 'wasaddcd by s. 17oilhe \VcsrBengdPnnclm~~yar (Amendrncn~)Ac~. 
1997 (Wcsr Bcn. ACL XV of 1997). 

'Scclion 95A wils insencd by s. 11 of the West Bengal Pot~clruyar (Amendment) Acl. 
1995 fillcst Bcn. Act 11 of 1995). 



XLI of 1973.1 

'96. ( I) The members o f  a Pancf~ayar Snlrliti, other lhan rx oficio office of 
rncmbcrs of a members, shall, subject lo the provisions of secrions 100 and 213A, hold Pnrrc,,nj.Rr 

office for a period of five years from the date OF irs Erst mccring and su,,,ifi. 
no longer. 

(2 )  There shall bc hcld a general eleclion for [he cons~iru~ion OF a 
Parrchaya! Samliri within n period no1 exceeding five years From  he date 
or thc previous general eleclion held for that Pa~ichayor Sorrriri: 

Providcd that if h e  firs1 meeting of [be newly-formed Pancl~ayal 
Sall~iri cannot be held before the expiry of the period of fivc ycars undcr 
sub-seclion (11, theSrate Governmenlmny, by ordcr, appoint any authority. 
person or persons lo cxcrcise and perform, subject to such conditions as 
may be specified in [he order, the powers and functions of the Pat~cl~ayor 
Sa~lliri under (his Acl or any olher law for the time being in force, for a 
period not exceeding three months or unlil thc date on which such firs1 
meeting of  the newly-romcd Pnncllaynt Sarrriri is held, whichever i s  
carlicr. 

:96A. [GerlernI ekcriu~l lo Panchayal Sarnilis).-Omirred by s. 24 of 
rlre Wesr Bergal Panchayac lAtrre~idtrrenr) Acr, 1994 ( Wesr Ben. Acr X VII I  
01 1994). 

97. Subjcct ro h e  provisions contained in seclions 140 and 142, a D i ~ q ~ l i f i c u -  

person shall nol be quaIified to be a member of a Pallchnyar Sarrriri, if- lions 

members or 
(a) he is a member 3* * * of any municipal authorily consliluled po~lc~rosDr 

under any of the Acts refcrred to in sub-seclion (2) of seclion s ~ l ~ ~ i f i -  

1; or 

'Scclion96 wmsubsli~u~cd forthcoriginal sccrion by s.23 olrhc West Bengal Panclrq).ai 
(Amcndmcnt) Ac!, 1994 (Wcsr Bcn. ACI XVlII of 1994). Prior lo [his subsri~ution lhcrc 
occurrcd somc changcs in Ihc original scclion 96. n2mcly:- 

(i) in sub-sccrion (I). [he word$ "fivc y m "  wcrc subsrirurcd Tor Lhc words 
"four ycm" by s. 5(n) or the Wcs~ Bcngal f'urrch~ur (Sccond Amcndmcni) 
Acl. 1982 (Wesl Ben. Act XI1 or 1982). Thcn (he s ~ i d  subsccrion was 
subsri!u!ed bys, 5oithc W&<l Bengal PancIru~-ur(Sccond Amcndrncn:] Act. 
1983 (Wcsr Bcn. Acl XVIII 01 1983), 

(ii) d ~ c  words "tivc ycm". in sub-scction (2). rvcrc substirutcll Tor the word< 
"rouryc;lrs" by ~.5(b)(i)oithc W ~ c t  Bengal Purrclinya~ (Scmnd Arncndrncnl) 
Act. 1962 (Wcsr Bcn. ACI XI1 of 1982), and 

(iii) ~ l i c  wordsWfivc ycas". i n  ~ h c  proviso to sub-wclion (2), weresubslilu~cd for 
thc words "Tour ycars" by s. S(b][ii). ;bid. 

'Section 96A was insencd by 5. 16 uf Ihe IVi%\t Bcngal P u n c l ~ q a ~  (hnicndmcn~] ACI. 
1992 (West Bcn. Acl XVII oT 1991). 

'The words "of ;l Cron~ Pnncl~qr.oi uhcr ~hm hc Pradlror~ or 3 Nyt~jtl P a n c l ~ n j n ~  or a 
Zillu P a r i ~ l ~ c ~ d  or" wcrc omirlcd by s. 208) of thc Wesf Bengnl A i ~ ~ c l ~ a j a ~  (Amendment) 
ACI, 1984 (Wesr Bcn. Acr XXXVll of 19M). 



[ W a t  Ben. Act 

(Purr I!!.-P.mchaynt Snmiii.--Cliapler V1ll.-Corurirrrrion of 
Pa~~chayat Samiti.-Sectiorr 97.) 

'(b) he is in [he service of thc Ccnval OF rhe Shle Government 
of n Grarrr Patlchayat or a Patrcftayat Sumiri or ?[a Ziiln 
Prrrisborl or Lhe ~ ~ f m d r r r n n  Parishad or [he Council;] and 
for  he purposes or this clausc. it is hereby declared that a 
person in rhe service of any undertaking of rhc Ccnml or 
[he State Govern~nen~orany statulory body or Corporalion or 
any public or Governmcnt company or any local authority or 
any co-opcrativc socicly or any banking company or any 
universit,? or any Government sponsored institution or any 
educnrioni~l or other institution or undenaking or body 
rccicving any aid from rhe Government by way of grant or 
othcnvise or a person no1 under Ihe rule-making authority 
of t  he Central or  lhe Slale Governmcnt or a receiving 
any remuneralion from any undertaking or  body or 
orgnnisation or associalion of persons as the employce or 
bcing i n  the service of such undcr~aking or body or  
orgnnisation or nssocia~ion of persons our of funds provided 
or grants made or aids given by the Cenml or (he Stale 
Gavcmment, shall no1 be deemed lo bc i n  thc service of the 
Centnl or the Slate Govemmcnt; or 

(c) he has. directly or indirectly by himself or by his panner or  
employer or an employee, any share or  interest in any 
contract with, by or on behalf of, thc Panchnya~ Saniiti, or a 
Grar?l Puncl~oyt~r wilhin thc Block concerned 3[, or the Zilla 
Purisfturl of thc district, or rhe Malzakvrtra Porishad or the 
Council:] 

Provided that no personshall bc decmcd lo bedisqualified 
for being clcclcd o member of a Pu~lcl~nyat Samiti by reason 
only of his having a share or intcrcst in any public company 

, . as defined in the Companies Act, 1956, which conmcw of 95Li. , . . . 

with or is employed by the Pancliayar Sun~iri or any such . . , 

Crurr~ Pr~nchnyar '[or suclt Zilla Parislrari or [hc Mahalrrrnlo 
Purisl~lrfld or the Counci I;] 

. . 
(d) he has been dismissed from the service of the Cen~ral or a 

State Governmenl or n local authority or a co-operative 
society, or n Govcmment company or a Corporation owned 
or conuollcd by [he Cen~ral or the Stale Govcmment for 
misconduct involving moral turpiludc and five years have 

- 
not elapsed From [he dale of such dismissal; or 

'Clausc (b) was substituted by s. 3 or [he Wcst Dcngal Puncliqur (Arnendrnenr) 
Acr. 1985 (West Bcn. Act V1 or 1985). Prior 10 \his suhr~i~ulion rhc words. "or rcccivcs 
rernunentio!i imrn". wen: urnirled by s:20(b) ofilic Wcsr Bzngal Pa,lcbuyo: (~rncndn~cnt) 
AcL 1884 (~VCSI  Bcn. Act XXXVIl of 19841. . .. .. . 

%c wbrk within llic squarc brdckels w&esub5riruted (orthcwods "aZilln Porislmnd," 
by s. IO(a) of tlic Wcst Bcngal P U I I C ~ I R J ~ I  (Anicndnic.nt) Acl, 1988 (Wesl Ren. ACI XX or 
1988). 

Yihe words within rhc squarc bmckrk were ubsri~uted for thc words -'or the Zilln 
Porislrnd oi thc district:" by s. 10@)(i), ;hid. 

'The words within tlic squan: hmckets wcrc subs~i~urcd tor lhc words "or such Zilla 
Parislrad:" by s. lO(b)(ii), ihid. 
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(Pan Ill.-Pancllay a1 Sami1i.-Clrupter V1II.-Consriruriot~ of 
Pancl~aya~ Samiti.-4ectio11 98.) 

(e) hc has been adjudged by a competen t court lo be or unsound 
mind; or 

(f) he is an undischarged insolvent; or 
(g) hc being n discharged insolvent has nor obrained horn thc 

courl a cenificale  hat his insolvency was caused by 
misfortune without any misconducl on his parl; or 

'(h) (i) hc has been convicted by a court- - 

(A) of an offence involving mom1 turpitude punishable 
with imprisonment for n period of more than six 
months, or 

(B) of an offence undcr Chapter IXA of [he Indian 
Pcnal Code, or 

(C) under section 3 or section 9 of the West Bengal 
Local Bodies (Electoral Offrnccs and 
Miscellaneous Provisions) Act, 1952, and five 
years have not elapsed from rhc datc of ~ h c  
expiration of the sentcnce; or 

(ii) he is disqualified for the purpose ofeleclions lo  he Swte 
Legislnlure under the provisions of Chapter III of Pa-t Il 
of rhe Represenlation of the Pcoplc Act, 1951; or 

:(i) he h3s no1 illtaincd rhc age of ~wenry-one years on [he date 
fixed €or the scruliny of nominalions for any election; or 

'6) he has been convicled under seclion 189 a[ any time during 
h e  lasl leu years; or 

I(k) he has been surcharged or chmgcd under sec~ion 192 a1 any 
timc during rhc lasl ten years; or 

'(I) he has been removed under sec~ion 2 13 at any limc during thc 
]as( five yeilrs. 

98. ( 1 )  Every Parzcl~ayoi Satrriri shall, at i~ firs1 meeling a1 which a SninClmpnti 

quorum is present, clcct, in the prescribed manner, one of its members to and 

be the Snbkopo~i md another member to be [he SoAnkariSobl~apori of [he F;iZti, 
Patrcl~oyiit Satrtiri: 

Provided that members referred to in 3[clauses (i) and (iii)] of sub- 
seclion (2) of seclion 94 d[shall neither participate in, nor be eligible for, 
such election:] 

'clau& (h) WPS substitut~d for thc original clause by s. 18 or ~ h c  Wrst Bcngd 
Punclraynr (Amendrncn~) Acl. 1987 (\Vcsl Ben. ACI XV or 1997). Prior to this subsii~utio~i 
lhc word< "cxpinrion or rhc scnlcnct; or" wcrc subslilulcd Tor Ihc \ V D T ~ S  'txpirdlitln 
[he senrcnce." by s. 25(1) or Ihc Wcsl Bcngal Punrbu~ur (Amcndrncnt) Acr, 1994 (We51 
Bcn. Acr XVIIl or 1994). 

'Clauses (i) lo (I) were inserted by s. 22(2). hid. 
'Thc word, bnckets and figurcs "clause (iii)" wcre subsri[urcJ with wtrospc~ivccC~cct 

Ior the words, bnckcrs, ligurc and lcltcr "sub-clausc (iii) r~rclauic (a)" by s. 2 of thc Wcsr 
Bcngal Parrclrujflr (Third) A~ncnding Act, 197k (\Vcsl Iscn. Acc LVIII o l  1978). (hercaner 
the words, bnckc& and ligurcs wilhin Lhc squarc bnckcls wcrc subsriturcd for rhc word. 
bnckcls mid figurcs "clausc (iii)" by s. 21 (a) or Ilic Wcst Dcngal P f l r ~ d n y r  (Amcndmcnl) 
Act. 1884 (\Vcsl Ben. Act XXXVll t b f  19R4). 

'Thc words wilhin Ihe square bmckcts were subsfitutzd for rhc wudq  "shall no1 bc 
eligible Tor such clrclion." by s. ?6(l )(a) OF Ihe Wcsl Bcngll Pancbujut (Anlcndment) Act. 
1994 (Wcsr Bcn. Acl XVlIl of 199-i). 



The West Bengul Panchayar Act, 1973. 

[West Ben. Act ! 
(Part III.-Panchnyn Snmiti.-Cl~aprer VII1.-Consrirurio~r of 

Panchay at Snmili.-Section 98.) 

IProvided furlher lhal subject lo such rulcs ns may be made in  his !. 

behalf by the Sintt: Governmenl, a member shaIl not be eligible for such I 

eteclion unless he declares in writing  hill on being elecred, he shall be a 
wholetime functionary of his officc and that during the period for which 
he hoIds or i s  due to hold such office, he shall not hold any office of profil 
unless he has ob~aincd lcave of absence from his place of crnployment or 
shall no1 carry on or be associored with any business, profession or calling 
in such manner that shall or is likely lo interrerc wilh due exercise of his 
powers, due perfomance of his funclions or due discharge of his duties: 

?Provided also that suhjec~ to such rules as lnny be made by [he Stale 
Govcrnmenr in this beha[€, the offices of the Sabfrapari and Ihe Salrakari 
Sablrup(iti shall be reserved for llie Schedulcd Castes and the Scheduled 
Tribes in such manner h a t  thc number of offices so reserved at [he lime of 
any general election slialI bear, ns nearly as may be, [he same propodion 
lo [he lola1 number of such offices wilhin a disti-ic! as [he population of hc 
Scheduled Cilsles or the Scheduled Tribts, a thc case may be. in all the 
Blocks within such districl hken together bears with thc total population 
in the same area, and such offices shnll be subject LO allmalion by rotitinn 
in [he manner prescribed: 

ZProvided also that the offices of the Sa.hflapori and the Suhukuri 
Sobhapati in any P a r ~ c l r a ~ o ~  Sattriri having [he Schedulcd Castes or [he 
Schcduled Tribes population, as the case may be, conslituting not more 
than fivc per cent of rlle total population in the Block, shall no1 be 
considered for allocation by roration: 

'Provided also that in the even1 of rhc number of BIocks having Ihe 
Scheduled Casw or the Scheduled Tribes populnlion constituting more 
than five per cent of Ihc total population, falling short of (he number 
of the offices of the Sablr~~puri and the Salrakari Sabfrr~ppl-lri required for 
reservation in a district, the Stale Elcclion Commissioner may, by ordcr, 

- include, for [he purposc of reservation, olhersuch offices of [he Subfrupu~i 
and ihc Sahakari SnbIruprrri beginning from the Block having higher 
proponion or thc Scheduled Castes or the Schcduled Tribes, as the case 
may be, until the lotnl number of seats required for reservation is obtained: 

?Provided also that not less than one-lhird or ~ h c  total number of the 
offices of the Sabfmqmli and the Salrnkati Snbhapati mewed for [he 
Schedulcd Castes and Schedulcd Tribes in  a district, shall bc mewed 
by rotation for the women belonging 10 the Scheduled Casles or thc 
Scheduled Tribes, u the case may be: 

]This proviso wax addcd by s. 17(1) or ~ h c  \Ycsl Bengal Par~clrfljflf (A~ncndmrn!) Act. 
1992 (Wcsr Rcn. ACL XVIl of 1992). 

%CSC prnvi~os werc addcd by s. 26(l)(b) o l  thc 1Vcsr Uengal Pf l~ lc l ru~~u~ (Arnendmcn~) 
Acl, 1994 (Wzsl Bcn, Act XVIlI or 1991). 



The West Bengril Panchilyat Act. 1973. 

'Provided also that not less ~han  one-third of the mtnl number ofoffices 
of the Sablrupari and h e  Sulrokori Sc~bfrupati in n district including [he 
offices reserved for the Scheduled Cas~cs and the Scheduled Tribes, shall 
be reservcd for the women, and the offices so reservcd shall be detcrrnined 
by rotalion in such manner as may be prescribed: 

'Provided also (hat in a district, deterrninarion of the offices of the 
Sabhapori reserved for thc Scheduled Casles, the Schcduled Tribes and 
women shall precedc such determination For the offices of the Sal~akuri 
Sablrapati: 

?Provided also that if, for any term of election (hereinal~er referred to 
in this proviso as the said lerm of election), the oflice of the Sobhapati in 
a Panchayar Suttriri is rescrved for any category of persons in terms OF lhc 
mies in force, the oFfice of Ihe Sahakari Subl~apori in Ihol Parrclrayat 
Sasli~i shall mL be rcserved for the said term of election for any catcgory 
and if, in accordance w i ~ h  the rules applicable to [he ofice ofthe Sal~akari 
Sabhapari, such officc is required to be reserved for rhe said term of 
eleclion, such reservation for the same category shall be made in another 
officeof cheSahakan'Sablrnpoti~vithinthedistric~ in [hcmannerprescribed, 
kceping [he total number of offices so reserved forthesaid term orclecrion , 

equal to [he number of such offices required to be reserved in accordance 
wirh the rules in force: 

'Provided also lhar when in any term of election, an office of Ihe 
Salrohri Sabllapafi is not reserved on the ground ha t  the corresponding 
office of the Snblrupari is rescrved in the manner prescribed, such office 
of the Sahakr~ri Sabfiapori no1 reserved on [he ground as aforesaid, shall 
be eligible Tor considcralion for reservation during h e  nexl Lerm of 
election in the manner prescribed: 

'Provided also hatno~wilhstanding anythingconiainedin the foregoing 
provisions of this sub-seclion or elsewhere in th is  Act, Ihe principle of 
rotalion for [he purpose of reservation of offices under this sub-section 
shall commence from Ihe first election to be held afkr Ihe coming into 

Ivsr Bcn. forcc of section 26 of h e  West Bengal Par~chnyot (Amendment) Act, 
*clxvln of 1994, and the roaster for rcservarion by rotation shall continue for every 
lW4. rhree successive [ e m s  for the  completc rotalion untess h e  State Election 

Commissioner, For reasons to be recorded in  writing and by noiificalion, 
directs frcsh commencement of the rotation ar any stage excluding one or 
more terms from !he operadon of the rotalion: 

'Provided also that nomcmber of LheScheduIed Castesor IheScheduled 
Tribes md no woman, for whom [he offices are reserved under h i s  sub- 
seclion, shall, if eligible far h e  office of the Sabfrapati or Salrakari 
Sobhapati, be disqualified for election to any office not so reserved: 

'SCE fmr-note ? nn pngc 596, unw. 
T h ~ w  provisos were added hy s. 7 otrhc West Bengd Panrh~nr{Sccond Anlendmen!) 

Act. 1997 (Wcsl Ben. ACI X X I V  or 1997). 
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[Wcst Ben. Act : 
(Part [I[.-Panchayal Samiri.--Cfraprer VIII.-Consrifir/iort 01 

Panchayal Samiti.-4ccrio1198.) 
. .  . 

'Provided also that the provisions Ibr reservation of the offices of the 
I ,  . ' .  ' .  

, .  , 

Subhapati and rhe Snhakari Sablrapari for [he Scheduled Casles and the . . 

Scheduled Tribes shall cease to have eflecl on  he expiry of [he period 
specified in ariicle 334 of the Constitution of India. 

(2) The meeting lo be held under su b-seclion ( 1 )  shall be convened by 
the prescribed authority-in [he prescribed manner. 

(3)  The Sublropari and [he Sul~akari Sublrapafi shall. subjcct to the 
provsions of section 101 and to their continuing as members, hold office 
for a period of =[five years]: 

(4) When- 

(a) [he office of the Subliapari falls vacant by reason of dcnth, 
resignation, removal or othenvise, or 

(b) the Sablrapa~i is, by reason of leave, illness or other cause, 
temporarily unable to act, the Suhakari Sabhapori shall 
exercise the powers, perform the functions and discharge he 
duties of [he Sabfrapari un~il  a new Sobfropa~i is elected and 
assumes office or until lhe Sabhupari resumes his duties, as 
the case may be. - 

( 5 )  When- 

(a) h e  office o f  the SahakariSablrapari falls vacant by reason of 
death, resignation, removal or otherwise, or 

@)  he SalrakariSobfrapn~i i s ,  by reason of leave, illness or other 
cause, rcmporarily unable to act, lheSabhapari shall exercise 
Ihe powers, perform rhe functions and discharge the duties of 
the Salrr~kari Sublrapoli until a new Salrnkari Subhapati is 
eleclcd and assumes o r h e  or until [he Salrokari Sobl~uputi 
resumes his duries, as the case may be. 

(6) When the orfices of IheSnbI~ayari and the Sajrok~riSobfrapaliare 
both vacant or thc Sobhnpori and [he SuIlnkari Sr~bf~apari are temponrily 
unable to ncl, the prescribed aurhorily may appoin14[lbr a period of thirty 
days at a time] a Subhapari and a Sdrokari Snbhupriri from among [he 
membem of the Panclrnyor Snrrrifi to acl as such until a Solrtrrrpari or a 
Sahakari Sablrapari is elecred ?[and assumes office or untiI Ihe Sablrapali 
or thc Salrakari Sabhopori resumes duries, as the case may be.] 

'See Iw1-note 2 on pagc 596. anre. 
T h t  words wilhin the squlrrc bnclicb wcrc subsriiutcd Tor rhc word> "four years" by s. 

6 of h c  West Bcngal rflncba~or (Sccond Amcndmenr) ACI, I981 (Wcsr Ben. AFI XI[ of 
19B21. 

' h v i s o  omiucd by s. 26(2) or rhc Wt<r Bengal Panc)tqar (Arnc~~dmcnr) Aci, 1994 
(Wcht Ben. Act XVlU oi 19g.1). 

'The w o r k  wilhin [he square brackca wcrc inscned by s. 26(3), ilrid. 
'Thc ~r*ords wilhin thc squarc bnckcls wcw *uhsu~u~cd Tor thc words "and assunits 

office." by <. I l ( b )  of lhc Wcst Bcngal Put~clrq<~t (Arnendrncnt) ACI. 1964 (Wcsl Ben. ACL 
XXXVII ol 1934). 



T11e Wcst Bcrlgal Panchayat Act. 1973. 

(Purr III.-Panchay a1 Sarniti.-Cl~oprer VIlb-Corrsri~rr/ion of 
Panchayat Sami ti.-4ecrio~rs 99. 100.) 

C 
(8) The Sabfrol~ari and ~ h c  Sullakari Sabhapnri of a Purrclzayar Sarr~iri 

shall be paid out of thc Po~lch(~ylyot Sox~iiti Fund such ?[remuneration] and 
allowances and shall be enlitled to lcave of absence For such period or 
periods and on such terms and condi~ions, as may be prcscribed. 

'(9) Notwithstanding anything to the contrary contained in this Act, 
[he Srate Government may. by an order in wiring, removc aSablruparior 
a SoAakari Sablrapari from his office if, in ils opinion, he hoIds any office 
of profit or carries on or is associaled with any business, prafession or 
calling in such manner ihal shall. or is likcly to interfere with duc cxercise 
of his powers, performance of his funclions or discharge of his duties: 

Provided that the State Government shall, before making any such 
ordcr, give the person concerned anopporrunity of making arepresentation 
against rhe proposcd order. 

99. (1) A Sublzapati or n Salrakr~ri Sabhapari or a member of a Rcsignarion 
P o ~ ~ c h a y a t  Sattiiii may resign his office by notifying in wiling his of 

Sublrapa~i, inLenlion lo do so to the prescribed aulhority and on such resignation being so,,ahn. 
accepled ~ h c  Snblir~pari, the Sahahri Snbhrrputi or the member shall be 
deemed to have vaca~ed his office. :! memhr .  

(2) When amignar ion isacccpted undersub-section (I),  thc prescribed 
authoriry shall communicale it lo [he members of the Paxrclraya~ Sartiiti 
within thirly days of such acceptance. 

100. (1)  Thc prescribed authority may, after giving opporl~nity 10 a Rcmoval of 

member of a Purrclrayal Sarrriti '[ohcr lhan an e.r oficio mcrnber] lo mcmbcror 
Pur~chuyaf 

show cause agains~ the action proposed lo be taken against him, by order 
rcrnove him from office- 

(a) if after he becomes a member hc is convicted by a criminal 
coun of an offence involving moral turpitude and punishable 
w i ~ h  imprisonment for a period of morc lhan six months; or 

(b) ifhe was: disqualified 10 be a member of the Panclr(1yal Sanriri 
at the time of his becoming a mcmber; or 

(c) if he incurs any of the disqualifications mentioned in clauses 
Ih) to ( g )  of section 97 afrer his becoming ;I member of the 

'Sub-sccrion (7) w . z ~  orniltcd by s. 21(c) o f  lhc Wcst Bengnl Par~clruja~ (Amcndmcnr) 
ACI, 1984 (Wesl Ben. Act XXXVn or 1984). 

'7hc wordwithin lhesquarcbnckel?j wxisubslilutcd [orrhcword "honnnrial'by s, 17(2) 
o f  rhc Wcsl Bcngal Pflr~cltnynr (Arncndrncnl) Acr, 1992 ( W a r  Ben. ACI XVII of 1992). 

'Clause (9) W L ~  added by s. 17(3). i l i d  
'The r v o d s  w i ~ l ~ i n  thc square bmckels wcrc inwncd by s. 22(a)(i) or the We51 Bcngd 

Pflrlcllnynr (Amcndmcnl) Acl. 1984 (Wcsr Bcn. Act XKXVII 01 1984). 
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(d) if he is absent from lhrce conseculive meetings of the ! . .  

Pd~tcitayai Sanriri ~vilhout the leave of the Patlclrayar Sal~i i~ i  
I *  * * *;or 

(e) if hedocs not pay any mcar  in respect of any lax ,  1011, fec or 
rate payable under this Act or [he Bengal Village Self- 
Government ACI, 1919 or thc West Bengal Parichayar Act, 
1957, or the Wesl Bengal Zilla Parishods Act, 1963. 

(2) Any member of a Put~clroyar Sal l~i~i  who is removed from his 
office by the prescribed aulhori~y undersub-seclion ( 1 )  may. within thirty 
days from the date of the order, appeal to such nulhority as the State 
Government may appoint in this behalf, and, thereupon, thc authorily so 
appointed may stay the operation of [he order lill the disposal of ~ h c  appeal 
and may, after giving nolice of the appeal lo the prescribcd authori~y, and 
after giving the appellant an opporluni ty OF being heard, modify, set aside 
or confirm the order. 

Bcn. Act V 
or 1919. 
\'csi Bcn. 
Acr I of 
1957. 
Wcsi Ben, 
Ac! XXXV 
or 1463. 

(3) Thc order passed by such authori ty on such appeal shall be final. i 

101. '[Subject to  he other provisions of this seclion, a Soblrupuri or a 
Sohakari Sah!rapori] of a Pancllayar Sutrriri may, at any rime, be removed 
from office 4 b y  a resolulion carried by h e  majority of Ihc cxisting 
members referred to in clause (jj) of sub-secrion (2) of section 941 at a 
meeting speciaUy convened for the purpose. Naiiceof such meeting shalI 
be given lo the prescribed auhority: 

Provided that at any such meeting whileany resolulion for the removul 
of rhe Subhopnri From his office is under consideration, @e Sablrapufi or 
while my resoludon far [he rernovd of the SohaLori Subhapati from his 
oFFice is under consideralion, the Safrakari Salhapori shall not, though he 
is prcsent, preside and the provisions ofsub-section (2) ofsection I05 shall 
apply in relalion lo every such meeling as they apply in reIalion to a 
meering from which the Sabitapari or, as rhc case may be, h e  Sahakari 
Subl~apati is absent: 

'Thc words ". omvided hc is nor an er oficio mcrnhr ol \he Par~clmr.ar Sa~~riri'  \ucrt 
ornilred by s. 22(ij(ii) oj~hc WCFI Bzngat & I ; > I I U ~ ~ I  (~rncndmcn!) Acr, I984 ( W c s ~  Bcn. 
ACI XXXVI I  of 1984). 

'Sub-section (4) wa omitrcd by s. 2?(b). ibitl. 
'nit words wilhin Ihc squarc bnclicrr wcre subsii~uicd Tor the words "A Subl~apatior a 

Sdkokari Sabhuputi' by s. 27(n) of the Wesr Bcngal Par~chnjar (Anicndmcnt) Acl, 1994 
(WcsL Bcn. Acl XVlll of 1991). 

'Thc words. figurcs and bnc)ieL~ wirhin thc squirt b n c k m  rvcm subs~ilurcd for ~ h c  
words "by a rcsolulian of thc Punrltqn! S a n ~ i ~ i  carried by rhc mzjohty o l  the cxisling 
mcmkrs of ~ h z  Parrclrajot SUIII~I~" by s. 27(b). ihid 



'Provided fui-ther that no meeting for the removal of the Sobhapati or 
\he Safrakari Sabf~apa~i under this seclion shall be convened within a 
period of one year from the dale of election of the Sabl~apori or the 
Snhakari Sablrapari: 

'Provided also thar if, a1 a metring convened under [his section, either 
no meeting is held or no resolution removing an office bearer is adopted, 
no other meeting shall be convened for the removal of the same office 
beilrcr within six months from [he date appointed for such meeting. 

102. In he even\ or removal of a Sabhapari or a Safrakari Sabhapari ~ i l l i n g  oi 

under section I01 or when a vacancy occurs in the office of a Sablropari tau" 
vacancy in or aSahakan Sobhapati by resignation, death or otherwise, Ule Puncliuyar oflifc of 

Sattliri shall e lec~  anorher Sobhapati or Sahakari Sobhapati in (he so.M~oporior 
prescribed manner. 

103. If [he office OF a mcmher of a Parichqvor Samiii becomes vacant Fillins or 

by reason of his death, resignation, removal or othenuise, the vacancy shall cxU" 

vacancy in be filled in the prescribed manner. !he omcc or 
a mcmbcr or 
Pundrayar 
Sarrriri. 

104. Every Sablrnpati or Sahakari Sahlmpari elected under secuon 102 Term or 

and a person who becomes a member under section 103 10 fill a casual 
~ ~ ~ ~ ~ r i .  

vacancy shall hold oflice for [he unexpired portion of the [ e m  ofoffice of ~ ~ , , ~ h ~ i  
the person in whose place he becomes n member. Sablrapori or 

member 
filling casual 
vacancy. 

105. ( 1 )  Every Parrclrayai Sar~riri shall hold a meeting ?[in its office at Meetings or 

least once in every three months on such dale and: at such hour as the PunciluJot 
Sor~riri. 

Pa~lchoyar Sarrriri may fix ar h e  immediately preceding meeting:] 

'Thesecond and thc third pmviso 10 seclion 10I was fisr inserled by s, 27(c) of rhc W c s ~  
Bcngal Pntrclru}wr (Amendmcnt) Act, 1991 (Wcsl Ben. ACL XVIlI of 1994). Imrer, the third 
proviso was subslitutcd by s. 12 of lhc W c ~ t  Bcngal Punclroynf (Arnendrnenl) ACI, 1995 
(Wcsr Bcn. Acl 11 or 1995). 

T h c  worrl~ "in cvcry lhrrc o~onlhs" were substilulcd for the words "in a month  by s. 2 
d ~ h e  Wcs~Bcngal P ~ n c l ~ r ? ~ o /  (Founh) Amending Acl, 1918 (West Ben.Acr XLUof 1978). 
Thcreafler, Ihc wurdr "~nihco~ficcofrhcBlock DeveIopmcn~Ofliccrconcemedallc~~I oncc 
in a rnnnlh ar such lime" wcrc subs~iluled for the wonk "at Icxt once in a monlh ar such limc 
and alsuch plucc wilhin thelocal limi~o~lhcBlackconcemed" by s. 3(a)ofrhe West Bcngal 
Potrcl~a~nr~ird)AmendingAcr. 1975(Wc~tBcn.AclLWnof 197bl)andiinnlly. the wad< 
wilhinrhcsqum bnckelsweresubs~irured rorthc words beginning wilh "in Ihc ofIiceolthe 
Block Ocvclopment Orficer" and cnding with "immcdialely pmccding m ~ l i n g : "  by s, 
23(1)(i) d t h c  WcslBcngnl I'anclrayar (Arnendmcnt) ACI. 1984 PVest Ben. Act XXXVU of 
1954). 
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tWat  Bcn. Act 

Provided that Ihe first mceting of a newly-constituled Pancfmnyat 
r: Sanriri shall be hcld '[on such date and at such hour and at such place wilhjn 

the local lilnils of thc Block c o n c e m ~ d ]  as [he prescribed aulhority may fix: 

Provided further that h e  Subhupari when requircd in wil ing by one- 
fifth of the members of the P~~rclruyat  Suntiri to call a meeting, '[shall do 
so fixing the date and hour of rneeting3(co be held) wittiin fifieen days af~er 
giving intimation lo h e  prescribed authoriiy and seven days' norice lo [he 
membersoithe Pancfruy[~r Sarrriti]. Failing which4[thc members aforesaid 
may call a mceting 5(to be held) within 111irty-five days] afier giving 
intimation lo h e  prescribed authority and seven clear days' notice ro he 
Sablzapati and [he olher members of rhe Pnnchayot Samiri. Such meeting 
shall beheld n[in theoffice of thcPa~~clrayat Sn~itilion such date and at such 
hour] as the members calling the meeling may decide. '[The prescribed 
authoriry may appoint an observer for such meeting who shall submit to 
Ihe prescribed aurhotity a report in writing duly signed by him within a 
week of the mee6og on Ihe proceedings of [he meeting. The prescribed 
authority shall, on receipt of the report. pike such aclion fiereon as ii may 
deem fir] 

8Pmvided also thal for [he purpose of convening a meeling under 
scction 101, at least one-fifrh o f  thc members referred to in clause (ii) of 
sub-section (2) of section 94 shall requirc the Sabfrclpati to canvene the 
meeting: 

qProvided also rhar if the.PancAayar Sat~liri does not f ix  at any rneeling 
[he dale and hour of ihe next meeting or if any meeting of [he Pat~cflayat 
Samiti is not held on the dale and hour Fixed al the immediately preceding 
mecling, the Sublrapari shall call a mccdng of the P a ~ ~ c l r a ~ a t  S a n ~ i ~ i  on 
such dale and a1 such hour as he thinks f i r .  

'The words"in~heorficcolhc Blrrk Developmcn~Officcrconcemed III such~irnc" were 
first subsiirurcd for thc words "at sucli lime and ar sucl~ placc within the Iwnl limirr n i the 
Block mnccrned" by s. 3(b) or Iht Wcsl Bcngal Pa~rcl~nyur (Third) Amcnding Acl, 1978 
(WCSI Ben. Act LVIII  or 1978), lhcrcartcr Ihc words wihin ~ h c  squxc b n c k c ~  wcrc 
subsriluttd for the words "in the oficcof ~ h c  Block Developmcnr O~ficcrconcemcd ar such 
time" by s. 23(l)(ii] orlhc Wcsl Bcngal Ponrbaynl (Arncndmcnt) Act. 1984 (Wmt Bcn. Act 
XXXVLI of 1984). 

%c words wilhin thc square bnckeh were subsli~utcd Forthc words"sha1l do sowithin 
scven dnys" by s. 23(1)(iii)(a). ihid. 

T h e  words w i~h in  the firsr bnckcfs were insencd by s. 19(a) of [he Wcst Bcngd 
Panclruvar (Arnendmcnt) Acr, 1997 ( Wcst Bcn. Acl XV of 1997). 

' ~ h c  wards within [he s q u m  bnckcc~ were subslikukcd roc the words "rhc mcmkrs 
rrorcsaid call a rnceling" by s. I S  of the Wcst Ilcngal Pa~rclrayar (Amcudmcnl) Acl. 1992. 
(Wcst Bcn. ACI XVIi nf 1992). 

T h c  word< wilhin the firs1 brnckeb were inscncd by 5 .  19(b) of h c  Wcqt Bengnl 
Patrclru~wr (Arnendmcnt) Acl, 1997 (Wcsl Bcn. A c l  XY of 1997). 

bThe words wirhin ~ h c  square bnckeis scn:  subskiwted Tor the words "at such place 
within the lucal i i m i ~  or !he Block concc~ned" by s. 23(l)(iii)(b) o f  lhc Wcs~ Bcngl 
Punrltaynf (Amcndmcnt) ACI, 1984 (JYcst Ben. Acr XXXVllo1 1984). 

The words wirhin the squarc bnckcu were inscncd by s. 23(l)(iii)(c). ibid. 
' Th i s  proviso wx< inscncd by s. 13(a)of the Wcsl Bengal Pancl~ayflt (Amcndmenl) ACI. 

1995 (War Ben. Act Il of 1995). 
%is proviro tbjs inscncd by s. 23(l)(iv) olthc WCSL Bengal Panclruyur (Arntndment) 

ACI, 1984 (Wcsl Ben. ACI XXXVIl of 1484). 
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XLI or 1973.1 

(Port 1II.-Panchaya Snmiti.-Chapter VIII.-Corrstitutiorf of 
Panchayat Samiti.-Seclions 106-108.) 

(2) The Stlblrlrpati or in his absence h e  Salrakari Sablrapari shall 
c preside at the meeting of the Panclrayat Sanziri and in the absence of both 

'[or on the refusal of any or both to preside at a meeting], h e  members 
present shall elcct one of them lo be the President of the mccting. 

(3) One-fourih of the total number OF members shall ram a quorum 
for a meering of a Par~clrayat Somiti: 

Provided lhar no quorum shall be necessary for an adjourned meeting. 

(4) All questions coming before a Patrchayat San~iri shall be decided 
by a majority of vores: 

Provided h a t  in case of cquality of votes he person presiding shall 
have a second or casling vole: 

'Provided furlher lhal in case of a requisilioned rneeling for h e  
removal of a Sablrayari or a Sal~akari Sablropari under section 101, the 
person presiding shall have no second or casting vole. 

106. A l i s ~  of the business to be transacted at every meeting of a ~ i , t  .r I 
Parlcfrayar Sarniri, excepl nt an adjourned meering, shall be sent lo cach business 10 

bc [nnsaclcd member ofthe Pal~chayar Satrriti in the manner prescribed, ar leas1 seven a 
days before the lime fixed for such meeting and no business shaIl be 
brought before or rransacled a1 any meeiing, other than the business of I 

which nolice has been so given exccpt with Lhc approval of the majority of 
the members present at such meeting: 

Provided that if the Sablrapari lhinks lhat a situation has arisen for 
which an emergem meeting of the Pancfrayut Sanriri should be called, he 
may call such meeling after giving three days' notice to the members: 

Provided furlher t h a ~  not more than one matter shall be included in  I he 
'list of business' lo be transacted at such meeling. 

107. The Panclrayat Sonlifi shall prepare in the prescribed manner a Repon on 

report on h e  work done during the previous year and the work proposed LhC 

Pnnchajat 
to be done during [he following year and submit it to the prescribed 
authority and to the ZilIu Parislrad concerned wirhin the prescribed rime. 

108. The BIock DeveIopmenl Officcr shall attend meetings of the slack 

Pancfrayar Sanliti and shall parlicipale in [he deliberations rhercof. 
~ c v c l o p -  ment Officer 
to altcnd 

'The words within h c  squm bnckcls wcrc inscncd by s. 13(b) or the Wwt Bengal ,c,li,g, 
Pttnclmyflr (Arncndmcnl) Act, 1995 OYcsr Ben. Acr I1 01 1995). 

This proviso was insct-tcd hy s. 23(2) or thc Wesr Bengal Panchqat (Amendmenil Acr. 
19M (WCSI Bcn. ACI xxxvn or 1984). 
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[West Ben. Act 

(Pari II1.-Panchtlyat &miti.--Ctiaprer 1X.-Powers and 
drrlies ofPanchay at Samiti.-4ec1ion 109.) 

CHAPTER LX 
j: 

Powcrs and dutics a i  Panclrayat Samiti 

Power of 109. (1) ' [A Patrchayaf Sumiti shall function as a unit of self- 
Ponclrqor 
S Q I I ~ ~ I ~ .  govemmenr and, in order to achieve economic dcvelopment and secure 

social jusrice for all, shall prepare- 

(i) o developmenl plan for rhe five-year term of the ofice of the 
members, and 

(ii) an annual plan Tor each ycxr by the month of January of the 
preceding year, 

in furlhcrance of its objeclive of development of the community as a 
whole and sodo-economic upliftmen1 of thc individual members of  the 
conimuni ty and, without prejudice lothegenerality of heabove provisions, 
shall have power t*] 

(a) 2(i) undertake schemes or adopt measures, including h e  
givingof financialassistance, relating to [hedevelopment 
of agricul ture, fisheries, live-stock, khadi, coaage and 

, small-scale induslrics, co-operative movement, rural 
credit, water-supply, irrigation and minor irrigalion 
including water management and wirershed 
dcvclopmcnt, public health and sanitation including 
eslablishrnenl and maintenance of dispensaries and 
hospilals, cornmunicalion, primary and secondary 
education, adult and non-formal educaljon, weIrare of 
studenls. social forestry and farm fores~ry including 
fuel and fodder, rural clectrificalion including 
dislribution, non-convenlional energy sources. women 
and chi Id development, social welfare and olherobjeck 
of generil public utility; 

(ii) undenake execution of any scheme, perfomance of 
any act, or management o f  any institution or 
organisalion enlrustcd to i~ by the Slale Government 
or any olher authorily; 

( i i i )  manage or maintain any wark of public untility or any 
institulion vested i n  i t  or under ils convol and 
management; 

( j ~ )  m&e grants in aid of any school, public institution or 
public welfare organisa~ion within the Block; 

'The words. figuru and  he bnckclc within the square brackclr were subslirurcd Ior thc 
words"A Puncl~u~~orSurr~irishall havcpawcr [-"by s. 2%(l)ofrhc Wcs~Dcngal Ponclru~ur 
(Amcndmcn~) ACI, 1991 (IVcsl Ben. Act XVlIl or 1991). 

'Sub-clausc ( i )  was ruh<liluled Tor Ihc original sub.cl~usc by s. 28(2), ibid. 



(Parr It[.-Panchayar S a m i t i . - C l ~ a p ~ ~ r  iX.-P olvers and 
d~iries of Parlchayat Sami~i . -Sect iot t  110.) 

(b) make granrs to the Zilla Pari,~had '[or Malrakrtnra forishad 
g: or Council] or Grmn Patrcliayor; 

(c) contribute with the approvill of the Stare Govemmcn~ such 
sum or sums as il may decide, lowards the cost of water- 
supply or an~i-epidemic measures underlaken b y '  a 
municipality wiihin the Block; 

(d) adopt mcasures for the relief of disuess; 

(e) co-ordinare and integrate the developmcnl plans ,and 
schemes prepnred by Grant P~r~clrayars in the Blocks if and 
when neccqsary; 

(2) Notwilhs[anding an yrhing in sub-scc~ion (I) ,  a Put~chayor Sntrriri 
shall not undertake or execute any scheme confined to ;in area over which 
a Grotrr Pancltuyat has jurisdiction unless the Gram Pancl~uyar is of 
opinion that the implcmen~alionoisuch a schcme is beyond i ~ s  competence 
financially or othcnvise and passes a resolu!ion to that cfrecl. Tn thc larter 
case  he Ponclruyat Sotniri may execute the scheme irself or enbust its 
execution to rhe Crorrr Pu,rcliayat and give such assislance as may bc 
required: 

'Provided that a Pat~clrayur Sanriti m a y  undertake or execute any 
scheme referred lo in sub-clause (i i )  of clause (a) of sub-section ( I )  
confined lo an xea wer which a Gram Palicltaju~ has jurisdiction. 

(3) A Ponclrayut Sarpliii may underlake or execule any schcrne if i~ 
extends lo more than one Grnlt~. 

. . 

110. Ihe Srate Government may, from time to time, with [he consent 
of a Panchayar Sataifi, place any road, bridge, Ferry, channcl, building 
or other property vesrcd in [he State Governmen1 and situated within the 
Block under [he conlrol and management ofthe Panchoyat Sar?riri subject 
lo such conditions as it may specify: 

Provided that the Stale Govcmrnenl may, after considering the views 
of [he Pcrrrchaya~ Sarr~iri, withdraw such conuol and managemem to itself 
subject lo such conditions as i t  may specify. 

- - . - - 

'The words wirhin thc quart bnckcr~ wcn: inxrled by s. 11 or lhc Wcsr Ben~al  
Pnncliajnf (Amcndmcnt) Act, 1988 CVesl Bcn. Acl XX of 1988). 

'Clause (1) W~LF omitlcd by s. 28(3) a1 the \VcqL Bcngal Pa~~clru~ar (Amcndmcn~) 
Act, 1 9 4  (Werr Bcn. Acr XVllT or 1994). 

'This prnviso was addcd by s. 24 or thc West Bengal P ~ r ~ c l r u ~ w f  (Arnendmcnt) 
Acl, 1984 (Wesl Bcn. Aci XXXVl l  of 1984). 
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(Part II1.-Panchayal Sam i li .-Cllapter IX.-Powers ot~d 
rlrrties of Panchayat Snrni~i.-Sections I l l -  114A.) 

[West Ben. Act 1 
i 

111. A Poacl~ayrrr Sarrjiri may transfcr LO the State Gavemmen~ or to 
the Zilla Parisfrod1[or Mahakrurra Parislrari or Council] J[ or  ro a Grran 
Pa~rcl~ayorj any road or parlofaroad orany orherproperly, which is under 
its conuol or management, or which is vested in i t ,  on such terms and 
conditions as may be agreed upon. 

112. A Patrchnyar Sanliri may lake over !he rnainrenance and control . . . . 

of any road, bridgc, tank, gllol, well, channel or drain, belonging to a 
private owner or any oher aulhoriLy on such [ e m s  as may be agreed upon. 

11 3. A Prrnclrgar Sorrriri may direct, discon~inue or  close tempomrily 
any road, which i s  undcr i l s  conlrol and manasernen1 or is vested in it, and 
may, with the approval of the Stale Govemmenl, close m y  such road 
permanently. 

114. ( 1 )  A Poncliaynr Satrriti may be vesled by the State Government 
wilh such powers under any local or special Acl as the Siatc Government 
may hink EL. 

(2) A Ponclrayar Sarl~i~i shall perfom such funclions is may be 1 
translemd lo i t  by notification under seclian 3 I of I he Cattle Trespass I or 187i .  
Act, 1971. ! 

(3)  A panchoyor Snlrlili shall exercise such ohcr powers, perform 
such other func~ionsordisch~gesuch otherduticsas the Sta~eGovernment 
may, by general or  special order, direct. 

Dcvclop 4114A. -1(1) Without prejudice to the generality of the power under 
mcnl PI:m in 
rcspccr or 

scclian 1 I4 and notwi thslmding anything cofllained in  seclions 23, 24 

of and 25, the State Government may, in ihe public interest, declare, by 
Prmclrqa? notificaiion, its intention to prepue and publish a Developmen1 Plan in 
Sdnriri. 

'Thc words wilhin ~ h c  squarc bnckcts were inscned by s. 251i) of h c  Wtst Bcngal 
Por~chuyar (Arncndrncnl) Acl, 1984 (WLIFI Bcn. Act XXXVI I  or 1984). 

-%IC words wilhin the squarc b n c k c ~ r  werc inscned by s. 12 of rhc West Bcnpl 
Pu~rc11a;nt (Arnendn~cnt) Act, 1958 (Wcsl Bcn. Acl  XX 01 1988). 

'The words within thf quare bnckek wcrc irrstned by 5, 25(ii) a l  the Wcsr Bcngd 
Ponclrnjaf (Amendmcn!) Acl, 1984 (iVcsl Bcn, Act XXXVII of 1984). 

'Scclion I L4A was inrefled by 3. 19 of thc Wesr B c n g ~ l  Puiancirayo: (Amcndrnenr) 
Acl,  1992 (Wcsh Ben. Acl XVU nT 1992). 

sSub-sccfion(l)w~substitutcd by s. 29(1)oflhc WcstBengal Pr~ncfro~ar(Amcndmcn~) 
Act, 1994 (West ncn. Act XVIn of 1994). 
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respect of an area within thc jurisdiction of a Parlc!rayar Sfl~triti in 
accordance with such procedure as may be prescribed or i n  accordance 
with [he provisions of any orher law for the lime being in force and, upan 
h e  issue of such notiLcarion, no new s ~ ~ ~ c t u c e  or new building shall be 
erected or constructed OF no addition to any slmcturc or building shall be 
nladc in such area excepl wirh tbe permission granted by the Pandfayut 
Sat~ziri or any aulhority, person or persons may be crnpowcred by the 
Pnndlqyur Sntrri~i in this behalf and except io accordance with such 
specifications and conditions may bc prepared and published by the 
Ponclroynr Sartrifi or such authority, person or persons. as the case may be. 

(2) Upon the publication of a Development Plan under sub-section 
(11, '[rhe provisions of sections 23,24 and 251 shall cease to be in force in  
the area referred lo in sub-section (1). 

(3) The State Government may, by order, direct the Pmrcllayar Sur~lili 
lo make such contribution and g n n t l o  onc or more Grattz Purrclrayats out 
of the tolls. mes and rees levied by it  under section 133 as may bespecified 
in thc order. 

(4) The State Government may, by order. aurhorise any officer to 
render advice, technical or olhenvisc, to the Patrchuyur So~~liri on the 
performance of its functions and discharge of i ts  dulies under this section 
and, on receipt of such advice, [he Panclruyar S ~ ~ ~ t i f i  shall give due 
considcrrt~ion to such advice in 3 meeting specially convened Tor the 
purpose wirhin a period of rwo monlhs from Lhe date of receipt of such 
advice. 

(5) Where any new struclure or new building is erected orcons~ructed 
or any addilion lo any slruclure or building is made in contravention ofthe 
provisions of sub-section (I). ~h Pa~tcltayot Sanziri may. after giving h e  
owner of such structure or  building, as the c u e  may bc, an opporlunity of 
being heard, make an order dimcling Ihe demolition of the strucrure or thc 
building, as ihc case may be, by the owncr within such period as may be 
specified i n  [he orderand, in default, the Palicf~ayolSan~irimay itselfeffect 
[he demolition and recover the cost thcreof from the owner as a public 
demand. 

(6) Wilhour prejudice to the provisions of sub-section (S), whoever 
erects any new structure or conswcts any new building or makes any 
addition to any structure or building in contrnvenrian of the provisions of 
sub-section (1), shall. on convicrion by aCourf, be punjshab)~ with finenot 
exceeding, in each case, onc hundred rupees per square melrc per monlh 
for h e  area comprising the unaurhorised erection or consturction or 
addition, as [hccnse may be, forthe periodduring which suchconlnvenuon 
continues, subject to a maximurnof two housand rupces in each such cme. 
-- 

'The words and fipurcs within h c  squarc b n c k c ~ s  wcrc subsriturul for thc words and 
figurer"thc pmvirionsolsection23" by s.ZY(2)oflhc Wcsl Bcngnl Pa~rlrujar (Amendmcnl) 
Acl. 1894 (Wcsl Ben. Acl XVlIl of 1994). 
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[West Ben. Act I 
(Purr 1II.-Panchayat Sarnjli.--Cftaprcr IX.-Powers arrd 

drrrics of Panchayat Smili.--Section 114A.) 

(8) If it appears lo the Panchuyu~ Samifi =[or the authority, person or 
persons empowered under sub-section ( L ) ]  that it is expedicnt in [he 
inrerest of the proper planning of its arcas (incIuding the interest or 
amenities), having regard ro Ihc Dcvelopnlent Plan prepared, or undcr 
preparation, or lo be prepared, and 10 any other material consideration,- 

(a) h a t  any use of land should be discontinued, or 
(b) that any conditions should be imposed on the continuance 

Lhcreto, or 
(c) h a t  any building or works should be altered or removed,-'[the 

Pancl~nynr Soaiiri or the authority, person or persons as 
aforesaid may] by notice served on the owner- 

(i) require discontinuance of that use, or 
(ii) imposesuchcondi~ions a may bespecified in hcnotice 

on h e  continuance thereof, or 
( i i i )  require such slcps, as may be specified in the notice, 10 

be taken for the alteration or removal of any buildings 
or works, as the case may be, wilhin such period, being 
not less lhan one month, as may be specified therein, 
afier the service of the notice. 

(9) Any person aggrieved by any such notice may, within Ihe period 
specified in the nolice, apply 10 [he aulhority for the cancellation or 
nlodifica~ion of the nolice: - 

(10) IF an application is filed under sub-scclion (!I), the authority or 
any officer of the aulhority, appointed in this behalf, may dismiss the 
application or accept il by quashing or varying h e  notice a s  he may think 
f i t .  

( 1  1) I f  any person- 
(a) who has suffered damage in consequence of the compliance 

w i h  he nolice, by chc deprecialion of my interest in the land 
lo which he is entirlcd or by being disturbed in his enjoyment 
of the land, or 

(b) who has carried out any work in compliance of Lhc notice. 
claims from the Par~clruyar Sanlifi '[or the authority, person 
or persons cmpo~vered undcr sub-section (I)] within the 
lime and in the manner prcscribed. for an amount in respcct 
of [hat damage or of any expenses reasonably incurred by 
him for complying wirh the nolice, h e  claim shall be 
disposed of by [he Porrcl~ayar Somiti '[or the auhority, 
person or persons ernpowcrcd under sub-section ( I ) ]  in the 
manner as prescribed. 

'Subscclion (7) was omitrcd by s. ?9(3) or thc \Vest Bcngal Ponchnyur (Amcndlncn?) 
Acl, 1994 (Wcsr Bcn. Act XVlU of 1994). 

T h e  words. figure nnd bncliers wi~h in  thc squarc brackckr, wcrc inscrlcd by 
S. 29(4)(n), ibid. 

'The words within thc squarc bnckcts wtrc sub~liluled Tor tht words "the Panchuyaf 
Swrif i  may" by s. 29(4)(b), ibid. 

'Thc words, figurc and bracket?: wikhin the sqwarc bnckers wcrc inseded by 
s. 29(5), ibid. 
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(Part III. -Panchay at Samiti .-Cl~apfer IX.-P~\r~t~rs a ~ l d  
rlr~tics of Panchayat Sami~.-Scction 114A.) 

(12) Afler publicationof Development Plan undcr sub-section ( I )  and 
' subject to the provisions reIating to the developmcnt chxge and other 

provisions underthis section, no development, ins~itution orchange of use 
of any land shalI be undenaken or carried ou t in that area without obtaining 
a certificale from the Panchqar Snrtriri or its au~horised oFFicer ccrtiiying 
h a [  the developmenl charge ;~s leviable under this section has been paid 
or that no such development charge is Icviable: 

Providcd that the State Government may, by no~ificnlion, exempt any 
development, institution or change of use of any land from the opemrion 
of [he provisions of this sub-scc~ion. 

(13) Any person or body (excludingadeparlmen~oftheCentnl or the 
State G~vernment orany localauthori~y) intending locarry any developmcnt 
on any land shiril make an applicalion in writing to the Porrcl~ny~~r Snrttili 
or an officcr aurhorised by i~ for permission in such form nnd containing 
such p ~ i c u l a r s  and accompanied by such docurnenrs and plans as may be 
prescribed. 

(14) On such application having been duly made and on payrncnl of 
the develop men^ charge as may be assessed, the Po~lcl~nyat Sutrriri or the 
aulhorised officer may pass an order,- 

(i) granting permission uncondilionally ; or 

(ii) granting pernlission, subject lo such conditions as i~ may 
lhink 61; or 

(iii) refusing permission: 

Provided that without prejudice to the generality of clauses (i) lo (jii)  

of this sub-seclion, fie concerned authority may impose condi~ions- 

(i) to Ihe effect that the permission granted is only for a timiled 
period and that alier the cxpiry of that period, the land shall 
be reslored to i~ previous condition or  the use o i  h e  Iand 
pcrrniued shall be discontinued; 

(ii) for rcgulaiing the development or usc of any other land under 
thecontrot OFI he npplicanl or forlhe carrying out of works on 
any such land as may appear lo the authority expedient for the 
purpose of the permitted development: 

Provided riirlhcr [hat [he concerned authority in dealing with the 
applications for permission shall have regard to h e  provisions of the 
Development Plan prepared, under preparation or lo be prepared and any 
ofier material considera1 i on: 

Provided also that whcn pcrmission is granled subject to condilions or 
is refused, the grounds of imposing such conditions or such refusal shall 
be recorded in  the order and the order shall be communicated to Ihe 
appljcan t: 
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(Part 111.-Panchayat Sarniti.-Cl~aprcr 1X.-Powers orrd 
driries of Panchayat Sami1i.-4ecriort 114A.l 

Provided also lhal in r hecaseof adepartmenl of h e  Cenlral or the State 1 . -  ,:, :: 
, . .  - 

Government or any local aurhorily intending tocarry out any development. 
other than opera~ional cons~ruc~ion (which shalt always be oulside the 
purview of the Pancf~ayar Snnilri), on any land, [lie conccmed deparlmcnt 
or aurborily, as the case may be, shall  nolify in wriling to [he Panelrayat 
Smndti of its jnicndon to do so, giving Full particulars thereof and 
accompanied by such documents and plans as may be direcced by thc State 
Governmenr rram time to time, atleasl. onc month priorto the undertaking 
of such development. 

(15) In accordance wirh the provisions of this scction and the rules 
made thereunder and subjcct lo such conditions '[as may be laid down by 
the Patrcl~ayatSa~rririor h e  aulhori~y, person orpersons empowered undcr 
sub-seclion ( I )I. a Parrclrayar So)~tiri shalI levy acharge(hereinaftercal1ed 
rhedevelopment charge) on the carryingoulofany development orchange 
of use of land, for which permission is requircd under this section, in the 
whole or any par1 of the area covered by the noiilicarion under sub-section 
(1) at a mte not exceeding those specified in the rulcs in  this behalf by the 
State Government: 

Provided thal the rates may be differ en^ for differem paris of the area 
under notification under sub-section (1): 

Provided further thal the charge shall bc leviable on any person wha 
undertakes w carrics out such developmenr or changes any such use: 

Provided also that no development charge shall be levied on 
dcvelopmenr, or change of usc, of any land vested in or under the conlrol 
or  possession of thc Central Government, the Stale Government or any 
local authority: 

Provided also that the Slare Governmenr may, by rules, provide for [he 
exemprion fmm the levy of devclopment charge of any developmen1 or 
change of any use of any land specified in the rules. 

(16) Where the ertction of any building or the zxeculion of any work 
has been commenced, or is being carried on, or has been completed 
without or contrary to the permission under sub-section ( I )  or in 
con~avention of any other provision of this section or the rules made 
thereunder, Ihe Parr~.hayar Sorrriri, or any officer authorised in this behalf 
by rhe Pancl~ayat Samiti. may. in addition to any olher aclion [hat may 
be laken under this seclion. make an order direcling h a t  such erecti~n ar 
work shalI be dcrnolished by [he person at whose instance [he erection or 
[he work has been con~menced or i s  beingcnrried on orhas been compleled 
within such period, not being less than five days and more than fifteen 
days from the dare on which a copy of the order of demolilion with a 
brief stafemcnt of [he reasons therefor has been delivered to such person, 
as may be specified in [he ordcr: 

- 'The ~vords, figurc and bnckc& wirhin the s q u m  brackets t v c c  substi~u~cd for thc 
words, figurc and b r ~ k c t s  "as !nay k l i d  down in the nolification undcr bub-scclion (1)" 
by s. 29[6)afhc Wcst Bengal P~r~cI~u~a~(Amendmcnt )  Acr. 1994 (\Vest Bcn. Act XVlU of 
1994). 
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Provided thal no ordcr of demolition shall be made unless such person 
'i has been given, by means of a nolicc sewed in such manner as may be 

prescribed, a rcasonable oppofluni ty of showing cause why such ordcr 
shall not be made: 

Provided runher that where the erection or the execution has no1 been 
cornpiered, thc Ponclinyur Sanlilior ~heaulhorisedofficer may by the same 
order or by a separate order, whcther nude  at [he time of jssuc ofthe norjcc 
under the first proviso or at any other time. dircct such person to stop the 
erection or the execulion until the cxpiry of the pcriod within which an 
appeal against  he order or demolidon, if made, may be preferred: 

Provided also that any person aggiievcd by such order of the 
Pa~iclrayar San~itiori ts  authorised officer may, within thirty days from the 
dale of the arder, prefer an nppcal against the order t Ihc Sub-divisionill 
Officer having jurisdiction and when an appeal is preferred, he wid Sub- 
divisionaI Officer rnay slay the eniorcenent of thc order on such tcrm as 
he m a y  think fit: 

Provided also  ha^ every order made by the Sub-divisional Officer bn 
an appeal and, subject to such order, the order made by lhe Parrchuyar 
Srrrrriri or i ~ s  authoriscd officer shall be final and conclusive: 

Provided also that where no appeal h x  been przierrcd against nn order 
made by the Patrclrayor Sa~t l i~ i  or its authorised officer or-where an ordcr 
has bccn confirmed on appeal. whether rvilh or without modification, [he 
person against whom h e  order has been made shall compl y with [he order 
within the period specified thcrcin or, as the cxse may be, within  he period, 
if any, fixed by [he Sub-divisional Officer on appeal, and on [he Failure of 
such person to comply with the order within such period, Ihc Patlci~uyut 
Sallliti or its aurhoriscd officer may iiself or himsclf cause h e  building or 
the work to which the order relales to be demoIished and the expenses for 
such dernoli~ion shaliberecovenblefromsuch person as a publicdemand. 

(17) The Parrchayar Sanriri or it.$ authorised olficer may, at any rime 
before Lhc issue af the order under sub-scction (16), by order, requirc the 
person a( whose instance Ihc building or  he work has been commenced or 
is being carried on tu stop the same fonhwilh. 

(18) The Puncl~ayal Sunriri or i l s  aulhorised officer may, at any rime 
during the erecrion of any building or the execulion of any work or at any 
rime within lhree rnonrhs after the completion thereof, by a wrirlen notice, 
specify any matter in respect of whichsuch erectionorexeculion is without 
or contrary 10 [his sect ion or is in conmavention of any of thc provisions of 
this section or rhe rules made rhcreunder and rcquire the person at whose 
instance the building o r  the work has h e n  commenced or is being carried 
on or Lhe owner of such building or work cither- 
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(a) lomake such alterations asrnay bespecified by the Pancl~ayar 
Sa~wifior its autharised officer in the notice with he object of 
bringing the building or the work in conformity wilh such 
sanclion or such provisions of [his section or the rules made 
thereunder, or 

(b) toihow cause, within such period as may be stated in the 
nolice, why such alterarions should not be made: 

Provided [hat if such person or such owner does not show 
any cause as aforesaid, he shall bc bound to make Ihe 
alteration specified it1 the notice: 

Provided funher thal if such person or such owner shows 
he cause as aforesaid, the PuncIiap~ Sanliti or ils aurhorised 
officer shall. by an order, cithcr cancel the nolice issued ar 
confirm the same subject ro such modifications as he 
thinks Lr. 

POWCS oc 115. '(1) A Putlcltayai Satriiii shall exercise gcncral powers of 
supervision 
"Y 

supc~vision over Gmrtr Pnr~clmnyar.~ in the Block and il shall bt the duty of 
PoncJrqm these aulhoridcs to give effecr lo ihc direclions of ihe Pancllcryat 
Surlrili over 
t hc Gron~ So~rriti.?" * * * 
p~~rcltnj.nu, '(2) A Pancl~uyur Saltziti may- 
CIC. (a) inspect. or cause lo be inspected, any immovable property 

uscd or occupied by a Gralll Parlchaya~ wilhin the Block or 
any work in  progressunder Lhedircc~ion ofa Crurrr Pancl~ayat, 

(b) inspector examine, or depute anofficcrto inspectorexamine, 
any department of a Grooi Panchayar, or any service, work 
or (hing under [he conlrol of the Granr Panchuyat, 

(c) inspect or cause to be inspected u~ilisadon OF funds in respect 
of scllernes or programmes assigned ro the Grom Parrchuyars 
by the Stare Government for execulion either direc~ly oi  
through h e  Zilla Porishad 4[0r the Mahakvnra Parisftud or 
the CounciI] or thc Pat~cllayar Sumiri, 

(d) require Grarrr Poncftaynr, for the purpose of inspecdon or 
exarninalion,- 
(i) to produce any book, record, correspondence or other 

documenls, or 
(ii) to furnish any rerurn, plan, estimate, statement of 

accounlq or slatisdcs, or 
(iii) to furnish or obtain any reporl or information. 

'Scclion 1 15 was re-numbered s sub-scctian ( I )  o f  t h a ~  scclion by s. 26 of the Wcsr 
Bcngal P o ~ ~ d n j a r  (Amendment) Acr, 1984 ( W ~ L  Bcn. Act XXXVII of 1984), 

T h e  words "on rnalrcrs of policy or planning ID: d ~ ~ ~ c l a p r n c n ~ "  wcre omirlcd by 
5. 2G(l), ihid. 

'Sub-sccrion (2) wils inscrlcd by s, 26(2), ibid. 
'Thc words within thc square b r ~ c k c ~  wcrc inscncd by s. 13 o i  rhc Wcsl Hengal 

Pa~rrlra.vur (Amcndmcnr) Act, 1988 (Wcst Bcn. ACI XX or 1988). 
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116. (1) No place within aBlock shall beused for any tradeor business 
'$";lto 

I - '  . -  , . - ,  - 
, . . . .. , 

declared by the Srate Government, by notification, lo be offensive or ccmin 
. .  . .  

dangerous, wilhout a licence, which shall be renewable annually, gmntcd ;Znsivc 
by the Parrclrayat Sanriri, subject 10 such terms and condirions as the dnngcmus 
Panclrayar Sa~trili may think f i t  ro impose. tndcs , 

without 
liccncc and 
l o  levy Tee. 

(2) The Panchaya! Satniti may levy in respect of any licence granted 
by it under sub-section (1) a fec subjecl ro h e  maximum rale prescribed by 
the State Govemmenl under sub-seclion (1) of section 133. . . 

(3) Whoever uses without a licence any place io? h e  purpose of any 
trade or business declared under sub-seclion (1) to be offensive or 
dangerous, or faiIs lo comply with any condition in respect of such 
licence, shall I(, on convic~ion by a Magistntc,] be punished with a fine, 
which may cxlcnd lo one hundred rupees, and to a furlher fine, which may 
extend lo rwenty-five rupees for each day afrer conviction during which 
he conrinues lo do so. 

(4) The Punclruyat Sattriti may, upon the conviction of any person 
for failure to comply with any condilion of a licence granted under 
sub-scction (I),  suspend or cancel the licence granted in Favour of such 
person. 

117. A Pnrrcfrnynt Surrriri may require the owner or [he lessee of a hat Power or 

or market or an owner or a lessee of land intending to establish a hol or ~ ~ , ~ , ~ ~ ~ ~ '  
market thereon, lo obtain a licence in h i s  behalf from [he Puncf~uyu! gnnt liccncc 

Sanjiti on such terms and condirions as may be prescribed and EJE:-~~ 
subject to the provisions of seclion 133, on payment of a fee for such 
licence. 

118. ( I )  TheSal~I~apoiisholl- Powcn. 
iunc~ions 

(a) bercspnsiblcIbrmaintcnanceofLherecordsofrheParrclra~or Sablropari "dduli-or 

Sort1 it i :  and 
Snbahri 

(b) have general responsibiliry Tor [he financial and execurive Sabl~npari. 

admjnisuadon of [he Patrchayat Sanriri; 

(c) exercise administrarive supervision and control over the 
work of the staff ofthe Porrcho).arSar~~ifimd thc officcrs and 
employees whose services may be placed at h e  disposal of 
the Parrcl,ayot Sucrrrriri by [he Stale Government; 

' l i t  words within the squdre hnckecs wcrc inscrlcd by s. 27 of rhc Wcsr Bcngal 
Pa~rcl~qof  (Anicndnicnt) ACI. 19114 (Wcsr Bcn. Acr KXXVIL or 1984). 
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(d) far [he transaction of business connecled with this Act or for 
the purpose of making any order aulhorised thereby, cxercise 
such powcrs, perform such functions and discharge such 
duties as may be exercised, performed or  discharged by 
the Pancfrayar Satliiti under this Act or the rules made 
thereunder: 

Provided that theSabJruparishalI not excrcisesuch powers. 
perform such funclions or dischargc such dulies as may be 
required by the rules made under this Act to be exercised, 
performed or discharged by the Parrclrayat Satrri~i at a 
mceting; 

(e) excrcise such olher powers, perfom such olher funclions 
and dischargesuch oiher dutics as the Punclrayar Satt~ilimay. 
b y  general or special resolution, d i r ec~  or as the Slate 
Government may by rules made in this behalf, prescribe. 

'Explarla!ion.-For the purpose of discharge of 
responsibility andexerciseof adminismtive supervision and 
conuol, [he Sabhopari shall rely on the Executive Officer 
rcferred to in section 1 19 and shall generally act lhrough him. 

(2 )  The Salrakari Sahhapati shall- 

(a) exercise such or the powers, perform such of the iunctions 
and dischargc such of the duties of rhe Soblrapn~i as the 
Sabhapari may, from rime to time, subjecr 10 rules made in 
h i s  behalf by h e  StateGovernment, delegare to him by order 
in writing: 

Provided that he Sabhapnfi may at any time wirhdraw 
thc powers and functions delegated to [he Sufrokari 
Sublrapari; 

@) during [he absence of [he Sobhapati, exercise all the powers, 
pedorm all the funcrions and discharge all the duties of the 
Sabhapari; 

?(c) exercise such other powers, perform such other funclions 
and dischugc such orherdu ties as the Panchayat Sarr~irimay, 
by  general or special resolution, direcl or as the Srare 
Gavernment may, by rules made in this behalf, prescribe. 

'This 'Erplonatiorr' w~<.Fdcd  by s.20ollhc War Bengnl I'unclrqar (Amcndmcnt)Act, 
1997 (Wcsi Bcn. Act XV of 1997), 

:Clause (c) was insertcd by F. 28 ofrhc\Vcsr Bengal f'a~rcl~a)~~r (Amendmcnl) Acl, 1934 
(West Ben. Acl  XXXVI1 or 1984). 
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(Part I1I.-Panchayat Samiti.-Cl~apter X.-Estaf~lisf~r~~enr 
of rfre Panchayat Samiti.-4ec1ion 119.) 

CHAPTER X 

Establishment of tlie PancItayat Sarnili 

119. (1) There shall be an Executive Officer for every Patrcl~ayat starror h c  

Sart~itiand the Block Development Officer shall be lhe e.rofficioExccutive [:?iaya' 
Officer: 

Provided that such BIock Development Officer shall be rccalled by the 
Sratc Government i l a  resolurion LO rhar effect is passed by h e  Pancliayat 
Samiti, at a rneeling specially convened for Ihe purpose, by a majority of 
[he total number of members holding office for [he lime being. 

I( 1 A) There shall be a Secrelary for every Puxrcllayat Saniili and the 
Exlension Officer, Parrc~~uyurs shall be [he ex oficio Secretary. 

(2) Z[Subject to such rules may be made by the Svale Govemrnen~. 
a Patlcliayat Sntrriri] may appoinl such other officers and employees as 
may be required by it and may fix the salaries to be paid to the persons so 
appoinred: 

Provided that no post shall be created or abolished and no revision of 
Lhescalc of pay of any posl shalI be made by rhc Parrcfrqvat Sarrriti wi~hout 
the prior approval of the Slale Government: 

'Provided further that subjec~ lo h e  decision of rhe Pa~lcliayar Sanliti, 
rhe orders relating to appoinlment md olher service matlers concerning 
any post under ihe Parrcllayar Samiti shall be issued by or on behalf of the 
Executive Officer. 

-'(3) The Slale Government shall make ruIes relating to [he rnelhod of 
recruitment and the terms and conditions of service including the pay and 
allowances, superannuation, provident fund and graruity ~Flhcemployees 
of the Punclraynt Sanriti. 

'Subsection (1.4) w a ~  insened with retms~clive eCiccl hy s. 3 of lhc W C S ~  Bcngal 
Pnr~clru~nr (Second Arnendrnenl) Acl, 1979 [\Vcsl Ben. Act XXlIl OF 1979). - 

T h c  words within rhc squarc b n c k c ~  wcre subslirured lor rhc words "A Ponchayaf 
Sarrriri' by s. 29(a) or the We51 Bengal Po~~cl~ayn: (Amendmcnl) Acl. 1984 (Wen Ben. Act 
XXXVll of 1984). 

.This pmvisowasaddcd by s. 21 orthc \Vcsr Bcngal P a n c l ~ ~ ~ ~ r ( A m c n d m c n l ) A c ~ ,  1991 
(Wcsl Bcn. Act XV of 1997). 

'Sub-scclion (3) war; inscncd by s. 29(b) or Be Wcst Bengal Ponclra~'ut (Amcndmcnl) 
Act. 1984 (Wcs~ Bcn. Act XXXVII of 1484). 





XLI of 1973.1 

(Part III.--Panchay at Sami li .-Cl~aprer X.-Establ is lr~en~ 
of tlre Panchayat S a m i t i . S e c t i o n  123.-Cl~apter XI.-4rhayee 

Samilis ofrlte Panchayat Samitis.--Section 124.) 

* 123. Subjecl to the provisions of his Act, the rules framed lhercunder 
and to any general or special direclions givcn by the Slate Government in 
that behalf [he officcrs and other employees employed by  the Paricfrayur 
Sarrriti and the officers and ofier employees whose services have been 
placed at the disposal d [he Put~chayat Sa~t~iri  shall exercise such powers, 
pcrrorm such lunctions a-nd discharge such dut iesas the Panclruyar Sarni~i 
may detennjne. 

CHAPTER X1 

Stlruyee Sonrirtr of the Panc/tayat Samitis 

124. ( 1 )  A Pa~rclzqya(Sonlitishall have rhe following Sthayee Sarrriris, 
namely:- 

( i  ) ' [Arrlra, Sansrlla, U~lnayan 0 Pa rikalpana] Sthayee Somiti, 

(ii) Jannsus~l~ya I[O ParibesfrJ S~ftayee Sanriri, 
( i i i )  Purra Kaiya ' [O  pa rib ah at^] Sthayce Sartiiti. 
(iv) Krislli Sech 0 Sattrobaya SrIrayee Satrdri, 
(v )  ' [Sl l iha,  Sarrskriri. Tailiya 0 Krira] Stl~ayee Sumiti, 

(vi) '[Sishu O Nor; Onnayart. Jannkalyan 0 Tran] St Izayee Surr~iii. 
6(via) Bon 0 Bllrrmi Sonskar Sthayet' Samiri, 
d(vib) M u ~ s y a  0 Prani Sarrrpad Bikaxh Sfl~ayee Somiti, 
'(vie) KIrodya O S ~ T ~ O M J I ~  Sthoyee Surrrili, 
"vid) 7[Klr~idra Sl~ilpa, Bitly~it 0 Acfrirad~ari! S l i a k t ~  Stl~ayee 

Sumiti. 
(vii) Such other Srlrayee SamiriorSamitis as the Panchayat Sonlifi 

may, subject to the approval of [he Slate Government 
consti tule. 

'The words within thc squarcbr~click were subsritu~cd forthc words"Anl~o OSansrlra" 
by s.32(a) oflhc Wcsl Bengal Parrclra~ar(Amcndmtnl) Act. 1984 (IVcstBcn. AclXXXVll  
or 19841. 

T h c  words wilhin rhc square brdckets wen: inscncd by s. ZO(n)(I 1 of the West Bcngal 
Potrcl~nynr (Amcndmcni) Act, 1992 (Wcsl Bcn. Aci XVII or 1992). 

'The words within lhc q u v c  bnckc& wcn: insedcd by s. 20(a)(2), ;bill. 
'The words wirhin Ihe square bnckc~s wcrc suhslirulcd Tor rhc word "Sl~iksha" by 

s. 20(a)(3),  ibid. 
'Thc words within !he squarc bnckc~s wcrc subsliruled Tor thc w o k  "Klrrrdra Sitpa, 

Tmn 0 Jnnakoljan" by F. 22(a) of lhc Wcsl Bcngal Par~clrqu~ (Amendmenr) Acr, 1997 
(Wcs~ Bcn. Act XV of 1997). 

bClnuscs (via) to (vid) wcrc insemd by s. 20(3)(4) or Ihc West Bengal Panclloyar 
(Amendmcnl) Acl. 1992 (West Ben. Acr XVll  o i  1992). 

'Thc words wihin fhc square bnckcrs wcrc aubsliluled lor [he words "%idy~rr 0 
Acirirorhari~ Babr"' by s. 22(b) of lhe Wcst Btngal Panclrqat (Amendrncnl) Act. 1997 
(Weal Bcn. Act XV or 1997). 

Ercrcisc or 
powers, ClC., 
by h c  
officers and 
cmployecs. 
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(Purr III,-Pmchayat &miti.--Clrupfer Xi.-Sthayce 
Samitis oJri~e Panchay at Sarnilis.-Secrion 125.) 

I..:- . ' 

(2) A SlhuyeeSarrritishall consislof the following members, namely:- 1. , .  .. - , . , ' 
. . ,. .,.. , . 

( a )  the Sabhnpafi '[and Salrdari Sublrapoti] of rhe Pnndrayal 
Satniti, ex oficio; 

(b) not less lhan threeand no1 more than fivcpersons to beelected 
in h e  prescribed manner by the members of the Ponchayot 
Samiri from among themselves; 

*(c) such numberofpersons IxingoCficersof lheS tateGovemmen1 
or of any statutory body or corporation or being eminent 
persons having specialised knowledge as the Slate 
Government may think f i t ,  appointed by IheSrateGovernmenl: 

Provided that such officers shall nor be eligible for 
election as KantrrrdI~~~ah/w of the Stllayre Samiri and shall 
not have any right to vote. 

(3) No person, other than ~ h c  Sabfropuli w the Sahakari Sabhapari, 
shall be member of '{more than lhree SrAoyee Sami~is]. 

(4) An elec~ed member of a Slliayee Sarlliri shall hold office for a 
period nf4[five years] or for so long as he continues 10 be a membcr of the 
Pn~lcl~ayaf Sonriri, whichever is earlier. 

(5) The meeting of the S~llayce Sorniri shali be held >[in the office of 
the Panclrayal Snnriri] at such time and in such mllnncr as may be 
prescribed. 

(6) AStf/ayceSarrririshallexercisesuch powcrs, perform such functions 
and discharge such dwties as may be prescribed or as may be l~~signed to 
i t  by the Panchayar Sa~triti. 

(7) The.Slale Government may make mles providing for the rcmoval 
of members o f  a Stllayee Sarnbi including the Kartriadltyahha and for 
filling up of a casual vacancy. 

Konna. 125. (1) The members of a Sllrayee Sutrii~i shall elect, in such manner 
d l ~ p k h a  
and as'may be prescribed. a Chairman, to be called K a ~ ~ z a d l ~ y a k f r a .  from 
S e c r c l ~ .  among themselves: 

'Thc words wilhin the squarc bnckcls were inserted by s. ZO(b)(i) or Lhe Wcst Bcngd 
Pnncbqar (Amcndmcnt) An, I792 (Wcst Bcn. Acl XVlI or 1991). . 

'Clausc (c) was substirutcd Tor rhc original clause by s. 20(b)(2), ibid. Prior lo t h i s  
subslilulivn. ~ h c  word "Livc" wiu subs~i~u~cd for thc word "three". in thc original clause, by 
s. 32(b) o r ~ h c  Wcst Bcngal I'arlcl~qur (Arncndrnenr) Act. 1984 (Wcsr Bcn. Acl XXXVll or 
1984). 

'The words within Ulc squarc bnckctr, i c rc  subsiiluled wilh rclrospcclivc erect for rhe 
words "more dhan iwoS~l~uyceSntt~iris" by s. 2 orthc Wcsr Bengal Partcl~u~~ur (Amcndmen~) 
Acr. 1979 (Wcsl Bcn. ACI X of 1979), 

'he ivords wirhin h c  rquarc bnckeb were subslitutod for the word4 "Tour ycm" by s. 
7 of the Wesl Bcngal Punci;nya~ (Second Amcndmcnt) Act, 1982 (Wtst Bcn. Act XI1 or 
I982). 

The words within Ihc s q u m  bnckers werc inscncd by s. 32(c) of  h c  Wmr Bcngal 
Parrcl~nyu~ (Amcndmcnt) Act. 1984 (Wcst Bcn. Acl XXXVII  of 1984). 
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(Parl Ill.-Panchayar Samili.-Cliapler XI-Slhaycc 
Samilis ofrfre Panchayat Samitis.--S~'crion 125.) 

Provided [hat Lhe S a b l ~ o p a r i  of the Panchayaf  S a ~ n i t i  shall be the ex '' oflcio Karn~adl~yabha of the '[Artha, Sonstira. Unnoya~~O P a r i k a l p o t ~ o ]  

Srituyee S a w i t  i: 

provided furlher thal the members referred ro in 2[clauses (i) and (iii)] 
of sub-sec~ion (2) of section 94 shall not ix eligible For such election. 

4(3) (a] The Extension Officer, Pallchayats shall act as the Secretary 
to the $[Anha, Sans~lra,  Urlnayarl O Parihlpona] Sflmayee Smniri. 

h(b) The members referred to in clauses (a) and (b) of sub- 
section (2) of secuon 124 of a Sthayee Sort~ir i ,  other than the Artlra, 
Snnstl~a, Unnayan 0 Porikalpana SrIrnyee Soviiri, shall seIcct, in  such 
manncr as may be determined by the Kun~~adl~yahlla, one of the members 
rzfzrred to in clause (c) of  hat  sub-sechon l o  act as the Secretary to such 
Sfltayee Satri i t i ;  

7Provided that pending the selection of Secretary 10 a S~hayee Sottrir i  

under his clause or during the casual vacancy. if any, in the post d 
Secre~ary to a S~hayce Sanliti, the Secrelary o f  the Pancliayat S a ~ ~ r i t i  s ha1 l 
act as the Secretary l o  such Sthuyee Sa~ t l i t i .  

"c) The Secre~ary to each S~licryee Sami r i  shall, in consultation 
with the Kan~~adlryokslro, convene the meetings of that S~ l rayee  Samili. 

"4) Notwiths~anding any thing contained in section 1 18 or elsewhere 
in this Acl, the Kan~~adl~yaksha shall- 

(a) he rtsponsible for lhe financial and executive administration 
in respect of the schcmes and programmes under  he purview 
and control of [he Srlrnyee Samiti; 

'The words wilhin h e  squarc bnckcts were substilulcd ror Ihe words "Arifra 0 
Sunsrlra" by c. 33(a)(i) of thc Wcsl Bengal Panrbuyut (Amendment) ACI, 1964 (West Ben. 
Acr XXXVII or 1984). 

The word. bnckc~s and Iiguks "clausc (iii)" wcrc subsiiiuicd with relmspccrivc 
ctCcc~ for thc words, bnckck. figure and lclrcr "sub-clausc (iii) o l c l ~ u s ~  (3)" by s. 4 orthc 
West Bcngal Pa~lclra~rrt mid) Amending Act, 1978 (Wcsl Ben. Acl L V l l I  or 1978) and 
hcf tdret  thcsc words. bnckeb and ligurcs were subsrirurcd for Ihc word. bnckcls and 
figum "clause (iii)" by s. 33(a)(ii) or the Wcsl Bcngal Pa~~cl~ujar (Amcndrntnt) Act, 1984 
fives1 Bcn. ACI XYXVII o f  1984). 

'Sub-scciin (2) w ~ s  ornilted by s. 33(b). ibid. 
aSub-sccrion (3) w u  subslilurcd with rclrospeclivcclicc~ Tar Ihe originnl sub-scc~ion by 

s. 4 or h e  Wcst Bcngal Punclrayrrr (Sccond Amcndmcnr) ACI. 1979 (Wesi Ben. Act XXlIl 
of 1979). 

T h c  words wi~hin the 5quanr bnckeh wcrc suhs~itutcd for thc words "Ariha O 
Snnrrbo" by s. 33(c)(i) orlhc Wtsl Bcngal Panclrayux (Amendmcnr) Act. 1984 flVcsl Bcn. 
Act XXXVll of 1984). 

bSub-clnuscs (b) and (c) were subsli~u~cd lor subclause (b) by s. 33(e)(ii), ibid. 
mis proviso was ~ d d c d  by s. 30oTthe Wcst Bcflgal Patrcl~ayfir (hrncndmcn1)Acr. 1994 

(Wcst Ben. Acl XVIl l  of 1994). 
'Sub-scc~ion ( 4 ) w ~ q  inserted by s. 21 of  drc W~5t  Bcngal PuncIra~~ar(Amendmcnt)Act. 

1992 (Wcsr Ben. Act XVll  of 1992). 
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(Parr I//.--Panchayat Samiii.-Clrupter XI.--Srhayee Samitis of rfle 
Panchayat Samitis.-4ecrions 126, 127.-CIlapter XIA.-4amanway 

Sarniti of ofice bearers a t ~ d  Kmadhyakshas.-Sectian 127A.) 

@) be entitled, in respect of the work of the Srhayee Somiti, 
lo cal l  for any inform;:~ion, return, statement, accounr or 
report from the office OF the Potlchayal Suntiti and to enter 
on and inspect any immovable property of rhe Par~cfrayar 
Sat~iiti or to inspcc~ any work in progress and connected 
wilh rhe functions and duties of the Stlrayee Sanii~i; 

(c )  be entitled, when aulhoriscd by the Sfhayee Sarniti, to 
require h e  a~tendancc ar irs meeting of any officer of the 
Parrcl~ayat Sanlifi; 

(d) exercise such oihcr powers, perform such other functions 
and discharge such other duties, as the Pancl~ayar Satr~iti 
may, by gencral or special resolurion, direct or as the State 
Government may, by rulcs made in h i s  behalf, prescribe. 

R-ignalion. 126. The Kantrodlryaksha or any orlrer member of a Stlrayee Somiti 
may resign his office by giving notice in wriling lo Ihe Soblrapa~i and 
on such resignation being accepted by [he Panchaynr Sarniti the 
Karnradf~yakslra or such member shall be deemed lo have vacated his 
office. 

Casual 127. When a vacancy occurs in Ihe office OF a Kanriadhyaksha or 
vacancy. 

a member of a Sfl~ayee Sotr~iti by resignalion, death or orhenvise, the 
members of [he Stl~ayee Sat/liti shall clect another Karmodhyakrlra 
or '[he members of the Patrc/rayar Sar~ri~i shall elecl anorher] member, 
as the case may be, in  the prescribed manner. The Kumiadllyaksha 
or the member so elected shall hold office ror the unexpired porrion 
of the rerm of office of the person in whose place he becomes a 
member. 

'CHAPTER XIA 

Samon way San~iri of o ficc bearers and Kumadl~yakslras 

Sunlamt'fi~ 127A. ( I )  There shall be a Sarrrotr way Satniri for every Pancl~oynt 
Samiri. Sanriti consisling of the Sabliupa~i, the Sahakuri Sabhupari and the 

Kanrrad~~yaCcslras of ~111 Srlrayee Sonriris and [he Execu~ive Officer OF the 
Ponchayar Sarniti. 

(2) The Secretary of hc Pancfrayal Sonriri shall act as the Secretary 
to the Sanrmrrvay Samiri. 

'The words within Ihc s q u m  bnckeLq werc insencd by s. 34 of h c  W E ~ I  Bcngal 
Panclrayat (Arncndment) Act. 1984 (We5i Bcn. Act XXXVIl of 1984). 

lChaprcf XIA wss insencd by s. 35. ihid. 
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(Parr III.-Panchap Sami ti .--Clrapter XI[.-Prapeny and 
F1md.--Sections 128- 13 1 .  ) 

(3) The meeting of Ihe Sanlanlvq Samiri shall be held at least once 
in a monrh in the office of [he Panclrayar Sanriri in such manner as may 
be prcscribcd. 

(4) The Somanlvay Sa~tliti shall be responsible for co-ordinating [he 
functions between a Sfhayee Saniiti and the Panchayot Samiri and among 
the different Srl~uyee Sarniris of rhe Pancliqar Samiri and for moni~oring 
of activities of the Grarrr P~r lchap t s  in respecr of h e  schemes funds 
for which are allotted by [he Panchayat Sonlifi to the Gram Patrclrayafs 
for execution of such schemes. 

( 5 )  The Sanianlvay Santiri shall exercise such other powers. 
perform such olher functions and discharge such olher duties as may be 
prescribed or as may be assigned to i t  by he Pancltuyat San~i~ i  at a 
meeting. 

CHAPTER XU 

Property and Fund 1 
128. A Panchayar Sanlili shall havc the power to acquire, hold and Powcrlo 1 

dispose of properly and Lo enter inro conmcts: acquirr, hold 
and dispose 

I 

Provided that in all cases of acquisition or disposal of imrnovabIe Orpmpeny- 

property the Panchayar Samiti shall oblain the previous approval of the I 

Starc Government. 

129. All raads, buildings or other works constructed by a Pandiayrrr works 

Samifi with its own funds shall vest in it. mnsrruc~ed 
bv a 
Pnncl1q).ar 
Snmiri to 
vesr in il. 

130. The Stale Government may allocate ro a Panchayaf San~ifi Allmalion 

any public propeny situated within its jurisdiction, and thereupon p,'pmPhes 

such property shall vest in and come under h e  control of the Pancliayar ParrcIqnr 

Samiri. Smiri .  

131. Where a Panclrayar Samiri requires land to cany nut any of Acquisition 

Ihe purposot at this Acf i t  may negotia~e with the penon or persons ~~~~~~ 
having interest in the said Iand, and if it faiIs to reach an agreement, it Somiri. 

may m&e an applicalion to h e  Collector for h e  acquisition of the land, 
who may, if he i s  satisfied lhat the Iand is required for a public purpose, 

I or  1894. take steps lo acquire he land under h e  provisions of he Land Acquisition 
Act, 1894 and such land shall, on acquisition, vest in  the Panchqar 
Samiri 
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(Pnn 111.-Panchayat Samiti.-Clraprer XII.-Propeny and 
I-iuld. S c c t i o n  132.) 

PorlcIrusur 132. ( 1 )  For every P a ~ ~ c l l a y t  Sntt~iti here shall be constitured a 
Surrriri Fund. 

2: Pancl~ayot Sartriri Fund bearing the name of thc Panehayor Sanriri and 
there shall bc placed lo !he credit thereof- 

(a) conlriburions and grants, if any, made by the Central or the 
Slare Governrnenl including such part of the land revenue 
collected in the Stale as may be delerrnincd by the State 
Governmen I; 

(b) conlriburions and grants, i f  any, made by the Zilia Purisl~rrrl 
'[or M ~ I I L I ~ I I I I I U  Prrrisf~nd or Council] or any orher local 
au~hority; 

( c )  Ioans, i f  any, granted by the Central or the State Govemmcnt 
or raised by lhe Patlcl~aynl Satrdri on security of ik assels; 

(d) all receipts on account of tolls, rates and fees Ievied by it; 
(c) all receipls in re spec^ of any schools, hospitals, dispensaries, 

buildings, institutions or works, vested in. conslnrctcd by 
or placed under the control and managemenr of, [he 
Po~lclfayar Sanriti; 

(I) all sums received as gifi or conlributions and all income 
from any trust or endowment made i-n hvourof Ihe Pa~lclroyor 
Sdttriri; 

(g) such fines or penallies imposed and rcalised under the 
provisions of this Act or of rhe bye-laws made rhcreunder, 
as may be prescribed; and 

(h) all other sums received by or on behalf of the Par~chayat 
Sanriri. 

'ExpI~~t~ariotr.-A Parlchayar Sanriti shall not receive to h e  credit of 
its fund- 

(a) any loan from any individual, sevcralIy or jointly, or any 
member or office bearer of !he Punclrqur Sa~tliri, or 

(b) any gift or contribulion from any individual, severally or 
jojndy, or any membcr or oflice bearer of the Panclrayar 
Sonriri save ar~d excepl in pursuance of a resoIution adopted 
in a mccting of h e  Panclioyar Sarrriri accepring such gifi 
or con!ribulion and sradng thc purpose for which such gift 
or contribution is offered and acccpled. 

( 2 )  Every Pntrchrt).nt Sorrliri shall set aparl and apply annually such 
sum as may be required to meeL the cost of its own administra~ion 
including [he payment of salary, allowances, providenl iund and graruity 
to the officers and crnployees. 

IThc wordf within the squm b n c k c ~  wcrc inscncd by s. 14 or rhc \Vest Bcngnl 
I'urrclmnynr (Amcndmcnt) Acr, I9RR (Weqt Ben, Acl XX or 1988). 

T h i s  'Erplnr~nrio~r' was addcd by s. 23 of thc Wcsl Bcnpill Poncbapt (Amcndmcnr) 
ACI. 1997 (Wcsl Bcn. Act XV or 1997). 
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( 3 )  Every Ponc~zayar Sanriti shall have power lo spend such sums 
as it  thinks fit for carrying out the purposes of this ACI. 

(4) The  Pancllayar Sarrriri Fund shall be vested in rhc Pat~cl~oyor 
Sa~lliti and the balancc to rhe credit of the Fund shall be kept in 
such custody as the Slate Government may, from lime ro time, 
direct. 

(5) Subjccl to such general conrrol as [he Panchaya~ Sa~nili may 
exercise from rime to time, all orders and cheques for payments from 
the Porrclzayut Sattriti Fund shall be signed by the Execulive Officer. 

133. (1)  Subjecl to such maximum rates as the Slate Government LEV of 
lolls, n l c s  may pmcribe, a Parrcl~uyai Sunrili rnay- and i~m. 

(a) levy tolls on persons, vehicles or animals or any clus of 
[hem at any roll- bar established by i t  on any road other h a n  
a krrrclra road or any bridge vested in i t  or under its 
management, 

(b) levy lolls in respecr of ,my ferry established by i t  or under 
its management, 

(c) levy thc follorving Fees and rates, namely:- 

(i) fees on [he registntion of vehicles; 

(ii) a fee for providing sanitary mngements at such places 
of worship or pilgrimage, fairs and nrelas wilhin irs 
jurisdiclion as may be specified by [he Slate Govern- 
mcdl by notification; 

(iii) a fee for licence referred lo in sub-secrion (2) of section 
116; 

(iv) a fee h r  licence for a har or markel referred lo in  
section 117; 

(v) a water rate, where arrangement for the supply of 
water lor drinking, irrigalion or any other purpose i s  
made by the Panchayat Sarrriri wilhin iu jurisdiction; 

(vi) a ligh~ing rate, where m g e m e n t  For Iighdng of public 
streels and places is made by h e  Panchayat Sunriti 
within its jurisdicuon. 

(2) The Parrclrayar Sami~i  shall not undertake registration of a 
vehicle or levy fee therefor and shall not provide sanitary mangemenis 
a1 places OF worship or  pilgrimage, fairs and arelax wilhin i~ jurisdiction 
or levy fee therefor if any such vehicle has already been registered by 
any other aulhorily under any law for the lime being in  force or if such 
provision for sanitay arrangement has already been made by any other 
local authoriry. 
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(Pun Ill.-Panchayat Sarniri.-Clraprer XII.-Propany and 

Frtnd.-Sec~iorrs I34 136.) 

134. (1) The scales of lolls, fees or rates and the terms and condirions 
for the imposition thereof shall be such as may be by bye-laws. 

(2) Such bye-laws may provide for exempljon from all or any of h e  
tolls, fees or rates in any class o f  cases. 

135, A Punclra~a~ Sottriti may subjccl io the provisions of any law 
rclaling lo [he raising of loans by local au~horilies for the time being in 
forcc, nise From time to time, with the approval o F [he State Government, 
Ioans for the purposes of [his Acr and crealc a sinking fund for h e  
repaymenl of such loans. . 

'135A. Notwithstanding anyihing contained in section 135,  a 
Parrclrayui Sall~iii may borrow money from the State Government or 
* * * * from banks or other financial insdtulions, for 
furlhcrance of iu objcclive on [he basis of specific schemes as may be 
drawn up by the Pa~rclrnyol So~tiili for thc purpose. 

136. (1) Every Paacl~ayot Sorniri shall, at such time and in such 
manner as may be prescribed, prepare in each year a budget or i ~ q  

cstimared receipts and disbursements for the following year 
I* *. 9 *- 

5(2) (a) The budgel prepared under sub-scction (I) shall be written 
in English and in vernacular of [he district or the localicy 
concerned and copies of the budget in both the languages 
shall bc pasted in such prominent places within the Block 
as may be prescribed, inviling objecrions and suggesrions 
from the elecrors of the Pa~lcl~ayai Samiri. 

'Scction 135A was inscncd wilh retmspccure cffccl by s. 3 of rhc Wesl Bengal 
Pa~lclraym (Founh) Amending Acl, IF78 (West Bcn. Acl XLII or 1978)- 

T l i c  words ". with h c  prcvious sanction of Ihc Shlc Government:' were orni t ld by 
s. 31 or  lhc Wcst Bcngal P o ~ l c l t ) a ~  (Amcndrnent) Act, 1994 (Wcrr Ben. Act XVlIl or 
1994). 

'Fintly, h c  words "or Ihe Mohakrrma Parirl~ad or fhc Council, as the cxc may lx," 
wen: inscned by s. 15(a) of lhc Wcsr Bcngl Punclra~ar (Amcndmcnt) Act. 1988 (Wcsl 
Elcn. Act XX 01 1988). her. LIC words "and submit h e  budget 10 the Zilla Purishud or 
thc Malrrrkr~nla Pari~lwdor h e  Council, as h c  caw may k. havingjudsdictiun over Ihc 
lrca of Ihc Block" wtrc nmit~ed by s. 32(1) of h c  Wcst Bengal Ponclrayuf (Amcndmcnt) 
Acf. 1994 (War Ben. ACI X W I  of 1994). 

'Subsection (2) wm subsliruicd Tor h e  original substchion by s. 32(2). ihid. Prior to 
this suh,ti(utian lhcrc cccurrcd snmc changes in fhc original subseclion (2), nme1y:- 

( I )  the words 'Thc ZiIla Pan5Irador h e  Mdmkuma Purirhad of Ihc Council, 
3~ I ~ C  cilsc may bc, may;' were subs~i~u~cd Tor the words 'Thc Zilla 
Pari~bad may," by s. 15(b)(i) of Ihc Wsr  Bengal Pnnchnja~ (Amendment) 
Act. 198R ( V a t  Bcn. ACI XX 01 1988): 

( i i )  [he words "far approval of  Ihc Ziltu Pur i111~  or Iht M Q J I ~ Y ~ Q  Parirhud 
or Ihc Council, LS h c  case m a y  be." wcm subs~itulcd for rhc words "for 
approval of thc Zillo Puti111d.-- by s, 15(b)(ii). ibid; 

(iii) Ihc  words 'br Ihc Ma!~ah~ma Parislrod or ~ h t  Council. as h e  case mny 
bc," were inserled by s. lS(b)(iii). ibid: rvld 

(iv) Ihc words "approvd by the Zilln Pariskud or the Mnhakunto Paris/rad or 
lhe Council, x< ~ h c  CPSC may bc." wcre substirurcd lor rhc words "approved 
by thc Zilla Purislrfld" by s. I$@)(iv), ibid. 
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  par^ III.-Pwchayat Sami ti.-- Cffapter XI].--Properry and 
Funrl.Scc~iorrs 137-139.) 

(b) Copicsoflheb~dgctshall befonv~ded10theZiIlaParisl1ad 
or the Malraktrala Parislrad or Ihe Council, as the case may 
be, having jurisdiction over [he area of the Block for vicws, 
i f  any. 

(c) The Pancl~ayar Sunliti shall, wilhin such rime as may be 
prescribcd 2nd in a meeting specially convened for [he 
purpose ,and in Ihc presence of at least half of the exisling 
members, consider [he objeclions, suggestions and views, 
if any, and approve the budget rvilh modificalions. if any. 

(d) A copy of the budget approved under clause (c) shall be 
fonvarded 10 h e  Zilla Parisl~ad or the Mahak~rnia Paridlad 
or the CounciI, as the CUE may be, having jurisdiction. 

(2) The ZiIIa Pariskad may, within such lime as may be prescribed, 
either approve the budget or return it to [he Patzcfrayut Sartrifi for 
such modifications as it may direct. On such modificalions being made, 
the budget shall be resubmitted within such time as may be prescribed 
for approval of the Zilla Parisl~ad. If the approval of lhe Zilla Parisliad 
is not received by h e  Panclra?ut Satnili by the last dale of the year, 
Ihe budget shall be deemed lo be approved by the Zdla Pnrisl~ad. 

137. No expenditure shall be incurred unless r he budget is approved F ~ ~ n " " u m ,  

'Iunder clause (c) of sub-section (2) of scction 136.1 

138. '(1) The Panchayat S ~ m i r i  may prcparc in each year a Supplcnlcn- 
lary budgct. supplemenlaq esurnale providing for my modification of iu budgct and 

'[may approve it in a meeting specialIy convened for rhe purpose and 
in the presence oFat least half of the existing members) within such time 
and in such manner as may be prescribed. 

"2) A copy of rhe supplementary cstimatc approvcd under sub- 
seclion (1) shall be forwarded 10 h e  ZiIIa Parisliull or fie Malrnkurtla 
Parisfwd or the Council, as h e  case may be, having jurisdiciion. 

139. A Panchay~lr Samiri shall kwp such accounts and in such fonn Accaunrs. 

as may be prescribed. 

L F i ~ l l y ,  Ihc words "[he Zilla Parislrod or the Mnlrakutrm Pnri~lrud or rhc Council." 
wcrc subsututcd Tor h c  words '7hc Zitla Parishad." by s. 16 of thc \Vm t Bcngal Puncl~nyar 
(Arncndrncnt) Act. 198s w-t Bcn. AclXX or 1988). Thcmficr, the wnrds, ligurcs. lctrcr 
and bnckcu within the square b n c k c ~  wcre subsriturcd for Ihe words "by rhc Zillo 
Pari~liad or Ihc Malrahdnra P u t i ~ I ~ a d  or Ihc Council." by s.. 33 or Ihc Wcsl Bcngal 
Pancl~ajot (Amcndmcnr) ACL 1W4 (Wcsl Bcn. AcL XVILI of 1994). 

'Fiolly, thc words "or thc Il~allokunra Parislrud or [he Council. as thc cme may bc," 
rvcrc inxncd by s. 17 ofrhc WCSL Bcngd Panchqat  (Amendmcnl) Acl. I988 (Wwt Bcn. 
Act XX or 1983). Themfrcr, section 138 w a  renurnbercd JS sub-scclion (I) olrhnl sccrion 
and dur subsection (1) as so rcnuntbcrcd, thc words w i h  h c  squwc bnckc& wcrc 
subs~iluted for the words 'hay submit i t  ro [he Zilln PatisI~ador 11ic Muhak~r~tilro Parislrod 
or thc Council. as h c  c w  may bc. forappmval" by s.34(1) of Ihc W~qr Bcngal Pa~rclru~ar 
(Amendment) ACL 1994 (Wcst Ben. Acr XVnI or 1994). 

JSub-scction (2) was insend by s, 34(2), ihid 
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,. .. . 
m .  

PART IV 8 .  - 
, - 
, : 

CHAPTER XITI 

Constitution or Zilln Parislzad 

Zillo 
Purirlrdtl 

140. (1) For every district '1, except the dislrict of Darjeeling,] the 
and i ~ s  Slale Govcmment shall constirurc a Zilla Parislrarl bearing the name of 
collsliturion. [he districl. 

(2) The Zilla Pnrishod shall consist of the foltowing members, 
namely:- 

- (i) Sabhaparis of the Panclrayar Suntitis wirhin [he district, cs 
oficio ; 

(ii) '[(such number of persons, not exceeding three, as may be 
prescribed on [he basis of the number of voters in the area 
from each Block wirhin thcdislrict, the Block bcing divided 
'\by ~ h c  prescribed authority) for the purpose into 
conslituencies in the prescribed manner, elecled by secret 
balloi at such lime and in such manner as may be prescribed 
from amongst the pcrsons whose names are included in ~ h c  
electoral roll, peflaining to any Block within the dislricl, 
prepnrcd in accordance with such rules as may be made in 
this behalf by thc Stale Government and in force on such 
dale LS the Slate Election Commissioner may declare for ~ h c  
purpose of an electjon,) by pcrsons whose names are included 
in such clcctont roll penaining to the consriluency comprised 
in such Block:] 

'The words within ~ l i c  square bnckcs wcrc inscrted by s. 1S ol Ihc WWI Bcngal 
Pa+ulra~nt (Amcndmcnt) Acl. 1958 (JVcsl Bcn. Acr XX or 1988). 

'Firs~ly. the words "Tmm arnongsl rhc pcrsons,'whose narncs arc includd in rhc 
clccronl roll of the Wcsr ncngal Legislurive Assc!iibly in rorce on rhc last darc 01 
norninarii~n Tw Pnncl~uyut clcction pcnaining lo any Block wirhin h c  disrricl, by pcnans 
wlloac names ore includcd in such etecronl roll pcmining ro ~ h c  cons~irucncy comprird 
in such Blwk;" wcru~ubstiluled lor rhc w o h  "from arnongs rhcmselvrs by pcrsons whosc 
names are included in thc clecronl roIl of Bc Wcsl Bcngal Lcgislarivc Assembly in rorcc 
on the la51 dalc or nominations for Pa~rcl~aynr clcclion pcnaining 10 rhc conslilucncy 
comprised in such Blwk:" by s. 22(a) of rhc West Bengnl Panclla).a! (Amcndmcnl) hcl. 
1992 (WCSI Bcn. Act XVll of IY92). Thereafter. h e  words within the firs1 bnckcb were 
subslirurd Tor tllc words beginning with "lwo persons," and cnding with "pcnaininl; lo 
any Illmk witlhin lhcdisrric~," by s. 35(l){u)(i) orthc \Yc~ l  Hengal PnncI~n~ur(Amendmcn~) 
Acr, 1994 (Wcsl Bcn. Acr XVIII or  1993). Prior 10 rhcsc sub~iirulions them w ~ q  a chnngc 
in original clause (ii), namely:- 

(a) lhc words "in force On the I;ISI darc a l  nominalions for Punchoyoi clccrion" 
wcrc subsliluled Ior rhc words "Tor thc lime k i n g  io force" by s. 36 or rhc 
Wcsl Bcngal Pa~rcl~ajnr (Arncndlncnr) Act. 1984 (Wcsl Bcn. Act XXXVII 
of 1984). 

'The words within the second brnckc~~  wcre inrerltd by s. 24(a) of the Wcsr Bcngal 
Pat~cl~aynr (~lmcndmenr) Acl. 1997 (War Ben. Act XV of 1997). 
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Zilla Parishad.--Seerion 140.) 

[Provided [hat sears shall be reserved for rhe Scheduled 
Castes and the Scheduled Tribes in a ZilIn Parishad and the 
number of seals so reserved shall bear, as ncarIy a s  may he 
and i n  rhe manncr and in accordance with such rules as tnny 
be made i n  lhis behalf by rhe Slnrc Govcmment,  he Sam-, 

proportion lo the total number of sears in  rhnt ZilIn Pari.sl~mf 
to be filled up by elec~ion rhe popula~ion of the Sclleduled 
Castes in that Zilla Parishnri area, or of  he Scheduled 
Tribes in that Zilla Pnrislrad area, as thc case may be, bears 
to the Lola1 popularion of that Zilln Pnrisliad area and such 
seats shall be subjecl to allocation by rorarion, in the manner 
prescribed, to such different constiluencies having Schcduled 
Cas~cs or Scheduled Tribes population which bears wirh the 
rota1 populalion in that constiruency not less than half of rhe 
proportion that h e  to~al Schcduled Cu[es population or the 
Scheduled Tribes populzllion in that ZiIla Parislrarl area, as 
the case may be, b e m  wilh the total population in rhat Zilla 
Porislzod area: 

'Provided furlhcr that not less than one-third of the lola[ 
number of seats rcscrvrd far the Scheduled Castes and the 
Scheduled Tribes shaI1 be reserved for women belonging to 
[he Scheduled Castes or the Scheduled Tribes, as the case 
may be: 

'Providcd also that not less than one-third of [he total 
number of seats, including the seats reserved for the 
Scheduled Castes and the Scheduled Tribes, in a Zilla 
Parislradshall be reserved for women, and the constiruencies 
for [he seats so  reserved for women shall be determined by 
rotation, in such manner as may bc prcscried: 

'Provided also that notwithstanding anylhing contained in 
the ioregoing provisions of this sub-section 2u * * *, 
when h e  numbcr of members to be elecred to a Zilla Purisf~arl 
is determined, or when seats are rcscrvcd for rhc Scheduled 
Castes and [he Scheduled Tribes in a Zillu Pn~-isImrl, in [he 
manner u aforesaid, the number of members so delemincd 
or h e  number of seats so reserved shall not be varied Tor 
lhree successive general eleclions: 

'Provided also [hat no member of the Scheduled Castes 
or the Scheduled Tribes and no woman for whom scats arc 
reserved under this sub-seclion, shall, iicligi ble for elect ion 
to a Zilla Parisl~ad, be disqualified for elecbon to any seat 
not so reserved. 

'Thc  fin^. sccond, third, lounh and Iinh provisos lo clause ( i i )  ~VCIC inscrlcd by s. 
22(b) of h e  Wesl Bengal Parrclray~r (Arncndrncn~) Acr. 1992 (Wcsl Bcn. Acl XViI or 
1992). 

'Thc words "or cl,cwherc in rhis AcI'I wcrc ornitlcd by s. 24(b) or thc \VcsL Eengal 
Pnnclrajul (Amcndmcnl) Acr. 1W7 (\VcsI Bcn. Acr XV of 19971. 
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'Provided also rhar such division inlo constinre~~cies shall 
be made in such manner that he ratio be~ween the tola1 
population of all the Blocks in a dislric~ and the number of 
constibencies in the Zifla Parishodshall, so far as practicable, 
be h e  same in any Zilla Parisliad: 

'Provided also lhat the State Election Commissioner may, 
at any time, for reasans to be recorded in writing ?[, issue 
an order making fresh determination] of the number of 
members in a Zilla Parisl~ad or fresh reservation on rotation 
of the number of constitucncics in h a t  Zilla Pankhad and, 
on such order being issued by the Stale Elettion 
Commissioner, the determination OF h e  number of members 
'[or the number of seals to be reserved or Ihe sequence of 
roblion of reservation of seats or any combinauon of them 
as may be specified in such order] shall not be varied for 
4[the next] three successive general eleclions: 

'Provided also that the provisions for reserialion of seals 
for h e  Scheduled Castes and the-Scheduled Tribes shall 
cease to have effect on the expiry of (he period specified 
in article 334 of the Constitution of India; 

(iii) members of h e  svouse of the People and] [he Legislative 
Assembly of the Stale elected hereto from a constituency 
comprising the district or any part rhereof, nor being 
Minislers; 

(iv) members of h e  Council of Slales not being Ministers, 
&[regislered as electors wirhin h e  area of m y  Block within 
the district.] 

(3) Every Zilla Parishad constiluled under this section '* * * * 
shall be no~ified in the OJicial Gazelle and shall come into office wilh 
effect from he  dare of ils first meeling ar which a quorum is present. 

(4) Every ZiIla Parishad shall be a body corporate having perperual 
succession and a common seal and shall by its corporate name sue and 
be sued. 

'Thc provisos wcrc addd by s. 35(l)(a)(ii) oflhe Wesf Bcngal Pmrrlrayut (Amendment) 
AcL 1994 (Wcsl Ben. Act XVI I I  01 1994). 

T h e  \vods within the lwre bnckea were subsumled Ior h e  words "and by nolifimljon, 
order fresh dercrrninalion%y s. 24(c){i) olrhc Wcs~ ncngal PoncI~opr (Arncndrncnl) ACL 
1997 (Wcst Ben. Act XV of 1997). 

'Thc wads wilhin Ihcsquxe bwkcrs weresubslituled for the words "and the reservation 
or h e  numbcroicons~i~uenci~" by s. 8 oilhe Wcst Bcngd P'ancl~nyot (Second hcndmcnt) 
Act. 1997 ( W a r  Bcn. ACL XXlV of 1997). 

'The words within Qe squm bnckcls wcrc inscrrcd b s. 24(c)(ii) ofthc Wcsl Bcngal 
P ~ n ~ l r u y r r r  (hrncndmcnt) ACI. 1997 (WuL Ben. Act XJOI. 1997). 

'The wor& within the quare bnckcls wcrc substiturcd wilh r c h s  iivc cffcc~ for 
the words "Hausc o l  Ihc Pcoplc or" b hc We<[ Bengal Poncl~nynr K r d )  Amending 
Act. 1978 [West Bcn. Act LVnl  of I&%]. 

%c word% within the square brackc& wcrc subsrirured for rhc words "having a place 
of nsidcnce in Ihc disvicr." by s. 35( l)(b) a[ Ihc Wcsr Bcngd Prulci~u~~ur,(Amcndment) 
ACI, 1994 (Wwt Bcn. Act XVIU af 1993). 

'Firsily. thc words md ti u r n  ': nalwilhsmnding anylhing conrained in section 210," 
wcrc inancd by s. 5 o l  the 8cs l  Bcngal Ponc!~oyur (Amendmen!) Acl, 1978 (Wcsl Bcn. 
ACI X of 1978). llcrcaflcr. those words and fi ures were ornillcd b s 35(2) of [he Wcsr 
Bcngal Pooclt~ynr (Arncndmtoi) ACI. L994 (hcsr Ben. Acr X V ~ G  I9P1). 
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' ( 5 )  (a) Nohvithstanding anything contained i n  lhe foregoing 
provisions of ihis section. when the area of a district (hereinafter referred 
co as the former distric~) is divided so as ro consti!ule LWO or more 
distric~s, for each of h e  newly constituted disu-icls the Stale Govemmcn~ 
shall by nolification conslitute a ZilIa P R F ~ I ~  bearing the name of Ihe 
distric~ wirh [he following membcrs, namely:- 

(i) Sabl~apatis of the Parrcf~ayur Sanritis within [he newly 
constiruled district, cx oficio; 

(ii) [he members elecled to rhc Zillu Purisl~ad OF the former 
dislrict under clausc ( i i )  of sub-section (2) from [he 
consti~uencics referred to therein comprised in the Blocks 
within the newly conslituled dislrict; 

(iii) members of the House ol the PeopIe and the Legislalive 
Assembly of the Slacc elecled hereto from a consritucncy 
comprising the ncwly consliruled didrict or any pad thereof, 
not being Ministers; 

( iv)  members of [he Council of Stales, no1 being Minisrers, 
having a place of residence in the ncwly consutuled district. 

(b) Notwithstanding anylhing in this Act, every Ziila Parishad 
constituted under [his sub-seclion shall be decrncd to have been duly 
conslituled in accordance wjlh h e  provisions of this Act and shall come 
into ofice with eifcct from the date of irs first meeting ar which a quorum 
is present, and the ZilIu Parishad oi  he forrncr dislrict shall, with effect 
from thc dale of coming inlo olfice of h e  newly conslituted Zilla 
P arisI~ads, cease 10 exist. 

(c) The members of thc newly consiituled ZiIla Parishad, olher lhan 
h e  ex oflcio members, shall, subjecr to the provisions of secuon 145, 
hold office with e f f cc~  from the date OF its first mccting at which a 
quorum is present for ~ h c  unexpired poniun of the lerm of office of [he 
members of the Zilla Parisllad of the former district. 

(d) All rules. orders, bye-laws and notific~tions made or issued From 
lime lo rime under any law for the time being in fore, applicoblc ro the 
Zilla Purishnd of h e  former district and continuing in force immediately 
bcforz (he coming into office of thc newly conslituted Zilla ParisI~ads 
under this sub-section, shall, artcr the coming into office of thc newly 
constiruted Zilla ParisI~ads, ccounue in force in  so far as h e y  are not 
inconsistent with thc provisions of this Act and shall be applicable lo 
the newly consriluled ~ i l l c r  ~nrisfrads until they are rcpeded or amended. 

'Suhsccuon ( 5 )  w x  subsrilulcd Tor ~ h c  original sub-sccrion by s. 2(1) of the Wur 
Bcngal Pn~rclrajar (Second Amcndrncnt) Act. 1985 (Wcsl Ben. Act XXI or 1985). Prior 
lo [his subslitution rhc rr.ords "thcrc shall be reconsriturion or h c  ZiIIa Parislradr for  he 
ncwly consrilulcd disrrick in accordance with the provisions of this Acl and the Zillo 
Pnrislrad ofrhe Jistricl so dividcd slmll. as lrom [he &tc orcoming into olficc of h e  newly 
constilutcd Zilln Purislrad.r, cca\e 10 cxis~," wcrc subsri~u~cd for !he work "thc Zillu 
I'arislrad of [he distticl shalt. as fmn~ rhc dale or such division. c e a ~ c  to cxisr and then: 
shall bc rcconsururion of thcZi110 Pari~liuds for Ihc ncwly consri~urcddis~ricL~ in mofdmcc 
with thc provisions ofthis Act." by s. 9 of the Wcqt Bcngal Panciru~or (Amendment) Act. 
1983 (WCSI Bcn. Act 11 or 1983). 
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(e) The pmpcrties, funds and liabilities of the Zitla Parisliad of the 
4 former dis~rict shalI vesr in the newly consrituled Zilla Pnrisliads in 

accordance with such allocation as may be delcrmined by order in 
wrhing by [he prescribed authority, and such determination shall be final. 

(6) An order made '[undcr clause (e) of sub-section ( 3 1  niay contain 
such supplemental, incidenral and consequential provisions as may be 
necessary to give crfect lo such reorganisation. 

Tcnn of '141. (1) The members of a Zillu Parishad, other Lhan e.r oficio 
O ~ C C  or 
rnemheo members, shall, subject to thc provisions of sec~ions 145 and 2 13A, hold 
ZiUn oftice for a period of five years from the dare of its first meeting and 
furishad. 

no longer. 

(2) There shall be held a generd elecrion for the consli~urion of a 
Zilla Parislrad wilhin a period not exceeding five years from the dale 
of the previous general election held For such ZilIcl Parisllad: 

Provided that if the first meeting of the newly-formcd Zllu Purislrad 
cannot be held b e h e  the expiry of Lhe period of five yeus under sub- 
section (l), Ihe State Govemrncnl may, by order, appojnl. nny authority, 
person or persons 10 exercisc and perform, subject to such condidons 
as may be specified in the order, !he powers and functions of the Zilia 
Pan- had under his Act or any oiher law for h e  time being in force, 
for a pcriod not exceeding lhree months or unhl the date on which such 
first meeting of the newly-formed Zilla Parishad is held, whichever is 
earlier. 

3141A. (Gerreral elecriot~ ro Zilla Parishads.)-Ottlitred by s. 37 oJChe 
Wesf Bcp~rgal Panchaya~ (iltilerldt~ienr) Acl, 1994 (West Betr. Act XVIII 
uf 1994). 

'The words, figllrr. lcrter and bnckcls within thc squm bracktts wcrc ri~bstirurd for 
thc words, figurc and bnckcg "under sub-stcrion (5)" by s. 2(2) oT the Wcsl Bcngal 
f ' d l l ~ f l q ' a ~  (Second Amcndmen~) Act, 1985 (Web\ Ben. Acl XXI u l  1985). 

:Scclion 141 was subslilu~cd for Ihc original section by s. 36 or the Wcsr Bcngal 
Pa~rclmnjur (Arncddmcnl) Acr, 1994(Wesl Bcn. ACI XVlIl of 1994). Prior ro [his subs~i~uliad 
lhcrc wcrc rollowing changes in thc nriginnl section 141. namely:- 

(i) thc words "five years" wcw sub~lituled Tor the words "four ycus" by 
s. 8(a) o l  rhc Wcsr Bcngal Pnrrclroyur (Second At~renJnrenO Act, 1982 
( \Va l  Bcn. Acl XU or 1982). 

(ii)  subscclion (1) W L ~  subslilutcd by s. 6 of rhc Wcsr Bcngal Pnnchajaf 
(Sccond Amendniml) Acl. 1983 (Wcs~ Bcn. Act XVIU or 1983). 

(iii) in sub-scclion (2) ihc words "live ycm" wcrt subs~i~u~cd for the w d s  
"Cour yeas" by s. 8(b)(i) 01 thc West Bengal Ponclrayar (Sccond 
Amcndmcnt) ACI. 1982 {West Ben. Acl XI1 of 1982). nnd 

(iv) in the proviso l o  sub-scclion (2 )  the words "Gvc ymrs" wcrc subs~iluled 
Tor [he words "Tour ycars" by s. I@Xii), ibi~t. 

'Scclim 14 I A was inscrted by s. 23 o l ~ h c  W w l  Bengal Punclrajar (Amcndmtnl) Acr. 
t 992 (Wcst Bcn. Act XVII  of 199?). 
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142. A oerson sllall not be qualified to be a member of a Zilla Disqualifica- 

Parishad, i'f- lions or 
rncmbcs or 

(a) he is a member I *  *. * * of any tnunicipal authorily Z i l ! ~  

constituted under any of the Acls referred to in sub-section pnriJ''Rd- 

(2) of seclion I ;  or 
2(b) he is in the service of the Central or the State Government 

or a Gratt~ Patrchayar or a PurrcI~uyut Sattliti or a Zilla 
Parishod; and For [he purposcs of this clausc, it is hercby 
declared [hat a person in the service of any undemking of 
rhc Ccntnl or thc Stale Governmen1 or any s!atutory body 
or Corporation or any public or Govcrnmcnt company or 
any local authority or any co-openlive society orany banking 
company or any university or any Govcmment sponsored 
institution or any educnlional or other institution or 
underlaking orbody receiving any aid from [he Government 
by way of gram or orherwise or a person nor under Iie rule- 
making aulhority of rhe Ccnual or h e  Srare Governmenl or 
a person receiving any remuneration from any undertaking 
or body or organisalion or association of persons as the 
employcc or being in the service of such unden.?king or 
body or organisation or associalion of pcfions out of funds 
provided or grams made or aids given by [he Central or the 
S r a ~ e  Government, shall no1 be deemed to be in Lhe service 
of the Central or the Stale Government; or 

(c) he has, direcrly or indireclly by himself or by his parlner 
or employer or  an employca, any sharc or inrerest in any 
contract with, by or on behalf of the ZiIla Parishod or a 
Gram Paflchaya~ or a Pa~rclruya~ Surrriri within the dislrict: 

Provided ha1 no person shall bedeemed to be disqualified 
lor being clcctcd a mcmber of a Zilla Parislrnd by reason 
only of his having a share or interest in any public company 
as defined in h e  Companies Ach 1956, which contacts with 
or is employed by a Gra111 Pa~lchuynt, or a P u ~ r c l r ~ a l  Sumiti 
within the district or the Zilla Pari.~Ilad of the dislricl; or 

(d) he h u  been dismissed lrom the service of the Cenlral or a 
State Government or a local authority or a co-operative 
society, or a Governmenl company or a Corporalion owned 
or conlrollcd by the Cenlral or [he State Govemmenr for 
misconduct involving moral turpilude and five years have 
not elapsed from the date of such dismissal; or 

'Thc wurds "of a Grun~ Pa~rciru~ur or a Njayu Pu~rcl~a~ur or n Ponclrayof San~ili olhcr 
thin [he Subhupri, or" wcrcomi~tcd by s. 37c~) ooCrhc WcslBcngal Pu~rcl~u}wl (Amcndmcnr) 
Acr, 1984 (Wcsr Bcn. Acl XXXVII or 1984). 

'Clausc (b)  was subsliluled by s, 4 oC ~hc West Bcngnl Pa~rcl~uyc~r (Amcndmcnl) Act. 
1YXS (West Bcn. Acl V1 of 1985). Prior to this subslirurion rhc words ". or rcceivcs 
rcmuncnrion from," a c r c  omillcd by s. 37(b) of [he Wcsl Aengal Pnrlclroyar (Amcndmenl) 
ACI, 1984 (\Vcsl Bcn. ACI XXXVlI or IYM). 
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(Part W.-Zi lla Parjshnd .-Clrq~~er XII1.-Collsrirrr rian of 
Zilla Parishad.A~crion 143.)  

(e)  he has been adjudged by a competenl coun to be of unsound 
mind; or 

(f) he is nn undischarged insolvenl; or 

(g) he k ing  a discharged insolvent has no1 obuincd from [he 
court a certificate [hat his insolvency was caused by 
misforlune withoul any misconduct on his part: or 

'(h) (i) he has been convic~ed by a court- 

(A) of an offence involving m o n l  turpitude punishable . . .  . . ,  
. . with imprisonrncnt for a period of more than six . .  . - .  

months, or 

(B) of an offence under Chaprcr IXA of the hdian 45 01 1660- , 

Penal Code, or 

(C) under section 3 or section 9 OF h e  W c s ~  Bengal Wcs?Bcn, j 
A c l X o l  i Local Bodies (Eleclroal Offences and 1952. 

Miscellaneous Provisions) Act, 1952. and five i 
years have not elapsed from [he date of lhe 
enpintion of the sentence; or I 

( i i )  hc is disqualified for the purpose of cleclion to the State 
Legislature undcr the provisions of Chapter I l l  of Part 
I1 of the Represcntarion of the People Act, 195 1; or 43 or 1951. 

2(i) he has not a~rained the age of twcnry-one years on lhe dale 
fixed iur [he scrutiny OF nominations for any eleciion; or 

?Ij) he has been convicted under section 1 X9 at any time during 
[he last len years; or 

'(k) he has been surcharged or charged under section 192 at any 
time during Ihe last [en years; or 

2(1) he has been removed under seclion 213 a l  any Brne during 
h e  l a s t  five years. 

Sablradhipfi 143. (1) EveryZillaParisl~ar~shall.atjrsfirstmeetingalwhicha 
and , quorum is presenl, elect, in the prescribed manner, one of ils members 
GHdliWii  to be the Subhadlripati and anolher member to be the Sullakori 

SablrorIlripari of he Zila Purisltad: 

'Clause (h) WPS substi~uud for [he original clause by s. 25 of rhc West Btngal 
Poecl~ayur (Amcndmcn?) ACI, 1997 Wes1 Ben. Acr XV of 1997). Rior to this subslilurion. 
~ h c  words "cxpin~ion or  ~ h c  scnlcnce: or" wcrc sub~titured far [he words "expinuon or 
lhc scnlcncc.': in thc o r i ~ n d  clause. by s. 3q1) oT1hc Wcsr Bcngal Ponclrayor (Amcndmenr) 
Acl, 1994 (West Bcn. Act KVnl of 1994). 

'Clauscs (i) to (I) wcrc inscnrd by s. 3S(2). hid. 
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Zilla Parishad-4ecrion 143.) 

Provided h a t  the members referred lo in '[clauses (i), (iii) and (iv)] 
of sub-section (2) of seclion 140 2[shall neither pmicipate in, nor be 
eligible for, such election:] 

3Provided funher that subject to such rules as may be made in this 
behalf by he Statc Government, a member shall not be eligible for such 
election unless he dcclares in writing (hat on being elected, he shall bc 
a wholetimc funclionary of his office and that during the pcriod for which 
he holds or is due lo hold such office, he shall no1 hold any office of 
prof3 unless he has obtained leave of absence from his place of 
employment or shall not catry on or be associated with any business, 
profession or calling in  such manner that shall or is likely lo interfere 
wilh due exercise of his powers, due performance of his functions or 
due discharge of his duties: 

'Provided also thal subjecl to such rules as may be madc by [he Slaie 
Governmen1 in h i s  behalf, the ofices of the Sabhadflipati and the 
Sohakari Sabl~adl~ipari shall be msemcd for the Scheduled Castes and 
the Scheduled Tribes in such manner t h a ~  [he number of offices so 
reserved a1 h e  time of any genenl election shall bear,-= nearly as may 
be,  he same propoflion to the lolal number of such offices in West 
Bengal as the popuIation of Ihe Scheduled Castes or the Scheduled 
Tribes, as the case may be, in  all the Blocks within West BengaI taken 
logether bears with the total population in h e  same area, and such offices 
shall be subjecr lo allocation by rotation in the manner prescribed: 

'Provided also that the ofFices of the Sablrarlhbati and the Salrakari 
Sabhadjripari in any Zilla Parislrad having the Scheduled Castes and the 
Scheduled Tribes popuIation, as h e  case may be, constituting nor more 
than five per cent of Ihe total population in the Blocks wirhin h e  district, 
shall not be considered for allocation by mlauon: 

'The words. bnckels and Iigurcs "clauscs (iii) and (iv)" were firs1 subslitutcd with 
rcslmspective cffcct lor h c  words. brnckck. figurcs and lertcr "sub-clauxs (iii) and (iv) 
olclnusc (a]" by s. 6 or [he W e s ~  Bcngd Pnncliaynr m i r d )  Arncnding Act. 1978 (\Vat 
Ben. Aer LVlTl or 1978) and lhcrcal~cr hcsc words, brnckers and figures within Lhe q u m  
b n c k c ~  were substiturcd Ior the words, b n c k e ~  and tigurcs "clnuscs (iii) and ( i v y  by 
s. 38(a) of rhc iYcst Bengal Pancbayr (Amcndmcnt) Acl. 1984 (West Ben. Acl XXXVII 
or 1984). 

%c words wirhin h c  squarc bnckets were substirufcd for d ~ c  words "shnll no1 be 
cligible Tor such clcclion." by s. 39(l)(a) o f  h c  West Bengal Panclqut (Amcndmcnr) 
Acr, 1994 (Wcsr Bcn. Acr XVlll of 1994). 

This pmviso w a  added by s. 24(1) o f  thc WCS~  Bcngal Ponchajflr (Arncndrncnl) 
Act, 1992 (Wcst Ben. Acr XVU or  1992) 

'Thc third. rourlh. fiflh, sixth. seventh, cighfl~, ninlh and rcnlh provisos ro sub-sccrion 
(1) of s t i o n  143 were inscnd by s. 39(1)(b) orlhe West Bengal Panclrq~at (Amcndmcn~) 
Act, 1994 West Ben. Act XVnI or 1994). 
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'Provided also that in the event of the number or Zilla Parislrud arcns 
having [lie SchedulcdCastesor theSchcduledTribespopulntion conslilu~ing 
more than Livc pcr cen t of lhe roii~l population, falling short of the number 
ofbffices of the Srrhhadlripari and the SahakariSubfrr~~/l~ipaii required Tor 
reservation i n  West Bengal thc Stare Elecrion Commissioner, may, by 
order, includc, for [he purpose of rcscn~ation, orhcr such offices of the 
SaMrtrdI~ipari and the Srrliuk~~ri Sablratllrip~~ti beginning from the districr 
having highcrproporlionofthe Schcduled Castes or thcScheduledTribcs, 
as ~hr :  casc may be, until lhc total number of seats required for rcserva~ion 
is obrained: 

'Provided also ihat no1 less than onc-lhird oFrhe tola1 numberofofficcs 
of rhc Sabl~adl~ipat i  and 6 e  Salrnkmri Sal~lfndtiipati reserved for [he 
Scheduled Castes and the Scheduled Tribes in  Wesl Bcngal, sbaI1 be 
reservcd by rotation lor [he women belonging lo the Scheduled Casces or 
h e  Scheduled Tribcs, as the case may be: 

'Provided also that no1 less than one-rhird ordle ~otal  number of offices 
of the Sabhndlriprrri and [he Srtlfukc7ri SablrnrllrlPati in West Bengal 
including lhc offices reserved Tor  he Sd~eduled Castes and the Scheduled 
Tribes, shall be reserved for ~ h c  women, and the offices so reservcd shall 
be delemined by rotation in such manner as may be prescribed: 

ZProvided also that deierminalion of the offices oi the Sablrrrdhipori 
wir hin the Slale rcserved for the Schcduled Casles, ~ h c  Scheduled Tribcs 
and womcn shall precede such determinarion for the ofhccs of Ilie 
Salrakar-i Subhadkipari: 

'Provided also ihar if, For any term of cleclion (hereinafter referred to 
in this proviso as the said rem~ofeleclion), the officeofthe Sabhadl~iynfi 
in u Zilla Pari~~hud is reserved for any category of persons in  accordance 
with the rules in force, the office of thc Sa1rakat.i Snbl~ndl~ipali in that 
ZiIIa Parislrud shall not be rescrvcd for the said tcml of eleclion for 
any category and if, in accordance wilh the rules applicable to [he offict: 
of the SahoX-an' Sadlrad/~@ari, such office is requircd to be reserved for 
h e  said term of election, such reservation for the same category shall bc 
made in anolhcr office of the Sahaknri Srrbl~rrdl~ipa~i within the Slate in  
the manner prescribed, keeping the 101al number of oftices so rcserved 
for rhe said term of clcction equaI lo Ihc number of such orfices required 
lo be rcscrved in accordance with the rulcs in force: 

'See fwt -no~c  4 an pagc 633. mrrr. 
Qcsc prnvis~)swcreaddcd by s. 9 olthc Wcn Bcngul Po~rcl~nynf (Sccond Amcndrncnr) 

Acl, 1997 (WtqI Ben. Ac\ XXIV oC 1997). 
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'Provided also t h a ~  when in any !erm of eleclion, an office of lhc 
SohnkoriSub!,adl~ipari isnot reserved on [he &round that thccorrcsponding 
office oftheSabhadllipu~i is reserved in  [hemanner prescribed, s v c l ~  office 
of !he Salrakuri Sablzadl~ipati no1 reserved on [he ground as aforesaid. 
shalI be eligible for consideralion for reservation during rhc ncxt term of 
eleclion in h e  manner prescribed: 

2Providedalso h a [  notwilhslandinganythingcanrained in [he foregoing 
provisionsof this seciion or elsewhere in this Acl, Lhe principle of ro~ation 
for the purpose of reservnlion of offices under this sub-section shaH 
commencc fromihe first election to be held after [he coming into force OF 

ival Ben. section 39 of the West Bengzll Pa~lchnya~ (Amendment) Act, 1 994, and thc 
XV1'l ronslerforreseivation by rotation shall continue forevery rhrce ~uccessjve 1994. 

lerrns for the complete rotalion unless the Stale Elcclion Commissioner, 
[or reasons to be recorded in writing and by notificarion, directs fresh 
commencemen1 of the rotation at any slage excluding one or morc tcrrns 

from ~ h c  operation of the rotation: 

lPmvided also that nomember of theSchedulcdCaslesor the Scheduled 
Tribes and no woman, for whom the offices u c  rcseied under this sub- 
section. shall, if  eligible for the office of the Snbfrad/~ipu/i or the Salrakari 
Sablr~~dlripari. be disqunlificd for cleclion lo any office not so  reserved: 

?Provided also thal Ihe provisions for reservation of the offices of the 
Sabhadllipoti and h e  Sd~trkari Sabhadliipoli ror t hc Scheduled Cas~zs 
and the Scheduled Tribes shall cease lo have eFfcct on lhe expiry of the 
period specified in arlicle 334 of  he Conslitution of India. 

(2) The meeting lo be held under sub-scclion (1) shall be convened by 
h e  prescribed aulhority in  the prescribed manner. 

(3) The Sab~la(1fripati and the Safr o k r i  SabI~adllipati shall, subject lo 
Ihc provisions of section 146 and to thcir conlinuing as members, hold 
office for a period of3[five ytm]: 

'Srr foo~-no~e 2 on pagc 634, arlfe. 
'Scc f a t - n o ~ c  4 on page 633. ante. 

'The words within thc square bnckcrs wcre substituted Tor rhc W Q ~ I  Your  ycan" by 
s. 9 or lhc t'esl Bcngal P~rlcl;oyaf (Sccond Amcndmcn~) Acr. 19R2 (Wcst Bcn. ACI XI1 
01 1982). 

'Proviso lo subsection (3) w ~ s  on~iltcd by s. 39(2) of the WVIA Bcngal Pu~rclra~at 
(Amcnd~ncnt) ACI, 1994 (Wcsr Ben. Acl XVIII oC 1991). 
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(4) When- 

(a) the officeof the Snbhadhipari falls vacan t by reasonofdeath, 
resignation. removal or olhenvisc, or 

(b)  the Sublradl~bnri is, by reason of leave, illness or other 
cause, temporarily unable lo act, 

thc Salrakari Sabhadl1ipari shall exercise the powers, perform the 
funcrions and discharge the duties of h e  Sahlradl~ipofi until a new 
Subfrudlripafi is clcctcd and assumes office or unlil thc Soblmnd/~iyari 
resumes his duties, s ihc case may be. 

(5)  When- 

(a) hc office of  he Sal~ahri SabIradhipari falls vacant by 
reason of death, resignation, ternova1 or ohcnvise, or 

(b )  when he Salrakttri Snbhudf~ipa~i is, by reason of leave, 
illness or other cause, lemporarily unable lo act, 

~ h c  Sabf~ad!iipafi shall exercise he powcrs, perform (he functions and 
discharge the duiies of the Sal~akun Subhndllipori until a new Snllnkari 
Sablradlripati is elcctcd and assumes office- or until the Sal~okari 
Sabhadf~ipoti resumes his duties, i l ~  the case may be. 

(6) When heoffices of h e  Sobhadliipaii and rheSahnknriSalrhadl~iyot i 
are both vacant or rhc Sabhadlripati and the Saltokori Sabhadl~ipati are 
temporarily unable to act, rhc prescribed authorily may appoint '[for a 
periodoF[hirtydays at a rime] aSabfradlripariandaSal~akariSabl~ndl~ipati 
from among the members of [he ZilIn Parishad to act as such unlil a 
Sabl~arlllipari andlor a Salrakari Sobfrodfripati is clcclcd and assumes 
office I for until Ihe Sabkadf~ipari or the SalraAari Sabkacllripari resumes 
his duties, as h e  case may be]. 

( 8 )  The Subf~adlripa~i and [he Salrakari Snbl~arllripari of a ZiIla 
Parishad shall be paid o u ~  oTthcZilla Parishad Fund such'[remuneration] 
and allowances and shall be enlit led to lcave of absence for such period or 
periods and on such [ems and conditions, L% may be prescribed. 

'Thc word< wilhin the squarc b n c k c ~  wcrc inxncd by s. 39(3) of rhc Wcsl Dcngal 
Pancl~nya; (Arncndrncnr) Act, 1994 (Wcst Bcn. Acl XVIII nT 1991). 

-The words wihin ~ h c  .quare br-ckeu; were insencd by s. 38(b) of h c  Wesr B c n g ~ l  
Punci~a~ar (Arncndmcn~) Acl. 1984 (WLFI Bcn. Act XXXVIl of 1984). 

JSublsecrion (7) was omirred by s. 38(c). ilrid. 
'The word within tht quart bricker~ wxi subsrirurcd for rhc word "hnnomria" by 

s. 24(2) af rhc Wcst Ecngal I'arrclm~j~r (Arncndrnenr) Acr, 1992 (Wcs~ Ben. ACI XVII o l  
1992). 
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(Pfln ?V.-Zi l lo P i s h a d  .-Clruptcr XII l . -C~~lsr i /~r~iot~ of 
Zilla Parishad.4ecrion.r 144, 145.) 

'(9) lu'o~wilhs~anding anything lo the conlnry conhined in this Acl, 
*: the State Governmenl may, by an ordcr in wiling, remove n Sabhadf~ipnri , 

or a Snlrahri Sobhadl~ipati from his office if, in i ~ s  opinion, he holds any 
office of profit or c h c s  on or is associated wilh any business, profession 
or calling in such manner thar shall, or is likcly lo, interfere with due 
exercise of his powers, performance or his runctions or discharge of his 
duties: 

Provided that the Sele Government shall. before making any such 
ordcr, give the person concerned anopponunity of making a reprcscntetion . . 

againsl the proposed order. , . ,  ... 
. . . .  . 

144. (1) A Sabl~adlripoti or o Snhokrrri SnbIrad/ripali or a member Rcsigfl~[iofl 
of a Zilla Parisiiad may resign his office by notifying in writing his :'-h,,ndt,ip.,i 
inlension to do so to hc prescribed auhoricy and on such resignation being and s # I , D ~ ~  

accepted he Sabhadfripati. [he Sol~akut-i Sabhadl~ipari or [he member ~ ~ l ~ f ~ ~ ~  
shall be deemed lo have vacated his officc. 

(2) Whenaresignalion isacccptcdunder sub-seclion ( I ) ,  theprescribcd 
aurhority shall communicatc i t  to he members of the Zilla Parishad 
wihin  thirty days of such acceptance. 

Bcn. Act V 
01 1919. 
Wesr Ben, 

- Acr 1 or 
1957. 
We51 Bcn. 
Act XXXV 
or 1963. 

145. ( I) The prescribed authority may, afler giving an oppormnily to Rcmoval ot 

amcmberofaZillaParisl~odo~herth~~n~.roficiomembertosh~w 
cause against [he action proposed to be laken against him, by orderremovc ~orislrnd. 

him from office- 
(a) if after his election he is convicted by a criminal court of an 

offence involving rnonl iurpilude and punishable wilh 
imprisonment for a period of more than six months; or 

(b) if he was disqualihed to be  a mcmber of Ihe Zilla Paridtad 
at the time of his eleclion; or 

(c) if he incurs my of the disqualifications mentioned in 
clauses (b) lo (g) of section 142 after his clcc[ion as a 
member of !he Zilla Parislrod; or 

( d )  if. he is absent from three conscculive meetings of the Zillo 
Parishad ~ v i  t hout I hc lcavc of the Zill(1 ParisIrad '* * *; 
or 

(e) ifhedoesno[ pay any arrearin respectoFnny lax, lol1,feeor 
rare payable under this ACI, or [he Bcngal Village Self- 
Government ACL 19 19, or the Wesr Bengal Por~cfrayat Act, 
1957, or the Wcst Bengal Zilla Puristrods Act, 1963. 

'This sub-section w& udded hy s. 24(3)  or thc Wcsl Bcngal Par~clru)~rrr (Arncndmenl) 
Acr, 1992 (Wcst Bcn. Act XVlI  af 1991). 

V h e  words "providcd he is rial an er c~flciu mcmbcrol thc Zilla Pnrislrad' were ornil IrJ 
by s .  39(1)of [he Wcst Bcngal I ' ~ r ~ c l r a ~ u ~  (Amendment) Act. I984 w c s r  Bcn. Act XXXVll 
or 1984). 



Tlle West Bcngal Panchayac Act, 1973. 

[West Ben. Act / 
(Port 1V.-Zilla Parishad-Chnprer XIII.-Coturi~vtio)~ o j  

Zilla P.uishad.--Section 146.) 

(2) Any member of a Zillu Parislzad who is removed from his oIlice 
by the prescribed authority under sub-section (1) may. within thirly days 
from the dateoftheorder, appeal to such authoriry as the Stalc Government 
may appoint in this behalf, and, thcreupon, [he aulhority so appointed may 
sray thc opcrntion ofthc order rill h e  disposal of the appeal and may, after 
giving notice ofthe uppeal to rhc prescribed authority, and aRergiving the 
appcllanr an opponunity of being heard, modify, set &ide or confirm the 
order. 

(3) The order passed by such authority on such appeal shall be final. 

Removal or 146. 2[Subject lo the other provisions of  this section, a SaI~jradl~i~ari or 
Sablrudlripori 
,d snlrUa" a Sul~ukari Sabi~udlr~ori 1 of a ZilIa Parishod may, at -any timc, be 
Sabho*llipnii removed from office '[by a resolution carried by rhe majority of the 

existing members referred to in clause (ii) of sub-secrion (2) of section 
1401 at a meeting specially convencd roc the purpose. Notice of such 
rneeling shall be given to the prescribed outhori ty: 

Provided Ihnr at any such meeting while any resolution For the 
removal of the Sablrc~di~~$ari from his office is under consideration, rhe 
Sublradi~iprrri or while any resolurion for rhe removal of the Salrnkari 
Sahf~adfripnri from his office i s  under consideration, [he Safrakari 
Subhadlripuri shrill nol, lhough he is present, preside, and rheprovisions of 
sub-section (2) of seclion 15Oshall apply in  rclation tocvcry such mceting 
i~ they apply in rclntion lo n meeling from which the Sabltodlripari or, as 
t h e  case may be, rhe Sahoknri Snblmrlliipati is absent: 

Vrovided Further that no meeting Tor the removal of thc S o b f r a d l ~ i p ~ ~ i  
or the Solrakori Sabhadl~il)oti under this scction shall be convened within 
a period of onc yem rrom rhc dalc of clection of the S(lbl/ncllriputi or [he 
Sallaknri Sablrurll~ ipa~i:  

'Subscc~ion (4) was ot~iitlcd by s. 39(2) of  thc IVcst Bcngnl I J~nc l~a jnr  (Arncndrncn~) 
hcl, I983 (Wcst Bcn. Act KXXVll  of 1984). 

The words wirhin ~ h c  square bnckrk were suhs~itutcd rar thc word$ "A Sohlradl~ipati 
or s Sulrakuri S.ddiadlripu~i' by s.40In) o f  h e  WCSI Bcngal Par~cbqor (Amcndrnen!) Acl, 
1994 (Wcsr Etn. Act  XVtl l  a( 1994). 

'Thc words. Iigurcs and bnckcrs within the squ~rc bnclieb were *ub~!irurcd ror the 
words "by a rtsolulion oftheZillo Parirkadcvricd by thc majority a l h c  cxis~ing mcrnbcrs 
or r he Zillo Pari~had' by s. -IO(b). ibid. 

'The sccond and lhird piclvisos wpm added by s. 40(c), ibid. T?mealrcr Lhc lhird proviso 
was subsrirulcd by s. 14 of  thc Wcsl Bengal Pa~tclrayor (Arncndmcnt) Act, 1995 ( W ~ I  Bcn. 
ACI II or I 995). 



Tlre West Be~rgnl .Panchrryat Act, 1973. 

(Par/  IV.-Zilla Parishad.-Cl~npter XII1.-Consti~rrrio~ of 
Zilla Parishad.--Secriotrs 147-150.) 

'Provided also that if, at a meeting convened undcr this section, either 
' no meeting is held or no resolution removing an office bearer is adopted, 

no other mccting shall be convened for the removal of Ihe same office 
bcarer wirhin six monlhs from the date appointed for such meeting. 

147. In the event of removal of a Sabl~odltipari or u Saliohri Fillingor 

Sabliadl~ipari under secdon 146 or when r vacancy occurs in thc officc or : ~ ~ l ~ ~ ~ ~  in 
a SabhadlrQ~ari or a Sahokari Sal~lradlripa~i by rcsigna~ion, death or l l lc orficc of 

Sahlradiripufi 
otherwise, lheZilla ~ari.~hadshallclcct another ~rrbhorfli.+~~fi, orSnl1okari ,rJa,,,ka,. 
Sahliadllipari in the prescribed manner. S a b / ~ ~ ~ d / ~ i i ~ u r i .  

148. If thc oflice of a member of a Zillu Pat.is11arl becomes vacant by Filling 01 

reason of his death, resignation, removal or othenvise, the vacancy shall ;=dcY 
be filled by election in the prescribed manner. ~ h c  place of 

an circled 
mcmbcr. 

149. Every Subhadl~ipati or Sohakari Sablrodlripn~i clcctcd under Tcrni or 

section 147 and every member elected undcr scction 148 lo fill a casual ~~~~~ipoti. 
vacuncy shall hold oflice for thc unexpired portion of the term of off ice of S'ahnhri 

Sol~IrudI~ipuri 
the person in whose place he becomes a member. or mc~nbcr 

filling e ~ s u a l  
vacancy. 

150. (1) Every ZilIo Puridrud shall hold a lneeling '[in its office at Mccrings of 
least once in every three months on such date and at such hour as the F::JI,ad, 
Zilla Parislrad may f i x  at the immediately preceding mmting:] 

Provided that the first mecling of a newly-conslimled Zilla Parishad 
shall be held at such lime and at such place within the local limits of the 
dislrict concerned, as the prescribed aurhority may fix: 

Provided further that the Sabliodlripa~i when rcquircd in writing by 
one-fifth of the members of the Zilla Parislrnd 10 call a meeling '[shall do 
so fixing the date and hour o f  [he meeting '(to be held) wi~hin fifteen 

'See fool-now 4 on pagc 638. onre. 

-%cwords "incvcryrhrcc months" wcrc first substituted with ~ ! r o ~ ~ c ! i v e c i ~ c c i T o r ! h c  
words "in a rnonlh" by s. 4 or lhc Wcsl Bcngrl Ponrlrn).rr: (Founh) Amending Act. 1978 
(WCSI Ben. Acl XLlI of 1978) and thereancr lhehe words wilhin Ihc squaw bnckcu wcrc 
subsli~ulcd Tor thc wordshginning wilhhat tcasl onccUand cnding with "a! rhc immediately 
prcccding rncc~ing;" by s. 40(1)(i) or lhc W c s l  Bcngal I'a~lckqof (Amcndmcnr) Ac!, 1984 
(Wcst Bcn. Act XXXVII or 1984). 

'Thc words within lhc sqmrc braclie:~ wcre substilulcd far rht words "'shall do so wi~li in 
Icn days," by s. 40(l)[ii)(a). ibid. 

'Thc words wilhin Ihc finr brackca wcrc inscned by s, 26(a) of the Wtst Bcngal 
Parrrlro~ur (Amendment) Act. 1997 ( i V ~ s l  Ecn. Acl XV or 1997). 



The Wesr Bcrlga[ Panchayal Act, 1973. 

[West Ben. Act 

(Prm IV.-Zilla parish ad.--Cl~oprer Xi1i.-Co~uritiitiot~ of 
Zilla Parishad.--Secriolr f SO.) 

.. . . . .. . days after giving intimation to the prescribed authority and seven days' . , . . .  
, . 

notice to ~ h c  members ofthe Zillu Pari~~Irrrd,] failing which the members 
aforesaid may call a meeting '[to be held] liwithin rhirty-five days] after 
giving inrimation 10 the prescribed authority and seven clcu days' notice 
to the Salrhorllripati and the other members of [he Zilla Parisl~ad. 
Such meeting shall be held 3[in [he office of [he ZiIla Parishad 
on such date and a1 such hour] ils [he members calling the meeting may 
decide. 4[The prescribed aulhority may appoinl an observer for such 
meeling who shall submit 10 [he prescribed autharily it report in writing 
duly signed by him within a week of the rnee~ing on the procccdings of  the 
meeting. The prescribed nuthori ty shall, on receipt of the repon, rake such 
action illereon as il may ddecm El:] 

'Provided also [hat for the purpose of convening a meeting undcr 
secr i~n 146, at least one-fiflh of [he members rcfcrrcd to in clause (i i )  of 
sub-secdon (2) of seclion I40 shall require [he SabImadI~ipoli ro convene i 
the meeting: 

'Provided also [hat if [he Zilln Pari-shaddoes not fix at any mecting ~ h c  
date and hour of its next meeting or if any mceting is not held on the dare 
and hour Fixed at the jrnmedinrcly prcccding meeling, the Sabhadl~ipa~i 
shall call a mecling of Zilla Purisfturlon such date and at such hour as he 
lhinks St. 

(2) The SubJ~adl~ipari or in his absence  he SuI~ukflri Sabhadlripari 
shall preside at the meeting of theZilla Purislrnd and in the absence of bolh 
'[or in [he refusal of any or both lo preside at a mceting], the members 
present shall elect one of thcm to be the President of h e  meeting. 

(3) One-faurlh of lhc total number of members of ihc Zilla Parishad 
shall form a quorum for a mecling ofa  ZiIIa Purisfrad: 

Provided h a t  no quorum shall be ncccssary for an adjourned mecling. 

'The words wirhin thc squarc bnckcn wcre inxrlcd by s. 26(b) of h e  West Bcnpl 
I'nr~cl~npr (Arncndmcnt) Aci, 1797 (Wcsr Bcn. ACI XV or  1997), 

'The words withi11 h c  squarc bmckek wcrc inscncd by s. 25 or thc West Benpal 
Por~clmnjar (Arncndmcnt) Act. 1992 ( \Val  Bcn. Act XVll011992). 

'Thc words within the squarc bnckcrs wcrc substituted for lhc words "at such placc 
within drc local l i m i ~ ~  or the district conctmcd" by s. 40(l)(ii)(h) of thc WEZI Ilengal 

- Pu~rclrqal (Amendment) Act, 1984 (Wcsl Bcn, Act XXX\'U or 19841. 
'Thc words wilhin thc square bnckcts wcrc inserted by s. 1D(l)(ii)(c). ibid. 

'This proviso W;L$ nddcd by s. 15(a) oflhc Wcst Bcngal Purrrlru~~r (Arncndnlcnl) Act, 
1995 (\Vest Dcn. ACI I I nf 1995). 

%is gmviso wa inscned by s. 40(l)(iii) or thc West Rengal Pm~rdra~at (Amendment) 
Act, 19x4 (JVca Ben. Act XXXVll o f  19M). 

T h c  words within Lhc squarc bnckc~s wcrc inscncd by s, 15(b) or thc Wcs~ Bcngd 
Prrrrclru~ar (Arnendmcnr) Act, I995 (Wcsl Bcn. Act11 of 1995). 



T11e We.!/ Uer~gal Panchayat Act, 1973. 

XLI of 1973.1 

(Purr IV.-Zilla Parishad.-Cflaj~ter XIII.-Cotts~irrrrior~ 01 
Zilla Parishad.-4ecriorrs 151, 152.) 

(4) AI l questions corning before a Zilft~ Purisf~ad shall be decided by 
'' a majority of VOLCS: 

Provided that i n  case of equality of votes the person prcsiding shall 
hove a sccond or cas~ing vote: 

'Provided funher that in case of a requisirioncd meeting For [he 
removal of  lhe Soblradlripori or the Srrlrl~kuri Subj~adl~ipati undcr section 
146, the person presiding shall have no second or casling votc. 

(5) ?[The Executive Officer and the Additional Exccutivc Olficerj of 
a Zillu Pnrishad shall a~rcnd meerings of the Zilfu Ptrrishnd and shall 
parlicipate in the deliberations ;hertor: 

'Provided rhal if for any reason the Execu~ive Officer '[and rhc 
Additional Execu~ive 0rfice1-1 cannot atlend any meeling of rtle Zilla 
Parisl~ad 5[rhe Execu~ive Oficer shall] dcpure thc Secrelary of the Zillrr 
Pnrisllad to a ~ ~ c n d  such meeting. 

151. A list of [he business lo be uansacred at cvcry meeling of a Zillrr 
Pari.~hadcxccpr ilr an adjourned meeling, shall be senr to each member of 
theZi1la ParisIzorl in Ihc manner prescribed, at least seven days bcforc the 
iiine fixed for such mecling and no business shall be brought beforc or 
~ransacted at any meeting orher rhan [hc busincss of which notice has been 
so givcn except wirh the approval of the majorily of thc mcmbcrs presenl 
at such meeting: 

Provided that if  the Sabfrudlripati hinks ha1  a situarion has arisen for 
which on cmcrgcnt meeting of the Zitla PurisIrod should bc callcd, hc may 
call such meeling ofwr giving three days' nolice lo the members: 

Provjdcd furrhcr thnl not more than one lnaller shall be included in Ihe 
lisl of business lo be ~ransilcled at such meeling. 

152. The Zilln PorixI~url shall prcparc and submit annually in [he 
prescribed manner n report on the work done during [he previous ycar and 
the work proposed lo bc done during the following year to Ihe prescribed 
aulhority wirhin the prescribed lirnc. 

"his  proviso was inscncd by s. 40{2) of ~ h c  Wwi Bengal I 'nrrrhny~~ (Amcndnic~it) 
Aci. 1$W (\Vest Scn. Act XXXVII or 1984). 

-Thcsc words within ~ h c  squnrc hmckcrs wcn: substi~urcd Tor the words "Thc Excculivc 
Officci'" by s. 40(3)(a), ibid 

Liu n l  
busincss lu 
be mnsaclcd 
ar a mcvring. 

Rcpon on 
rhe wurk or 
Zilla 
I'nrisimd 

'This proviso was nddcd wid1 rctmspcctivc clrcci by s. 3 oilhc Wcsi Bcn~aI  I ' n ~ r c h a ~ t  
(Amendrncnl) Acl, 1979 (Wcsl Bcn. Act X or 1979). 

'Thc words wirhin rhcsquarc bnckca wcrc inscrlcdby 1;. 40(3)(b)(i) or h c  Wcsi Rcngal 
P~'nlrcl~o~.nr (hn~cndmc~i~) Acl, 19R4 (\Vc.c~ Em. Act XXXVllo119M). 

'The words within thc squarc bnckcls wcrc sub~liluled inr the words "hc shall" by - 
s. 30(3)(b)(ii). ibid. 



[West Ben. Act , 

CHAPTER XIV 

Powers, runclions and dulics of Zilla Parishad. 

Potcrs of 153. (1) '[A Zilia Pari.sI1ad shall Tuncrion as a unit of self-govemmenl 
Zillfl 
P,,i,,,,,,, and, in ordcr to achicve economic deveIoplnent and secure social justice 

for all, shall prepare- 

(i) a development plan for the five-year lerm of the office of 
the members, and 

(ii) an annual plan for each year by the month oFJanuor)' of [he 
preceding year, 

in rurrherance of irs objecuve of development of the conununily as a 
whole and socio-economic upliftment of the inrlividual rnelllbers of 
the community and, without prejudice lo the generalily of  he above 
povisions, shall have power to-] 

(a) '(i) undertake schemes or a d o p ~  measures, including  he 
giving of financial assisrance, relating to thc 
developmenlof agriculture, fisheries, live-stock, klrudi, 
collage and small-scale industries, co-operative 
rnovemens rural credit, waler-supply, irrigation and 
minor irrigalion including waler management and 
watershed development, public health and sanitation 
including establishment and maintenance of 
dispcnsarics and hospi tals, communicntion, primary 
and secondary educalion, aduli  and non-formal 
education, physical education and games and spons, 
welfare of students, social forestry and Firm forestry 
including fucland fodder, mnlclcctrificarion including 
dislriburion, non-conventional energy sourccs, womcn 
andchild development, social welfare andolherobjecrs 
of general public utility. 

(ii) undertake execution or any schemc, performance of 
any act, or rnanilgcrncrit of any inslilution or 
organisationenlrusled lo i t  by thcS~a~c  Govcrnmen~or 

. any other aulhoriry, 

(iii) manage or maintain any work of public urility or any 
inslilurion vesred in  it or under i ~ s  conlroI and 
nlanagemenr. 

'Thcsc words. liguru and brdckca wcrc ~ubslirutcd Tor rhl: word< "subject lo any 
g c ~ ~ c m l  or spccia.1 directions o f  thc Si~rc Govcrnmcnl, 3 Zilla Puri,rlmd shall have 
p w c r  (e" by s. 41(1) or(hc WCSI Bcngat I b l ! c / ~ n ~ n l  (Arncndrnent) Aci. 1994 (Wcs~ Bcn. 
ACI xvnr or 1994). - 

- 

'Subclnusc ( i )  was substitulcd by s. 4 112). ibid. 



Tile West Re~igal Panchayat Act, 1973. 

XLI or 1973.1 

(Parr IK-Zilla Prrrisl1ad.-Clraprer XIV.-Powers. J iolu~io~~s arid 
drrlie.7 of Zilla Parishad.-Sccrion 153.) 

( iv) mnkc grants in aid of any school, public library, public 
institurion ar public wclfare organisation within [he 
district. 

(v) conrribulc such sums a$ may be agreed upon towards 
rhe cosl of mnintcnance of any institutions, siruated 
ourside [be district, which are beneficial lo, and 

habitually uscd by, the inhabirafirs of the districl, 
(vi) es~ablish scholcmhips or award stipends within the 

Slale for [he furtherance of technical or olhcr spccial 
forms or education, 

(vii) acquire and maintain village hnls and markets; 
(b) make gnnts lo the Pnrr~*i~ayf~r Sutrli~is or Grn111 Pntfcltayars; 
(c) conlri bule, with the approval of [he Srare Government, such 

sum or sums as il may decide, towards rhe cosl of water- 
supply or anri-epidemic measurcs undertaken by the 
cornmissioncrs or  a municipality within the district; 

(d) adopl measures for ihc relicr or dislrtss; 
(e)  co-ordinateand inlegralethedeveloprnent plansand schemes 

preparcd by Panchayaf Satrritics in  [he dislricr; and 

(2 )  A Zilla Pririsl~ud shall havc [hc power lo advise the State 
Government on all rnaners relating lo the dzvelapmenr work among Grotlz 
Panchayar.~ and Patichayar Satr~iris. 

(3) Notwithstanding any thing in sub-sea ion (11, a Zilla Parisltnd 
shall not undertake or execute any schemc c~nfincd to a block unless the 
implemenration of such a scheme is beyond the compctcnce of the 
Pancl~ayotSan~iriconcerned financiaHy or ohenvise. Inthc lattcrcase the 
Zilla Parisl~od may execute thescheme itself or entrust irs execulion to the 
P a ~ ~ c l ~ a y a f  Satrriti and give it such assistance as may be required: 

ZProvided that a Zilla ParisIrad may underlake or execulc any scheme 
referred to in sub-clause (ii) of clausc (a) of sub-section ( 1 )  confined to an 
area over which a Pa~~c.ftu)lat Surrriri has jurisdiclion. 

(4) A Zilllt Prrrishad may underlike or execute any scheme if ir 
extends to more than one block. 

'Clause (I) was olniltcd hy s. 41(3) or rhc West Bcngal Parrclr~jut (An~cndmc~il) ACI, 
1993 (Wliil Bcn. Acl XV111 or 1994). 

Thisprovi~ow~< aaddcd by s.41 ollhc Wcsr Bcngnl Panclrf~~ur(Ancnd~ucn~) ACI, 1984 
(Wcsl Bcn. Acl XXXVII or 1454). 
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Tlre West Bellgal Panchayat Act. 1973. 

[West Ben. Act : 

(Purr IV.-Zilla Parishad-Cl~ap~cr XIV.-Polvers, frrticlio~ts atrd 
rhrrirs of Zilla Parisbad .Secr ions  154- 159.) 

I '. ,:.. 
154. I n  adisrrict ro which ~ h c  Bcngal Vaccination Acl, 1880, has been, Ben. Acl V i. . : . . .  . ; 

or may hereafter be extended, [he ZiIIn Parislrod shall cxercise all or any of ISs0. ' ' 

o f ~ h c  powers exercisable by the Magisrrate ofthe dislricl undcr scction 25 
of the said Act. 

155. The Slate Government may liom lime lo time, wirh the consenl of 
rheZilln Pal-ishad, place m y  road, bridge, ferry, channel, building or othcr 
propeny vesled in [he Sratc Govcmmenl and silualed wilhin the district 
undcr thc control and managemem of the Zilla Pari.d~ad subjcc~ lo such 
conditions as il may specify: 

'Provided thar t he S titc Govcmmenl may, after considering Lhe views 
of the Zillu P~risfrad, withdraw such control and managcment lo itself 
subjecl to such conditions as it may specify. 

156. The Stale Governmen[ may, notrvirhs~anding anyrhing contained Bcn. ACI XV 

in the Bengal Municipal Act, 1932, direct, after consultalion with the lg3'- 

commissioncrs or a municipali~y, that h e  control and mainlenslnce of any 
road p,ur of which runs ~hrough a municipalily and is vcstcd in thc 
commissioners of such municipality shall be- laken over by the Zilla 
Purishodand r hat the commissioners orsuch municipality shall make such 
conlribu~ion for Lhe maintenance of [he road as may be agrecd upon or as 

i 
1 

may be fixed by rhe Srate Govcrnmcnl in the absence of agreement. On 
such direction being given the commissioncrs of thc municipalily shall 
ceasc 10 conrrol and mninrain such portion of the rond as lies within such 
municipolily. 

157. A Zilla PurislrurI Jnay lake over [he maintenance and control of 
any road, bridgc, tank, ghnr, well, chnnnel or drain, belonging 10 a private 
owner or any other authnri~y on such rcms as may be agreed upon. 

158. A Zilla Parislrod may divcn, discontinue or close remporarily 
any rond, which is under i~sconrrol and management or is vcsred in it, and 
may, with rhc approval of h e  State govern men^, close any such road 
permanently. 

159. A Zilla Purislrod may transfer to thc Stale Governmenr, Ihe 
commissioners or u rnunicipnliry, a Parrcha)ar Sarriiri or a Gram 
Pnt~cltayar any road or part of a rond or any other propefly which is undcr 
its control or managemen( or which is vcslcd in i r ,  on such lerrns and 
condirions ns inay be agreed upon. 

'This proviso w.ls addcd by s. 42oTihc\Vc\i Bcngal Puncbrr~ut(Anlcndn~cnr) Act. 1984 
(Wcsl Den. h c l  L U V l I  of  1Y84). 



XLI of 1973.1 

(Part W.-Zilla Parishad.-Cltclprer XiV.-Polvers. ~irtrcriorls arid 
drrties of Zilla Parishad.--Sectio~is 160-163.) 

, . 8 .  - 

160. (1) A Zilla Parisl~nd rnay be vesled by [he Slate Government vcsring of I '. . -  
9: , . . 

with such powers under any local or special Act as thc Stnte Government fi23,,od 
may lhink fit. wirh ccnain 

powcrs. 
( 2 )  A Zilla Paridlad shall perform such functions as may bc 

r 1871.  rans sf erred to it by notification undcr section 3 1 of the Catlle-trespass 
Act. 1871. 

(3) A Zilla Purislrod shall cxcrcise such orher powcrs, perform such 
orhcr hncrions or discharge such orher duties as the Stnte Government 
may, by general or special order, direct. 

161. The Zilla Parishads of two or morc adjacent districts may jointly Join1 
cxcculinn of 

undertake and execule at common cosr nny developmenr scheme or schemct by 
project or may joinlly esmblish a common ferry on such terms and lwunr ole* 

Zilla 
condilions as may be agrccd upon, and in c u e  of any difference as to  he p,,;,,,,,l, 
interpretation of such terms and conditions the maltcr shall be referred 
to the Stale Government whose decision shall be final. 

162. A Zilln Prrrirl~orl may requirc [he owner or [he lessee or a fair or Powcr of 
Zilln 

~ttelu or an owner or a lessee of land inrending to hold a fair or nlela po",7,,nd lo 
I 
I 

hereon ro ob~ain a licence in this behalf from h e  Zilla Parisllnd on such snnr licence I 

lor r ~ r  or 
ierms and conditions as may be prescribed and on pay mcntof a fee for such ,,I,. 
liccnce. 

18. '(1) A Zillo Puristlad shall cxercise general powers of super- Powcrof 
supcrvisioa 

vision over Parichoyar Samitis and Grarrr Patzcl~ayats in the disrrict and bv Zi,la 
it shall be h e  duty of these authorities to give effect lo any direclions of ~bfisl iad 

the Zilla Parisl~ad ' * * *. ovcr the 
Punc1ur)ur 
So111iri,~, clc. 

'12) A Zilla Parislzad may- 
(a) inspect, or causc to be inspected, any immovable propeny 

used oroccupicd by a Patrcliuy~~t Satsifi under it or any work 
in progress under the direclion of h e  Panclrayat Smni~i, 

(b) inspect orexamine, ordeputeanofficer toinspect or examine, 
any department of the Parlclr(~yu~ Sanriri, or any scrvice, 
work or hing under the control of the Pa~rdrayar San~iri, 

(c) inspector cause to be inspecled utilisation of funds in respect 
ofschemes or prognmmcsassigned lo [he Par~clraya~ Samiti 
by the Sule Government for execution either directly or 
through'he Zillu Parislrad, 

'Scc l io~~  163 was rtnumbFrcd;~shubsccrion(l)oflhar scclion;lnd thcwards"'a11 luaitcrs 
orpolicy or plnnning Turdcvrlupmcn~" wasorni~rcd by s.43( I)oT~hc Wcs~BcngnlParrclra~r 
(Amcndmcn!) Acr, 19M (\Vest Ben. Act XXXVII 01 1984). 

' S u b ~ c c ~ i ~ m  (2) w u  inscncd by s. 43(2), ihid. 



Tlre West Bengal Panchayac Act, 1973. 1 
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(Par1 1V.-Zilla Parishad.-Cl~apler XIV. -PO~~~~IL'I .S ,  Jl~~criarrx atld 
drrrics of Zilla P,uishad.--Section 163.) 

( d )  require a Patrchqar Somiti, for the purpose of inspccdon or 
cxan~inalion,- 

(i) to produce any book, record, correspondence or other 
documents, or 

(ii) to furnish any remrn, plan, eslirniltc, statemen t, accouls 
or sra~istics. or 

(i i i )  lo furnish or obtain any report or iuformalion. 
'(3) Notwithstanding anything conmined in thc foregoing provisions 

of this section or elsewherc in this Acr. n Zillu Pr~rirhud may- 
(a) require a Panclrayar Sarrriti or Grn111 PmlcIiayar to rake inlo 

consideration any objection which appears to i t  to ex is^ to 
the doing of anything which is about lo be donc or is  being 
done by such Pa~lcl~ayot Satnili or Grarrr Pnrrclrayat or any 
infomation which appears to it lo necessitate h e  doing of 
anything by such Patrcllayar Saniiri or Grurrr Pnncl~ayar 
wi~hin such period as ir may f ix;  

(b) direcr a Pa~fcl~ayar Sartri~i or Grutrr Par~chayar lo discharge 
any duly undcr this Act within a spccificd period if such 
Pa~icltuyat S a n ~ i ~ i  or Grant Pa~rclru~ur fails 10 discharge 
such duty in accordance with Ibe provisions of this Act and, 
if such duly is not discharged wid~in [he period as aforesaid, 
appoint any person or persons or authority to discharge such 
duty and direct thar the expenscs~hereof shall be paid by the 
Pa~ichayor Samiti or [he Grnrt~ P a r ~ d ~ q ~ f c o n c e r n e d  wirhin 
such period as it may fix: 

Provided that such person or perxons or authoriry shall, . .  . 

for the purposeof discharging the duly as aforewid, exercise 
such of the powers under this Act as might hnvc been . . 
cxcrciscd by the Pu~~clruya~ Satrriri or the Gruar Parlcfroyu~ 
concerned while discharging such duly; 

(c) direct a Pa~lclraynf Sr~ttliti or Gratrr Patrclrayur to levy any 
tax, loll, Fee or nte, if it fails to do so in accordance wilh rhc 
provisiofis of this Act; 

(d) call lor meetings of n Pa~lchayat Sallti~i or any of its 
Sthayee Sumiris or a Gra111 Patlchaya~ if no meeting o l  such 
Parlclrayar Sorrriri or Srhayer Snmiri or Gran~ Pa~lchayat is 
held in accordance with the provisions of this &r or the 
rules made thereunder. 

'Subscc~ions (3, (4) and ( 5 )  were inserlcd by s. 26 01 Ihc Wcr! Btngal Pnnclruyat 
(Amcndment) Act, 1992 (iVcsl Bcn. Act XVlI ol1992). 



Tlrr LVesr Bengal Panchuyat Acr, 1973. 

(Par? N-Zilln Parishad.-CItupicr XIV.-Po~vers, fiirrcfiotrs o ~ l d  
rlrrtics of Zil la Parishad.--Sections 164, 165.) 

9: 
l(4) When a Zilla Parishad takcs any action or issues any direction 

in respect of any Granr Patlcl~ayot, such action rnay be taken and such 
direction may be issued rhrough and wirh h e  asdsrance of [he Pancl~ayar 
Satiliii having jurisdiction. 

' ( 5 )  A Panchayat Sarlliti or Grolti Pa~~cltuy[d~,  as Ihe case may be. 
may appeal to the S ~ a r e  Government against any direction under clause (b) 
of sub-section (3) wiihin rhiny days from the dare of such direction, and 
the decision of h e  State Government on such appcnl shnll be final. 

: 16 or 1908. 164. Notwi thslanding anyrhing conlained in !he Registntion Act, bernplion 
1908, or any ruIcs made [hereunder, the regislering officer shnll, on the 

~~Ulod, l ipoi i  
requisition of h e  Sablradlripati made in writing zlnd under thc common and rncrnbcs 

seal of theZiila Parishad, register zl document cxecured by !he S~thl~urllrip~ri ;%!kd 
or a member of  r he Zillo Pnri.~horlon behalf of [he Zilln Parishati without Tmm 

requiring thc presenceof [he Sobbarllripolior the member concerned at the 
rcgistrauon office. ofricc. 

165. ( 1 )  The Sal~hadl~ipati shall- POWCIS. ! 
luncrionr 

(a) bc rcsponsiblc for [he mainrenance of the records of the Zilla ,,a d u t i t ~  or 

Parishad: Sub?ruditipuii 
and SulruAori 

(b) havc gcncral responsibility for the financial and execudve sahlludlli~aii~ 

ndminislralion of the Ziila Parishad; 

(c) cxcrcise adminis!ra~ive supervision and control over all 
officers and other employees of the Zilla Parisl~ad and the 
officers and employees whose services may bc placed a[ rhc 
disposal of the Zilla Parisfrad by the S tatc Govcmmem; 

(d) for the  rans sac ti on of business connccred wirh [his Act or for 
[he purposeof making my orderaulhorised thereby, exercise 
such powers, perform such functions and discharge such 
dulies as may be exercised, performed or discharged by the 
Zilln Parislrucl underthis Act or thc rulcs made thereundcr: 

Provided Lhnl [he Sablradlripari shall not exercise such 
powers. perfom such funclions or dischurgc such dulies as 
may be required by the rulcs madc under [his Acl to be 
exercised, pcrfonned or discharged by Ihe Zilla Parishad at 
a mecling; 

(e) exercise such othcr powcrs, pcrfarm such olher functions 
anddischarge such otherdurizs ns thzZillrt Parishadmay, by 
gcneril or special resolution,director as ~heS[a~eGovernmen~ 
may, by rules made in this behalf, prescribe. 



Tlre Wesr Betigal Panchayat Act, 1973. 

[West Ben. Act 

(Purr IK-Zill a Paris had.-Cl~apler XV.-Establishmer~t of [he 
Zilla Parishad.-4ecrio11 166.) 

I fiplanorior~.--For the purpose of discharge of responsibilities 1.:' - .  
. . 

and exercise of administrative supervision and conlrol, the S~bllfld!~ipari 
shall rcly on the Executive Officer referred to in scction 166 and shall 
generally scr through him.  

(2)  The Salrakari Sabl~adi~ipari shalt- 
(a) excrcise such of the powers, perform such of [he functions 

and dischmgc such of the duties of the Subhadl~ipafi as  he 
Sabl~adfriputi may, Trom time to rime, subject 10 ruIcs made 
in this behalf by lhe Slale Govcmmcnt, delegate to him by 
order in writing: 

Provided~ha~IhcSa~l~udl~~~oiimay a ~ a n y  lime withdraw 
. the power and func~ions  dclegaied LO the Sohakari 

Sabhadl~@ati; 
(b) during the absence of lhe Sabhadiiipoti, exercise all the 

powers, perform al l  the funclions and discharge al l  theduties 
of (he Sabhadl~ipali; 

I(c) exercise such olhcr powers, perform such olher ~unc~ions ,  
and dischargesuch orherduties as theZiIlaParisIirrrlmny, by 
gencnl orspecialresolu~on, direct o r u  the Slale Government 
may, by rules made in this behalf prcscribe. 

CHAPTER XV 

Eslablishment of the Zilia Parisltad 

s d o r  Lhc 166. ( 1) Thcrc shall be an Execulive Officer for a Zillu Porirlrud 
Zillu 
p,nk,,,d, appointed by the State Government on such terms and conditions as may 

be prescribed: 
Provided that any person so appointed shall be recallcd by the S~ale  

Government i f  a resolution to thar effcct is passed by [he ZilIn Parishad, 
at a meeting specially convened for the purpose, by a majority ofthe rolal 
number of members holding office for the lime bcing. 

-'I 1 A) The Slale Govcmment may appojnr an Additional Execu~ive 
Orficer for a ZiIla Purishad on such rernls and condirions as may be 
prescribed: 

Provided that any person so appdnted shall be recailed by the Stare 
Government if a resolulion ro  hat effect is passed by theZi1la Parishad, 
at n meeting speciaIly convened for the purpose, by a majority of the [oral 
number of members holding office for h e  limc bcing. 

'This 'fiplanuriorr' was added by s.Z7ofthc\Vcs1Bengal Pnr~rI~n~nr(Anlcnd~t~cnl)Acl, 
1997 DVoc Bcn. Acr XVol11197). 

'Clause ( c )  wa inscncd by s.44 01hc Wcst Bcngal Pur~clra~nr (Amcndnlcnl) ACI. 1984 
(WCSI Bcn. Acl XXX'VII of 19x4). 

'Sub-xc~ions (!A) and (113) wcrc i~iscncd by s, 2 or ~ h c  Wcsl B c n p l  Purrclrqof 
(Amcndmcnr) Act. 1960 (Wcsr Bcn. Act XXXlV of 1980). 



The West Bengal Pmchayu~ Act, 1973. 

XLI of 1973.1 

(Purr IV.-Zil [a Parishad.-Cfjupter X V.-E.r~olr!islimenr of tlre 
Zilla Parishad.-Secriot~ 167.) 

1 B) T l~e  Additional ExeculiveOfficer shall, subject lo h e  provisions ' of this Act, exercise such powers, perform such functions. and dischargc 
such duties. of the Executive Officer as the Slate Government may, from 
time lo time, direct. 

?(2) The State Government may appoint a Secretary for a Zilla 
Parishad on such terms and conditions as may be prescribed. 

(3) =[Subject to such rules as may be made by [he Slate Government, 
a Zillo Parisl~odj may appoin~ such other oficers and employees as may 
be required by it and may Fix [he salaries to be paid to [he persons so 
appointed: 

Provided that no post shalI be created or abolished and no revision of 
the scale of pay of any post shal l be made by theZilla Parisl~adwithout h e  
prior approval of thc Stnc Government: 

'Provided furlher that subject to the decision of the Zilla ParisIrod, h e  
ordcrs relating lo appoinirnent and other service matters concerning any 
post under h e  ZiIla Parislwd shall be issued by or on behalf of the 
Execulive Officer. 

"(4) The Slate Govemmcnr shall make rulcs relating lo the method OF 
recruitment and the terms and condirions of scrvice including (he pay and 
allowances, superannualion, providenr fund m d  gratuity of ~ h c  employees 
of the ZiIIa Parislrad. 

167. The Srare Govcmment may place a1 [he disposal of the Zilla 
Parishad the services of such offjcers or other employees serving undcr 
i t  6[and on such [ems and conditions] as il may rhink fit: 

Provided that any such oficer or employee shall be recalled by thc 
Statc Government if n resolution ro 1ha1 efiecr is passed by the Zilln 
Parislracl, at a meeling specially convcncd For the purpose, by a majority 
of the total number of membcrs hoIding orfice Tor he time being: 

Provided further thar the Srare Governmen1 shall have disciplinary 
control: over such officers and ernployces. 

'See imt-note 3 on page 648. arrrc. 
=At firs1 thc words in the pmuiso l o  sut-seclion (2) "firs[ firc ycars" weresubsriturcd for 

~he~vords "first iouryears" by s. 10ofthc WcslBcngal Pnnchn~~ar(SccondAmendment) Aer. 
1982 (Wcst Ben. Act Xi1 of 1982). lhemlrer sub-scction (2) was subsu~utcd for thcoriginal 
subsccrion and the pmviso thcrcto by s.45(a) ooTthc WCF~ Bcngal Pnncl~qa~(Amcndrncnl) 
Acl. 1984 (WCSI Bcn. Acl XXXVll or 1984). 

'The words svilhin thc squm bnckcLq wcre substituted ror the words " A  Zllu Parislrad' 
by s .  45(b). ibid. 

'This  prnvlso w x  insdrtcd by s. 
1997 (IVzsl Bcn. Act XV or 1997). 

(Amendment) ACI, 

Placing h e  
scwices of 
Sure 
Government 
offtccn a1 
the dispsal 
o l h c  Zilla 
Pari~ttad. 

'Subscclion (3) IYAG insericd by s. 45(c) of Lhc \Vcst Bengal P~nclta~af (Amcndmcnt) 
Act. 19RJ (!Vc\r B t n .  Act XXXVII of 1984). 

The wards within the square brackets werc inxrlcd by s. 46, ibid. 



[West Ben. Act 

(Pnri IV.-Zilla Paris had.-Cllupr~r XV.-Establisl~rrlent of the 
Zilla Parishad.-Srrcriorrs 168-1 70.) 

Conlrol and 
punishmcnt 
or u;i: ~ 1 3 r r  
of t hc 2illu 
Pari.Flrud 

Exercise of 
powcrs, ctc.. 
by h c  
orficcrs and 
cmployccs. 

Tfle Wesr Betrgol Panchayat Act, 1973. 

, . .. 168. ( I) The Executivc Officer shall exercise general conbol over all . .  . 

officers and oher employees of the Zilla Parisl~arl. 

(2) The Executive OlIiccr may award any punishment other than 
dismissal, removal or reduction in rank lo an officer or employcc '[of a 
Zilla Parisho4. 

(3) The Executive Officer may recommend [he dismissal, removal or 
reduction in rank of an officer or cmployee '[of a Zilla Porislradj to thc 
J[Arrfta, Sansrha, U t u ~ q n n  O Parikulpar~a] Srlrayee San~iri and such 
Satlliti shall forward the case to the Zillo Parislrad with iu own 
recommendation. The Zillu Porishnd may, i T  ir is satisfied with such 
recommendation oft  he ] [ A  rlfla, Sarl.~rIla, Unnuyun O Parikalpatra] Slhayee 
Samiti, dismiss, remove or reduce in mnk any such officer or employee. 

(4) No officer or othcr cmployce 4 [ ~ f  a Zilla Parisliad] shall bc 
punished by the Zilla Parisl~adcxccp~ by a resolulion of 1heZil1a Pari,sllad 
passed at a meeting. 

169. ( 1 )  An appeal shall lie to he Zilla ~ a r h l r a d  against an ordcr of 
punishmcnl awarded by Ihe Execuljve Officer under sub-section (2) of 
seclion 168 within one month from h e  date of lllat order. 

(2) An appeal shall lie lo Ihe Slatc Government against an order of 
punishment awarded by ~ h c  Zilla Purislrrrd under sub-secrion (3) or (4) of 
seclion 168 within one month from the date of that order. 

170. Subject tothcprovisionsof this Act and the rules framed thcrcunder 
and to any general or special direclions given by the Stale Government in 
that behalf, the oFFicers and other employees employed by the Zilia 
Parisfiad and the officers and other employees whose scrviccs have been 
placcd a[ the disposal of [he Zilla Parishad shall cxercise such powers. 
perform such functions and discharge such dulies as [he Zilla Parislrad 
may delermine. 

lThe.words within rhe .qunn: bnckcu  wcrc subslitutcd for thc words "holding a post 
carrying a monthly ~illay ollcss than ruFa$ thrcc hundrcd by s. 47(a) of lhc WCSI Bcnpal 
Pnncltnyol (Amcndrnen\) Ac!. 1984 (WL.F~ Bcn. Act XXXVU of 1984). 

T h c  words within thc square brnckets were substituted lor h c  words "holding a posr 
cmying 3 monthly salary of lcss than ruwcs thrce hundrcd' by s. 47@)(i), ibid. 

Ylhcwonls within the square br~ckcL~ W C ~ C  sub~titutcd for rhc words "Arrlra OSartsrlro" 
by s. 47(b)(ii), ibid. 

'Thc words wilhin rhc square bnckea were substituted Tor thc words "holding a posl  
cmy ing  a monthly salary o f r u ~ c s  three hundrcd or morc" by s. 47(c), ilrid. 



T f ~ c  Wesr Betlgnl Pnnchayat Act, 1973. 

XLI of 1973.1 

(Par; IV.-Zilla Parishad.-Cllaprer X VI.Sthayee  Sami~is of ihe 
ZiIla Parishad.-Sectiotr 171.) 

CHAPTER XVI * 
S t l ~ a y e e  Sunritis of the Zilla Purisltod 

171. ( 1 )  A Zilla Parishad stlall have the following Sfhayee Sarrr iris. SfJil?llff 
San~ifi. namely:- 

(i) l[Arlho, Sarrstlrrr. Ufrtloynn 0 ParikolponaJ StAape Suteiri; 

(ii) '[Jar~asas~f~yyo 0 Paribrslr] Sihl~yee Sutrriri: 
(iii) P~rrru K t ~ y n  '[O Paribalrori] Stlzuycc Sanlifi; 

(iv) Krislri Sech 0 Salnabaya S~ltuyce Snriti; 
( v )  "[Sfrihha, Sa~rskrili, Tarlrya 0 Krira] Stlrdyec Somiii; 

(vi ) 5 [ S i s f ~ ~ r  0 Nari Ut~llayatr, Jonokalyati O T r a r ~ ]  Srhayee 
Sandii ; 

'(via) Dot1 O Bhlrrtri Su~rskur Sfhayee Sar~iri; 
'(vi b) Matsya 0 Prani Snrrrptul BiX-ash Sf hayee Sunlit i; 

"vic) Kl~adya 0 Sarbarnlru Sthnyee Samili; 
"vid) 7[Kliirllm Sl~ilpa. B i d y ~ ~ t  0 Achiraclrarir Slrakt17 Srfmayee 

Sanriii; 
(vii) such olher Saniiii or Sattrilis as the Zilia Parisliad may, 

subject lo ~ h c  approval of the Stale Governrnenl, constitute. 

( 2 )  ASrI~ayeeSorrrilishall consislofherollowing members, namely:- 

(a)  thc Sobhad11 ipari 8[and Sulrtlkari Sabl~adlripari] ex of lc io ;  

(b) not less lhan three and not more than five persons to be 
elecred in the prescribed manner by the members of the Zilla 
Parislrad from among themselves; 

'Thc words withinthcsquarc hmckeb wcre subslilulcd forrhc wards "Artita OSun.rrlrd' 
by s. 46(a)olrhc Wcst Bciigal Pu~rcl~uyar (Arnendmenr) Act, 1984 ( W u l  Bcn. AcLXXXVII 
o f  1984). 

Thc words within the square bnckels wcrc subs~irurcd lor thc word " J a r r ~ o s r l ~ a "  by 
s. 17(a)(l)  of drc Wcsl Bcngd Pnr~c11q.clr (Arncndrncnt) Act, 1992 (\VCEI Bcn. Act XVIl of 
1992). 

'Thc words within thc squarc b r . c k c ~  rvcrc inscrtcd by ~.27(a)(2), ibid. 
'Thc words wilhin thc squarc bnckrL~ here rubsritured for h c  word "SIrihI~a" by 

s. 27(a)(3), ibid. 

YIhe words~virhinIhcsqum br~ckersrvcrcsubstituttd forrhc words"KlrudruSiljm, Trarl 
0 Jo~tnkaljar~" by s. 29(a) o i  lhr: \Vest Bcngal I'orlclmnjot (Amtndmcnr) Act, 1997 (Wcst 
Bcn. Acl XV or 1997). 

dflauscs (via) 10 (vid) w e e  inserted by s. 27(a)(4) of rhc WCFI Bengal Purtchnjaf 
(Amcnd~ncn!) Act. 1992 (Wcst Bcn. Acl XVlI or 1992). 

'The words wirhin rhc square bnckels wcrc subsritutcd ror lhe words "Didytr~ 0 
Aclrir~~clrarir Slroktl" by a. 29(b) o f t h c  \Vcsr Bcngal Pancl~a~~ar (Amendmenr) Act. 1997 
(Wcst Bcn. Act XV or 1997). 

'Thc wor& within (he squan: b n c h ~  wcrc inscncd by s. 27(b)(l) ofrhc Wcst Bcnpl 
Pn~rclrnyflr (Arncndmcnl) Act, 1992 ( W a r  Ucn. Act XVII of 1992). 



west Ben. Act 

(Purl IV.--Zilla Parishad.-Cl~aprer XVI.Slhayec Samids of the 
Zil Ia Paris had.-4ecriorr 1 72.) 

'(c) such number of persons being olLccrs of [he State 1 .  , . '  . . . . . 
, . .  Govcrnrncnl or ofany stalutory body or corporalion or being 

eminent persons havirbg spccialised knowledge as ashe Srare 

Government may rhink Ti[ ,  nppoinled by ihe Stale 
Govcmment: 

Provided that such officcrs shall not be eligible for 
cIcc[ion as Kartt~odl~yabha of the Stlrayee Sot~liri and shall 
no1 have any right to vole. 

(3) NO pcrson other than the Sablrndlripa~i or the Sahakari 
Sablzadl~ipari, shall be a member of more than iwo Sthayee Samitis . 

(4) An elected member of a Sthoyee Sottliti shall hold oflice for a 
period of '[five years] or for so long as he continues to be a member of the 
Zilla Parishad, whichcvcr is eariier. 

(5) The meeting of the Sthayee Sunriri shall be hcld '[in Ihe office of 
the Zilla Parislrad] at such [imc and in such manner as may be prescribed. 

(6)  A S~lrayeeSamitishall exercisesuch powers, perform such functions 
and discharge such duties as may bc prescribed dr as may bc assigned to 
i[ by the Zilla Parishad. 

(7) The Sble Government may m,&e rules providing for h e  removal 
of members of a Siltayee Sarzliri including the Kantladlryaksha and for 
rdling up of casual vacancy. 

K ~ ~ o .  172. (1) The members OF a S~bayer Saniiti shall elect, in such manner 
dI~yaI;rilu 
and as may be prescribed, a Chairman, io be caIled Karnradjiyokrha, from 
Secretary- among t hcmselves: 

Provided that Lhc members referred to in "[clauses (i), (iii) and (iv)] OF 
sub-section (2) of section 140 shall nor be eligible for such election: 

'Clause (c) W Z ~  substilu~cd lor the origin11 clausc by s. 27(b)(2) or lhc West Bcngd 
Pancltajol (Amendrnen~) Act. 1992 (Wur ncn. Act XVll or 1992).Prior tothis subsrilulion 
Be word"hvc" wrrssubsti~utediorthc word "thrrc"bys,48(b)oithc WcsrBcngalI'utrchqa~ 
(Amcndmcnl) ACI, 19M (Wcst Ben, AcL XXXVU 01 1984). 

Tl1c words within thc square brdckeLs wcrc subsli~ulcd lor the words "four y m "  by s. 
I I or Ihc West Bengal Panchuyot (Sccond Amendmcnr) Acr. 1982 (\Ycst Ben. Act XI1 of 
1982). 

YChe words within the a q u m  bnckcrs were instnrd by a. 48(c) of rhc We51 Bengal 
Pflnclta).ar (Amendment) A c l  1954 (Wcsr Ben. Acr XXXVII of 1984). 

'The words, bnckcts and figures "clauscs (iii) and (iv)" were fin[ subsliru~cd w i h  
rclrnspcrrivc elfcc~ lor rhc words, bnckcs, figurer and lelur "sub-cl~uscs (iii) md (iv) of 
clause (a)" by s. 7 ol lhc Wcst Bcngal Ponciro~ar (Third) Amending Acl. 1978 (Wect Bcn. 
Act LVIlI of 1978) and rhcre~f ter  l h t ~ e  words. bnckek and figures within thc squm 
h n c l i c c ~  wcrc substituted Car lhc words, LnckeL~ and 6gurcs "clauscs ( i i i )  and (iv)" by 
s. 49(a)(i) ofrhc West Bengal Pa~rclmn~ur (hmendrncnl) ACC 1984 We.~t Bcn. Aci XXXVU 
01 1984). 



Tfrc Wcsr Bargal Panchayat Acl, 1973. 

XLI of 1973.1 

(Part IV.-Zillrr Parishad.-Clrrrprer X V I - S ~ h a y e e  Samitis 01 /Ire 
Zi1laParishad.-Section 172.) . 

Provided further [hat the Sabhadlripari shall bc h e  e.r oficio 
'' Kan11ad1~yolil.h~ of [he '[Arllra. Sansifra, Untiayan 0 Porikalpono] 

Srhayce Sanriti : 

'Provided also that subject lo such rules as may be made in his behalf 
by the Stale Government, a member shall not be eligible for such election 
unless hc declares in wriiing thal on being elecled, he shall be a wholetime 
functionary of his office and t h a ~  during the period for which he hoIds or 
is due to hold sucli office, he shall noL hold any office of prolit unlcss hc 
has obraincd leave of absence from his place of employment or shall no1 
carry on or be associated with any business, profession or calling in such 
manner that shall or i s  likely to inlerfere with due exercise of his powers, 
due performance of his iuncdons or duc discharge of his dulies. 

(3) Thc Secretary of h e  Ziiln Parislradshall act as Secretary lo all the 
Srltoyee Sonlitis: 

Trovided  hat the members referred to in clauses (a) and (b) of sub- 
section (2) orsecrion 17 1 of a Srliayee Sattiiti may select, in such manner 
as may be deremined by [he Konrradl~yaCcsha, one oft he members relerrcd 
to in clause (c) of that sub-section to acl as [he Secrelary lo such Sihayee 
Sarniti. 

'(4) The Secrerary to each S~flayee Satni~i shall, in consultalion wilh 
the Kunnrrrlltpkrf~a, convene h e  meelings of that S~liayee Sanriri. 

h(S) Nolwithstanding any thing contained in section 165 or elsewhere 
in this Act, h e  Kannadl~ynXsfra shall- 

(a) beresp~nsible for h e  financial and executive administration 
i n  rcspcct or[ he schemes and programmes under the purview 
and conrrol of [he Srfrayee Swrriri; 

(b) be enritled. in respect of the work OF rhe S~hoyee Sanriri, lo 
call for any informalion. return. slatemcnt, accounr or repori 
from h e  office of h e  Ziila Purislrad and lo enler on and 
inspect any immovable properly of h e  Zilln Purislrad or to 
inspect any work in progress and connected wilh Ihehncrions 
and duties of h e  S~lrayee Sattlili; 

'The words within thc squarc bnckcls wcrc subslilutcd Tor the words "Arflra 0Surr.rrird' 
by 5. 19(3)(ii) o f  the West Rcngial Ponrlrqur (Amcndmcnl) Act, 1983 (Wcst Bcn. Acl 
XXXVl l  or 19M). 

This prnviso WLF added by s. 26(a) or LIIC Wcsl BcngJ  Panclro)ur (Arncndmcnt) Acr. 
IS92 [\Vest Bcn. Act XVU or 195~2). 

'Sub-stction (2) w u  omiltcd by s. 4Pb) or the \Vest Bcngal Par~clrq~of (Amcndmcnt) 
Acl. 1984 (Wcsl Bcn. Act XKXVILoT 19841. 

'This proviso WLS added by s. 49(c). ibid. 
'Sub-icction (4) WAG inscried by s. 49(d), ihid 

6Sub-sccfions (5). ( 6 )  and (7) w c e  inscncd by s. 28(b) or thc Wcsl Bcngd Ponc/~aynr 
(Amcndmcnl) Acl, 1992 (Wcsl Bcn. Acr XVI I  or 1W2). 



Tfic Wcsr Lierlgal Panchayal Acr, 1973. 

[West Bcn. Act 

( P ~ I  IV.-Zilla Parisl~ad.-Cl~np~er XVi.I.--Slhayee Samiljs of the 
Zilla Parishad.-Sec~ions 173. 174.) 

. , 

(c) be entilied, when nulhorised by the Sllr(lyce Sarrriti, to ! -  . . . ,  

rcquirc the nltcndance at irs meeling of any officer of the 
ZiIIu Prrrisf~url: 

(d) exercise such other powcrs, pcrrorm such orher funclions 
and discharge such othcr duries, ns the Zillu Pnrisliad 
may, by gcneral or special resolulion. direct or as [he 
Sti!!c Governmenl may. by rules made in rhis behalf, 
prescribe. 

'(6) Thc Konnnrlfrjrrrkslia shall be paid out of the Zilla Parislrad 
Fund such remuueralion and al towances, and shall be enri tled to Ienve of 
absence for such period or periods and on such terms and condirions, as 
the State Governmenl may by order direct or may by rulcs made in (his 
behalf, prescribe. 

'(7) Notwi~hsronding anylhing lo the conrrnry contained in lhis Act, 
[he Sl;ltcGovcrnment may, by anorder in wri~ing,removea Konnadfryahl~o 
from 111s office if, in irs opinion, he holds any office of profit or carries 
on or is associated w i ~ h  any business, profession orcalling in such manner 
that shall, or is likcly lo, inrcrrere wilh due exercise of his powers, due 
perfomnnce 01 his I~~ncrions or due discharge of his dulies: 

Provided that the State Governmcnr shall, bciore making any such 
order, give thc person conccmcd an opporrunily of mading representation 
against thc proposed ordcr. 

Rcsi~nation. 173. The K~t~ttwrlltyuC;slra or any other member of il Srhayee Sar~liri 
may rcsipn his office by giving nolice in wiring to [he Salrlradfripari and 
on such resignation being accepted by theZillo Porishadthc K a n ~ i n d v ~ k ~ f m  
of such member shall be deemed to have vacated his orficc. 

C;liual 174. Whcn n vacancy occurs in the office of a Knr~rmrlyoksha or a 
vacancy. 

mcmbcr of n Stl~ayee Srrrrri~i by resignalion, dearh or othenvise, the 
members of the Stlrnyee Sorrririshall clccl analher Kannadl~yuksha or2[lhe 
n~enlbers of the Zilia Pari.~had shall clect another] member, as h e  case 
may be, i n  the prcscribcd manncr. The Kanrrurlf~yaX.sl~a or Ihe member 
so elcctcd shall hold orficc for (he unexpired portion of the lerm of office 
of thc person i n  whase place he becomes a member. 

'Set fmt-nutc 6 an p a y  653. crn~c. 

-The words within thc squnrc brdckcts were inrcrtcd by s. SO or the Wcsl Bengal 
I'd~rcl~aa~! (An~cndrncntl Act. 1984 OVchi Bcn. Aci XXXVn or 19M). 



Tlie West Bengai Pnnchayar Aci, 1973. 

-: [CHAPTER XVIA 

Sa~rra a way Samili of oflice bca rers and Karrr~adiryakshus 

174A. ( 1 ) There shall be Sortrollway Sa~lriri for every Zilla ~arisl lud SnrrwrllVns 
Srmr iri. 

consisling o f  Ihe  SubI~aditipari, the Sahaknri Subhadhipati, 
Kan~mrll~yahhas of all Stl~ayee Sumitis, h e  Executive Officer and the 
Addirionnl Execulive Orficcr or [he Zilla Parisl~nd. 

(2) The Secrerary ol the Zillu Parislzad shall be the Secrelary ro the 
Sottlat~~vay Saariti. 

(3) The mecting oflhe S.iutrnr~tvay Saniiti shall be held at least oncc in 
a month in [he office of the Zilln Parisliad in such manner as may be 
prescribed. 

(4 )  The Sanrarr~vay Satrriti shall be responsible for co-ardinaling 
the functions bctwccn a Sllruyec Sat~iili and [he ZiIin Purisltadand among 
[tie di ffcrcnt StIiujtee Sntl~ilis of [he ZilIa Pnrislrad and for moniloring 
of activities of the Pancfmayat San~iris in respccl of the schemes funds 
fur which arc allotted by the Zilln Par*isltad to the Pa~lcllaya~ Suttri~is 
for execution of such schemes. 

(5) The Su~nan~vay Sarrrili shall cxercise such other powcrs, perform 
such orher functions and discharge such olher duties as may be prescribed 
or as may be assigned to i~ by the ZilIa Pnrisf~ud at a meeting. 

CHAPTER XVII 

Propcrty and Fund 

175. A Zilln Ptrrisfrad shall have [he power to acquire, hold and pourer to 

disposc of propeny and LO enter into conmas: acquire, and disposc hold 

Provided that in all cases of acquisition or disposal of immovable Or~mp"y. 

properly [he Zilla Parishad shall oblain the previous approval of the 
Stale Government. 

176. All roads, buiIdings or other works consuvcted by a ZilIa Work. 

Parisl~url wirh its own funds shall vest i n  i t .  cuns~rucrcd 
by 3 ZIIu 
IJflrishod lu 
vest in il. 

177. The Stare Government may allocate to a 2dla Pari.~l~mI any Allocation of 

public propefly situnred within its jurisdiction, and thereupon, such $gr"iCS'D 
properly shall vesL in and come under the control of Lhc Zilla Purisirad. Parislrod 

'Ch~prcrXWA was inscncd by 5 . 5 1  orrhe IVcst Elcnga! Paocliaynr (Amendment) Act, 
1984 (Wcsi I3c .  Acl XXXVlI  01 1984). 



The West Bengal Pmchayn! Act. 1973. 

[West Ben. Acl : 

I 

Acqu~s~i i io~ 178. Where a Zillrr Pnrixltad requires Iand to carry our any of h e  
of l a d  for 

I 

B I ~ U  purposes OF this Acl. i~ may nzgoliale wilh the person or persons having 
l'flr;~hfld. in~erest in the said lartd, and if it fails to reach an agreement, i t  may make 

an application to the Collector for the zlquisilion OF the land and the 
Collector may, if hc is satisfied [hat the land is required for a public 
purpase, r d e  s~cps to acquirc rhc land under the provisions of h e  h n d  I of 1894. 

Acquihition Acl, 1394 and such land shall, on acquisilion, vest in the 
ZiI/fl P ( l r i ~ I ~ ~ t 1 .  

ZitIn 179. ( 1 ) For every Zitla Parisf~utl lhere shall be constituled a Zilla 
Plrri~hnif 
Funil. forishod Fund bearing the name of [he Zilla Parislrad and there shall be 

plnccd to rhc crcdit ~hcrcof- 

(a) contributions and granrs, if any, made by the Central or h c  
State Governn~enl including such pan of land revenue 
collec!ed in the Slale as may be determined by [he State 
Government; 

(b) conlribu tions and granls, ilany. made by a Pa~~cJluyu~Satriiti 
or any olher local aurhorily: 

(c) loans, if any, gnnled by lhe Cenrrd or Stale Governmenlor 
rniscd by the Zilla Parislzad on security of its assets: 

(d) the proceeds or road cess and public works cess levied in 
the district; 

(e) all receipts on account of tolls, rates and rccs lcvied by the 
Zilla Parislrad; 

(fj all receipts in respeclofany hospirds, djspcnsarics, buildings, 
insli tutions or works, vested i n ,  constructed by or placed 
under the conlrol and management of the Zilla Parislrad; 

(g) all sums received as gift or contribu~ion and all income 
from any trust or endowment made in fabour of the ZiIla 
Pan- had; 

(h) such fines or penalties imposed and realised under the 
provisions of this Acrorof the bye-laws made hereunder, as 
may be prescribed; 

( i )  money, if any, lying ro he credit of [he District Cl~onkidar 
Reward Fund constiluted under section 25 of the Bengal Bcn. ACI V , 
Village Self-Government Act, 1919, Ihe control over which Or I 9 l 9 '  

rests with the Dislricl Magistrate, shalI be credircd by h e  
District Magistrate to the Ella Parislrad Fund: 

Q) all other sums received by or on behalf of the ZiIIa 
Parishnd. 



The West Bengul Panchayat Act, 1973. 

XLI of 1973.1 

' f ip la t io~ io~~ . - -A  Zilla Purisl~fld shall not receive to the credit of i ~ s  
9: fund- 

(a) any lo;m from any individual, severally or jointly. or any 
membcr or office bearer of [he ZilIa Parishad, and 

(b) any gift or contribulion rrorn any individual, severally or 
joinlly, or any member or office bcarer of the Zilltl Purisfirrrl 
suvc and excepl, i n  pursuance of a resolution adopted i n  n 
mee~ing of the Zilla P a r i . ~ l ~ a  accepring such gift or 
contribudon and staring lhe purpose for which such gift or 
conlribution is olfercd and nccepied. 

(2)  Every Zilla Parislrad shall- 
(i) s e ~  a parl and apply annually such sun1 as may be required lo 

mee~thecostof i tsown administration including the payment 
of salary, allowances, provident fund and graluity to thc 
officers and cmployres and to the Executive Orficcr 
?[, the Additional Exccutive Officer and the Secretary]; 

(ii) allocate Ihc money received under clnusc ( i )  of sub- 
scc~ion (I) among the Grot11 Ponchayars of the disrricl 
concerned. 

( 3 )  Every ZilIa Parishad shalL have the power lo spend such sums as 
it thinks tit for canying out the purposes of this Act. 

(4 )  The Zilla Parisl~ad Fund shall be vested in  the Zillo Pnrislrari i~nd 
the amoun~standing lo the credit of the fund shaII be kept in such custody 
or invested in such manner as lhe State Governmcnl may, lrorn tiale 10 

time, dircc~. 

(5) Subject to such general control as theZillo Parisl~ad may exercisc. 
from time to time, all orders and cheques for payment from rl~e Zilla 
Parisllad Fund shall be 'Isigncd by [he Execu tive Officer, ar if nulhorised 
by the Executive Officer (by the Additional Exccutive Officer or the 
Secretary)]. 

'This 'Erplunofion' \V% addcd by s. 30 or [he West Bcngal Panclruyfl! [Arncndrncnt) 
Act, 1997 (\Vat Bzn. Act XV o f  1997). 

%IC words "and rhc Additinnnl Exccutivc 0fficcr"wcrc firstinscncdby s. 3 OTIIIC WCSI 
Bcngal Pfi~~rltn~.af(Amcndrncn~) ACI. 1980(Wcst Bcn. Acl  XXXW of 1980) and thcrcaltcr 
the words wirhin rhc squ.uc bnckcrs werc suhstitutcd Tor thc words "and Ihc Additinns1 
ExccutivcOficcr" by s. 52(1) of the Wesr Bengnl P a n c l r ~ ~ ~ n ~  (Arncndrncnt) Acl, 1984 (Wcrt 
Ben. Acl XXXVII of 1984). 

'The wortk wirhin tlic squarc bnckcn ivcrc subsritutcd with rcrrospccrivc clrcct for Ihe 
words"signcdby ~hcExccutivcOlliccr" by s, 4orthe\Vcs~Bcngal Pnrrcl~n~~!(Amentlmcnl) 
Act, 1979 (Wcst Ben. Act X or 1979) md thcrcafrcr thc words rvilhin tllc first bnckcrs were 
subslirurcd ror Lhc words "by thc Sccrctnry" by s. 52(b) of rhc \%I Bcngal I'o~~rl~nynr 
(Arncndmcnr) Act, 1984 (West Ben, Ar l  XXXVll  of 19M) 



The Wesr Betrgal Panchayat Acr, 1973. 

P r ~ c c d s  of 
mxl ccss 
ul~d-~ublic 
works ccss 
10 bc 
crcditcd lo 
ihc Liiln 
Purislrud 
Fund. 

[West Ben. Act 

180. Notivilhstanding anyhing lo the c o n w  in the Cess Acl, 1880, Ben. Acl lX 1 
of 1880. 

the proceeds of road cess and public workscess, if any. lcvied and realiscd 
in a district shall be credited ro !hc Zilla Parislrad Fund alter paymenl of 
[he expenses menrioned in seclion 109 of the said Act. 

181. (1) Subject ofsuch maximum tales as the State Government may 
prescribe. a Zilltl Pnridiad may- 

(a) lcvy tolls on persons, vehicles or animals or any cIass of 
[hem at any loll-bar eslnblished by'it on any road orher than 
a krrrclra road or any bridge vesred in it or under its 

management; 

(b) levy [olls in respect of any ferry eslablished by i t  or under irs 
managemcn t; 

(c)  lcvy [he rollowjng rccs and rales, namely:- 

(i) fees on ihc registration of boats or vehicles; 

( i i )  a fee for providirig sanilary arnngements at such 
places of worship or pilgrimage, fairs and 111e1as 
within i ~ s  jurisdiction as may be spccified by the State 
Government by notification; 

(iii) a fee for licence referred 10 in sec~ion L62; 

(jv) a water-rate, where arrangement for the supply or 
watcr for drinking, imgution or any o~hcr  purpose is 
made by the Zilla Purisfiad wilhin irs jurisdiction; 

(v) alightingrate, whereamangment for Iightingofpublic 
streels and places i s  made by [he ZilIo Parislrud 
within its jurisdicrion. 

(2) The Zilla Pnrisl~ad shall no1 undertake regismiion of any vehicle 
or levy fee [here for and shall not provide sanitary arrangemen& at places 
ofworship or pilgrimage, fairs and r~tcl(~s within its jurisdiciion or levy fee 
therefor if such vehicIe has already been registcred by any olhcr authoriry 
under any law for the time being in force or if such provision for sanilary 
arrnngernenl has already been made by any othcr local aulhorily. 

(3) The scales of tolls, fees or rates and the rerms and conditions 
for the imposition thereof shall be such as may be provided by bye-laws. 
Such bye-laws may provide Tor exen~ptionfrom all orany of the [olls, fees 
or rates in any class of cases. 



Tire WCSI Btolgol Panchaynt jtct. 1973 

XLI of 1973.1 

182. A Zilla Parishad may, subjccr LO the provisions of any Inw reladng ~ I ~ L J  
I'nrislr~r] 

r ro the raising of loans by local aulhorilies for the lime being in force, raise ,,,, 
from time to time, wirh ~ h c  approval ofthe Smre Governmeut, loans for  he lWmsan* 

crcnlc 2 
purposes OF this Act and crenlc a sinking f i~nd for thc repaymenl of such sinLin~ 

fund. loans. 

I182A. Notwithstanding anything contained in seelion 182, a Zillrr ziltu 
I ~ o r i s I ~ ~ t ~ I  

Purislrad may borrow money from [he Slate Governnlent or =* * * * liiay borrow 
from banks or other financial instiru~ions, for furtherance of irs objec~ive IlloncY- 

on the basis of specific schemes as may be drawn up by the Zillu Pr11.is.11nrl 
for the purpose. 

183. (1) Every Ella Pnrisllad shall, at such time and in such mnnncr Bud~cr  t l T  

thc Zilln as may be prescribed. prepare jn each ycar it budgct or its csrimared pl,ris,,nl,, 
receipb and disburscmenrs for the rollawing year '* * * * 

J(2) (a) The budget prcparcd under sub-seclion (1) sllall be wriuen 
in  English and in vernacular of the dislrici and copies of [he 
budget in both the languagcsshall be posted-insuch prominent 
places within the districr as may be prescribed, inviting 
objecdons and su~geslions from [he electors of  the ZilIn 
Parishod. 

(b) Copies of the budgcl shall be forwarded lo  he S l a ~ e  
Government for views, i f  any. 

(c) Thc Zillu Parisflud sllall, wirhin such time as may bc 
prescribed and in a meeling specially convened for the 
purposc and in the presence of a1 leas1 halF of thc existing 
members, consider Ihe objeclions, suggest ions and views, if 
any, and approve the budgel wilh modilicalions. i f  any. 

(d) A copy of the budget approved under cIause (c) shall be 
Fonvarded ro the Stalc Government. 

(3) No expendilurc shall be incurred ul~less  the budgcl is approvd 
'[under clause (c) of sub-sccrion (2)]. 

'Scc~ion 1S2A was inscrlcd with relrospc~ivc cltcct by s. 5 of rhc Wcsr Bcngal 
Pmrclrujur (Founh) Amcnding ACI, 1978 (\Vcsr Bcn. Act XLII or 1978). 

-%c words ", w i h  ihc prcvious snncrion or thc Stnrc Govcmincnl," wcn: ontiitcd by 
A .  4lnCihe WWI Bcnpl Par~cIru~ut(Amcndmcnr) Acr. 1994I\VcstRen. Act XVIIl oC 1991). 

'Thc words "and submit it lo ~ l i c  S~alc Govcmmenr" wcrc omittcd by s. 43(1), ihirl. 

'Subscciion (2) was subsrilu~cd Tor thc original sub-scclion by s. 43(2), ibirl. 
The words. figure. lcllcr and bnckels within ~ h c  squarc bnckcLs wcrc substirulcd for 

Ihl: words "by ilic Siaic Covcrnn~cnl." by s. 43(3), ibid 



The We51 Betlgal Panchayar Acr, 1973. 

[Wat Ben. Act ' 

(Part 1V.-Zilla Parishad.--Cl~npfer XVII.-Propeny o~ld 
F~r~lr l .Sect iot~s  184, 185.-C11npter X VIIA .Spec+irrl  provisiorr 

for rile Dis~ricr 01 Durjceli~ ig.-Seclio~z 185A.) 

SuppJclnco- 184. ' (1  ) TheZilln Pnrid~mbrnay prepare in each year asupplemenrary 
mry budgct. esrirnate providing for any rnodilica~ion of its budget and '[may approve 

it in a meeting specially convened for the purpose and in lhc presence of 
at least hal f  of the existing me~nbers] within such time and in such manner 
ns may be prescribed. 

'(2) A copy OF the supplcmcnrary estimate as approved under sub- 
seclion (I)  shatl be fonvxded lo he Stale Government. 

ACCOUIIIS. 185. (1) A Zilla Parisllad shall keep such accounts and in such 
manncr as may be prescribed. 

'CHAPTER XVnA 

Special provision for the Dislrict of Darjceling 

Zilla 
I'orisl~ad for 
Darjccling lo 
siznd 
di\solvcd 
and 
consc- 
qucnccs of 
di~roIuIion. 

'185A. (1) Wih effect from [he dalc of coming inrn office of the 
Council, the Zitla Parishad for the disuicl of  Darjeeling constituted 
under this Accshall sland dissolved and the members of theZiIla Pari~Ilud 
shall be dccmed to have vacated their offices forthwith. 

(2) Upon such dissolulion of [he Zilla Parishad, Lhe Council shall 
exercise all Ihe powers, discharge all the duucs and perform all the 
iunc~ions of the Zilla Parisltarl under this Acr. 

(3) Nolwilhstanding anything contained in sub-seclion (1) of [his 
section or elsewhere in this Act,- 

(a) anylhing done or any action taken by h e  Zitla Parisfrclrl 
under his Act prior to [he coming into oftice of the Council, 
and 

(b) all rules, orders, bye-laws and notificarions made or issued 
Irom time lo time undcr I he provisi~ns of I he West Bengal fr. . . 

Pa~lchayar Acl, 1957, ar the West Bengal Zilla Purislrnds 1957. 
Act, 1963. or this Acr, applicable to Ihe Zilla Parishod and FzkB$G 
continuing io force immediarcly before [he coming into ,r 1963. 
omce of the Council, shall, after such coming into office, 
conrinue in force i n  so far as they are not inconsis~ent wilh 
the provisions of the Dajeeling Gorkha Hill Council Ach 1Vc.~' 

ACI XIII or 
1988 unlil rhcy are repealed or amended. 1988, . . . . 

'Scclion 184 w x  renumbered as- sub-scction (I) orlhill section and in sub-secrion (1) a5 
so mnurnkrcd Ihc words wirhin thc square bnckels wcrc suba~ituted Tor thc words "may 
submir ir lo thc State Govcrnrncn~ [or approval" by s. U(l) a l  thc Wcs~ Bcngal Potrctln~*~rr 

(AmendrncnI) Acl. 1994 [Wcst Bcn. Acl  X V l l I  or 1994). 
lSub-scclion (2)  w m  addcd by s. 44(2), ibid. 
'Chaprcr KYnAconsisting ur~ccrions 18SA and IS58 wils inxncdby a. I9  d t h c  Wcs~ 

Scngal Punci!ayar (Amcndmcnl) AcI. 1988 [\Vest Bcn. Acr X-X or 1988). 



The Wesr Bellgal Panchayat Acr, 1973. 

XLI of 1973.1 

(Par1 I V. -Zi I la Parishad.-Clrnpt~r XV1IA.-Special provisior~ for 
lhc Dirrrict of DorjL'clitrg.-Secriot~ IS5B.) 

West Ben, (4) Notrviths~anding anything contained in seclion 29 of the 
' Act XI11 or,,: 

1988. D ~ j e e l i n g  Gorkho Hill Council Acr, 1988, [he properties, funds and 
liabilities of the Zilfa Par,islrnd and the officers and employees OF the 
Zilla Parisllod holding office immediately before [he coming into office 
of the Council, shall be determined and apponioned between the Council 
and ~ h c  Mohakrrrno Pnrislrod in such manner as may be prescribed, and 
such determination and apporlionrneni shall bc final. 

(5) An order made undcr sub-section (4) may contain such 
supplcmcntal, incidentdl andconsequential provisions as mny bc necessary 
lo give effecl lo such rcorgilnisalion. 

'(6) Notwithstanding anylhing lotheconrrnry contained in this Act or 
i n  any orhcr law Tor the lime being in force,- 

(a) no executive power referred lo in scction 24 of r he Darjeeling 
Gorkha Hill Council Act, 1988, shall be exercised by a 
Grn~il Pur~clrnyat or Po~zclrayar Sar~~iri in h e  hill areas unless 
rhc Council =signs such power to such Gratrr Pa~icliayar 
or Paacl~ayar Satriiii, as the case may he, on such terms 
and condidons as the Council may, by gencral or special 
direcdon, specify, and 

(b) [he State Governmenr shall not assign any power, func~ion 
or duty in reIalion to any maltcr, referred to in section 207B 
or in any other provision of [his Act, to any Grat~~  Patichayat 
or Parlclzayar Snrrti~i in h e  hill arcns without prior consulta- 
tion with (hecouncil and, on tn~ls ler  of such power, function 
or duty, [he Council shall have power and authority to issue 
any direction, and adopr nny mcnsure, for supervision and 
monitoring with respect to the exercise of such power, 
performance of such funchon and discharge of such duly 
by the Gralll Par~cfrayar or the Pancliayar Sunriri, as the 
case may be. 

?185B. (1) For the sub-division of Siliguri in the dislricr of MuhuLirrrro 
Purislrad Darjeeling rhe Slale Govcrnmenl shall constitute a Mailokrrtrra Parishad 

bearing [he name of [he sub-division. 

(2) The Malrukrrr~!r~ Pnrislrud shall comprise the areas of the blocks 
within the sub-division excluding such rrrorrzos of the sub-division as 
are cornpriscd in the hill areas. 

'Subsccrion (15) was addcd lo rrction 185A by s. 16 of the WCSL B e n ~ a l  Puncbu~u~ 
(Amcndmcnr) Act. 1995 (Wcs~ Bcn. Act 11 01 1995). 

:Set loot-notc 3 on page 6M), mrre. 
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(Pnrr IV.-Zilla Parishad.-C/luptr.r XVI1A.-Special provision for 
11ze Di-~rrict of D ~ ~ r j c ~ l i ~ ~ g . - S e c r i o ~ t  185B.) 

(3) Thc Maflukrr~tm Pnrislzatlshall 'onsist o f the  folIowing members, ,. , , . . , .  . , , , 

namely:- 
( i )  Sa6huprrri~-of [be P a r r c l i a y n ~ S a ~ ~ ~ i i  within thesub-division, 

ex oficim: 
(ii) '[such number of persons, not cxcccding three, as rnay be 

prescribed on [he basis of thc number of volers in each 
Block within [he sub-division, [he Block being divided2(by 
the prescribed authority) Tor [he purpose into constitucncics 
in the prescribed mnnner,] elected by secret ballot, at such 
time and in such manner as may be prescribed. '[from 
amongst thc pcrsons. whose names are included in the 
electoral roll J(prepared in accordance with such rules as 
may be made by the Slatc Government in this behalf and 
in force on such dalc as the Slate Elecrion Comrnissioncr 
may declarc for the purpose of an election,) pcrtaining lo 
any Block within the area of Malmktrtrla Parisllad, by 
persons whose names are includcd in such electoral roll 
perlaining to the cons~itucncy comprised in such Block;]: 

5Provided that sears shall be reserved lor thc Scheduled Casles and 
[he Schcduled Tribes in a Mahakrosa Parishod area and the number of  
scats so reserved shall bear, as ncurly as may be and in [he manner and in 
accordance with such rulcs as rnay be made in this behnlr by rhe 
Slate Government, the some pot-lion lo the total number of scats in that 
Mal~akwxria Pori.slfod fa be tilled up by election it$ the population or the 
Scheduled Castes in that Mul~akrmza Parislrod arca or of the Scheduled 
Tribes i n  thar M ~ ~ ~ r t k ~ r t n a  Parislzad area, as thc case may be, bears lo the 
total  population of tha~ Malrak~rraa Parishad area and such seats shall be 
subjectcd to alIocation by rotation, in the manner prescribed to such 

'Thc I Y O ~ S  wilhin lhc s q u m  bnckcts wcn: subslilulcd rnr Ihc words "two pcrsons, onc 
from cach or tivo such con~li lucncic~ comprised in ~ h c  B l r rk  wirhil~ Ihc sub-division rus 
nlay bc spccificd by nolificalion," by s. 17 of h e  \Vcsr B c n g ~ l  Pa~rclrayar (Amcndmcnt) 
Act. 1995 (\Vcsr Bcn. Act I1 of 19YS). 

-The word< within thc finr bnckek were inccricd by a. 3L(a) or rhc \Vcsr Bcngal 
1'~ticlray~r (Amendmcnr) Acl, 1997 (Wcsr Bcn. ACI X V  of 1W7). 

"hc words wirhin the squaw bnckcrs tvcrc subslituicd for the wnrds "Tmm among 
rhernsetvts by persons rvhosc nanics arc includcd i n  lhc cltclural roll orrhc Wmr Bcngal 
Lcgislalivc Assc~nbly i n  forcc on the 1x4 dale of non~inalions for I'nrrclrq~r clcclion 
pcnaining to Ihc consrirucncy cornprihed in sucSi Block;" by s. 29(a) of the Wcsl Bcngal 
Pu~rcliayuf (Alncnd~ncnr) hcr, 1992 (IVcs( Ren. Act XVII of 1992). 

'Thc words wi~hin thc firs! hnckeh werc substiiulcd for the words "of Ihc Wcsr Bcnpl 
Lcgislali\.e A~scmbly in TOKC cln thc lasl darc ofnorninarion for Par~cl~ayu: clcction" by 
s. 45(l)(n)(i) ollhc WcsI Bcngal Ifot~chn~oI (Amcndmcnr) Acl, 1994 (Wcsl Ben. Act XVllI 
o f  1994). 

'Thc f in t .scc~~~d.  1hird.Taurth;mdfiithprovi~s loclausc(ii)orsub-seclion (3)oi.~ccrio1i 
185B w u  inrcncd by s. 29(b)of rhc \Vcsr Bengal Pu~rcl~uyu~ (Amcndrncn!) Act, 1992(Wcnt 
Bcn. Act XVI I  a[ 1992). 
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(PRTI W.-Zilla Parishad.-Cl~aprer XVIIA-Speciul  pr.ovisiorr for 
~ h c  Disrricr of Dorjeel i~~g.-Sect io~r 185B.) 

different consli[uencies having Scheduled Caslcs or Scheduled Tribes 
J. populalion which bears with [he tola1 population in [hat consr i~~~cncy 

nut lcss [haa haIf of [he proportion t h a ~  thc lola1 Scheduled Casres 
poputntion or the Scheduled Trihcs populalion in that Mairakrrrtro 
Pnrislrr~d area, as [he case may be, bcars with the tolal population in 
tliat Mal~akrrrrln Pari.~had arca: 

'Provided further lhal no! less than one-[hird of the tolul numbcr 
of seals r~scrvcd for the Scheduled Castes and  he Schcdulcd Tribcs 
shall be reserved for womcn belonging lo the ScheduIed Castes or [he 
Scheduled Tribrs, us the case rnay be: 

'Provided also rhnt not less ~han  one-third OF the rota1 number of 
scals, including the sears rescrvcd for the Schcdulrd Cnsles and [he 
Scheduled Tribes, in  the hfnhnkirrrin Pnrislrrtd shall be reserved for 
women, and [he consli~ucncics Tor rhc scars so reserved for women shall 
be determined by rotation, i n  suull manner as may be prescribed: 

'Providcd also that norwi~bstanding anylhing contained in the Ibrc- 
going provisions of this sub-scction '* * * **. when the number of 
members lo be elected to thc Mul~rrkirttrrr P(r~'islrurl is detennined, or when 
seats are reserved for thr: Scheduled Casles and the Scheduled Tribes 
in the Molrok~~tr~a Pflrisl~arl, in rhe manner ns aforesaid, the number of 
members so dctcrrnined or the number of seals so reserved shill1 not bc 
varied for ~hrer: succrssivz general elections: 

'Provided also that no member of the Scheduled Casles or the 
Scheduled Tribes and no tvoman for whom seats are reservcd undcr this 
sub-sec~ion, shall, if eligible for election to thc MalraX-u~~~rr Prrrishr~ri, be 
disqualified for election to any seat nol so rescrvcd: 

3Provided also that such division inlo constiluencies shall be made 
in such manner that thc ratio bclween rhe population of al l  the Blocks 
in the Mahakrr~lla Porislrari and [he number of constituencies in the 
Mal~akrrrnu Purisfrarl shali, so far practicable, bc ~ h c  snmc as in any 
Zilla Pnrisharl: 

'Provided also that the Slate Election Commissioner may. ai any 
lime. for reasons to be recorded in writing "[, issue an  order making fresh 
determination], of the number of mcmbers in h e  Alolrakrrrrra Purislrud 
or fresh reserva~ion on rolation of the number of cons~ituencies in [he 
Ilfi111akrr111a Porisfrnd and, on sucb order being issued by rhe State 
Election Commissioner, the determination of I he number of members 
and [he reservolion of the number aT constituencies shall not be varied 
for )[the ncxt] thrcc successive general eleclions: 

'Srr fmr-norc 5 OII p3gc 6G2, nrtre. 
Tl ic  !vords "or clsc\vhcrc in this Act" were ornitled hy 8. 31(h) or thc WL<I Bcngal 

Parrrlrujur (Amcndnlc~it)  hcl ,  1997 (Wcsi Bcn. Acl XV of 1997). 
'Tlw sixll~. scvcnrh and cighth provisos ro clausc (ii) of sub-SCCI~OII (3) ofscclion 18SB 

was inscncd by s. 45(l)(a)(ii) ofrhc \Vcsl Benpal Purrcl~u~~uf (Amcndmcnr) Acl. 1994 ( W c s ~  
Dcn. Act XVLll or 1994). 

'Thc w o r k  withinthcsqunrc br~ckcrsrvcrcsubs~irurcd Turthr: wnrdsMandby notifica~ion. 
order Truh dclcrtl~i~~n~ion'. by s. 3 1 (c)(i) or lhe IVCSI Bengd POIICITUJ~O~ (hmcndmcnl) Ack, 
1997 (WILG~ Bcn. h c ~  XV 01 1997). 

Tl ic  woids within thc squnrc bnlckea were inscncd by s. 3l(c)(ii), ilrid. 
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1 . -  . 
'Provided also [hat the provisions for rescrva~ion or scars for the I : : : ,  . ,  -, . 

Scheduled Castes and rhe Scheduled Tribes shall cease 10 have effect , . . 

on the expiry of Ihe period spccificd in article 334 of the Consritution of 
India; 

(iii) members of the House or lhc People and [he Lgislntive 
Assembly of the Statc clccted therelo From a consliruency 
comprising the sub-division or any part ihereof (excluding 
the part comprised in thc hill areas), not being Ministers: 

(iv) members of the Council of States, nor being Ministers, 
=[registered as clcctors within lhe area of any Block] in die 
sub-division (excluding t he placecornpriscd in the hill areas). 

(4) The Mafrabinra Parishad constituted under this section shall be 
notified in [he Official Gazerre and shall come into ofticc wilh effect from 
the date of its first rnee~ing at which a quarum is przsen!. 

(5) The Malroktcmra Parishad shall be a body corporale having 
perperual succession and a common seal and shalI by its corporate name 
sue and be sued. 

(6) Notwi~hstanding anything conrained i n  this Act,- 
(a) anyhingdoncorany ac~ion laken by rheZilla Parisl~udunder 

this Act prior 10 the coming into office of [he Mufiakrrtna 
Parisfrarl. and 

(b) all rules, orders, bye-laws and nolifications made or issued 
from time 10 time under the provisions of the West Bengal 
Pancllayur Acl, 1957, or [he W e s ~  Bengal Zilla Parislrads 
Act, 1963, or [his Act, applicable to the ZiIIa Parisliad, 

and continuing in force immediately before the coming into office of the 
Malrakrrrrra Parislrud under this ACI, shall, a f~er  such coming into office, 
be applicable to the Mohakrlnlo Parisllodand shaIl condnuc in force in so 
far as lhcy are noL inconsistent with thc provisions of [his Acl unlil hey are 
repealed or amended. 

(7) (a) The MuhaX-~r~~ro ParisItuclshall have a Srlrayce Sartriri, namely, 
Artlro. Satrsrfra, Unnayan 0 Parikalpana Sllrayee San~iti. 

(b) The Mal~ak~mla Pnrislrad may have such other Sfhayee 
San~itiorSan~ifisas it may, subject lo the approval of h e  State 
Govcmment, constirule. 

(c) A Sfhayee Sunriri shall consisl of the following members:- 
(i) [he Sabl~ndlripari 3[and the Salrakari Sablradlriparij, 

ex oficio; 
(ii) three persons to be clcctcd in the prescribed manner by 

the members of Lhe Mul~ukrrrrra Parisl~ad from among 
themselves; 

'See rool-note 3 on paEc 663. nrrrc. 

Tl ic  words within the squxc brackets wcrc subslilu~cd lor thc words "having n place or 

rcsidcncc" by s.45(1)@)or~hr: Wc51Bcn~al Pa~rc l~u~ur  (hmcndmcnt) ACI. I993 WcsLBcn. 

Act XVllI of 1991). 
%c rvords within rhc square bnckcts wcrc inscned by s. 45(2)(a), ibid. 
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(Pan V-Clruyter XVII1.-Arrdit.-Sec!io,rs 186-188,) 

'(iii) such number of persons, being Officers of [he Slale 
Government or of any stalulory body or corporation or 
bcing eminent persons having specialiscd knowledge. 
as [he StaleGovernrnent may rhinkfil, appointed by h e  
Stale Governmenr. 

(d) No person, oher  lhan [he Sabhadl~ipari or the Srrhrrkari 
Sabhadlripari. shall be a n~embcr of more than two Srhayec 
Scrrrriris. 

(e) All the provisions of sub-sections (4) to (7) of sccrion 171 
and sections 172 lo 174 shall apply l~~irraris mlrrta~idis to a 
Stl~ayee Sarrriri conslilu~ed under this seclion. 

(8) All rhepmvisionsofsec!ions 141 to 152, 153 to 165, 16610 170, 
175 to 185,186 to 196,196A, 196B,197,197A, 197B, 198 10302.202A, 
203 to 216. 220, 221 and 223 shall apply to h e  Muhukrrnra Parishad 
n ~ ~ i t a f i ~  tt~~uutjdis. 

PART V 

CHAPTER X W I  

Audit 

186. (1) The accounls of the funds of a Grar~r Panclrayar, a 
Ponclrayat Sallliti or a Zitla Pnrislrntl shall be examined and audiled 
by an auditor appointed in thnr half by the Slate Govcmmenr nl such 

may prescribe. 
lime and place, lo such extent an such manncras the Slate Government 

(2) An auditor appointed under this scction shall be deemed lo be a 
4 5  o r  1 8 ~ 1 .  pubIic sewan1 within the meaning OF secdon 21 of [he Indian Penal Code. 

187. The Pradlran, the Sabl~apo~i or thc SabhurIfripali, as \he case may ' 

be. shall produce, or cause lo be produced, to ~ h e  audiror all such accounts 
of the fund of the Grarr~ Patrdrayat; h e  Ponchoyo! Sa~triti or the Zilln 
Parislrad concerned as may be required by the nudi~or. 

188. *(1) For the purposes of an a u d i ~  under this Act an auditor may- 
(i) require in writing rheproducrion before him of any docurnen1 

or the supply of any information which he considers lo be 
necessary For the proper conducl of Ihc audit; 

lSubclnusc (iii) wx subs~itutrd lor rhc previous subcIause by s. 45(2)(b) of thc WCSI 
dcngal Panclrayar (Amcndmcn!) Act. 1994 (Wesl Ben. ACI XVnl or 1993). 

Audit or 
accounls 01 
lund. 

Submission 
or accounLq 
to audit. 

Powcrs of 
auditors, 

2Scclion 188 svas rcnumbcred zs sub-scclion (1) ofthat seclion and altcr sub-scction ( I )  
as so rcnumbcrcd sub-scction (2) was addcd by s. 30 or tht \Vt<r Bcngd Pa~rrl~ojar 
(Amcndmcnr) Act, IW2 (\Vest Bcn. Act XVII of 1 9 2 ) ,  
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(Port V.-Cflopr~.r XVII1.-Avdii.--Sec1ior1~ 189, 190.) 

(ii) require in wriring h e  personal appearance bcfore him of any , .  . . 
, .  - 

. . 

persm accountable for, or having [lie custody or control or, . . 
any such document, or having, directly or indirectly and 
whether by himscll'or his panncr, any sllareor intcrest in any 
contract made with, by or an bchalfof, the mcmbers of the 
Grom Purrciroyo~, the Pmicfroynt S(urririor tlic Zilln Pcrrisfrod 
concerned; and 

(hi) rcquire any pctson so appearins before him to make and sign 
declaration in respect of any sucli document or ro answer any 
question or preparc and submit any slaremenl. 

'(2) I f  any person neglccts or refuses ro comply w i ~ h  thc requisi~ion 
made by thc auditor undcr sub-section (I). the auditor may, at any limc, 
refer ~ h c  mailer to thc Sub-divisional Officer in thc case of a Grm~r 
Pandin~nr, or the Districl Magislrslle in [he case of a Prurchnyar Snmifi, 
or IIIC Divisional Commissioner in the case of n Zilla Porislzad, having 
jurisdic~ion, and thereupon the Sub-divisional Orficer or the Dislricl 
Magistrate or the Divisionnl Commissioner, as lhe cusc may be, shall bc 
competent to issue such direclion LO rhc person neglccting or refusing !o 
comply wid1 l l ~ e  requisi~ion made by !he auditor as he may illink fit, and 
such direction shall be binding on such person. 

Ptnd~y. 189. Any person who ncglccrs or refuses to comply rvith [he requisition 
made by h e  audilor under section 188, wilhin such lime as may bc 
specified, shall, on convicrion by a Court, be punishable with a lint: 
which may exlend 10 onc hundred rupecs in respect of cach item included 
in  he rcquidrion. - \ 

Audir rcpon. 190. ( I )  Wirhin two mon~hs from llie date on rvliich iln audir under 
[his Act is completed, lhc oudilor shall prcparz a report and shall send thc 
report lo [he Pradlfmr, ihe Sablrayari or rhe Sabl~ndltipu~i, as [he cusc 
may be, of the Grmr~ Prrr~clrayar, k c  Pri,rcAoyol Srlmriti or the Zillo 
ParisIiud and a copy [hereof to rhc Stale Governmcn~. 

,(2) The audilor shall append ro his report a statement showing- 
(a) the grants-in-aid rcccived by the Grrrnr '~nrrcl~a~or.  the 

Pa~lchrr)'ur Sur~~iri or lhe Zilla ParisJ~nrl and the expendirure 
incurred [hererrom; 

(b) any marerial impropriety or irregularity which he may 
observe in the expendilurt: or in lhe recovcry of llie monics 
due to thc Gntrtr Pa~ichaylif. 11ie P o ~ ~ c h u y t  Snttriri or thc 
Zillu Pnrishndor in the accounrs of [he Grari~ Panchrryar. Ilie 
Prrrrcr~~~yo~ Snttfifi or tile ZilIu Pur;~had Fund; 

(c) any 1";s o r  wasage of money or olhcr propeny owned by or 
vestcd in the Gratrr Pa~~chuynr, the Po~~chuyut Su)~iiri or the 
Zilla Prrrisllad. 
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191. (I) Within two monlhs from the receipt of thc rcpon referred Action on 
audil rcpn. " to in section 190, the GI-UIII Patrclrayur, the Pa~lchayar Sattliti or he Zilla 

Prrrishad conccmed shall, a1 a meeting, remcdy any defect or irreguhri~y 
pointed oul in [lie repon and shall also infom the auditor of [he action 
taken by it. The Grarti Poricfro).~~, h e  Pntlcfroyar Sarrriri or the ZiIla 
Parisl~ad concerned shall givc rcasons or explanations in casc any dcfcc~ 
or irregularity is not rcmoved. 

(2) If, wilhin the period rcfcrrcd to i n  sub-seclion ( l ) ,  no inromalion 
is received by the auditor from the Grata Pancl~ayar, h e  Puncl~(~yryot 
Sarrriti, or the Zilla Purisf~rrrl concerned or if lhc reasons or explanalions 
given by it for not remedying any defeci or irregulari~y as aforesaid is 
not considered sufficient by the auditor. the auditor shall if he has not 
already exercised or does nol propose lo exercise [he powers confcrrcd 
upon him by seclion 192, '[refer ~ h c  mnller 10 Sub-divisional OiTcer in 
he case of a Gram Patrclraya~, or  the Dislricl Magisrrirc in thc case of 
a Paircl~ayar Sanriri, or the Divisional Commissioner in the case of a Zilla 
Parisl~acl, having jurisdiction, and [hereupon the Sub-divisional Officer 
or the District Magistrate or  the Divisional Commissioner, as the case 
may be, shall issue such dircclion to [he Granr P a ~ ~ c l ~ a y a t ,  Parlchayat 
Sarrrili or Zillo Pori.~had, as [he case may be, s he may think fit.] 

?(2A) If wirhin thiny days from the dale of issue of any direclion 
undcr sub-sechon (I), no informar ion is rcccivcd from h e  Grutn Pancfrayar 
or h e  Putr~-Irayat Sarwiri or [he Zilla Puri~~llud, as the case may be, or 
if the reasons or explunalions given by it for not removing lhc dcfcct 
or irregularity pointed out in the repan referred 10 in scction 190 are not 
considered sufficienl, the Sub-divisional Officer or the Dislrict Magismre 
or the Divisional Commissioner. *s the case may be, shall- 

(i) specially convene a meeting of the Gralrl P a ~ ~ c l ~ ( ~ y a r .  h e  
Putrclrayaf Sanlili or the Zilla Pr~risfrad, as the case. may 
be, by giving scven days' notice ro rhe mernbcrs for 
discussion of the report as aforesaid, and may appoinl an 
observer for such meeting who shall submir a report on the 
proceedings of [he meeting in writing, duly signed by him, 
wilhin a week of such'meeting; 

(ii) refer the matter lo the Stare Government with his 
recommendation ror appropriate action under section 192A, 
section 196B. seclion 2 13 or section 2 14, its [he case may 
be: 

'Thc words within the q u a r t  h c k c u  wcrc subs~irurcd Tor rhc words "refer rhe mauer 
l o  ~ h c  Sate Governmcnl wilhin sucli timc and in such manner ns rhc Slale Govcrnrncnl 
may pprescribc." by s. 3I(a) or the iVc\t Bcngal Punchuyut (Amcndnicnl) Act, 1992 (Wcsl 
Bcn. Act XVII  of 1992). 

'Subseclion (?A) was addcd by r.  31(b). ihid. 



[West Ben. Act 
I 
! (Par! V.-Cl~aprer X Vllb-Alirlit.-Se~.~io,r 192. ) 

Providcd rhat the Sub-divisional Officer or the District Magismle 1 . -  , . . .  
! . .  

7. or the Divisional Commissioner, as the case may be, may make 
recommendations undcr all or any of the sections 192A, 196B, 2 13 and 
214. 

(3) It shall bc competent for  he Stale Governmcnt to pass such 
orders [hereon as i t  may [hink tit .  The orders of the State Governmcnt 
shall, save as providcd in seclions 192 and 193, be final and the Gra~tr 
Pancftayaf, h e  Pa~iclra~at Samiri or the Zilla Parishad concerned shall 
lake action in accordance therewith. 

(4) If [he Gronl P a ~ ~ c l q i a r ,  the Pa~lclraya~ Sutniti or the Zilla Parishod 
concerned fails to compIy with the order within the period specified 
[herein, the Stale Governmcnt may appoint a person lo carry out the 
order, and may determine  he rcmunernrion payable lo such person, and 
may direct rhat such remuneration and any cosl incurred in carrying out 
the order shall be paid horn the fund of h e  Grurir Putrcl~ayaf, Ihe 
Panclrayur Satrriti or [he ZiIIa Parisllad concerned. 

( 5 )  A person appointed under sub-section (4) shall, For the purpose 
of carrying oul h e  order, exercise any of thc pawers which migh~ have 
been exercised by the concerned Gratn Pot~clrayaf, Poncl~cryor Sanriti or 
ZiIla Parisl~ad. 

Powcr of 192. (1) The audilor, ahergiving the person concerned an opportunity 
audilor lo 
surchage, to submil an explanation wilhin a time lo be specified by him and afrer 
CIC. considering any such explanation, shall disallow every hem of accounl 

contrary 10 law and surcharge h e  same on the person making or auhorising 
h e  making of the illegal payrnenr, and shaIl charge against any person 
reponsibIe for the amount of any loss incurred by h e  negligence or 
misconduct of that person, and shall in every such case, cerlify thc 
amount due from such person: 

Provided [hat h e  audilor may in his discrerion waive thc surcharge 
or charge in cases where the amounl involved does not exceed twenty- 
five rupees. 

(2) For the purposes of this section any member of a Grartr Panclrayat, 
a Pnucituyat Samili or a ZilIa Parisirod, as thc cue may be, or of a 
S~hayee Sanriri of a Panci~ayar Sanfiri or a ZiIla Parishad who is present 
at a meeting at which a motion or resolution is passed au~horising any 
expenditure which is subsequenlly disallowed under sub-seclion ( I )  or 
authodsing any acrion which rcsul~s in any such expenditure, shall be 
deemed lo be a person aulhorising such expenditure if his dissent is not 
recorded in the proceedings. All such persons shall be held jointly and 
scrvemlly liable for such expenditure. 
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(3) The auditor shall record in wiring his reasons For evcry 
disallowance, surcharge and charge made under sub-secrion (1) and 
shall, in such manlier as may hc prescribed. send a ccrtilicare of ll~e 
amounr due artd a copy of  thc rcasons for his decision to the person in 
respect of whom the ccnificnle is made, a ~ ~ d  shall also furnish copies 
tliereof lo thc PracIj~a~r, the Sabllapnfi or the Snblradhjl~nri, us the case 
may be, and [he Slate Governmcnr. 

(4) Thc Slate Government may, 01 irs own motion and within one 
year horn the receip~ by i l  of rhc copy of [he cerlificate, sel aside or 
modiry any disallowance, surcharge or chargc and any certifici~te in 
respect thereof madc by the auditor. 

'192A. 1 F any itcm of account con1 riry to law is surcharged on any Pcnon 
making or 

person making or aurhorising the making of any illegal pityrnrnl or if a u , ~ l o r i s i n g  
any person is charged against for being responsible For thc amount of i l lc~a l  

paymcnl lo 
any loss incurred by the negligencc or misconduct of rhal person, he bcrcmovcd. 

shall, without prejuduce to Any olher provisions of this Acr, be liable 
to be removed under scction 213; and upon such removal, such person 
may be disqualilicd by the State govern men^ by an order in wriring for 
being clecred a member o f  o Gra111 Pur~cfrayor or Pnncfrr~yur Srrllriri or 
ZilIa P(rrislmr1 for such icrm as may be specilicd in lhe order: 

Provided [hat the Slate Government shall, berorc r n a k j ~ l ~  any order 
under I his sub-section, give 10 thc person concerned ;In opportu~lity of 
bcing heard: 

Provided funher [hat any order under this sub-secrion shall be 
published in lhe Oflcial Gazerrc. 

193. ( I )  Any person from whom any sum has been cerlifired by the Appcnl. 

audiror to be due under section 192 may. within two monrhs of the receipt 
by him of !he ccdificare, appeal to the Statc govern men^ to ser nsidc 
or ~nodi fy the disollowance. surcharge or charge in respecl of which the 
certificate was made and the Stale Government may thereon such 
ordcrs as i~ thinks fit, and such orders shall be final. 

(2) Wl~erc a pcrson referred to in sub-scction (2) of section 192, who 
has been surcharged as aulhorising an illegal expenditure, appeals to [he 
Stare Govcrnmenr under this section, rhc State Governmen1 shall set 
aside such surcharge il i t  is provcd to its satisfaction that such person 
voted for the resolution or morion in good Faith. 

'Scclion t9?A W;L~ in.rtrt~d hy s. 32 o f  thc Wesl Rcnpal Pur~cir(i~o~ [Amendment) 
A d .  1992 {Wcsr Dcn. Act XVtl of 1'192). 
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Paymcnl of 194. (1) The sum cenified by the nudiior lo bc due from any person 
ccniScd sums. under secrion 192 or where an appeal is made under sub-section ( 1 )  of 

section 193, such sum as may be ordered by the Stare Government lo 
be due from such pcrson shall, within two ~nonlhs of the drrtc of  
certificalion, or order, as thc CLTC may be, be paid by such person to ihc 
Gra111 Pot;chayuf. the PrlncIiaynr Sanliti or  he Zilla Pclrisft(~d ccoccrncd 
which shall credit the surn to the fund of the G r a r ~ ~  Poeclrayur, [he 
Parrcirriyr~! Sarrriri or the Zillo Pnrislrorl concemcd. 

(2) Any sum not paid in accordance with thc provisions of sub- 
secrion ( I )  shall be recovcrablc ns a public demand and rhc Collector . . 

or the district shall. For the purposes of secrion 4 or  the Bzngal Public Bcn. Acll11 ' - -  - - 

01 1913. 
Demands Rccovcry Act. 19 13, be deemed ro bc the person to whom such 
demand is payable. 

(3) The Collector or  the district shall pay to Ihc Grot11 Pa/zchu~ur. 
I hc Partclrayar Sa t~~ i t i  or  thc ZilIa Parishad concerned any sum recovered I 
by him under sub-sec~ion (2). ! 

I 

Crniw crlsu: 195. ( 1 )  All expenses incurred by [he Gru~n  Pn~tclrayof, the Putrcfraya~ 
2nd 
cxpmses Sanliti or I he Zillrr Parisllad concerned in complying wii h any requisition 
payable our of I ~ C  auditor under seclion 188 and in prosecuting an offender under 
01 funds. seclion 189 shall be paid from rhe fund of lhe Grn~li Pttn~~frayat. the 

Parr~.1111yat SUIII i ~ i  or the Zilla Po risltarl conccmed. 

(2) Al I expenses incurred by t f ~ c  Collector of the dislrict in connccrion 
with  he proceedings for recovery of any sum under sub-seclion (2) of 
section 194 from ;1 person, if no1 recovercd rrom the person. shall be 
paid from the fund or thc Grar~l Pu~~chflyor, the Pnttchnyar Sarllili or [he 
Zilla Parisirnd concerned. 

(3) If t he Grrrtn Prt~rckqar, the Patlcllaynr Sot~riri or the ZilIa Purirl~flrl 
conccmed rai Is to pay expenscs rcfei-red to in sub-seclions ( I )  and (2) 
wilhin such period as may be dclerrnincd by [he State Government in . , . . 

this behalf, thc Srate Govenlmenr may artnch the fund of tha Gra111 
Pn~ lc i~nyu~ ,  the Pf~~lcllnyar San~ifi  or the Zillu Purishad concerned or any 
porlion hereof. 

(4) After such nltachmenl no person exccpt an officer appoinled in 
this bchalf by the Slatc Governmenr shall in any way deal wilh the 
attached fund or poflion rhzrcor, but such officer may do all such acts 
i n  respect thercof, us Ihe Grrrrrl Pr~~lcIiayar, the Patrciraya! Snnliri or the 
Zillu Parislrarl conccmed referred to in sub-scction ( I ) mighl hnvc donc 
if the attachment had not tiken place, and may apply the proceeds of 
the fund in satisfaction or [he expenses due. he inlercst accruing in 
respect of such expenses and any additional expenses resulting from the 
attachment and any subsequenl proceedings: 
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Provided Lhal no such atbchmenl shall defeat or prejudice any charge ' or deb1 lor which thc h n d  attachcrl was previously Iiable in accordance 
with law but all such prior charges and deb1 shall be paid our of ~ h c  
proceeds of the fund beforc any pan of [he proceeds or ~ h c  fund is applicd 
to thc satisfaction of the costs and expenses payable to [he S~arc 

Government undcr lhis seclion. 

196. The membcrs of the Grarrr Prrrrclrayar, the P a n c I ~ ~ y ~ t  Srrrrriri or ctpcnses rc ru in  no1 

the Zilkr Puri~had concerned shall not wilhoul the previous sanction of chargwhlc 
the Slale Govcmment incur any expenditure from the fund of the Grarr~ 
Pn/iclrayar, the Patichayar Smtriti or the Zilla Puristtar1 concerned in prcv~pus 

connection with any appeal or proceedings agains~ surcharge, in respect S"cCan. 

of which a cenjficale is issued by the audilor. 

'196A. Notwiths tanding anything contained in seclion 1 86. the 1nIcmd 
nudi~ of 

accounts of [he h n d s  of  a Grnrrr P u ~ ~ c h u ~ ~ u t .  a Panclzayar Sarrriri or a acctlunn. 

Zilla Pfrrislzad shnli be organiscd, examined and audited periodically by 
an officer appoin~ed in rhis behalf by ~ h c  Slale Government in such 
manner as the S~ate Governmenl may direcr. 

'196B. Nolwilhs~anding any lhing conlaincd in sections 186 and 196A, s ~ c i d l  audil ! 
~ > t  accounrs. 

[he State govern men^ may issue direclion for special iludir of the accounls 
of the funds of a Grrrttr Pnrrchaynr, a Par~cllayrrf Sorrriri or a Zilkr 
Puri.drnd by such aurhority as thc State Govcrnrnen~ may direcl. 

PART VI 

CHAPTER XIX 

Miscellaneous 

197. Every member or a Gratil Ponchl~yn!, a Panclmayur Sanli~i or a Oalh or 
aifirmarion. 

Zilla Parisliad othcr rhan a membcr referred lo in '[dauses (i) and (iii) 
of sub-secrion (2) of section 94 and clauscs (i), ( j i i )  and ( iv)  of sub- 
seciion (2) of section 1401 shall before liking his seal make and subscribe 
before such authority as may be specified by the Sla~e Governmcnr in 
this behalf, an oath or affirmation according lo lhc form set out for the 
purpose in the Third Schedule. 

'Seclinns 196A and 1966 were ioscncd by s. 53 of Qc Web( Bcngal Pntrclrajar 
(Amcndrnenl) Acl, 1984 (Wcsr Bcn. Acl XXXVIl of 1384). 

%c words, bnckcu and figures wilhin rhe aquarc bnckc~s  vicrc substitu~ed with 
rcimspecrive erfccr lor thc words, br-ckct~, figurcs and Icl~crs " s u ~ l n u s c  (ii i)  or clausc 

or sub-scction (2) oTscclion 91 and sut~clauscs ( i i i )  and (iv) o(c l~usc (a) nrsub-scc~ion 
(2) of seciion 140" by s. 8 or thc !Vest Bcngal P n r ~ d o w l  (Third) Amending ACI, 1918 
[Wes! Bctl. Acl LVIII or 1478). 
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'197A. Nor withstanding a~iylhing to the conlnry contained in ibis 
Act,- 

(a) if  nl a general election of members in GTUIH P o I I c ~ I R ~ ~ ~ ~ .  
Pmlcfrrlyfli Sortrifi or Zillrr Prrri.drad pol 1 in any constituency 
is counrermanded or cannol be hcld, or, if held, rhc result 
OF such eleclion cannot be declared for any reason wilhin 
such period as ir considers reasonable, ihc Slate Government 
may, if i t  finds thal at lcast two-~liirds or lo~a l  number of 
mcmbcrs For li~at Gram Potrcliayflr, Pmichoyot Saairi or 
Zilla Purisl~ad, w the case may bc,=* * * * * have been 
clccted and nre competent 10 assumc office, notiry ~ h c  
canslilution of such Gmm Patlchuynt, Puncfryat Sat~riii ar 
Zilh Plrri.~f~od, in the manner provided in [his Act and lhe 
Grarrr Praufruyc~t, Patrcl~uyc~r Snndri or Zillu Parishnd, as 
Ihc C;Lqe ntay be. shall be deemed to have been consrirurcd 
under scc~ion 4, szcrion 94 or seclion 140, respectively; 

(b) rhc name of any ~nembcr of a Gmtlr Put~clra~ot, Pr~~~cl~rryor 
Sc~ttriri orZilla ParisI~arlsubscquen~ly elected shall be notified 
in dlt Oflciul Gnzertcp and such member shall be entitled 
to assume orficc and remain a mcmbcr for the unexpired 
pcriod of 3[Five yem]  referred lo in sub-section ( 1 )  of 
seclion 7, sub-seaion ( 1 )  of section 96 or sub-sec~ion (1) 
of seclion 141, respeclively. 

419713. (1) Nolwithstzlnding Ihe provisions cor~tained in sections 7, 
96 and 141, if a1 nny time the whole nf the area of a conslituency of 
a G ~ ~ I I I  Pnt~cfru~ar. a Pn~lcl~ayut S a ~ t ~ i ~ i  or a Zilla Porislrnd is included 
in a municipaIily, " * * * * or il Town Comrnillce or a Canlonmcnl, 
lhe member elecled from such conslirucncy to the Grarn Par~cl~uyur, 
Pclrrch~ry(tr Sa~siri or ZiIln Porislrnrl, as rhc case may be, shall, as from 
the dale 01 such inclusion, ccnse 10 be a membcr of the Gra~li Pa~lchayot, 
Parlchoyu~ Sntrriri or Zillu ParisIiad concerned. 

'Scclion 197A was inscncd by s. 2 of rhc West Benpl Por~clrn~,.nr (Scmnd) Amending 
Acl, 1976 (Wcsl Bcn. ACI XXX of 197R). 

mfllc word!: and liguws "othcr than rhc ~ i lcn~bcr j  appoinred undcr scclion 210," wcrc 
ornirlcd by s. 4h urzhc Wesl Bcngal Pn~ldrrrynt (Alr~cndment) Acl. 1994 (Wcst Ben. Act 
XVIlI or 1991). 

YChc words wilhin ~ h c  squaw brdckcls wcrc subsliluld lor rhc ~vords "Tour ywrs" by 
s. 12 o i  the Wcs~ llcngal Purrclraj~r (Sccond Amendment) Aci. 1982 (West Bcn. Acl Xll 
of 1982). 

'Szclion 197D was inscrled by s. 54 aT lhc West BengaI Pu~rc l~u~at  (Arncndmcn~) Acl, 
1984 ( W a r  Ecn. Acl XXXVIl of 1934). 

YThC ~ ~ a d s  "or a nolilicd m a .  or n municipal corpon~ion," were omiltcd by s. 32(a) 
uT Ihc Wccl Ficngal I'flrrclrr~~~! (Amcndmcnl) Aci. 1997 ( W s l  Dcn. ACI XV or 1997). 
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(2) IF for inclusion of wholc oC rhc arcs of a constituency or 
.': cons~itueucies of a Gmnl Po~iclrl~jo! in a municipaliry I *  * * * * or 

a Trwn Cninmittee or a Canlonmen~ under sub-sccdon (1) .  the number  
rrf rnrmbcrs of 3 Gro111 Pcitrchayar falls short of  be number rcftrrcd to 
in sub-srclion (2) or  sccrion 4, [he Gro~)r Pntlclro}lrrr shall continuc to 
iunction i t ]  accordnnce with [he dircc~ion or  rhc Slate Governmetlt  ill 
its reconsritution or unif icn~ion wirh anorher G,a~rr Pcrrrclrl~y[it undcr 
clause ( d )  of sub-section (3) of sccrion 3. 

\ 

198. NO ucl or procccding of  a Grnrrr Pnr~ch(~ycrr, a Prr~rd~l~ylrr Srrndri Validarion. 
or a Zill(1 Plrr-islrrrd. shall bc dccmcd 10 hc invalid merely by reason or . . 

. . 
I he existence of any vacancy in Ihe Grtrrrr Po~rchajot. t ' o ~ ~ c l ~ o ~ f l l  Sorrrifi . . 

or Zilla Parishad, as [he case niay be, or any derect ar irregularity in 
thc conslilution [hereor. 

199. A11 ~nembers, orficcrs and employees of the Grolrr Pan~.ftuylit, Mcriibcrs. 

Purichrrjw~ Srral;ti.mdZilirr Priris/~orlshall bc dcerncd, when acting or :tz::d 
purporting to act in pursuance of [he discharge of thcir dutics, or in the 10 k public 
exercise of their powcrs undcr lhis Acr or under  he rules or bye-laws wwmK. 

made rhereunder, to be public servanrs wilhin ~ h c  ma~ning of section 
45 or tSG0- 21 or lhc Indian Penal Code. 

200. No suit or  ,011iec legal procccding shall lic agains~ sl Grot11 Indc~nniry. 

Po~lcfrnynr, a Pn~lc l~n~wr Snrrriri. n ZilIrr Pl~r i~~ l~or l  or agi~i nst any mcnlber 
~hcrcof or any officer or employee for anydling good faith donc or 
inlended lo be donc in pursuance of [his Acl or of any rules or bye-laws 
made thereuader. 

201. ( I )  If any dispure ariscs betwccn Iwo or more Grnrrr Po~rc/iuy(~rs Rcrcrcncc or 

wirhin [he jurisdiction of the same PrrrrcIr~~yl~r Samiri, it shall be referred dispulcn 

to Ihc Pr~nchoyat S o ~ ~ ~ i r i  by any party 10 [he dispule and the dccision of 
the Prrrrclmnyrrr Snrf~iri thcrcan shall be final. 

(3) If ally dispute nriscs bc~wccn two or morc Pa~ichaynt Sattriris or 
berween rwo or inore Grrr111 P ~ I I I C ~ I ~ ~ I I ~  within Lhc jurisdiction or different 
Porrctrayor Sarniris or belween a Patrcl~r~.vt~! Sunri~i and n Gmrrr Putrcl~ajar, 
within the jurisdiclion of the same Zillu Pnrishnrl. i~ shnll be refcrrcd 
to [he Zilln Pnrislrntl by any parry 10 thc dispulc and thc dccision of the 
Zilla Pnrislrnd thereon shall be final. 

(3) If any dispute ariscs- 

(a) between a G ~ ~ I I I I  Puricl~rrya~ or a Prrrrclrrtynr Srrrtriri wilhin 
a distric~ on [he one side and the Zillrr Prrrislrurt of the samc 
disrrict on the olher, or 

(h) between ~ w o  or  more Zillo Prrrishrrrls, or 

'The r v r ~ d s  --or a notified nrca. or a municipal corponfiol~." wcrc or~~ilrcd by s. 32(b) 
or Ihc IVcsr Ucllgnt P U I I ~ ~ I ~ J U !  (Al~lc~idnicnl) Acl, 1997 (\Vest Rcn, Act XV t ) i  1997). 
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(c) bc~ween one or more Cram Ponclrayars i n  one district on 
the one side and one or more Cratrr Par~clrayars in another 
districr on [he other, or 

(d) between one or more Panchuyat Samli~is in one disrricl on 
[he one side and onc or more Ptl~tdluyar Surrriris in another 
district on lhe olher, or 

(e) berween one or more Gratn Parichuyots in one dislricl on 
[he one side and one or more Ponchaynt Satrritis in another 
district on Ihc other, or 

(0 belwcen onc or more Grrrttr Puncfraytrrr in one dislrjct on 
the one side and [be Zilla Parislzarl of another dislrict on 
the other, or 

(g) between one or more Patrcl1nyar Satrdris in one districr on 
thc one sidc and thc Zillrr Purishrrrl of another djsrricl on 
the other, 

the dispurc shall bc rcfcrred ro [he Slalc Governmenr by any p,my 
ro [he dispure and the decision of the State Governmen1 thereon 
shall be Final. 

Bar or 202. No person while spanding as a candidate for clcclion as a 
simulla- 
ncous mcmbcr- 
candidarurc 
for clcclion. 

(a) of a Gram1 Pu~ichrrya!, shall be enli~led lo sland as a candi- 
dale for election as a member of a Patrcfruyar Su~triti or the 
Zillu Purislr~d, 

(b)  of a Pat~chayat Sartziri, shall be entitled to stand as a candi- 
dale Ibr election as u member of a Gran~ Pat~cllaya~ or [he 
ZiiIa Pnrishad, and 

(c) of the Zilla Parislrad, shall be entilled to srand as a candi- 
date for eleclion as a member of a Crarll Parrclrayat or a 
Panclrayat Sa~rliri: 

'Provided that no person shall be entitled to sland as a candidate for 
election from more than one cons~i[uency or scat, ils the case may be. 
in a general clec~ion. 

Bar lo =202A. A member- 
sirnul~a- 
~ C O U S  (a) of a Grout Pa~iclzayat on being elected a member of a 
mcrnbcrship. Parlchayar Satrriri or u ZilIn Parisl~ad, 

(b) of a Patrcl~ayaf Satrriri on being clccred a member of a 
Gmni Pr~t~cIiuyc~r or a Zilla P~~risllurl, 

'This proviso war; addcd by s. 47 or thc Wcsl Bcngal Poncl1a).ur (Amendment) ACI, 
1991 ( \ V a l  Bcn. Acl XVll l  or 1994). 

'Seclion 202A w a ~  inhefled by 5.55 or lhc W t s l  Bengul I'u~lclm~~~r (Amendment) Acl, 
1984 (Wcs~ Bcn. Acl XXXVlI of 1481). 
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(c) of il 2illn P(~rislmrl on being clcc~ed n n~zrnber or a G r a ~ l ~  
Pot~cf tnyn~ or a Pnnilrayar Sunriri. 

(dl of a N ~ C I S L I  Pt~tlcj~.lrrryar on being clccled a member of a G ~ ~ I I I  
Patanchrryl~~ or a Pnrlchnyar 3r111riii or a Zilla Prrrishrr(l. 

shall ceasc to be [he niembcr or !he Gratrr ParrcJi~~jr~lrrr or the Nyaja 
Pnt;cl~nyl~t or !he Po~lchuy~rr Sti~rriti or thc Zillu Pririslrad, as [he casc 
may be. with effecl from [he dale o n  which he is declarcd clccted ro the 
G m t ~ r  Porrcl~aynr. Pnrr~*lruynt Surniri or Zillo Purislrml, as the case may 
be, and shall cou~inue to bc a member nT thc Grrrrn Pn~rclznyar or thc 
Parlchu~~rr~ Sarrjiri O r  I ~ C  ZilIn Parisl~od, as lhe case may bc, lo which 
hc is elecled. 

. . 

203. '( I )  The superinlcnde~~ce, direclion and control or the prepanlion Flcclions. 
orzlrctoral rolls for, and [he conducl of, all elections 10 the P ~ r r r ~ ~ ~ ~ u y a r s  
under this Act and the rules madc thereunder shall be i n  accordance wilh 
such law, vcs~ing such supcrinlendence, direcrion and control in a Stale 
Eleclion Con~n~issiun consisling of a Slnlc Election Commissioner as 
may be made by thc State Legislalure in this behalf or may be in force 
fnr the tiniz being. 

(2) There shall be a Dis~ricl Prrnclrrtyut Eledion.OiIicer appoinlcd i 
I 

?[by the Slate Elecrion Commissioner in consultation with thc State 
Government], who shall, subjecl lo [he supcrinrendence and conlrol of 1 
thc '[S~ale Eleclion Commissioner,] co-ordinale and supervise all work 
in h e  distric~ i n  connection with 41the preparation or electoral rolls for, 
and the conduct of. such elcc~ions.] 

j(3) The State Elccrion Con~missioner shall, in consultntion with the 
Stale Government and by notification, appoint, from amorlg the olficers 
of the Stalc Government, a Po~icl~rtyr~r Elector~l Registration Officcr for 
one or more Blacks For prcparalion of electoral rolls, and a Parrclrr~yu~ 
Relurning Officer for onc or more Pallchuynrs. for holding [he elections. 

0(4) The District Pa~~cl~ay~~rrr Election Officer shall, subject lo rhe 
direction and control nf ~ h c  State Electinn Commissioner, appoint, from 
among lhe officers of the Slnte Governmcn~, ns ~ n a t ~ y  Assistnnr Prir>c.lrflyat 
Elecraral Regis~ralion Officers and Assistant Panuhr~yu~ Returning 
Officers as may be necessary far exercising such powers and pcrrorming 
such runctions as may be prescribed. 

'Sub-sccrinn ( I )  wa subsliluled Tor lllc origin;~l sub-hvc~ion by s. 48(1) or Ihc Wcst 
Bcngal P~rrclm)~or (Amcndmcnl) Acl, 1991 (Wrct Bcn. Act XVIll or 1994). 

T h e  wurd.~ within thc qunrc br~ckcL~ wcrc sl~bsrirurcd Tor 11lc ~vords "11y thc Srac 
Coucmrncnt" by s. 48(2)(n), ibid. 

'Thc words wirhin thc s q u m  bnclica werc subs~ilulcd fur lhc ~vords "Stat~l'orrclra~ur 
Elcclion Orlicer," by s. -lY(2)(b), ibrd 

'n1c words wilhin the squarc b ~ c k c t s  ivcre sub~tilulcd Ior ~ h v  rvnrds "111~ conducr of 
such clcutions." by s. 4S(2)(c). ihid 

5Sub-scc~ion (3) wu hubsti~ulcd Tor lhc uriginul sub-scc~iun by r.  4X(3), ibid. 
'Suhscc~ion (4) was suhslilu~ed Tor 11ic original sub-rvu1iu11 by s. 18(4), ihid. 
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( 5 )  The ' ~ P a ~ i c l ~ u ~ ~ ~ ~ r  Returning Officer] sllall appoint Presiding 
Officers and Polting OTlicers for hoIding ~ h c  :Iclections] referrcd lo in 
sub.scclion (3), but hc shall no1 slppoiut any person who bas been 
employed by or on bchalf of, or has olhcnvise been working [or, a 
candidate in or abou~ [he eleclion. Thc counting of votes shall be done 
by lhe Presiding 0fiicci-s 3[immediarely aRrr [he poll] and the rcsull of  
the coudtirlg shall he declared Forth~vir h: 

"Provided rhnr i f  thc State Eleclion Commissioner is salisfied [ha1 the 
counling o f  votcs cnnno~convenien~ly bc done at any or 311 of ~ h c  polling 
s~alions immediarely after Ihe close of rhe poll, he may, in consul~alion 
with the Swte Govcmment, require. by ordcr, rhe used and srnlcd ballor 
boxes of such polling statio~l or polling stations to be Lransported to such 
place. Tor safe custody [ill counting, and for counting, subjecl lo such 
procedure, as may be prescribed: 

SProvided furrhcc that if, under the ordcr of the Stare Elcction 
Commissioner, Ihe used and sealed ball01 boxcs as aforesaid arc 
transported to a plncl: othcr than rhe polling starion for safe custody rill 
counting and for counling, such counling shall lake place CIS soon as may 
be within two days from the dare of the poll and shall be donc by the 
Coun~ing Ofliccr with rhe assisnncc of Counting Assislnnts. and, for illis 
purpose, rhc Pat~doynf Reluring Officer shall. i;~ cansultation with Ihc 
District Prrnclmya~ Elecr io~~ Officer, nppoin t such nunlber of Countirlg 
Officers and Counling Assistants as may be necessary, but shall no1 
appoint any person, who has been empIoyed by or on behalf of. or has 
been working for, a cnndidn~c i n  or about [he eleclion, as rr Counring 
Officer or Countiug Assistant. 

(6) The powcrs. runclions and dulics of  6[Parrcl~nya~ Eleclorrrl 
Regislntion officers, PntrcI~ayar Returning Officers,] Presiding Officcrs 
and Polling Officers and the procedure for holding ~ h c  elections shall 
be such as may be prcscribcd. 

(7) Any rule made i n  pursuance of sub-secrion (6) may provide [hat 
a breach thereof shall be pu~~ishablc on conviclion lo  an imprisonment 
not exceeding one year of eirhcr description or lo a fine not exceeding 
rupees one thousand or to both. 

- 

Tiit words within rhc squ3.r~ bnckcrs wcrc sub<li~uttd for lhc words "Rciuming 
Olficcr" by s. 48(5)b) 1)1 I hc We51 Ucngal Pu~rcl~nyt~;  (Arncndnicni) Act. 1994 (\Vest Dcn. 
Act XVIII oC 1994). 

-The word wilhin the squarc bnckca wcrt subsliiu~cd lor rhc worJs"~elcc1ion or byc- 
clcciion" by s. 48(5)(b), ;bid. 

'Thc words w i l l l ~ n  [he squarc bnckcts wctc suhslil~led for rllc words "irr,mcdiatcly 
ar~cr  thc clcvtion" by s. 10 or rhc W c s ~  llcngal P ~ ~ ~ ~ r i ~ a y r  (Arncndnicnl) Acl, 1983 (\Vcsr 
Btn. Acl 11 01 1983), 

'This pruviro rvns nddcd by s. 48[5)(c) of llic Wcai 6cngal I'~r~clrupr (Arncndmcnl) 
Aci. 1994 IiVcst Ben. Act XVl I I  uT 1994). 

"This proviso was ndkd by .;. I 8  or thc Wcsl Bcngal I'n11~~11n)'rn (A~ncndrnent) Act, 
1995 (West Bcn. Acr I I  t ~ f  1995). 

VThc words w i ~ l ~ i ~ i  rllc squaw bnckcrs wcrc suh~~ituted for ~lrc word5 "Reiurning 
Olliccr." by s. 4#(6) o i  rhc Wcst Bcngd Parlcbnyrtr (Arncndnicnr) Act. 1894 (Wcsr Bcn. 
Act XVfIl or  1993). 
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'(8) The Stiite Govcmmen~ may by rules provide Tor deposi~ of 
money by a candidale seeking election under this act and also for rclurn 
or forrciturc or  [he said deposir: 

2 * * * , * * * * * * * *  

Provided further that wherc u candidale has been nominated by more 
lhan one nomination paper for elcclion in thc samc constituency. nor 
more than one deposit shall be required nf  him. 

204. ( 1 )  IT any dispure arises as lo [lie validity of an elecrion under Dispulcs as 

this Act, any person cn[i!lcd to vole at such eleclion may. wilhin thirty 
days aflcr thc dare or [he declanlion of the results of such election, file 
a petition, calling in qucstion such cleclion- 

(a) before the Munsif having jurisdictian whcrc such clcclion 
is in ~ s p e c t  of a Grrrr~i Ptltlclfnyt~t or a Pa~rcl~ayar Surrriri, 
and 

(b) bclbre rhc Dis~ricr Judge a €  [he disrrict. where sucti ztzcriori 
is in respect of  a Zilla Purisfrorl. 

(2) When filing a pcli~ion under sub-seclion (1). [he pelitioner shall 
deposir in courr. as security for the cosrs likely lo be incurred, the sun1 
oi- 

(a) 6Fty rupees, where the pctition is filed bclbre lhc Munsif, and 
(b) lwo huadred rupees, where [lie pelilion is filed before the 

Disuict Judge. 

(3) Thc Dislrict Judgc may lransfer any perition filed before him 
under sub-section ( I )  to any Judicial Officer subordinare ro him not 
below rhe rank of a Subordinate Judge. 

(4) In dealing with a pelition under sub-seclion (I ) .  the Munsif, the 
Distric~ Judge or thc Judicial OTlicer to whom the petilion is transferred 
under sub-section (3) (hereinaf~er rcierrcd ro as thc Judgc) may hold such 
cnquiry as hc dcems neccssury. 

(5) The procedure to be followed by the Judge including all marters 
relating ta the filing of such petition shall be such as may be prescribed. 

(6) The Judges shall have all the powcrs or a Civil Court for the 
purposes of receiving evidence, administering oath, enforcing lhe 
attendance of witnesses and compelling the discovery and produc~ion of 
documenrs. 

(7) The decisio~i of the Judge shall be finat and shall no1 be called 
in queslion in any coun. 

'Suh-stclion (8) was :~ddt.d by s. b uf thc \VUS~ 8mg31 P U I I C ~ W ~ I  (Amending) Avc. 
1978 (\Vcsl Ucn. Act X 01 1978). 

'Firs1 proviso to sub-scclion (8) W:IF nmitled by s. 4817) r r l  rhc WUSI Ecngal Por~clm~yor 
(Arncndn~c~~r)  Acr. 1994 (Wcsr Bcn. ACI XVll l  or 1993). 
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(Purr VI.-Clraytcr XIX.-Misceilnrzeovs.Sec~io~~ 2M.) 

(8) No Court shall grant an injunction- 

(i) to poslpone the election of- 

(a) a member of a Grattr Pnt~cftuyar, a N y w  Prrtr~.fluynr, 
a Parrclrayar Sanliri or a Zilia Pari$iad, or 

(b) a Pradllan, an Upa-Pradhan, ;l Pradlrat~ Vicharak. n 
Sablmpati, a Sahakuri Sahf~apali, n Subhadfripnti '[,a 
Srrlrukuri Sabl~arllripati or members and 
Kurrnud/~yc~hlras of Stlrnym Sanii~is] ; or 

(ii) lo prohibit a person declared to have been elected under h i s  
Acl. from taking pan in the proceedings of the Gratrl 
PatlcI~a~nr, Nyaya Pa~lcl~clyat, Put~chuyat Satniri or ZilIn 
Parisfturl, as [he case may be, to which he has been elected; 
or 

(iii) to prohibit [he members forni:illy elected or appointed lo a 
Grotrr Panchayai, Nyayo Plr~rt Lrlyot, Porlcl~nyar Sotrriri or 
Zilla Parislrad, as die case may be, under this Act from 
entering upon their offices. 

Inspcclion. 205. (1) The Slale Governmen1 shall appoint a Director of Panchayars 
and such other officers as il may consider necessary for the purpose of 
inspecting or superinlending rhe work of all, or any class of, Crarn 
Panclrayat, Parrclrayo! Saaiiris or Zilla Parishads. 

(2) An officer appoinled lo inspect or superinlend [he work of a 
Grot11 Panclzayor, Panchayat Sarrriri or Zilla Pari.dlad may a[ any lime- 

(a) inspccl or cause to be inspecred any immovable properly 
used or occupied by the Gmrn Parrclrayar, Purrc/luyrr~ Sattriri 
or Zilla Puristmdor any work in progress under [he direction 
of the Grmti Puncftayat. Panclrayal Saarili or Zilla Pnrislmrl; 

(b) inspecl or examine, or depute any other officer of [he 
Government to inspect or examine, any department of the 
Gratl~ Pancl~ayaf, Parlclrayar Satrr i ~ i  or Zilla Pari.~hud or 
any servicc, work or rhing under the conuol of [he Gmnl 
Pfi~lcl~ayur. Putrcl~uyar Sumiri or Zilln Purisltad: 

(c) require, for the purposes of inspection or examinalion. the 
G r ~ n r  Put~cfruya~, ParrcJluy(lr Srrrrriri or Zillo Pui-ishad- 

(i) to produce any book, record. correspondence, plan or 
other document, or 

(ii) to furnish a n y  rctum, plan, cslimate, statement, account$ 
or srarislics, or 

(iii) to furnish or oblain any report or information. 

'Thc words within r l ~ c  s q u m  bnckcts wcrc subslilulcd ror 11ic words "or a S(11rukuri 
Sabhndl~ipuri" by s. 56 ofthc Wcsl Bcngal Pnt~cl~nyfll (Amcndmcnr) Act. 1984 (Wcsl Bcn. 
hcl  XXXVIl or 1984). 
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(3) The Divisional Commissioner or any other officer not below thc 
rank of a Deputy Collcclor, when authorised by the Stutc Govcrnmen~ 
in this behalf, may exercise all or any of rhe powcrs conferred on ao 
inspecting officer under sub-section (2). 

(4) When an inspecrion o f  a Gmrn Purlcfraynr, Parrcl~ayar Sot~firi or 
Zilla Parisiiad is undcrtakcn by any officer referred to in sub-section (3). 
a repofl or such inspection shall be subrnilted by such officer 10 rhe State 
Govcmment. 

206. The Slatc Government may, by norificntion, delcgate, subjec~ to Uc~csa~ ion .  

such conditions as il may specify, all or any of its powers under this Act 
exccpl the powers mentioned in scc~ion 224 to nny person or authority 
subordinale lo il. 

I206A. 2 ( 1 )  AS soon as may be after the conlnlencement of ~ h c  West Finance 

Bengal Ponchayat (Amendment) Act, 1994, and thereaf~cr aL the expiry 
of every five years, there shalI be a Finance Commission consriluled by 
the Govcmor, by narification, under clausc ( I) of article 243-1 of the 
Constitulion of India which shall consist of  not more th,u-~ five members 
including the Chairman, selecled Tram amongst the jurisls, economists. 
ad~niniantors and social and political workers of eminence. 

(2) The Finance Commission shall review the financial position of 
h e  '[Ponchayats] and shall make recommendations as t+ 

(a) the principles which should govern- 

(i) [he distri bution be~wccn the Stale and 111e '[ Panchayars] 
of the nel proceeds of taxes, duties, tools and fees 
leviable by the Slate, which may be divided between 
[hem, and the allocation bct wcen the '[Panclruyurs] aL 
all levels of thcir rcspeclive shares of such proceeds; 

(ii) the dc~crmination of taxes, duries, tolls and fees 
which may be assigned to, or appropria~cd by, the 
'[Pu~rclzayars]; 

( i i i )  the gr;ln~s+in-aid to [he J [ P t ~ t ~ c i ~ u y a ~ s j  From the 
Consolida~cd Fund of [he State; 

(b) any other nlalter referred lo the Finance Com~nission by the 
4[Governor] in  the interesl of sound finance of the 
'[ P~ncfr~,uts]. 

- 

'Sccrion 206A w;rs inxned by s. 33 or thc Wcst Bcngal Purrclraynr (Amendrncnl) ACI. 
1992 (WLSL Bcn. Acl  XVII  or 1992). 

'Sub-scclion (1) was subsrilutcd Tor the original subscction by s. 49(1) or rhc Wcsk 
Bcngal Pa~rcl;ujor (Arncndmcnt) Act, 1993 (Wcsl Bcn. Act XVllI or tS83), 

'The wurd wilhin the suuarc br~ckc& was substi~ulcd Tor thc words "Crunl PUIIU~IUWIJ.  
Po'nr~clrajof Srr,lrilk and & I ~ I  I'nrisbods" by s. 49(2)(a)(i)(l). 44(2)(a)(i)(2), 49(2)($(i i). 
49(2)(a)(iii) and 49(2)(b)(ii), ibid. 

'Thc word within rhc squarc bnckcrs was subslilu~ed ror lht wnrds "Starc Covcrnnlcnr" 
by 5. 49(2)(h)(i). ibirl. 
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(3) Thc Chairnian and [he olber me~nbcrs oflhe Finance Commission 
shall hold office for one year and 'Idle term or office may be zxrended 
for six months a1 a time by h e  Sln~c Govcmment by notificn~ion, and 
thzy shall be paid such fees find allowances as the Slate Governmenl 
[nay, by order, determine.] 

(4) The Cllairmiln or any other member of the Finance Commission 
may resign his oilicc by writing under his hand addressed to the Chief 
Secrelary 10 rhc Governmenl of Wesl BcngaI. but hc shall continue in 
office unlil his resignalion is accep~ed by the S talc Government. 

=(5) The Fitlance Commission shall, in the performance of i ~ s  
functions, determinc its own procedure, and cxercise such powers. 
summon such pcnons and examine such records as may be prescribed. 

3(6) The Governor. on rcccipr ilf [he recon~rnendnrions of  11ic Finance 
Cornmission. shall take such aclions as may be considered ncccssary, 
and the recommendnlions OF the Finance Commission logcther with an 
explanatory mcmorindum of actions laken thcrcon. sl~zlll be laid for not 
less than foufleen days bcrore the State Legislarure as soon as possible 
after such rccommcndations are received and sh;gll be accepted with such 
modifications as the Srnre Legislarurc may make during thc scssion in 
which they arc so laid. 

(7) The Stale Govcmment may appoin~ a Sccrctary for the Finance 
Comrnissioo and such other officers and cmpluyees as [hat Governmcnt 
may think necessary. and may dctcrminc the salaries of the Sccrrltury 
and thc ather orficers and employees. 

Trdnsrcr of 207. ( 1  ) The Stare Government may ~ r ~ n s f e r  any instituricln undcr ils 
insiilurion. managemen1 or control to a Zilln Plrrislmrl or a'Par~chaya~ Sonriri or a 

Grurrr Po~rclraynr subject to such condilions, limilations and restrictions 
as may be agreed upon. 

(2) When any insti~u~ion is translerrcd under sub-sec~ion ( I ) ,  persons 
ernploycd by [he State Govern~nent shall wilh effect from the dare or 
such transfer be deemcd lo bc empluyed by the Zillo Pnri .~Ila or 
Porrdoymr Sntl~iti or  Gratl~ Parrcftrtyr~t lo which such insli~urion is 
Iranskrred, on terms and condi lions, not being less advantageous than 
what they wcrc entitled to immediately before such rnnsfer. 

[West Bcn. Act 

' I 

!' 

- - 

'The words wirhin the squarc bnckcrs wcrc subsriiutcd rar rhe rvurJs "dhc rcmi olalficc 
may be cxtcndcd Tor six ~nonllis by rhc Svale Govcrnrncnr by notifica~iorl." by s 49(3) 
olihc Wcsl Bcngal Purrcl~n~ai (Anicndnicnt) Acr. 1994 ( W c s ~  Bcn. Act XVIII of 1W3). 

:Subscc~ion (5) ws S U ~ S I ~ I U I C ~  for 11e original sub-scc~inn hy s. 49(4), ibid. 
' S u h s ~ t t i c m  (6) was subsrilulcd lor Ihc uripinal sub-scclion by s. 49(5). ibid. 
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'207A. ( I) Notwi!hslartding any thing to rhe contrary conrainc d in 
:: [his Act or i t )  any othrr law for the time being in rorcc,- 

(a) up011 [lie issuc of any direction lo any Grr111l Pwchnynr, 
Pnnclruya~ Sm~riti or Zillrr Purisjlnrl to exercise any power 
or perform any function or discharge any dury, or 

(b) upon the Iranskr LO any Gro~ll Parrchayar. Pr~~~cIiuyur Snttlifi 
orZillu Prrrishnrl orany function. orconml and managemem 
of any property, 

under any provisions of this Act, [he Sale Governtnen~ shall, subjecr to 
sucli conditions as i~ may deem Fit ID impose. plnct: at the disposal of 
the Grrrrn Pa~iclmnyar, Parrclrayat Srrrai~i or Zilla Pnrisl~ad, as Lhe case 
may bc, thc services of such olficcrs and employees as tnny be necessary 
10 enable it to exercise such power or perform such iunc~ion or discharge 
such duty. as the case may be. 

Slllc 
Govcnimcnt 
lo pllcc 
officers nnd 
cmployccs ar 
rhc disposal 
or Grur~~ 
Ptrncltu~~~rrr, 
Parrcirr~~ur 
Snrrriri and 
73110 
I'nrislltld. 

(2) The officers and employees whose services arc so placed ac the 
disposal o i  lhc Grar~r Pu~rcl~rryr~~.  PatrcJ~crynr Sotl~ili or Zilla Prrrishrrd, 
shall conrinue ro be the ernployecs of the Stare Governmenl and their 
salary, alIowances and olhcr benefirs shall be me1 from thc Consolidared 
Fund or thc Stalc: 

Provided that where any disciplinary or other action is required to 
be taken against any such officer or employee. [hc Grntri Pa~~chayat. 
Pu~iuhuyar Sattriri or Zillo Pcrrisfrurl, AS Lhe cnsc m a y  be, shall make n 
rcfcrence to Ihe State Govemmcnt Ibr appropriate ac~ion. 

(3) Whcrc any power or  Funclion or duty is conferred or j~nposed 
on any Grotrr Parzcl~oy~~t.  Prrtrcl~ayar Sa111iii or Zillo Parisl~url by or undcr 
any other law for the lime bcing in force, such law shall have cffcct as 
i F  this section had formed a part of such law, and Lhcreupon such law 
shall bc dccmcd to have been amended accordingly. 

?207B. ( I )  Wirhoul prejudice to [he generalily or  Ihc provisions TnosfcrvC 

contained in scciion 207 or  elsewhere in [his Act, the Slate govern men^ En:'?& 
may, by order published in  [lie OJJL-irrl Gazette. lransfer, under such and du,jcs, 
terms and condi~ions as may be specified in lhc order, to a Porrclrr~yrrr 
such powers, functio~~s and duties as are exercised, performed and 
discharged by the Slalc Government under any law made by the State 
LegisIalurc or othenvise under the exrculivc power of the Slale in 
relation to any or all of the followin, a matters:- 

(i) agriculrurc including agricultural extension, agricultural 
rnnrkedng and food processing; 

( i i )  irrigarion. minor irrigation and wnler managemcnc; 

( i i i )  animal resources development; 

'Scclion 2071i w a ~  inscrled by s. 34 or lhc Wcsl Bcngal Pu~rrlm~yor [Amndmeni) ACI, 
1992 (Wcst Ben. Acl XVl l  or 1992). 

'Scc~ion 2078 wa~ inscrrrd by s. 50 o f  rhc Wcst Bcngnl P~rr~rlrnyar (Am'ndmcnr) Acr. 
1994 (Wcs~ Ben. Act XVlll of  1991). 
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(iv) health and family welfare; 
(v) public heaIth engineering and rural water supply; 

(vi) social welfarc, women and child development, weliare or 
handicapped, menlally retardcd and weaker secrions of 
people; 

(vii) land and land reforms, land improvement and soil 
conserva~ion; 

(viii) co-operalion; 
(ix) A-hadi, and cottage and small scale industries; 
(x) rural housing; 

(xi) public works and communications; 
(xii) education including prin~ary and secondary schools,~echnical 

mining, vcxarionaI eduualion, libraries and c u l ~ d  advilies; 
(xiii) Fisherits; 
(xiv) social foreshy, fm foreslry and minor foresr-produce; 
(xv) m n l  electrification including distribution of power and non- 

conventional cncrgy sources; 
(xvi) pavemy alleviation programme; 

(xvii) public distributian syslem. 
(2) Upon the transfcr of any powers, funciions or duties under sub- 

section ( l ) ,  Ihc Statc govern men^ shall all01 to the Parrcl~ayat such Fund 
and personnel as may be necessary ro enable that Pancliayar to exercise 
the powers, perform the functions or discharge the duties so [ransfemed. 

(3) Where any powers, luncrions or duties conferred by or  under I any other law for the timc being in force, are transferred or delegated 
ro a Patlclrayor, such law shall have errccl as if [his section had 
formed a part of such law, and thereupon such law shall be dccmed to 
have been amended accordingly. . .. . .  , 

. . .. 
208. Notwihstanding any thing con1 nined i n  Ihe Limitation Act, 1963, 36 of 1963. 

the period of limiration for [he ins~itution of any suit by or on behalf 
of a Gram Pancl~ayar, a Pat~cltnyut Sun~iti or a Zilla Parislrod for the . . .  

possession of any immovable property vested in such Graar Panchqar, 
Pnrrclluyar Sarrriri or Zilla Porislrarl fmnl which it has been dispossessed 
or of which i t  h a  ceascd lo have possession shall be sixty years from 
the dale of dispossession or discontinuance. 

209. (I) Thc State Government may, by order in writing, rescind any 
resolution passed by a Gram Pat~cfrayrr~, Parrcliayat Samiti or ZilIa 
Purirlrad. i f  in iu opinion such resolution- 

(a) has noL becn legally passed, or 
(b) is in excess or  abuse of the powers conferred by or under 

this Acl or any rules made thereunder. 
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(Par! V1.-Cl~apler XIX.-Miscellar~eorrs.Scc~iorls 21 0-2 13.) 

(2) The Stale Governmen1 shall, before [,ding any ncrion under 
:- sub-secLion ( I ) ,  give [he Grarrr Pnr~clra~~ar, Pot~chayar Sanliti or ZilIa 

Parislrnrl conccrncd an opportunily O F  making any represenlalion against 
the proposed order. 

(3) Thc prescribed authori~y may, by order. in writing suspend [he 
execulion of any resolu~ion or order of a Gronl Pu~rcf~uyar. Pa~lcl~ayar 
Suttrifi or Zillu PnrishnrI or prohibi~ thc doing of any act which is about 
to bc done or is bcing done, in pursuance of, or under cover of, this Act 
or any rules made [hereunder, if in his opinion [he resolution, or order 
or  act is in excess '[or an abuse] of the powers conferred by or undcr 
this ACL or any rules mndc ~hcrtundcr, or [hc cxccu~ion of the resolution 
OF order. or the doing of the act, is likely to lead to serious breach of 
the peace or to cause serious injury or annoyance lo the pubIic, or to 
any body of  persons. 

(4) When lhe prescribed aulhorily makes an order under sub-secrion 
(3), he shall forlhwirh forward a copy hcrcof, wilh a slatcment of his 
reason for making it, to the Srate Governmen!, who may thereupon 
rescind the order or direct thar il shall conlinue in force with or without 
modificadon, pcrmanenlly or for such period as i t  lhinks LI. 

210. [(Appoir~mlet~l of ~llerrrbers by Srnre G o v e n ~ t ~ t e t r r . t O ~ n i r r ~ d  by 
s. 35 of rlze Wesr Betlgal Panchayat (Amendn~etir) Acr, 1992 (IVcsr BPII. 
Acr XVII of 1992).] 

211. The Stale Planning Board and the District Planning Cornmiltee P O W C ~  of  
shall have power ro supelvise and evaluare the works of any G r o n ~  Eizning 
Pa~rc~~aya! .  Pn~lchayar Satlliti or Ziila Parisliod. Board bnd 

the Dislricl 
Planning 
Commitlce. 

212. In the discharge of their func~ions [he Gram Prrrtchuyat. h e  
Po~rc/~uyar S u ~ ~ i i t i  and thc Zilla Parishad shall be guided by such 
inslructions or directions as may be given to them by the Stale govern men^ 
from lime lo time in conformicy with [he provisions of lhjs Acl. 

213. (1) The State Government may. notwilhs~anding anything 
conpained in '[sub-section (3) of section 9.1 sub-section (3) of seclion 
93 and sub-section (3) of  section 143. by an order in writing, remove 
with efrecr horn a dalc lo be specified in the order any Pradliarr or Upa- 
Pru(f11an. any Snbfrapati or Sahakari Sal~l~opoli or any Sabhodliipari or 
Saholcari S f ~ r I I ~ ~ r f f ~ i ~ n ~ i  from his oificc if, in its apinion,he wilfully omi& 
or refuses to carry out tile provisions of his ACL or of any rules or orders 
made ~hcrcunder or abuses the powers vested in him under [his Acl. 

'The \vord.~ wilhin (he s q u a ~ e  bmrket5 were inscned by s. 57 of thc Wcsl Bcngal 
Punci~a ju~  (Amcndmcnl) Acl. 1984 (Wcsl Bcn. Acl XXXVtl of 1984). 

Thc words, hgurcs and b n c k c ~ s  within ihc square bnckcrs wcrc subsritulcd for thc 
wurds. figures and hnckctr "sub-scclion (3) ol seciion 12." hy s 59. ihid. 

* 

~o&:cr to 
mnlovc 
Pradl~a~~,  
Upn- 
Prdlmrr. 
Subiiapuf i, 
Snl~nkari 
Sflhhapari. 
S~Lhfldltipfi  
a~rd 
Suhukuri 
Sahl~odl~i- 
pnri. 
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(2) The Srare Government shall, before making any order under sub- 
section ( I ) ,  give ro rhc pcrson conccrncd an opportunity of making a 
representation againsl rhe proposcri nrdcr. 

Disqualifiw- '213A. (1) Nolwi~hstanding anylhing [o the conlrary contained in 
lion on 
changc of 

this Act or in any olher law for the time being in force, [he prcscribcd 
pIilicaI aurhorily for such Po~ichaya~ as may be specified by nolificalion in this 
pmy by behalr, may, subject to rhc othcr provisions of this seclion, declare. for 
hlcnibcrs or 
P ~ , , c I , ~ w ~ s .  reasons LO be recorded in wiling, a member of such Panclrayat to be 

disqualified for being a member rhereof, if- 

(a) he is an elected,member set up by a recognised political 
party and has- 

(i) volunrarily givcn up his mcmbershipofsuch recognised 
political parly, or 

(ii) exercised thc vo~ing righr conlrary to the manner of 
voting of the mnjorily mcmbers sct up by such 
recognised political party in such Punchayar; or 

(b) he is ;In elected member not set up by any recognised 
political parry and hc ha5 joined a Fecognised political pamy 
on the expiry of six months from rhc datc of election: 

Provided thal [he prcscribcd authority shall not declare 
any member to be disqualified under this sccrion without 
giving lo such member a reasonnbIe opponunily to represcnr 
his case and to be heard i n  person: 

Provided rurrher [hat an clcctcd mcmbcr referred ro in 
sub-clause (ii) of clause (a) shall nor. on the prescribed 
authority being satisfied in this behalf, be declared lo be 
disqualified, if- 

(a) thc action of such member was taken on ob~aining prior 
permission or, or was condoncd by, such recognised 
political pany, or 

(b) such member claims t h a ~  he and any other members of 
such recognised political party in the Patrcl~ayar 
consljlule a group representing il faction consisling of 
not less than one-third of !he lola1 number of mcmbcr; 
sel up by such recognised political party in the Punclruyar 
and that all thc mcmbers of such group have volun~arily 
given up their membership of such recognised polilical 
party, or 

'Secrions 213A and 213B were inscncd by s. 51 of 11ic iVcsl Bcngal Puncl~a~o: 
(A~ncndmcnl) Acl, I994 (West Bcn. ACI XVlIl of 1994). 
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(c) thc lorrner recognised political pafly or the member merges 
rvilh another recognised poli~ical parly, aud he claims that 
he and other members of his Former recognised political 
parry, or 

(i) have become members of such other recognised political 
pafly or of a new recogniscd polirical pady formed out 
of mcrger, as [he casc may be, or 

(ii) have not acceptcd the merger, and from the time of such 
merger, hc nnd such olhcr members constituting no1 
less than one-rhird of thc total number OF members sel 
up by [he formcr recognised political parly in  the 
Pu~rclraya~. havc opled lo remain mcmbers of the fom~cr 
recognised poli~ical parLy or have formed a ncw 
recogniscd political party. 

(2) On being declared lo bc disqualified under sub-section ( I ) ,  a 
n~embcr shall, subjecr to the provisions of sub-section (12), sfand removed 
from the PatrcIruy(rt from [he dare of such declmiltion. 

(3) As soon as may be within one month fmm the dale of the first 
meeling of a Par~chayat or within one nlonlh from the date on which 
this szclion comes into force, as Ihe c x e  may be, elec~ed mcmbcrs set 
up by h e  recognised political parlies shall, by adopting a rcsolurion, 
select one membcr from amongst ~hcmsclvzs to be the h a d e r  and such 
Leader shall, wilhin fifteen days from [he dale of such scleclion, furnish 
to lhc prescribed aur horily referred to in sub-scction (1)- 

(i) a copy of the resolution, 

(ii) a signcd slalement cont~ining the names, addresses and 
constituencies of hinlselfand other members sel up by such 
recogniscd polidcal party, and 

.(iii) a copy of sct 01 rules and regulations. if any, by whalcver 
namc callcd. of such recogniscd political party: 

Provided that an office-bearer may illso hold the office 
of the Leader: 

'Provided funher [hat [he prescribcd aurhority referred 
10 in sub-section ( 1 )  shall not refuse to accept, or 10 rely 
on, the documenis Furnished by the Leader merely on the 
ground t h a ~  [he resolution selecting the Leader was not 
adopted wilhin one month from h e  date or  thc first meeting 
of the Pnncl~ayur or within onc month from the date on 
which this section comes inlo force. as the case may be, or 
t h a ~  the documents as arorcsnid were not Furnished to him 
within fifteen days from [he date OF such seleclion. 

'This proviso was addcd by s. 19(a) of rhc Wcst B e n g ~ l  Por~rbq,crf (Arncndrncnl) Acl. 
1995 (WCM Ben. Act I1 or 1995), 
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(4) Where there is only one elccted member set up by a recognised 
political party in a P~nctiayar. he shall furnish the documents referred 
lo in sub-sec~ion (3) in relalion lo hinuelf: 

Provided that in lhe cven t of any increase in thc number of members 
of such recognised political party, the provisions of sub-scction (3) shall 
apply as if rhc First meeting of the Punchayat was held or [his section 
came into farce, as [he case may be, on the dare on which such increase 
look place. 

( 5 )  A member no1 beIonging lo any recognised poli[ical party shall 
furnish a statement to thal ei'fcct l o  the prcscribed authrsrily reierrcd to 
in sub-section ( I )  within one n~onlh from the dale of the first meeting 
aF the Parrcl~ayor. 

(6) I n  the even1 of any change of the infarmalion furnished under 
sub-section (3), sub-section (4) or  sub-sccrion (3, [he Leader or the 
member, as the case may be, shall, as soon as may be within fi[ieen days 
from the date of  such chmgc, rurnish in writing such change of infomution 
to l t ~ e  prescribed nulhoriry referrcd to in sub-section (1). 

(7) The Leader of any recognised polilicaI pany referred to in sub- 
seclion (3) may a1 any time fiIe a petilion cndorsed by the General 
Secretw, or. if there is no Genenl Secretary, the Sccretary, of the 
djsu-ict unit of such recognised political parly to the prescribed aulhoriry 
referrcd l o  in sub-section (I). stating Ihar- 

(a) one or more mcmbers of such recognised polilical parly 
have- 

(i) voluniarily given up his or  their membership of such 
rccognised political parry, or 

( i i )  have exercised the voting right contrary to rhe manner 
of voling of the majority members set up by such 
recogniscd political party in [he Pot~c/~uyrrr, or 

(b) the member refrrrcd to in sub-section (4) hu voluniarily 
given up his ~ncmbership of h e  recognised polilical pnrly 
[ha1 ser him up, or 

(c) the mcmber referrcd to in sub-section (5) has  joincd a 
recognised poli~ical pany on the expiry of six months from 
the dale or election, 

and that such member or members should be declared lo be disqualified 
under sub-section (1 )  and should bc removed from the Pr~nckoyar. 

(8) Every petition referred to in sub.section (7)- 

(a) shall contain a concise statement of the material facrs on 
which the peritioner relies, and 
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(6) shall be accompanied by copies orthe documentary evidence, 
iFany,on which rile peli~ioncr rcliesand, where rhc pcrilioner 
rclics an any informaion iurnisl~ed to him by any person or 
persons, a staremcnl conraining the names and addresses o l  
such person or persons and thc gisr of such informa~ion as 
fumishcd by such person or each of such pcrsons. 

(9) On rcceipr of Ihe pclition referred to in sub-seclion (7), [he 
prescribed aurhority referred to in sub-seclion ( I )  shall. as soon as 
possible within six weeks From the date of [he rcccipt a[ such petition, 
proceed lo make an enquiry to snrisfy himsell, among others, as I+- 

(a) thc common decision in regard to Ile lnanner of voling to 
be exercised by thc majority rnenlbcrs set up by the 
recognised political pafly, and 

(b) wherherthememberormembersagninst whomsuch pclition 
is filcd, exercised the voling riglit, in n mccling of the 
Pr~nchf~jwt  contnry ro such lnanner of voting. 

( 1  0) For lhe purpose of cnquiry under sub-seclion (9), the prescri bcd 
authority m a y  summon such membcrs of the rccognised political party 
or other pcrsons. and require such signed aatemcnrs from, and producrion 
of such documcn~s nnd records by, rhl: members or oher persons as 
aforesaid, as he may deem necessary. 

( 1  I )  As soon as possible within eighl weeks from he date of receipt 
of  he peti tion rcicrred to in sub-seclion (7), the prescribed aulhorily 
shall, in consideration of ihc facls and the dorumcnls and the records 
before it,- 

(a) reject thc pcliton, or 

(b) admir Ihe pelition wholIy or in pan and dcclue any rne~nber 
or members to bc disqualified under sub-secrion (1) for 
being membcrs of the Porrcl~nyar. 

(12) Any member of it Purrc!~uyol declared disqualified under sub- 
section ( 1 )  or the Leader of the recognised political party referred to in 
sub-scction (7), if aggrieved by [he decision of thc prescribed aut horily, 
may, within thirty days from [he date of the order, appeal lo such 
aurhoriry as the Stale Governmen1 may nppoinr in this behalf. and. 
thereupon, rhe nurhorily so appoinlcd may stay lhe operation of [he order 
rill the disposal of the appeal and may, after giving notice of the appeal 
to the prescribed authority, and '[after giving the appcllanl and Ihe 
opposite parlies an opportunity of being beard, set aside or confirm the 
order or dcclare any member or members IO be disqualified in the rnanncr 
referrcd to in  sub-section (1) and, upon such declaration, the member 
or mcrnbers shall slmd rcmoved from the Panchaj~ar.] 

'Thc ward?;. figure and b n c l c ~ s  within ~ h c  squarc bnckcis  were subrtilu~cd Tor thc 
words. figure and bnckcls  "aftcr riving thc appcllnnr an opprruni~y or bcing hcard, sel  
nsidc or confirm [he r~rdcr or dcclnrc under suLsrclion ( I )  any rncrnhcr or ~ i i c rnkrs  ro 
bc disqualified Tor k i n g  memhcr or  ~ncrnbcrs or Ihe Puricl~uyur.~~ by s. 19(b) r i l  Ihc \Vcs~ 
Bcngal Prr~rcImnynr (Amendmcn?) Acl. 1995 (West Ben. AcI 11 o l  1995). 
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( 1  3) The order passcd by the autl~orily appointed under sub-seclion 
(12) on the appeal shall bc final. 

(14) Notwithstanding anylhing to the conlrary contained in  lhis Acr 
tlr in any other law for the rime being in force, no courr s h l l  have any 
jurisdiction in respecl of any matter arising out of a rnembcr bcing 
decIared to be disqualified undcr sub-seclian (I) lor being a o~ernber o l  
[he Parrchnyat. 

(15) Thc Stalc Government may, by notification, make rules for 
carrying out the QUrpOSCS of this seclion. 

Erp1anrrri011.-For the purposes of this seclion, nn clccted member 
shall be deemed to be se[ up by il rccognised political party if he has 
conlesled election with the symbol reserved for such recognised political 
parly or i f  he has conlcstcd election wirh a Free symbol and joins a 
recogniscd political parry and Furnishes a declaralion to [hat effect to the 
prescribed aulhority referred to in sub-seclion (1) before the expiry of 
six months from the date of elecdon. 

Sus~cnsion '213B. (I) Notwithstanding anything lo the contrary conrained in this 
or mcmbcrs 
01 Act or in  any othcr law for the lime being in force, the prescribed 
f 'n~clmn~~rs.  authority for such Pfltzclroyat as may be specified by no~ificalion, may, 

afrer giving an office bcarer or member of such Porrclrayrtr an oppodunity 
to show cause against such action as may be proposed lo be ukcn against 
him, place such office bearer or member under suspension. if he- 

(i) has, prima facie. been found 10 be guiIty of criminal breach 
of lrusl or crimirlal negligence or gross financia[ irregularity 
or impropriety in an inspection rcport on audi[ of accwnts 
and his suspension is necessary lo prevent any likely delay 
in further invesligalion or any tampering or destruction of 
records. or 

(ii) has, in an inspection held by a competent aulharity, prima 
hcie,  been found guilty of criminal breach of tnrsr, financial 
irregularity, ~njsusc or abuse of powcr For wrongful gain or 
gross negligence of duly requiring penal aclion by u 
cornpclcni authoriry and his suspension is necessary 10 

prevenr any likely delay in further invesligalion or any 
tampering or destruc[ion of records, or  

'(iii) has been implicaled in a proceeding commenced againsr 
him on any criminal charge referred lo in clause (h) of section 
5,  section 97 or section 142. x the csLre may be, and i n  
pursuance of such proceeding, eilher hc has been delained 
in custody Tor a period exceeding rony-eight hours or a 

'Set roo[-note 1 011 page 681. nrlru. 
'Cl;lu!c (iii)  along rvirlr thc proviso wcrc nddcd hy s. 33(a) o l  thc Wcsr Ucngd 

P O I I C ~ I ~ I ? - U ~  (Amendrncnt) Act, 1997 (West Bcn. Act XV of 1997). 
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charge in the precise formulation of the specific accusalion 
witllin rllz cor~cepl and meaning of the Code of Criminal 
Procedure, 1973, has k e n  framed agilins~ him in a compctcnt 
court of  law: 

I Pmvidcd ihar ~ h c  prcscribcd nurhorily immedialely nflcr 
placing rhc clrficc bearer u~tder suspension, shall proceed lo 
cause a full enquiry into the accusations made against such 
office bearer and on complcrion of such cnquiry, may- 
ca) ins~i~ulc  a proceeding against l l i~n on a criminal charge 

under any law for [he time being in force, 

(b) furnish il proposal 10 a competCn1 aulhorily 
recommending such legal measures slgains~ him under 
the Acl or any rule thcrcundcr as deemcd approprimc, 
or 

(c) revoke rile order For suspension and r e i n s ~ ~ l e  him in  his 
orfice wirll such direction as may be dcemcd l i t ,  iT ~ h c  
prescribed aulhority i s  or the opinion that there is 
rcasonnblc ground lo believe [hat there hits been an 
irregularity cotntnilled without proof of any criminal 
inleut and withoul any rvrnnglul gain to him or any 
wrongful loss to the Porrcfrnyar and on such 
rei nstalemenl, such orficc bearer shall be deemed lo 
hold  he charge or his office wilhout any interruption 
because of suspension. 

?(2) Whcn nn oilice bearer in a Parrdrayn~ is placed undcr suspcnsion 
undcr sub-sec~ion (I),- 

(a) subject to the provisions under clause (b), dle other office 
bearer in such Pnnchaynt shall exercise Ihe powers, perForn~ 
!he functions nnd discharge the duties of the olficc bcarcr 
under suspeusion, under sub-section (4) or sub-seclion (5) of 
section 9, seclion 9X or scc~ion 143, as Ihe cause aiay be. 

(b) notwithstanding the provisions under clause (a). such 
Pa~rcl~uyfll may, by majority dccision of [he exisring members 
direclly clcctcd lo thnr Prtt~clruycrr. in a meeting specially 
uonvcncd for ~ h c  purpose. select a person from among thcm 
naL being an office bearer, LO act ~ernporurily in placc of [he 
office bearer under suspension and on bcing so selected, he 
shall exercise tliz powers, perform h e  functions and discharge 
thc duties ofsuch office bcarcr unlil the office bearer placed 

'Ste rool-nolc 2 on p ~ g c  658. nllrt.. 

'Sub-scclion (2) was subsuiu~cd lor ihc original sub-scc~ion by 3. 33(b) or tllc Wcsi 
Bcligd PotrcIrfl~~r (Arncndmenf) Act. 1997 (Wcrl  Ben. Act XV <IT 1997). 
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under suspension is reinstated in his office or is subscqucn~ly 
removed or vacates the office by resignation or otherwise 
in conformity with Ihc provisions a l  thc Act and the rules 

made thereunder: 

Provided that the nolice of such meeling sllall be give11 
by thc orlice bearer holding the charge with an intimation 
ro the prcscribcd au~hor i~y  rcfcmtd to in first proviso ro sub- 

section ( I )  OF sccrion 16. section 105 or section 150, as the 
casc may bc, and such prcscribcd authority may appoint an 
observcr for such mcciing who shall submi~  to [he presci~bed 
authorily a reporl in writing wirhin a weck or the mccling 
on !he proceedings of thc mccting. 

(3) Any orficr-bcarcr or membcr, who is placed under suspension 
under sub-section ( I ) ,  may within thirly days from thc darc of [he o+dcr 
of suspension, prefer an appeal lo such authori~y as the Stale Govemmenr 
may appoint in this behalf and thereupon thc authority so appointed may 
stay the opemiion of lhe order till [he disposal- of the appeal and may, 
aflcr giving nolicc of [he appeal to rhe prescribed authorily and ailer 
giving the appzIlan~ an opportunity of being heard, modify, set aside or 
confirm thc ordcr. 

(4) The order passed by the authority as aforesaid on such appeal 
shall bc final. 

214. (1) If, in [he opinion of the Stale Government. any Grarrr 
Pu~ichuy~~r.  Pat~clraya~ Somli~i or Zilla Put-ishnd- 

(i) has shown i[s incompclcncc lo pcrlorm or has persi5lently 
made defaulr in rhe perlbmmcc of thc dutics imposcd on 
it by or undcr this Act or any other law, or 

(ii) has exceeded or abused irs powcrs. 

the State Govemmcnt may, by order, to bc published in [be Oficial 
Gazerre staling the reasons thcrcror supcrscdc rhe Grort~ Parlclrayur, 
Pa~icl~ayar Sotriifi or Zilla Parislrnrl, as h e  case may be, and d irrc~ that 
it be reconsri[urcd '[within such period no1 exceeding six monlhs] as may 

be specified in the order: 

'Firslly, lhc rvnrds "~rvo ycars" wcre suhsti~utcd for ~ h c  words "six n~onkhr" by s. 2 
of Ihe Wcsl Rengal I'~trclrayt~r (Amcnd~i~cnt) Acl. 1982 (Wcst Bcn. Acl XI or 1982). 
Thcrcnrcr. ilic words within thc squxrc hrdckc~v were subsrituled for rhc words "within 
such pcriod no1 cxcccding IWO ycars" by s. 52 orrhc Wesr Rcngal Pu~rclro~nr (Amendment) 
ACI, 1994 (West Ben. Act XVlIl or 1994). 
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'Provided lhat thc members of the G m t t ~  Patlchqar, Parrciruyal 
.'. Sotlliti or Zilla Pcrt.islrud as reconsliluled shall hold officc for ihc unexpired 

p o ~ i o n  of rhc pcriod Tor which the rne~nbers of [he Grarti Pa)~dzayar, 
Pancl~nyot Sartliti or  Zilla Pari.~Ilrrd, as Ihe case lnay be, would have held 
office had the Grnm Pa~lchaynr, P~~~rclru~~rrr S ~ I I I I  i ~ i  or Zilla Parisfrad, as 
rhc case may be, no1 been superseded. 

(2) Thc Srare Government shall, before making any order under sub- 
section (I), give [he Grcrrrr Patzchayat, the Pancllayar Satniri or thc Zillu 
Parishod, as thc caw may be, an opporlunily of making a representation 
against the proposed ordcr. 

2214A. ( 1 )  Thcrc shall be a District Council for Patzchayars in each Dislricl 
Council. 

district consisting of the following mcmbcr;:- 
(i) Adfryd.sha or the Chairperson-the Leader of [he recognised 

poliricnl parly in opposition having largcst numbcr of 
membcrs directly elected with the reserved symbol of such 
recngnised political pany in the Zilla Parishacl or  he 
hfahrrkrwlrr Prrrisfrad: 

Providcd that if, in n lerm of general election, no member 
in opposition is elected with the reseried symbol of a 
recognised political parly in a Zilln Pc~rislratl or Malraki~ma 
Purislrad, rhe Adlrynbha for thal rerm shall be elecled from 
umongs! the members, not being Sobhadhipati. Srrhakr~ri 
Sabhadl~ipn~i  or Kun)rudl~)~nhl~a ,  by the members of the 
Zilla Parisflad or the Mnhukrrma Prrrisfrfid, as the case may 
be, on rnajoriry vote in a meeting; 

(ii) UpnrlfrjnMtn or [he Vice-Chairperson-ro be elected from 
amongst thc mcmbers, nor being the Sabhadl~ipa~i ,  Salrakari 
Snbhodlriynfi or K~nrmdf~jrrrkslrrr, by the members of the 
Zilla Parisllnrl or the rl.Irrfrrrkrrrna Parishad, as the case may 
be. on majoricy vote in u mccling; 

(iii) hvc members elected by the membcrs o f  the Zillri Pcrrislrad 
or the Mahnkiann Prrrislrrtrl, as [he case may be, lrom amongst 
themselves; 

(jv) lhree members, being officers of Ihe Slate Governnienl or 
o i  any statutory body or corporalion and having such 
speciaIised knowlcdgc as rhe Stnre Government may think 
fit, noniinatcd by lhc Srate Governmenr; 

(v) Addi~ional Excculive Officer of the Zilln P'nr i .~f id  or the 
Mal~akrrrnn Pnrislrorl-Men~ber-Secretary. 

'The proviso wa$ inscncd by 5. 36 or ~ h c  W C ~ I  Ucnpal I'mclmupr (Anicndmcnl) Act. 
1992 (Weit Ben, Act XVll  of  1992). 

:Section 114A w;ls insenrd by 5.53 o l t h c  Wcsr flcngnl I ' n r ~ c l ~ ~ ~ n l  (Amcndmcnt) Acl. 
1934 [\Vcct Bcn. Acl XVll l  or 1W-I). 
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(2) No~wi  thsrandiog anyrhing to the contrary contained in  rllis Act or 
in any othcr I i ~ w  for rhe time being in force, the haclions of [he Dislric~ 
Council shall bc as follows:- 

(a) 10 exa~ninc rhc uccountsofll~e P r ~ ~ l u h ~ ~ n ~ s  withitljk temloriaI 
jurisdiction, in relation to the budget- upproved by thc 
Pat~choyors corlcerned Tor thc expendirure ro be incurred by 
such Pa~ichnyars, the annual rcpclrl of such Pcrrrcfmnyar.~ and 
such oilier accounts of such Patrcl~ayars as the Dislrict 
Council rnay think fir; 

(b) to satisfy itscl< while scrurinising the accounls of the 
Par~chayafs, ~hal- 

(i) Ihe moneys shown in thz nccounls as having bccn 
disbursed were legally avnilablc for, and applicable 10, 

the service or purposc tn whicl~ [hey have been applied. 

(ii) the expenditurc conforms to the rulcs goverr~i~ig such 
cxpcnditurc and also  he financial proprieties of such 
expenditure, and 

{iii) every re-nppropriarion l ~ a s  been made jn accordance 
with such rules as arc applicable; 

(c) to consider the inspecrion repons on l l ~ e  annual audit of 
accounts of any P'at1chayat wirhin i ~ s  jurisdiction, conducred 
by Ihe auditors appoinrcd under seclion 186, and to examine 
Ihc replies rhereio fumishcd by the respective Potlc11cr)lofs; 

Id) to exanline [he accounts of srores and stocks maintained by 
hePnnchayorswirhin thcarc;lof~lizirrespcc~ivejurisdictions; 

(e) lo pursuc ~ h c  matters relaling to the unserrlcd objections 
raised in any inspeclion report on audit of accounts of such 
Pnnchayarsandrcicr such rnalters ro rheauthori ties conccmcd 
suggesting corrective actions; 

(0 to suggcsr ways and mrnns lo remove the difficulties. if 
any, experienced by the Pu~~cfrr~ya~s i n  giving erfecl to any 
provisionof this Act or lhcmles made thrrcunderwi~hin their 
respeclive juriadicrions. 

(3) The rcrm of oflice of thc members of the Disrrici Council sllall bc 
for llie entire pcricld of  he term of orlice of the members of tile Zilln 
Priridtnd, unless a member of the Dis~ricr Council is restrained by any 
orher provision of lhis Acl from con~inuing as a m e m k r  o f  the Zillrr 
Parislrrrrl. 

(4) Thc Disrric~ Cauncil shall deterrninc its own procedure and shall 
have the right to obtain a copy of every juspcc~ion report on audit o i  
nccounrs of any Pat~chaylr wiihin the area of its jurisdiction and rnay call 
for any record of any Por~cf~ayor within such nrcil ro be produccd lor its 
inspeclion. 
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(5) Without prejudice lo Lhc gcrcrality of thc provisions in sub- 
seclion (4), h e  Stare Governmen1 may, by general or special order, 
provide for- 

(a) the procedure for convening of [lie n~eelings of the Dislricl 
Council and the procedure for the rneedngs, 

(b) ~ h c  powcrs and dutics of ~ h c  Sccrctnry of the Districl Council, 

(c)  he lerms of office of diffcrcn~ members of the District 
Council and the [ravelling allowances admissible ro such 
members. 

(6) Any elecled or nominated member of h e  Disrrict Council may 
resign his office as such member by lendering his resignation in wriling lo 
the Sablracllripari o f  the Zilla Parishad or the Mafrokuttia Parisharl. as [he 
case may be, and such resignation shall rake effecl from the dare on which 
il is accepted by the Subl~arllripafi. 

(7) Any casual vacancy in the office of any member of 1hc District 
Council shall be filled in such manner as rnay be prescribed and h e  
member elected or  nominaled to fill such casual vacancy shall hold office 
for [he unexpired porlion of the rerm of the Zilla Purislzad. 

215. ( I  1 When an order of supersession has been passed under section Consc- 
214 thcn with erfcct horn the date nf Lhe order- qucnccs or 

supewz-  
(a) all the members of [he Grrrrrr Prrrrc-liuyar, Lhe Pallchaynt 

Sonziti or tile Zilla Parislmrl, as [he case may be. and all the 
members OF the Stlrayce Saaliris [hereof shall vacale their 
officcs; 

(b) all the powers, duties and Functions which, under the 
provisions of this Actor any rulc or bye-law made lhercunder 
or any law for the time being in force. may be excrciscd, 
discharged or performed by [he Grarrr Parrchuyut. the 
Pat~clrayar Sottlili or [he ZilIa Parislrad, as the case may be, 
or any Sthuyee Sarrriri thcreor shall be exercised, discharged 
or performed by such authority, person or pcrsons as may 
be appoinled by the Stare Government in this bchalr; 

(c) a11 propc~~ics  veslcd in the Grartl Pa~lchayat, the Pa~icfrayat 
Surrriri or LheZilla Purishad, as thc casc may be, shall remain 
vested in the Shle  Governrnenl unlil [he reconstitution of 
such Cru~lr Pa~rcl~aya~, Pclrrclray~f Scrrt~ifi or Zillu Purisliud. 

(2) On the reconslitution of the Grrrnr Purrclrayur, Parrclruyot Surrriri 
or Zilla Parisllad, as the case may be, the aulhority, person or persons 
appointed under clause (b) of sub-section ( 1 )  shall cease to exercise his 
Functions. 
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(Part VI.-Cliaprer XI X . - M i s c e l l a ~ z c o r ~ s ~ S e ~ ~ i o ~ ~ ~  216.2 18) 

216. Where by reasotl of an order of a competenr court n Grrrttt 
Panchayar, a Parrclilrayof Sutrriri or n Zillrr Pcrrishud is unable to exercise 
or perform the powers, dulies or functions conlcrrcd or imposed on it 
by or under any law, t hc Slate Govern~nent may nppoinr any aulhori~y, 
person or persons lo cxcrcisc or perform, as the case may be, during Ihe 
period nf sucll inability, any or all of such powcrs, duties and funclions in 
such manner and under such condilions as [he Sure Government may 
direct. 

217. (1) After [he coming into rvrcc of this Acl in any area, rlle 
S ~ a r e  Government may appoint any autliori~y. person or pcrsons for any 
Granr Parrciluyu~ or Al~clrol P w c f r a y n ~  constiluled in [hat area undcr the 
Wcsl Bengil Pandrayrtr Act, 1957, or any Arlchoiik Parislrarl or Zillu 
Plirisltarl esrablishcd i n  rha~  area under [he Wesr Bcngal Ziila Purishrrds 
Act, 1963, and Ihc authority. person orpersons so nppoinled shall exercise, 
perform and discharge all ~hr:  powers, functions and duries of such Grmn 
Pancl~ayar. A~lchol P a t r c l r ~ ~ y ~ ~ t ,  Anchalik Pnri.~Ilod or Zl ln  Pnt-isfrorl, as 
[he case may bc. 

(2) With the appoinrmcnt nfIhe authority, personorpersons referred 
to in sub-secrion ( I ) ,  all  he members of the Gram Prr~rcl~rryut. At~clrol 
Pu~rclinq.nr, Atrclrolik Pnrislrrdrl, or Zilla PorisIiad. a s  [he case may be. in 
respec1 of which such aulhority, person or persons, as the case may be, has 
been so appoinled shall vacate their offices as such members. 

218. (1) With effect from the dare of thc coming into office of a 
Grunt Pu~~cfrayat  under sub-section (4) or seclion 4, the provisions of the 
West Bzngal Pa~lchayar Acl, 1957, '[relating lo Grow Sabha, Grntrr 
P a n c l ~ q a ~ ,  A~lcl~rlrrl Pat~cl~ayar and Nyaja Puttrfruyu~ shall stand rcpealed 
within rhe ierri~orial limits of ~ h c  Grot11 and the Utlion Board consrituted 
undcr the I3engal Village SelT-Govcmmcnl Act, 1919, shall cease lo 
funcdon]. 

(2) With effec~ from the dntc uf the coming inlo office oia Pa~~cfrayol  
Snt~~ir i  under sub-senion (3) of scction 94, =* * * * the provisions or  he 
Wesl Bcngill Zilla Pnrisknrls Act, 1963, rclating to A~~clrulik Pf~rislir~rls 
shall stand repcalcd within the tzrrilarial limits of the Block. 

(3) Wirh effect From the date of the coming into office of a Zilln 
Pnrishcld under sub-scclion (3) of section 140, the provisions of the Wesl 
Bcngal Zilln Pnrisftalls Act, 1963, relating to Zilla Prrrislrnds shall srnnd 
repealcd in the district. 

Wcsr Ucn. 
Aci l or 
1957. 
\Vcsl Bcn, 
Act XXXV 
of 1963. 

'Tht: wiirds and li,y~rcs wi~ l i i~ i  rllc squm brackels wcrc subsii~uicd with rclmspecrivz 
cTfcc( for the words "mla~inl; 10 Gran~ l'nrrc/mnynf shaII srand rcpr~lcd within lhc rcrri~orial 
lin~iis o l thc  Cmnr" by s. g(a) or ihc Wcsl Bcngal Pn~rcl~nwr ['Third) Arncndilig hcl. 1978 
(Wcst 13~11. Acl LVIII or 1978). 

? h e  w.c~nls;lnd ligurcs "thc provisions orthclvcsl Rcng;rl I'crrtcltn~ot Act. 1957. rclaling 
rn drrcllnl P ~ I I ~ L - ~ ~ I I ~ ~ u ~ ~  and" wcrc omiltrd wirh rcrmspccrivc cllccl by F. 9(h), rhid 
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(Part VI.-Cl~np~er XIX. -Misce l l c~ t~co~rs .Sec f i~ t~  21 9.) 

219. When in conscqucncc of ~ h c  repeal of the enactmenls referred Vcsti". 

ro in scclion 2 18 any Grats P ~ ~ l l ~ l l f l ~ ~ l t ,  Nyaya Patrcllayur or Artchnl 
\Vcsl Ben. Ynrrclrrr~~rr~ cons!iruted under tliz West B e n ~ a l  Pu~rclruyur Acr. 1957. or 
ACI I or 
1957. any Anchalik Pnrishad or Zillfl Pflrisllad eslablished under the West 
iVc5t Ben. Bengal ZiIla Pnrishad.~ Act, 1963, ceases 10 exist '[or when the Union 
At1 XXXV 
of 1963, Bourd uonsrituled uodzr rhc Bcngal Village Self-Governmenr Acr, 19 19. 
c ' ceases LO fu~~c~ ion . ]  i n  m y  area- 
or 1919. 

(a) the authorily. person or persons, if any, appoin~ed under 
section 217 in respect of such Grant PancAayar, Atrclral 
Po~~cf~ayar ,  Ancl~olil; Pnrishnd or Zilla Pnrisllod ils the caqe 
may be, shall ctnse lo exercise all runclions; 

(b) 311 propenies movable or immovable and all ,2ssc1s-- 

(i) vcsted in such Grn111 Po~lclrayntshall vcst in IhcGro111 
P~t~clra~rrrror Grn111 Punclruyurscons~ituled under this 
Acl in such area in accordance with such alloca!jon as 
may be determined by the prescribed authori~y and 
such deterrninalion shall he final, 

(ii) vcsred in such A~lchnl Pu)~cfrayor shall vesr in sucli 
Grn~ll Pruldirrynr or Grnnr Pnrrcl~oyar.~ consritulcd 
under this Act in such area in accordance with 
such allocation as may be derermined by rhe 
prescribed authori~y and such derermina~ion shall be 
final, 

?(iia) vested i n  such Union Board shall vesr in such Gram 
Pa)lchayat orGra111 Pn~~cfrayarsconsri tured under this 
Acr in such arcil in accordance w i ~ h  such 3llociltion as 
may be derermincd by rhc prcscribcd authority and 
such deterrninalion shall be Final. 

(iii) vesled in such Ancllnlik Parishnd shall vest in 
such Patrchayar Sutlriri or Purrdirtyat S a r ~ ~ i r i s  
constiruled under this Act in such area in accordance 
w i h  such allocation as may bc determined by the 
prescribed aurhority and such determination shall bc 
final, 

(iv) vesled in such ZiIlrr Parishad shall vest in (he Zillu 
Purislrrtrl constiruled undcr [his Aci; 

'The wnrds~nd figurcr within the square bnckclswcrcinscncd with rcrmspcctivccl~cct 
by 5. IO(a) o l ~ h c  \Vcsr U c n g l  P~t~~lncl~trjl~lflhird)Arnunding Act. I978(Wcst Bcn, Act LVIII 
oC 1978). 

'Sub-clausc (iia) w x  inscrtcd will! rttmqwcrivc crrccccr by s, IO(b), il~ill. 
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(Pun V1.-Cl~uprer X~X.-Miscef~r~rrcorf~~.-S~~criotl 219,) 

(c) all righls ncquircd, all dcbu and ohliga~ions incurred, all 
matters and things engaged lo bc dune- 

(i) by such Gmm Pur~clrupr shall be deemed to have 
beer) acquired, incurred or engaged lo be done by the 
Grorrr Potrclru~at or Grarrr P ( r n ~ ~ I ~ u y a ~ s  consritutcd 
undcr this Acl in such area, as may be delermined by 
thc prcsc~ibcd zluthariry under sub-clause (i) of 
clause (b). 

.(ii) by such Atrrlrul Pu,rrhlrrry~~~ shall be dccmed ro have 
bcen acquired, incurred or engaged lo be done by such 
Grarrr Prrncl~rryrrr or Grarrr Pntlchrryofr cons!irured 
under this Act in such area, as mny be dclcrmined by 
thc prescribed aulhority under sub-clausc ( i i )  of 
clnusc (b), 

'(iia) by such Union Boards shall be deemed 10 l ~ a v e  been 
acquired, incurred or engaged to bc done by sucli 
Grurrr Par~chnynr or Gtuttr Po~rchr~vrrrs consritutcd 
under [his Act in such area, as may be determined by 
the prescribed aurhori~y under sub-clause (iia) of 
clause (b), 

(iii) by such At~chulik Prrrisltrirl shall be deemed lo have 
bccn ncquircd, incurred orengaged lo bc donc by such 
P~r~i~l i t~yrrr  Snrrriii or Pol~cl~a)~ur Sar?iiris conslilu~cd 
under [his Acr in such arca, 3s may be determined by 
the prescribed aulhority under sub-clause ( i i i )  of 
clause (b), 

(iv) by such Zilla Pcrrisfru~l shall bc dccmed to have been 
acquired, incurred or engaged to bc done by the Zillo 
Prtrisllad cons~i[u~ed under h i s  Act: 

(d) all suits arolhcr legal proceedings insrilurcd vr which hul for 
[hecoming inlo orficeoF the Grur~r Puticlr(r.~r~t. Ihc Pnrrcbayat 
San~iri or dteZilla Pr~risharl constiluted under this Act. might 
have been instiluted by or againsl'[thcUnion Boiudcoristituted 
underthcBcng;llVillageSelF-GovernmentAct, 1919,orj1he 
Grn~~t Poltcllrryat or Arrcllnl Patr~.lr.lrayrrl constituted undcr the 
Wesl Bengnl Putrchaya~ Acr. 1957. or ~ h z  Arrclrrrlik Prrrisl~arl 
or Zilla Parisfrarl eslablishcd undcr the West Bengal ZilIn 
Parisllads Act, 1963. may be continued or ins~ituted by or 

'Sub-clausc (iia) W;L< insencd w i ~ h  rcrmspcclivr: cffcct by 5 .  IO(c) of thc \Vest Bcngnl 
P~rtrcIi~~~ut (Third) Amcnrling Acl. 197s (Wcsf Bcn. A c l  LVIII a( 1978). 

Wcsl Ucn. 
Act I or 
1957. 
Waxr Rcn. 
Ac1 xxxv  
of lB(i3. 

?TIC rvordsn~id figures wilhin [lie squarc bnckcts ir.crcinscncd wirh rc~rnspcc~ivccffcc~ 
by s. lO(d)(i), ibid. 
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against  he Grata Patrclruyut or Pu~icfrayat Sanriti, as 
dctcrmined by the prescribed authority under sub-clauses (i), 
(ii) '[,(iin)] or (iii) of clause (b), or the ZiIIn Porislrod, as the 
casc may be. and in all such suils or other legal proceedings 
pending immediate1 y bcforc such conslilu tion or 
es!ablishment, such Grntrr Putrclroyar, Pat~chayat Sa~aiti 
or Zilla Prrrisfratl constiluted under this Act, shall stand 
subslituted; 

(c) all suits and cases pending before a Nyaya Pat~chayar 
constirured under the W e s ~  Bengal Panchayor Act, 1957, 
shall be deemed to have been ~ansfcmcd to such Nyuyu 
Par~chayar cons[itutcd under [his Acl as may be delermined 
by the prescribed aulhorily; 

If) pcrsons employed by- 
(j) such Gratn Panclzayaf and continuing in office 

immedialely before the coming into officc of the Grnnl 
Parrchnyarcons~ituted undcr [his Acl lorsuch area shall 
bc deemed [o bc employed by such Gratrr Purr~~fruyu~ or 
Grnrrr Prr~rctlu~~urs conslilu~ed under this Act, as may be 
delennined by the prescribed authori~y, 

(ii) such AtrclruI Panclrflydr and continuing in office 
immediarely before [he coming into office o f  the Gram 
Pat~cf~a,vul or Grarr~ Putlclzaynrs constiturcd undcr this 
Act for such orca shall be deemed to be employed by 
such Grnrrr Pr~rrclrnyul or Grarrr Pa~rclrayatsconsti~u~ed 
under rhis Act, as may be determined by the prescribed 
aurhority, 

'(iin) such Union Board and continuing in office imrnedialely 
before [he coming into office ofthe Crartr Parrchayat or 
Gram Parrcfzayars constiruted under rhis Act for such 
nrca shall bc dccmcd lo bc employcd by such Grrrrrr 
Putrcfrn)nr or Grarn Purrr.lrayors consliruted under rhis 
Act, as may be dclerniincd by ~ h c  prcscribcd aulhority, 

(iii) such A~lcfrnlik Pnrisltnrl nnd conrinuing in office 
immedialely before [he coming inlo office of llre 
P~11tha.yof Sartriri or PU?~C~I#)'R~ Sumrilis cons~i~uted 
under this Act Tor such area shall be decmed ro be 
employcd by such Panchaya~ Satrriri or Punchajar 
Sumirisas may bedcrcrmined by h e  prescribed aurhoricy. 

'The bnckcu. figurtsandlct~cr wilhin tlicsquxc bnckcts wcrcinscncdrvithrctmspcctivc 
c f k t  bys. lO(d)(ii)a[thc West B c n p l  Pu~~cIru)~ur (Third) Anicndi~~g Act. 1Y78 (Wcsr Den. 
Acl LVIU or 147R). 
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I 

I '(iv) suchZilIu Pl~risllrrdand cominuing in officeim~nedialely 
before [he coming into office of the Zillrr Parishad 
conslitu~edunderthis Aclshall bedeemed ro heemptoycd 
by such Zilla Pnrislrnd: 

Provided that rhc terms and conditions of such pcrsons 
shall not be lcss advanrageous lhan lhose enjoyed by [hem 
immediarely before the coming in10 office of such Grortr 
Pu~~clznyar, Parrclrayar Sa~niri or  Zillu Porisllod, as ihe case 
may be; 

(g) nil rules, orders, bye-laws and nolificalions made or issued 
from time lo time under the provisions of Ihe Bengal Local 
Self-Government Act of 1885, applicable 10 the Districl 
Board, 2[or the Bengal Village Self-Governmenr Act, 19 19, 
applicable lo [heunion Board.] or h e  WeslBengal Pu~rclruyr~ 
Act, 1957, or !he Wesl  Beugal Zillu Parislrads Act, 1963, 
applicable lo the Grarll Poticliayar, Anchnl Pancltnyo~, 
At~clralik Parkhad and Zilla Parisl~nd and continuing in 
force immediately beforc the coming inlo orfice orrhe Grur~r 
P~~~rclruyur, Punclrujwr Su~tri~i and Zilla Pcrrisfrad under this 
ACL shall, afier such coming inlo office, conlinue in force in 
so far as thcy arc nor inconsistent wirh [he provisions or this 
Act unlil lhey are repealed or amended. 

Pmsecu[ion. 220. Prosccurion in a courr undcr [his ACL for breach or byc-laws 
may be inslirured by a Gram PuncIlnyat, a Porrchnyut Srrrrriti or 
a Zillu Parisflud or b y  any person authorised by such Grtrnr 
Paticl~ayar, Pnrrclraynf Sattriti or ZiIIa Parislrnd, as the case may be, 
in this behalf. 

Rccovcryoi 221. A11 arrears of taxes. ~olls ,  rates and fees leviable by a Grnrl~ 
nrrcilrs. Pancfrayo~, a Pntlchaya~ Snrlriri or Zilla Parislrad under this Act shall, 

without prejudice to any other mode ofrecovery, be recoverable as public 
dcmands. 

222. [(Provisiotlsjor rcmovitlg dificrrlrics.+Ot~ii~cd by s. 61 of 1l1c 
West Ber~gal Panchayat (Attrcnd)~renr) Acr, 1984 ( W e n  Ben. Act XXXVII 
oJ 1984).] 

'Suh-clausc (iv) was subsiiiuicd by s. 60 or rhc Wesr Bcngal Pnrrcl~nyar (Arncndrncnl) 
Act, lgR4 0Vc.rl Rcn. Act XXXVII  or 11184). 

Ucn. Acl I l l  
or 188s. 
Dcn. AcI V 
or 1919. , 

Wusl Ben. i 
A C ~  I or ' 
1957. 
Wcsl Ben. 1 
nctxxxv I 
nr 1963. 

' Ihc wordsand figures within rhc squilrc b r ~ c k c L ~  wcre inscncd wilh rcirospcliucclfcct 
by s. IO(T)oTthe Wesr Bcngal Pnrrchfljor (Third) Amcnding Acr. 197R(\Vc>l Bcn. Act l.VI[[ 
ur 1978). 
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223. ( 1 )  A Gratn Pnr~cfrayur, a Pu~rclrcrya~ S(1rrriri or a Zillrr Parisfrad Byc.l"w5- 

may I* * * * make bye-laws, '[or amend bye-laws] nor inconsistent with 
[he provisions ofthis Act or the rules made thereunder, for enabling i t  to 
discharge its funcrions under [his Act. 

J(l A) The bye-lws madc or amended under sub-seclion (1) shall be 
published by the Grnltl Puncftayar or the Patrclrayar Sontiti or the Zilla 
Parislrad, as h e  case may be, i n  the manner prescribed. 

(2) Thc Slate Governmcnl may, by notification. rescind any bye-law 
and thereupon such bye-law shall cease to have eifecl. 

(3) In making a bye-law under sub-sec~ion (I),  a Cratrr Pat~chayar, 
a Patrcf~ay~t Satllili or a Zilla Parirl~ad may provide that a breach of 
the samc shall bc punishabIc with fine which may exlend 10 one hundred 
rupees, and in [lie case of nconlinuing breach with a furlher fine which may 
extend to ten NpCeS forevery day during which thc brcach continues arter 
thc orrcndcr has been convic~cd of such breach. 

224. I )  The Srate Government may, afierprcvious publication, makc Powcr ro 

rulcs for carrying out the purposes of this ACI. makc rulcs, 

(2) In particular and without prejudice to [he generality of the 
foregoing power, such rules may provide for all or any OF the matters 
which under any provision of this Act, are required to be prcscribcd or 10 

bc provided for by rules. 

(3) All rules madc undcr this Act shall be published in h e  Oflciul 
Gtrze~~e. and shall, unless some later date is appojnled by the State 
Govcmmcnt, come into force on the date of such publication. 

(4) All rules made undcr this Act shall bc laid for not less lhan 
fourleen days before the Siate Legislature as soon as possible after they 
are made and shall be subject to such rnodificarion as the Slate Legislature 
may makc during the session in which thcy are so laid. Any modification 
of the said rules made by the State LegisIalure shall be published in the 
Oficial Gazetle, and shall, unless some later date is appointed by the 
Slate Government, come into force on the date of such publicalion. 

'The wnrds ". with thc prcvious approval urthc Su(c Guv~.rnrnenl," wcrc omirrcd by 
s. 54 thc Wcsl Bcngal I'~trclra~a! (Amcndmcnl) Acr. 1994 ( \ V a t  Bcn. Acr XVlll  of 
1993). 

T h c  words within Ihc square bmckek wcre inwncd by s. 62(a) v l  thc Wcsr Bcngal 
I'ntrcl~oyar (A~ncndmcnr) Act, 1984 (Wcsl Bcn. ACL XXXVII or 1984). 

Sub-scclinn ( 1  A) w;ls inserted hy s, 62(b), ;!>id, 
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(First Schctfrrte.-0fferlce.s lo be reportcrl Ly a Chowkidar nrrd u DaFadar.- 
St'cnnd ScheiI~rle.-Oflctrucs triublu by a Nyaya Panchayat.) 

I 

FIRST SCHEDULE 

Offences to be reportcd by a Clro~vkidar and a Dafadar 

(See sccliotl 39.) 

Murder, culpable homicide. ropc (whcn ~ h c  offender is not die 
husband of the woman rupcd), docoily, robbcry. theft. ~nischief by fire, 
house-brcnking,coun~crfeitingcurrency noles, coins orstamps, possessing 
instrurnenrs or materials for the purposes oFsuch counlerrciting, causing 
grievous hurt, riot, ad~ninisrcring srupcfying drugs. kidnapping, 
personating public scwanls, mnnulacruring. selling or possessing arms 
withour a liccnce and going armed without a licence, and all auempts, 
prcpmtions and conspiracies to commit. and abe~ments of, the said 
offences. 

SECOND SCHEDULE 

Offcnces triable by a Nyaya Panclrayat 

(See sections 5 1 and 52.)  

PART A 

I .  Offences under sections 26 and 27 of the Cattle-trespass Act, , 1 
1871. 

2. Orfcnccs under cnaclments (olher than the Indian Penal Code and 4s nr lBf,a 
this Act) or any rules or bye-laws made thereunder which are punishabIe 
with fine only up to a limit of fifty rupees. 

3. Offences under seclion 34 of  the Police Act. 1861. 5 or 1861. 

4. Offcnccs undcr [he Bengal Ferries Act, 1885, excep~ those under Bell. Act 1 o l  , 

sections 28 and 30. 1885. 

5. Offences under [he folIowing sections of [he Indian Penal Codc, 
namely, sections 160,269,277,289,290,294,323,341,352,358,426. 
447,448,504 and 5 10 and when the value of the properly in [he opinion 
ofthc Nyaya Po~icha,ya; is not ovcr iwo hundred rupees, sections 379 and 
41 1. 

PART B 

Offences under the following seclions OF the Indian Penal Code, 
namely, sections 283,428,430,431,506 and 509; and tvhcn ~ h c  value of 
the propcrly in the opinion of the Magisrrare is not over [wo hundred 
rupccs, secrion 403. 
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XLI of 1473.1 

(Third Sc1zcdrrle.-Fonn of oat11 or o f i n n s r i u ~ ~  lo be 111ade by a ltlerrrbrr 
of a Gram Panchnyat, a Panchayat Sarniti, a Zilla Parishiid or 

Mahakuma Parishad.) 

'THIRD SCHEDULE 

Form of oath or afirrnation to be made by a member of 
a Grant Panchayat, a Panclrayaf Samiii '[, a ZiIIa 

Parishad or Malrakrrnza Pank11ad.I 

I, A.B., 3* * * * * having been 
ctccrcd a member of the ................................................... .. ..,,,.,,,..,,..,, 

uppo~nlcd 

Gra~tr PancAayor/Pa~~cl~ayat Sanliti/Zilla Parisllad '[IMnltnk~irrm 

do SWCN in the nlmE at  Gcd 
solemnly aifirrn 

t h a ~  I will bcar [rue faith and 

allegiance to the Constitution of India as by law established, and that I 

will faithfully discharge [he duties upon which I am about to enrrr. 

'Third Schedule wassubsriluled for rhc original ThirdSchcdulc with rctrospec~ivccf~ccl 
by s, b of ihc Wrrr Bcngal P~trclrquf (Foufih) Anlcnding Act, 1978 Wcsl Bcn. Act XLll 
of 1978). 

' T h e  words wilhin rhc squarc bnckers were subrlirutcd for the words "or 3 Zijirr 
P~rrirhnll." by s .  2 q ~ )  ofrhc Waql Bengal Pnnc!ruyar (AmenJmcnr) Acl. 1988 (Wesl Ben, 
Act KX 01 1938). 

'The words "king an e r  uflcio member or" were omilttd by s. 63 or Ihc W C S ~  Bcngal 
Partclrayal (Amcndmcn~) Aci. 1984 (Wcst Bcn. Acl XXXVl l  or 1984). 

'The words within  he square bnckcts were insrnrd by s. 20(b) or Ihe \Vest Bengal 
Pnnclrqm (Amendrnenl) ACI, 19BS ( W c s ~  Ben, A c l  XX olIY88). 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 1175-L.-16th October, 2017.—The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:— 

West Bengal Act XXXIX of 2017 

Short title and 
commencement. 

THE WEST BENGAL PANCHAYAT (AMENDMENT) 
ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 16th October, 2017.] 

An Act to amend the West Bengal Panchayat Act, 1973. 

WHEREAS it is expedient to amend the West Bengal Panchayat Act, 1973, for the 
purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Panchayat (Amendment) 
Act, 2017. 

(2) It shall come into force on such date or dates as the State Government may, 
by notification in the Official Gazette, appoint and different dates may be appointed 
for different sections. 

West Ben. Act 
XLI of 1973. 
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The West Bengal Panchayat (Amendment) 
Act, 2017. 

(Section 2.) 

Amendment of 
section 23 West 
Ben. Act XLI of 
1973. 

2. In section 23 of the West Bengal Panchayat Act, 1973 (hereinafter referred 
to as the principal Act),— 

(1) for sub-section (1), the following sub-section shall be substituted:— 

"(1) No person shall erect any new structure or new building or make 
any addition to any structure or building having plinth area of not more 
than 150 square metres and height not more than 6.5 metres in any area 
within the jurisdiction of a Gram Panchayat except with the previous 
permission in writing from the Gram Panchayat: 

Provided that where the State Government or an authority or agency 
under the State Government intends to set up or has set up an industrial 
estate or industrial park within the jurisdiction of a Gram Panchayat, 
permission for erection of any structure or building or any addition to the 
structure or building for setting up an industry within such industrial estate 
or industrial park, shall be obtained from such authority or industrial 
development authority or corporation as the State Government may, by 
notification, specify: 

Provided further that such erection of a new structure or a new building 
or such addition to any structure or building or such permission from the 
Gram Panchayat shall be subject to such rules as may be made by the 
State Government in this behalf: 

Provided also that a Gram Panchayat shall not accord permission for 
erection of a new structure or construction of a new building, if the proposal 
for such erection or construction, as the case may be,— 

(a) has any provision for erection or construction of any dry latrine, by 
whatever name called, and 

(b) does not have any provision for erection or construction of a sanitary 
latrine of any description."; 

(2) for sub-section (2), the following sub-section shall be substituted:— 

"(2) Every person seeking permission under sub-section (1), shall 
make an application in writing to the Gram Panchayat in such form, 
containing such particulars and on payment of such fee to the Gram 
Panchayat, as may be prescribed: 

Provided that no amount in whatever name or manner other than the 
fees prescribed by the State Government, shall be charged by the Gram 
Panchayat for according permission: 

Provided further that there shall be no restriction of covered area on 
construction of kuchcha and semi-pucca residential building which shall 
mean a single storeyed building not having concrete roof and brick wall 
with setback of not less than nine-tenth metre on the road side. 

Provided also that no permission under sub-section (1) shall be 
necessary subject to submission of a self-declaration for erection of any 
new thatched structure, tin shed or tile shed without brick wall covering 
an area not exceeding eighteen square metres where such structure or 
shed does not cover more than three-fourth of the total area of the land 
(including appurtenant land) and there is a setback of not less than nine-
tenth metre on the road-side: 

Provide also that the State Government may, by order, exempt any 
structure or building or any class of structures or buildings from the 
operation of the provisions of sub-section (1) and of this sub-section: 
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The West Bengal Panchayat (Amendment) 
Act, 2017. 

(Section 3.) 

Provided also that if the building plan contains a proposal for 
construction of a structure for rain water harvesting on its roof, the Gram 
Panchayat shall allow a rebate in paying fee for permission under sub-
section (1) to the applicant at such rate as may be determined by the State 
Government."; 

(3) for sub-section (3), the following sub-section shall be substituted:— 

"(3) On receipt of such application the Gram Panchayat, after making 
such enquiry and examination of the building plan as it considers necessary 
and in accordance with such rules as may be made by the State Government 
in this behalf, shall, by order in writing, either grant the permission or 
refuse it, recording in the case of refusal the reasons therefor."; 

(4) for sub-section (4), the following sub-section shall be substituted:— 

"(4) Any person aggrieved by an order of the Gram Panchayat under 
sub-section (3) refusing permission or non-receipt of any intimation in 
this regard within the stipulated time as may be prescribed, may prefer an 
appeal to such appellate authority as may be prescribed: 

Provided that any person aggrieved by an order of the authority may 
prefer an appeal before the reviewing authority as may be prescribed: 

Provided further that no appeal shall lie against the order of the 
reviewing authority."; 

(5) for sub-section (5), the following sub-section shall be substituted :— 

"(5) Where any new structure or new building or any addition to any 
structure or building is being or has been erected or made, as the case may 
be, in contravention of the provisions of sub-section (1), the permission 
granting authority shall refer the matter to the Sub-Divisional Officer 
concerned who may after giving the owner of such building an opportunity 
of being heard, make an order directing the demolition of the building or 
a portion of the building, as the case may be, by the owner within such 
period as may be specified in order and in default, the Sub-Divisional 
Officer may itself effect the demolition and impose a fine as may be 
specified by the State Government and recover the cost thereof from the 
owner as a public demand."; 

(6) sub-section (7) shall be omitted. 

Amendment of 
section 47. 

3. In section 47 of the principal Act,— 

(1) for clause (vii) of sub-section (1), the following clause shall be 
substituted:— 

"(vii) fees on registration for running trade of any nature, and in any 
form, whatsoever, having statutory clearances from the competent 
authority, wherever applicable, as specified by the State Government 
within the jurisdiction of the Gram Panchayat and unless such 
registration of such trade is prohibited under any law for the time 
being in force"; 

(2) for sub-section (3), the following sub-section shall be substituted: — 

"(3) The scales of tolls and fees or rates and the terms and conditions 
of imposition thereof shall be such as may be provided by bye-laws subject 
to the maximum limits and manner, specified in such rules as may be 
made by the State Government in this behalf.". 
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Amendment of 
section 114A. 

The West Bengal Panchayat (Amendment) 
Act, 2017. 

(Section 4.) 

4. In section 114A of the principal Act,— 

(1) in sub-section (1),— 

(a) for the words "new structure or new building", the words "new 
structure or new building, irrespective of its plinth area or height," ' 
shall be substituted; 

(b) for the words "authority, person or persons", wherever they occur, 
the words "other authority" shall be substituted. 

(2) after first proviso to sub-section (1), the following provisos shall be 
added:— 

"Provided further that every person seeking permission shall make an 

application in writing to the Panchayat Samiti, in such form, containing 
such particulars, and on payment of such fee to the Panchayat Samiti, as 

may be prescribed: 

Provided also that no amount in whatever name or manner other than 
the fees prescribed by the State Government shall be charged by the 
Panchayat Samiti for according permission: 

Provided also that on receipt of such application, the Panchayat Samiti, 
after making such enquiry and examination of the building plan as it 
considers necessary and in accordance with such rules as may be made by 
the State Government in this behalf, shall, by order in writing, either grant 
the permission or refuse it, recording in the case of refusal the reasons 
therefor: 

Provided also that such erection of a new structure or a new building 
or such addition to any structure or building or such permission from the 
Panchayat Samiti shall be subject to such rules as may be made by the 
State Government in this behalf: 

Provided also that any person aggrieved by an order of the Panchayat 

Samiti refusing permission or non-receipt of any intimation in this regard 
within the stipulated time as may be prescribed may prefer an appeal to 
such appellate authority as may be prescribed: 

Provided also that any person aggrieved by an order of the authority 
may also prefer an appeal before the reviewing authority as may be 
prescribed: 

Provided also that no appeal shall lie against the order of the reviewing 

authority."; 

(3) for sub-section (5), the following sub-section shall be substituted :— 

"(5) Where any new structure or new building or any addition to any 
structure or building is being or has been erected or made, as the case may 
be, in contravention of the provisions of sub-section (1), the Panchayat 

Samiti shall refer the matter to the Sub-Divisional Officer concerned who 
may after giving the owner of such building an opportunity of being heard, 
make an order directing the demolition of the building or a portion of the 
building, as the case may be, by the owner within such period as may be 
specified in order and in default, the Sub-Divisional Officer may itself 
effect the demolition and impose a fine as may be specified by the State 
Government and recover the cost thereof from the owner as a public 
demand.". 
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The West Bengal Panchayat (Amendment) 
Act, 2017. 

(Section 5.) 

Insertion of New 	5. After section 114A of the principal Act, the following section shall be 
section after 
section 114A. 	inserted:— 

"Control of building 	114B. (1) No person shall erect any new structure or new 
operations other 	building or make any addition to any structure or building having than 114A. 

plinth area of more than 150 square metres but upto 300 square 
metres and height up to 6.5 metres in any area, other than an area of an industrial estate 
or industrial park or an area in respect of which the State Government has, in the public 
interest, by notification, declared a Development Plan or its intention to prepare and 
publish a Development Plan within the jurisdiction of any Gram Panchayat under the 
area of a Panchayat Samiti as mentioned in section 114A, except with the previous 
permission in writing of the Panchayat Sarnia: 

Provided that such erection of new structure or new building or such addition to 
any structure or building or such permission of the Panchayat Samiti shall be subject to 
such rules as may be made by the State Government in this behalf: 

Provided further that a Panchayat Samiti shall not accord permission for erection 
of a new structure or construction of a new building, if the proposal for such erection or 
construction— 

(a) has any provision for erection or construction of any dry latrine, by 
whatever name called, and 

(b) does not have any provision for erection or construction of a sanitary latrine 
of any description. 

(2) Every person seeking permission under sub-section (1) shall make an application 
in writing to the Panchayat Samiti in such form, containing such particulars and on 
payment of such fee to the Panchayat Samiti, as may be prescribed: 

Provided that no amount in whatever name or manner other than the fees prescribed 
by the State Government, shall be charged by the Panchayat Samiti for according 
permission: 

Provided further that the State Government may, by order, exempt any structure or 
building or any class of structures or buildings from the operation of the provisions of 
sub-section (1) and of this sub-section: 

Provided also that if the building plan contains any proposal for construction of a 
structure for rain water harvesting on its roof, the Panchayat Samiti shall allow a rebate 
in paying fee for permission under sub-section (1) to the applicant at such rate as may 
be determined by the State Government. 

(3) On receipt of such application, the Panchayat Samiti, after making such enquiry 
and examination of the building plan as it considers necessary and in accordance with 
such rules as may be made by the State Government in this behalf, shall, by order in 
writing, either grant the permission or refuse it, recording in the case of refusal the 
reasons therefor. 

(4) Any person aggrieved by an order of the Panchayat Samiti refusing permission 
or non-receipt of any intimation in this regard within the stipulated time as may be 
prescribed may prefer an appeal to such appellate authority as may be prescribed: 

Provided that any person aggrieved by an order of the authority may also prefer an 
appeal before the reviewing authority as may be prescribed: 

Provided further that no appeal shall lie against the order of the reviewing 
authority. 

(5) Where any new structure or new building or any addition to any structure or 
building is being or has been erected or made, as the case may be, in contravention of 
the provisions of sub-section (1), the Panchayat Samiti shall refer the matter to the 
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The West Bengal Panchayat (Amendment) 
Act, 2017. 

(Sections 6-8.) 

Amendment of 
section 133. 

Amendment of 
section 134. 

Insertion of new 
section after 
section 160. 

Sub-Divisional Officer concerned who may after giving the owner of such building an 
opportunity of being heard, make an order directing the demolition of the building or a 
portion of the building, as the case may be, by the owner within such period as may be 
specified in order and in default, the Sub-Divisional Officer may itself effect the 
demolition and impose a fine as may be specified by the State Government and recover 
the cost thereof from the owner as a public demand.". 

6. For sub-clause (iii) of clause (c) of sub-section (1) of section 133 of the principal 
Act, the following sub-clause shall be substituted:— 

"(iii) fees for registration of trades of special nature, referred to in sub-section 
(2) of section 116;". 

7. In section 134 of the principal Act, — 

(1) for the marginal note, the following marginal note shall be substituted :— 

"Scales of tolls etc., to be provided by bye-laws and maximum limits 
thereof, to be prescribed."; 

(2) for sub-section (1), the following sub-section shall be substituted:— 

"(1) The scales of tolls, fees or rates and the terms and conditions for 
the imposition thereof, shall be such as may be provided by the bye-laws, 
and such scales of tolls, fees or rates shall be subject to such maximum 
limits, and in such manner, as may be prescribed.". 

8. After section 160 of the principal Act, the following section shall be 
inserted:— 

"Control of 	 160A. (1) No person shall erect any new structure or new 
building 	 building or make any addition to any structure or building having 
operations. 

plinth area of more than 300 square metres and height more than 
6.5 metres in any area other than an area of an industrial estate or industrial park within 
the jurisdiction of any Panchayat under the area of a Zilla Parishad except with previous 
permission in writing of the Zilla Parishad: 

Provided that where the State Government or an authority or agency under the 
State Government intends to set up or has set up an industrial estate or industrial park 
within the jurisdiction of a Zilla Parishad, permission of erection of any structure or 
building or any addition to the structure or building for setting up an industry within 
such industrial estate or industrial park, shall be obtained from such authority or 
Industrial Development Authority or Corporation as the State Government may, by 
notification, specify: 

Provided further that such erection of new structure or new building or such addition 
to any structure or building or such permission of the Zilla Parishad shall be subject to 
such rules as may be made by the State Government in this behalf: 

Provided also that the Zilla Parishad shall not accord permission for erection of a 
new structure or construction of a new building, if the proposal for such erection or 
construction, as the case may be,— 

(a) has any provision for erection or construction of any dry latrine, by 
whatever name called, and 

(b) does not have any provision for erection or construction of a sanitary latrine 
of any description. 

(2) Every person seeking permission under sub-section (1) shall make an application 
in writing to the Zilla Parishad in such form, containing such particulars, and on payment 
of such fee to the Zilla Parishad, as may be prescribed: 
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The West Bengal Panchayat (Amendment) 
Act, 2017. 

(Section 8.) 

Provided that no amount in whatever name or manner other than the fees prescribed 
by the State Government shall be charged by the Zilla Parishad for according permission: 

Provided further that no amount in whatever name or manner shall be charged by 
the Zilla Parishad for vetting of any building plan forwarded by any Panchayat Samiti 
in respect of an area where the State Government has, in the public interest, by 
notification, declared a Development Plan or its intention to prepare and publish a 
Development Plan: 

Provided also that the State Government may, by order, exempt any structure or 
building or any class of structures or buildings from the operation of the provisions of 
sub-section (1) and of this sub-section: 

Provided also that if the building plan contains any proposal for construction of a 
structure for rain water harvesting on its roof, the Zilla Parishad shall allow a rebate in 
paying fee for permission under sub-section (1) to the applicant at such rate as may be 
prescribed. 

(3) On receipt of such application, the Zilla Parishad, after making such enquiry 
and examination of the building plan as it considers necessary and in accordance with 
such rules as may be made by the State Government in this behalf, the Additional 
Executive Officer of the Zilla Parishad shall issue formal permission in writing or 
refuse it, recording in the case of refusal the reasons therefor with the prior approval of 
the Executive Officer of the Zilla Parishad: 

Provided that for construction of a structure or building having height more than 15 
metres, the Zilla Parishad concerned shall send the building plan and the site plan to 
the Panchayats and Rural Development Department which shall place the building 
plan and the site plan before a Building Committee to be constituted by the State 
Government in the Panchayats and Rural Development Department for consideration 
and making recommendation for vetting under sub-section (4). 

Provided also that such erection of a new structure or a new building or such addition 
to any structure or building or such permission from the Zilla Parishad shall be subject 
to such rules as may be made by the State Government in this behalf. 

(4) The Building Committee shall consist of the following members, namely:— 
(i) a representative of the Public Health Engineering Department, 

(ii) a representative of Power and Non-Conservation Energy Sources 
Department. 

(iii) a representative of the Fire and Emergency Services Department, 
(iv) a representative of the Environment Department, 
(v) a representative of the Police authority, 

(vi) Commissioner or Executive Officer of the adjacent Municipality or 
Municipal Corporation, 

(vii) two technical experts nominated by the State Government, 
(viii) representative of any other Department or technical expert as may be 

specified by the State Government. 

(5) Any person aggrieved by an order of the Zilla Parishad refusing permission or 
non-receipt of any intimation in this regard within the stipulated time as may be 
prescribed, may prefer an appeal to such appellate authority as may be prescribed: 

Provided that any person aggrieved by an order of the appellate authority may also 
prefer an appeal before the reviewing authority as may be prescribed: 

Provided further that no appeal shall lie against the order of the reviewing authority. 

(6) Where any new structure or new building or any addition to any structure or 
building is being or has been erected or made, as the case may be, in contravention of 
the provision of sub-section (1), the matter shall be heard by a hearing officer who 
shall preferably be a retired senior Government Officer with the experience of having 
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The West Bengal Panchayat (Amendment) 
Act, 2017. 

(Section 8.) 

worked as a Magistrate and shall be appointed in the Zilla Parishad by the State 
Government. The hearing officer shall, after giving the owner of such building an 
opportunity of being heard, submit his recommendation to the Executive Officer of the 
Zilla Parishad. The Executive Officer of Zilla Parishad shall take decision for demolition 
of the building or a portion of the building, as the case may be, by the owner within 
such period as may be specified in order and in default, issue direction to the 
Sub-Divisional Officer concerned to effect the demolition and to recover the cost thereof 
from the owner as a public demand. In case of any difference of opinion between the 
Executive Officer of the Zilla Parishad and the hearing officer, the matter shall be 
referred to the Additional Chief Secretary or the Principal Secretary or the Secretary of 
the State Government for final disposal.". 

By order of the Governor, 

MADHUMATI MITRA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 1176-L.-16th October, 2017.—The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:— 

West Bengal Act XL of 2017 

Short title and 
commencement. 

THE WEST BENGAL PANCHAYAT (SECOND 
AMENDMENT) ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 16th October, 2017.] 

An Act to amend the West Bengal Panchayat Act, 1973. 

WHEREAS it is expedient to amend the West Bengal Panchayat Act, 1973, for the 
purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Panchayat (Second Amendment) 
Act, 2017. 

(2) It shall come into force on such date or dates as the State Government may, 
by notification in the Official Gazette, appoint and different dates may be appointed 
for different provisions of this Act. 

West Ben. Act 
XLI of 1973. 
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The West Bengal Panchayat (Second Amendment) 
Act, 2017. 

(Sections 2-6.) 

Amendment of 

Ben. Act XLI of 
section 94 of West 

West Bengal Panchayat Act, 1973 (hereinafter referred to as the principal Act), the 
2. For sub-clause (a) of clause (iii) of sub-section (2) of section 94 of the 

following sub-clause shall be substituted:— 1973. 

"(a) members of the House of the People and the Legislative Assembly of the 
State elected thereto from a constituency comprising the Block or any part 
thereof, not being Ministers or directly elected members of Panchayat 
Samiti or not being Sabhadhipati or Sahakari Sabhadhipati of Zilla 
Parishad elected thereto from a constituency comprising the Block, 
ex officio;". 

Amendment of 	3. In sub-section (1) of section 98 of the principal Act,— 
section 98. 	

(a) for the second proviso, the following proviso shall be substituted:— 

"Provided further that subject to such rules as may be made in this behalf 
by the State Government, a member shall not be eligible for such election 
unless he declares in writing that on being elected, he shall not hold any 
office of profit during the period for which he holds or due to hold such 
office unless he has obtained leave of absence from his place of employment 
or shall not carry on or be associated with any business, profession or 
calling in such manner that shall or is likely to interfere with due exercise 
of his office powers, due performance of his office functions or due 
discharge of his office duties:"; 

(b) in the third proviso, for the words "office of a full time office bearer", the 
words "office of an office bearer" shall be substituted. 

Amendment of 	4. In sub-section (1) of section 100 of the principal Act,— 
section 100. 

Amendment of 
section 140. 

Amendment of 
section 143. 

(a) in clause (d), for the words "leave of the Panchayat Samiti;", the words 
"leave of the Panchayat Samiti:" shall be substituted; 

(b) to clause (d), the following proviso shall be added:— 

"Provided that .a member of a Panchayat Samiti holding simultaneous 
membership of the House of the People or the Legislative Assembly, shall 
not be removed from the office, if he remains absent from three consecutive 
meetings of the Panchayat Samiti without the leave of the Panchayat 
Samiti;". 

5. For clause (iii) of sub-section (2) of section 140 of the principal Act, the following 
clause shall be substituted:— 

"(iii) members of the House of People and the Legislative Assembly of the State 
elected thereto from a constituency comprising the district or any part 
thereof, not being Ministers or simultaneously directly elected members of 
Zilla Parishad, ex officio;". 

6. In sub-section (1) of section 143 of the principal Act,— 

(a) for the second proviso, the following proviso shall be substituted:— 

"Provided further that subject to such rules as may be made in this behalf 
by the State Government, a member shall not be eligible for such election 
unless he declares in writing that on being elected, he shall not hold any 
office of profit during the period for which he holds or due to hold such 
office unless he has obtained leave of absence from his place of employment 
or shall not carry on or be associated with any business, profession or 
calling in such manner that shall or is likely to interfere with due exercise 
of his office powers, due performance of his office functions or due 
discharge of his office duties:"; 

(b) in the third proviso, for the .words "office of a full time office bearer", the 
words "office of an office bearer" shall be substituted. 
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Amendment of 
section 145. 

Amendment of 
section 172. 

Amendment of 
section 185B. 

The West Bengal Panchayat (Second Amendment) 
Act, 2017. 

(Sections 7-9.) 

7. To clause (d) of sub-section (1) of section 145 of the principal Act, the following 
proviso shall be added:— 

(a) in clause (d), for the words "leave of the Zilla Parishad;", the words "leave 
of the Zilla Parishad:" shall be substituted; 

(b) to clause (d), the following proviso shall be added:— 

"Provided that a member of a Zilla Parishad holding simultaneous 
membership of the House of the People or the Legislative Assembly, shall 
not be removed from the office, if he remains absent from three consecutive 
meetings of the Zilla Parishad without the leave of the Zilla Parishad;". 

8. In sub-section (1) of section 172 of the principal Act,— 

(a) for the third proviso, the following proviso shall be substituted :— 

"Provided further that subject to such rules as may be made in this behalf 
by the State Government, a member shall not be eligible for such election 
unless he declares in writing that on being elected, he shall not hold any 
office of profit during the period for which he holds or due to hold such 
office unless he has obtained leave of absence from his place of employment 
or shall not carry on or be associated with any business, profession or 
calling in such manner that shall or is likely to interfere with due exercise 
of his office powers, due performance of his office functions or due 
discharge of his office duties:"; 

(b) in the fourth proviso, for the words "office of a full time office bearer", the 
words "office of an office bearer" shall be substituted. 

9. For clause (iii) of sub-section (3) of section 185B of the principal Act, the 
following clause shall be substituted:— 

"(iii) members of the House of the People and the Legislative Assembly of the 
State elected thereto from a constituency comprising the sub-division or 
any part thereof (excluding the part comprised in the hill areas) not being 
Ministers or simultaneously directly elected members of Mahakuma 
Parishad, ex officio;". 

By order of the Governor, 

MADHUMATI MITRA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 1043-L.—lst November, 2022.—The following Act of the West Bengal Legislature, having been assented to 

by the Governor, is hereby published for general information:— 

West Bengal Act XI of 2022 

THE WEST BENGAL PANCHAYAT 
(AMENDMENT) ACT, 2022. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 1st November, 2022.] 

 

An Act to amend the West Bengal Panchayat Act, 1973. 

WHEREAS it is expedient to amend the West Bengal Panchayat Act, 1973, for the 

purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-third Year of the Republic of India, by the 
Legislature of West Bengal, as follows:— 

West Ben. Act 
XLI of 1973. 

Short title and 
commencement. 

1. (1) This Act may be called the West Bengal Panchayat (Amendment) Act, 2022. 

 



2 	 THE KOLKATA GAZETTE, EXTRAORDINARY, NOVEMBER 1, 2022 	[PART III 

Amendment of 
section 140 of 
West Ben. Act 
XLI of 1973. 

The West Bengal Panchayat 
(Amendment) Act, 2022. 

(Section 2.) 

(2) It shall come into force on such date as the State 
notification in the Official Gazette, appoint. 

2. In sub-section (1) of section 140 of the West Bengal 
for the words "except the district of Darjeeling", the words 

Darjeeling and Kalimpong" shall be substituted. 

Government may, by 

Panchayat Act, 1973, 
`except the districts of 

     

By order of the Governor, 

PRADIP KUMAR PANJA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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